Tuesday, March 19, 1968

Fourth Series. No.25
ourth Series, No Phalguna 29, 1889 (Saka)

LOK SABHA
DEBATES

Fourth Session
(Fourth Lok Sabha)

LOK SABHA SECRETARIAT
New Delhi



CONTENTS

(Fourth Series, Vol. XIV—Fourth Session, 1968)

No. 25—Tuesday, March 19, 1968/Phalguna 29, 1889 (Saka)

Oral Answers to Questions—
*Starred Questions Nos. 688, 689 and 691
Short Notice Question No. 10
Written Answers to Questions—
Starred Questions Nos. 690 and 692 to 717 .
Unstarred Questions Nos. 4269 to 4276, 4278
10 4378, 4380 to 4419, and 4422 to 4497
Correction of Answer to USQ 1295 dt. 20-2-1968

Calling Attention to Matter of Urgent Public Importance—

Demand for Sovercign Nagaland by Left Communist
Nagas . . . . .
Papers Laid on the Table i " . .

Estimates Committee—
Forty-seventh Report

Statement re. recent blaze in Ganga near Monghyr
Shri Raghu Ramaiah . .

Demands for Grants (Railways) 1968-69 &
Demands for Supplementary Grants
(Railways), 1967-68 . . . . .

Shri C. M., Poonacha

Shri Nambiar . .

Shrimati Tara Sapre

Shri D. R. Parmar

Shri R. D. Reddy

Shri O. P. Tyagi

Shri A. S. Saigal

Shri Deiveckan

Dr. Mahadeva Prasad

Shri S. M. Banerjee

Shri D. N. Tiwary

Shri Deven Sen

Shri G. S. Reddi

Shri Dinkar Desai . ; . . .

Shri R. S, Arumugam . . . : .

Shri Mahant Digvijai Nath .

Shri Nathu Ram Ahirwar . -
MI18LSS(CP)/68—1

COLUMNS

1307-37
133741

1341-60

1360-1505
1505-06

1506-16
1516-17

1517
1518-19
1518-19

1524-1604,
1605-24,
1625-93
1524-25
1532-40
1541-43
1543-47
154849
1549-56
1556-60
156063
1563-71
1571-77
1577-85
1585-88
1588-90
1590-96
1596-99
1599-1604
1605-09



11

CoLuMNs
Shri Abdul Ghani Dar 5 . : : 1609-24
Shri Liladhar Kotoki . . . . 1674-78
Shri Gunanand Thakur . . . . 1678-82
Shri Mudrika Sinha . . . i 1682-87
Shri Onkar Lal Barwa ; . . . 1687-93
Re, Arrest of Members . ) . . . 1604-05
Arrest and Release of Members . 1624-25
Jammu and Kashmir Representation of the People
Supplementary) Bill . . : : : 1519-24,
1693-1718
Clause 2,3 & | 1519-24,
1693-1718
Motion to Pass, as amended 1519,
1693-1718
Shri M. Yunus Saleem 1519, 1520-
21,1695-99
Shri Madhu Limaye 1522,
1702-10
Shri D. N. Deb . . . . . . 1710-11
Shri P. Gopalan . . . . . 1711-12
Shri Gulam Mohammad Bakshl . . . 1712-16

*The sign -+ marked above the name of a Member indicates that the question
was actually asked on the floor of the House by-that Member.



LOK SABHA DEBATES

1307
LOK SABHA
Tuesday, March 19, 1968/Phalguna 29,
1889 (Saka)

The Lok Sabha met at Eleven of the Clock.
[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Ust oF CARRIAGES BY RAILWAY
OFFICERS

*688. SHRI R.S. VIDYARTHI : Will
the Minister of RAILWAYS be pleased to
state :

(a) the designations of the officers entitled
to usc special trains/carriages for official
Journeys;

(b) the number of such carriages/special
trains carmarked on each Zonal Railway
for the use of officers; and

(c) the expenditurc incurred on mainte-
nance of such carriages/special trains on
each Zonal Railway during the last five
years, year-wise, separately ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
PARIMAL GHOSH) : (a) No officer is
entitled to requisition a special train in con-
nection with his official journcys. Gazetted
Railway Officers arc entitled to the use of
lnspection Carriages for official journeys.

(b) A statement is laid on the table of
the House. [Placed in library. See. No.
1T-496/68.]

(c) Maintenance charges in respect of
coaches, type-wise, is not maintained.

=t To w0 fawmdt : wezer wET,
T 43 gHwa T8 ¢ 6 w=q anfees
fom % fom o T e 3 =
Ot & a7 vt dfaeiw w1 amq
FFT I &7 wr A 3w A A
3= ¥ fowqw ¥ fag orf 0 a5

W & a g & osad afer @ /%
T afg § a1 a1 97 e 9 €A
sfew ox 7m0 AU £ ag faw wr ey
WA ST A E AT AT E AT B
=7
-

SHR1 PARIMAL GHOSH : No Rail-
way officer is entitled for a special train
or a saloon. The saloons are normally
used by the Members of the Railway Board
and the high digniturics of the Government
of India. The Railway officers are normally
cntitled to have the Inspection Carriages
which are essential for their very nature of
work of inspection of the vital installations,
stations and other things. Special care
is also being taken for the strict use of the

saloons and they are only used when they
are essential.

SHRI KANWAR LAL GUPTA : That
was not his question; you may kindly
cxplain it to the Minister.

st To w0 fawmdt : Fore wEET,
¥t HAT AEEE ¥ Famar fr daw Wy
¥ & fems g fo & fag S
4 A R FT FAR grar &1
7g g 721 & R a8 & yAma
AT AAAT AT AT F AT I & favw
ft = 39 A 87 A1 & gy qen
argan g f& war oo oY sgaem w4
fF a1 wfeee o #1 fr &7 W
i AWM AT E T FT BIF HT
at feft sroft &1 it Foe g
ITART F7F FY gowd T & At

SHRI PARIMAL GHOSH : I have
already said that no special trains are being
used by the Railway officers, either of the
Railway Board or of the Government of
India.

SHRI MADHU LIMAYE : Saloons.

SHRI KANWAR LAL GUPTA : He
is talking about saloons.
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SHRI RABI RAY : Saloons.

SHRI PARIMAL GHOSH : Only the
Inspection Carriages are being used by the
Railway officers.

st To we faendt : ey wERT,
T AN FT oA 4@ amar | AN
wfafewet 78 qo1 & f% 77 =9 w6
A & &F & I O £ ad I
AA &1 TR F, qET AT T T2/
SHRI PARIMAL GOSH : Excepting

those officers, nobody clse is having the use
of special carriages.

ot =y fewrq - fereit /e & 3917

SHRI BEDABRATA BARUA : In
view of the very heavy cost that is involved
in maintaining saloons which cannot be
used everyday—it is quite likely that they
will not be used everyday—will the Govern-
ment consider the question of providing
only air-conditioned travel to the officers
at the highest because nothing is lost if
they have to wait at the stations, particularly,
when they have to carry out inspections?
It is high time that the matter is gone into.

MR. SPEAKER : Abolish saloons,
according to him,

SHRI PARIMAL GHOSH These
Inspection Carriages are being given to the
Railway staff who are essentially in need
of the Inspection Carriages which are neces-
sary for on-the-spot inspection and also for
the inspection of the vital installations.
They are the only people who are entitled
for these special carriages.

SHRI RANGA : Sir, on-the-spot ins-
pections can be made even if they were to
travel by ordinary trains, Mail trains or
express trains. He is saying about the
on-the-spot inspections. Does that mean
all other trains will not be stopped and
that only the special train will stop at a
particular spot and the gentleman gets
down and goes on carrying out the inspec-
tion? In view of the fact that for a large
number of years, several Members of
Parliament from all sides have becn urging
the dropping of the uneconomic way of
using these saloons, would the Government
consider, at least now, when they are so
badly in need of economy, when they are
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thinking of dropping off quite a number
of narrow gauge ralway lines for the sake
of economy, the advisability of dropping
off this uneconomic use of these saloons?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): The nature of
work requires certain constant attention and
inspection round the clock. One does not
know when such a contingency will arise.
The special inspcction wagon, whenever
an occasion arises, can be attached to a
goods train or any train that goes on the
track at any odd hour, at any time. Other-
wise, the officers will have to wait for a
passenger train leaving at a particular
schedule of time and by that time the ins-
pection. . .. . .(Interruption).

(Interruptions). Wc have given money for
the Railway budget. Be reasonable.

SHRI C. M. POONACHA : Therc are
occasions when immediate inspection will
have to be carricd out and officers will have
to rush to the spot at odd hours; onc does
not know when such a contingency will
arise, Therefore, these inspection carriages
are suited to be attached to any train.
For example, about 600 to 700 inspection
carriages cannot be attached to any mail
train or express train; they can only be
moved by a goods train or a slow-moving
train; they are 4-wheelers and six wheelers.
The very fact that thesc inspection carriages
are carriages which can be moved by all
trains at any required time explains that
they are for specific purposes.

Then, there is a little bit of confusion
between the words ‘saloon’ and ‘inspec-
tion carriages’. Saloons arc those which
are maintained for high dignitaries such
as President and Vice-President. . ... .(Jater-
ruptions).

SHRI MADHU LIMAYE : Who are the
other high dignitaries?

SHRI C. M. POONACHA : Let me
finish. Let them listen to me first and then
ask any questions that they want to ask.

They are also for tourists and they are
about 116 in number—all gauges, broad
gauge, metre gauge and narrow gauge.
There seems to be a little bit of misunder-
standing that these 116 saloons arc available
to all the officers. The railway officers are
travelling by what is called inspection
carriages where they have the speedometer
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and the other equipment and gadgets fitted
in those things to study the speed of the
train, the ridable quality, track suitability,
etc. All such items and also the sigmal
equipment are subject to periodical ins-
pection for which certain facilities will have
to be provided to the railway staff. For
example, a suggestion was made whether
they cannot travel by the ordinary regular
train. They cannot do so because there
they do not have the inspection window.
These inspection carriages are attached
as the last vehicle from where they can see
the track and also get it detached anywhere
they want, get down there, inspect and
travel further. All these essential require-
ments are necessary for ensuring proper
maintenance of the railway track and other
installations. They are not misused. . ..(/n-
rerruptions). Maximum care is being taken,
and we will certainly tighten up and see that
misuse of these facilities does not take place
anywhere.

SHRI BUTA SINGH : 1 want to know
from the hon. Minister whether it is a fact
that some special coaches were designed
and built by the railway authorities to pro-
mote the export of railway coaches, but they
were not exported, never an exhibition was
held, and those coaches are now used as
saloons by the railway bureaucrats.

SHRI C. M. POONACHA : No, Sir.
The special coaches are being used for
tourists and for other special purposes for
the gencral public.

Nt wew fagrdt aomdt ;o seme
WEITE, T qA qZET T AN §
A {TATE M F T F AT AFAL
frast w1 9w W F A afaw
WAT T F € 97 &1 At A Iy
F W 3 & o gz g2 faw owmde
T 7 A F @t S g @ o g7
T HAY WA F wHA TF IR
a1d € & sage & faeslt a3 & fao
ARG 7 ATAT HFT T OF AT H
gs & @ w3 faar ok g7 gwd
Y AT AT & I FATL 1w fawed
H@? T IW T F ATHAT A AT FY
é 7
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SHRI C. M. POONACHA : If such
cases are brought to my notice, I shall
certainly look into them. I bave no
information at the moment.

SHRI SHIVAJI RAO S. DESHMUKH :
Will the hon. Minister please clarify how
high a railway dignitary is expected to be
in order to be entitled to the use of these
saloons? While the popular members of
the Council of Ministers and even thc
Chiel Ministers of the States are not sup-
posed to be entitled to the use of the saloons
and they are supposed to use only the ordi-
nary first class carriages, may 1 know how
it is that these high dignitaries of the railways
are still entitled to use such saloons?

AN HON, MEMBER : How high and
how fat also?

SHRI C. M. POONACHA : The following
is the list of dignitaries who are entitled to
travel by these saloons, and they are : the
the President of India, the Prime Minister,
the Deputy Prime Minister, the Vice-
President, the Ministers (Cabinet Ministers),
the Chief and Vice-Chiefl of the Army Staff,
the Chief of Naval Staff, the Chief of Air
Staff, the Army Commanders, the Members
of the Planning Commission, the Deputy
Ministers of Railways.

AN HON. MEMBER : They arc not

using them at all.

SHRI C. M. POONACHA: Whether
they are using or not is a different matter.
1 am only pointing out that they are entitled.

Then the list includes the Hon. Chief
Justice of the Supreme Court, the Director
of the Intelligence Bureau, the Foreign
Sccretary, Government of India, Ministry
of External Affairs whilst travelling on duty,
and as secretaries the Railway Board
Members.

MR, SPEAKER : I am glad the Speaker
is not there.

SHRI RANGA : You must be very
careful, because they might include your
name also.

MR. SPEAKER : 1 shall not submit
to that. So, let him not worry about it

SHRI SHIVAJI RAO S. DESHMUKH :
On a point of order......

MR. SPEAKER : This is the question
Hour and there can be no point of order
now.
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it qHo qRo Wit : Helt AR T
T K1 o & f S a1 e W
W & qa gan a1 7 fafew wog @i o
qr, A1 F2-F AFWE § T TWH T
e 70 9| 39 JafF gH WA
A . & quT & w1 R 8w
T I { T SATAAT @S FA
% T o o o 7 § S e
7 ar gudt glaurd & 7@ a1 &7 2,
q w1 Helt werEw AT v gama
™ o 9 faww Foh f& aaw
H TG §9g & AR A1 9% FEEI
T ST AT EMT E, IHET WH FIA,
Y THAL AT FH F3 8, THE T AT
a7 717

SHRI1 C. M. POONACHA : 1 very well
appreciate the feelings of the hon. Member
but I must say that this has been the practice
hitherto and it has not been misused, and
we shall take all proper care to sec that
these fucilities are not missed by anybody.,

sit Wy femd : sremer wEEw, SN
A F ATT FT FATS qEY A@T | TR
ger 47 fF 7 1 fanw gfagrr a=omE
T aZ A A 2, T A & faaw
£, Tafed T 39 |1 @ FT &1 WA
FTAEEN

SHRI PARIMAL GHOSH : The in-
herent nature of the railway operation is
such that these kind of inspection carriages
are essential.  This is not a new or peculiar
thing in the Indian Railways only, but this
is a thing which is in vogue in the railways
all over the world. This is not a privilege
but this is an essential item which is very
much necessary for the operation of the
railways.

sit ayg forerd : ot w1 &
Foawe & fod ST € deey wETET,
FTAF AT L A AL AL |

SHRI HEM BARUA : The hon. Minister
has said that saloons are meant for the
high dignitaries. Even though the saloons

are meant for the high dignitaries, are
Government aware of the instances of,
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particularly, the Ministers not using the rail
track but using motor-cars for inspection
work from one point to another? For
instance, when Shri S.K. Patil was the Rail-
way Minister, he travelled from Gauhati
to Luading by motor-car, even though the
rail track runs parallel to the road he
travelled by road. Thus, there was an
extrajexpenditure]on motor-cars. Therefore,
1 wanted to know whether it has been
brought to the notice of Government that
often Ministers do not use the saloon cars
but use molor cars for the same purpose.

SHRI C. M. POONACHA: 1 am unable
to furnish an answer to this question. Other
exigencies and the importance of that
particular engagement might have necessi-
tated the tour of the Cabinet Minister by
road. Those circumstances are not known
to me.

st gy gEmEgE et e
fafrees wee 7 %27 & f somma &
fa & T < %1 srdmT FT gTAT
2, wfFa grar 7z & fr 497 &1 0w
TNT 97 WIT FIF, 2 § 97 A
H SEFYA A A €, AfwT T S0
¥ fam 27 & o grerEe rEF S
grem-ifom & swdr #1 @E @ed
9 # wAar =@z 7 fa dw-zfae
AT TS § FqINA VAT dgAY FO0
a1 AAA F SET TEANA FIAT AT
qzav g, #ify dnF F ov F7
AT &1 F [IEW A1 I § T qA
e fF end wigrar afsnar ?

MR. SPEAKER : Wc have already
spent 20 minutes on this question. Will
you get anything morc than you have
already got ? II they want to consider, let
them consider it at leisure. But I do not

know whether wec should lose all other
questions for this.

SHRI RANGA : He has made a very
good suggestion.

MR. SPEAKER : I know.

SHRI C. M. POONACHA: Every carc
is taken use these facilities available for
inspection of track, whether it is by
motor trolley or by other means; according
to the exigencies of time and the nature
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of the work, these facilities are being used
by the inspecting authorities. I repeat
that there will be no occasion for misuse
of such facilities made available to the
railway staff.

oft g W it wAY wERE A
arm fF sEmm-Efee o 9
% v s & o g1 & W
HRYRE ¥ (B e § fF R see
#cd & a8 § G F7 T TR
T g

SHRI C. M. POONACHA : If specific
information is given, I will certainly look
into the matter.

SOME HON. MEMBERS rose—

MR. SPEAKER : I am prepared to spend
the whole hour on this. But let Members
not blame me later.

SHRI LOBO PRABHU : It is agreed
that railways are for the peopele, not for
railwaymen.

AN HON. MEMBER : It is not agreed.

SHRI LOBO PRABHU: Then it should
be agreed now. It is also agreed that this
year they have imposed freights and fares
which are really unbearable and they have
been able to get away with the budget. But
would they kindly do one thing, that is
give some return to the public and impose
income tax on the passes held by railway
staff? They are perquisites. Also, will
they cnsure that the railway staff do not
cancel their reservation without paying the
normal cancellation charges? Even MPs
pay the canccllation charges when reser-
vation is cancelied.

SHRI R. L. CHATURVEDI : All the
points raised by thc hon. Mcmber were
replied to by me at the time of the reply
to the general discussion on the Railway
Budget. At that time, he was absent.

SHRI LOBO PRABHU : These points
have not been raised, nor replied to.

MR. SPEAKER : He say he has replied
to them,
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SHRI LOBO PRABHU : These have not
been raised by me before. These are very
simple points. If he had replied to them,
let him reply again.

SHRI C. M. POONACHA : The sugges-

tions of the hon. Member would be kept
in mind for future action.

SHRI HEM BARUA : Would you
kindly find out from him why the Speaker
of the Lok Sabha is not in the list of
dignataries he mentioned?

MR. SPEAKER : Shri Ram Avtar
Shastri.

st TwTEATC Wt o st el
AR 7 ST g & 999 ag Famr fie
FHT FAT AFHLU BT Q7 a7 g0 R
faar a1 awar 2, @few g5 a9z Aw
£ fr f=d W3 § 9t Houwo § AT
A T g F A @, a7 ¥ o fq
AT T 39 F A9 8 1 T gEE
AFFT Y 4l ARET F1 27 FM
A 2 @ Fr O w49 9T MY
TZ a7 @Ey i€ W a1 39 faers
FTAET FGI!

SHRI C. M. POONACHA : If the hon.

Member gives me in writing some specific
details about the case, 1 will look into it.

SHRI S.K. SAMBANDHAN : In view
of the fact that the railway officers who
arc using these saloons and special carriages
do not know the facilities that are expected
to be given either to the third class or first
class passengers, and they do not care to
know all these things, for the sake of their
knowing the difficulties of these passengers,
will these officers be asked to travel by
third class or second class or first class at
Jeast once a year or once in six months?

SHRI C. M. POONACHA : Thatisa
suggestion. I will look into it,

st =fe Tm @ T wEEE ¥ oaft
araraT 6 A 116 §97 & 77 anfea<
arr i feracher o § § wEv
W ¥ qe e § g W
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T8z g fraar @=i g A g P SHRI C. M. POONACHA : We will

e or fegar &=t amar @7

SHRI C. M. POONACHA : Some of
these air-conditioned coaches cost about
Rs. 1,40,000. The other special types,
non-airconditioned, cost between Rs. 34,000
and Rs. 40,000. Most of these are very
old coaches, they are about 30 to 40 years
old, and the Maintenance charges arc not
very heavy because they do not have perio-
dical overhauls as the normal coaches.
The normal coaches cost about Rs. 3,100
or Rs. 3,200 for broad gauge and Rs.
2,400 to Rs. 2,800 for metre gauge. So far
as the inspection carriages and other
special types of these inspection carriages
are concerned, the periodical maintenance
charges are not as high as compared to
the mormal coaches. They are much less,
but separate accounts are not available.

it wfw waw et : F g ST
argat g 5 few i S 7t G 3
F FTTQ F e @T {7 W19 Ay
T AG-TT & A HT W AT

MR. SPEAKER : You came late. It is
all over now.

AN. HON. MEMBER : Better late than
never.

MR. SPEAKER : In our Telugu language
there is a saying that when the eddy comes,
you will have to begin again.

ot e W T ;WA mEEw w
72 qorst A faee qew gArd fomer
f& & &1 am fafaawr gfasr &
# quAT arear g fF Far sae Aifeq §
o daw Wt 90 § R afasriomr sk
dveree grE ferrzdw dqw & oy
of @TT 1 WY FFT T9S &7 ;T IAFT
T KEWT FCT HT GAATH AT fohar
27 e frar & & A€ S oy few
# amar foad g &7 F1 fragw
frar 81?7 T A FT ®IE JaWw
T & @ F1 o9 qg A FEa!

certainly make a note of this,

oft wuT wTe T WA FT A
g @ a1 77 see Y § A ww
gqeTw Ty w7

SHRI C. M. POONACHA : The question
whether there have been instances of misuse
of the special saloons. ..

MR. SPEAKER : Are they permitted to
to take their families? That is the only
point.

SHRI C. M. POONACHA : Some of
the dignitaries have had the privilege of
taking their families with them.

*t arethe Stud : seger wEEyT !
97 TR F & gyEw § gred
F1 ot 3T 2 AW A qar w@wr ¢ fx
Teafs At w1 s o F 6
97 F= T 3 +fEW, FWT I® W
Tt gy = w@?

MR. SPEAKER : “Only the President
will have the saloon; will it be considered 7
That is the question.

SHRI C. M. POONACHA : Thal is
a matter for consideration.

PRODUCTION OF SCOOTERS

*689. SHRIS. C. SAMANTA :
SHRI O. P. TYAGI :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS bc pleased to state :

(a) the steps being taken to increase the
production of scooters and similar vehicles
to meet the shortage ;

(b) how many new licences have been
issued for the manufacure of other types of
scooters and motor cycles;

(c) the steps taken to boost up produc-
tion in thexisting units; and

(d) whether the prices of scooters and
motor-cycles are likely to come down from
the present level?
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THE MINISTER OF INDUSTRIAL
DEVLOPEMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a) to
(d) : A statement is laid on the Table of the
House.

Stratement

(a) and (c) : In order to meet the growing
demand of scooters, Government have
decided to licence one more unit for the
manufacture of scooters,

Further, the scooter industry has been
included in the list of priority industries
cligible for release of foreign exchange to
the extent of full utilisation of its installed
capacity. It is expected that with the
foreign exchange assistance provided to
the industry, the production of scooters
in the existing units during 1968 will be
substantially more than that achieved
during 1967;

(b) No new licences have been issued for
the manufacture of scooters and motor-
cycles. However, for the manufacture of
Auto-cycles, letters of intent have been
issued to five partics. Industrial licences
will be granted to them on their fulfilling
the conditions of the letters of intent,

(d) It is not likely that the prices of the
‘scooters manufactured in the existing units
will come down in the near future, on
account of the relatively low volume of
production in each existing unit. In
order, therefore, to make available scooters
at cheaper prices among other considera-
tions, Government have decided to licence
one more unit of a sufficiently large capacity
80 as to achieve economics of scale, One
of the criteria laid down for sclecting
new scheme is the price factor.

SHRI 8. C. SAMANTA : As regards the
fixation of prices for the scooters, the
hon. Minister has stated in his statement
that :

“It is not likely that the prices of the
scooters manufactured in the exis-
ting units will come down in the
near future, on account of the rela-
tively low volume of production in
each existing unit.”
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The existing units arc three, We heard
three or four years back that their installed
capacity is 30,000 per year, but they are
producing only 19,000 to 20,000 every
year., May I know why steps have not
been taken against them for not producing
up to the installed capacity?

SHRI F. A. AHMED : So far as the
licensed capacity is concerned, including
the scooters and motor-cycles, the licensed
capacity is 78,500, and in 1967 they produced
65,965. I personally think that is a good
performance and we cannot complain so
far as the production is concerned. Now
we are making arrangements to make
foreign exchange available to them and it
will be possible for them to even expand
their present activitics.

SHRI 8. C. SAMANTA : Is it not a
fact that at present the registered demand
is 2,50,000 units and, if so, how can the
Government sit quiet with a production of
20,000 per year? The Government says
that one unit ‘will be established. May
I know why that unit has not been estab-
lished for so long and whether the
recommendations of the West Bengal
Government and CMPO will be considered ?

SHRI F. A. AHMED : Two questions
have been posed by the hon. Member.
One is with regard to the demand. So far
as the demand up to the third Five Year
Plan is concerned, it was estimated at
60,000 per year. So far as the demand for
the fourth Five Year Plan is concerned,
the target of the demand is fixed at about
1,50,000, and we are developing the pro-
duction of scooters and similar wvehicles
up to that demand. What the hon. Mem-
ber means is that there is an order for
2,50,000 scooters pending up till now.
It is for that reason that the Government is
considering the questing of giving licences
to one big unit in order to meet the
present demand.

So far as the specific proposal from
West Bengal is concerned, about 190
applications were reccived after we had
advertised for applications. Qut of these,
17 applications have been selected by the
licensing committee and again a sub-
committee has been appointed to place
before the Government three or four pro-
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posals so that out of that at least one or
two may be considered.
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TAFT NITWAA AT A 9 AT &
97 Z1 g4 R OH7 B9 ¥ IANT WG
FH ZNT T F0d FW N AT A9E q
AN wE AT 9T e ghT qea |

SHRI R. BARUA : From the statement
it appears that the low production of the
scooter units was due to non-availability
of foreign exchange and Government
propose to give the full foreign exchange
now. In that case, how is it that the
Government fecls that the scooter prices

will not come down, because there will
be full production?

SHRI F.A. AHMED : The licensed
capacity of all these units is about 12,000.
Unless and until the scooters are produced
on a large scale, it will not be possible for
these units to bring down the prices. There-
fore, we are considering the question of
giving a licence to such a unit which can
produce scooters in large numbers. That
will enable us to bring down the prices.

»it wgr fag wret ¢ () awT
T g W FT IT F AT Az F fq@
TATH T €aT ITE £IT & 917 78 STAERT
7R & St fF Ao & o= £ g T
71 & S =g g e 2 faet
Faefrat § ot arg< § 9= @0 q @y
& A1 R e A A Y

(A1) st soft g aET T M @
AT T ?

(1) it sme st Sl @
arEH £ ot 7% Gazfedt #1 A W A
TOTHA AT STEd € SEH FAT ®OEI
T @ #1 e @ & gefee
g aaTE Srd AT w1 WY gt
argw ¥ F HAET 9 7

ot Gawlla ol sgwe : T A
F% wwafwar & fomwr f gaa =ed,
w1z arEfee T AidE FTy & argda
gz f&r &
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1. #O¥ AR NIERd A6
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4. Haq TA¥wee Zfeqr fafads,
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5. 7 oa3e 7 fafwge, o faelt,
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M2 1 79 397 20 a7 § =27
FTE T AT 2 afsw 3w sEw
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T A Fofow &7 7Z

it wgrore fag At A far 7
T T A 100 AT F AT 2 ATA A ¢

it BRI A T : 14 FrIA
TAT oA F A7 T FL A4 T FIRT
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SHRI SRADHAKAR SUPAKAR :
There are certain types of scooters for
which there is a great demand whereas for
other types, there is no demand practically.
May 1 know the number of persons on the
waiting list for different types of scooters,
if he has got the figures? Secondly, what
is the foreign exchage component in terms
of money in respect of these different types
ol scooters?
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SHRI F. A. AHMED : I have not got
the figures in terms of moncy, but I have
given the percentage of components pro-
duced indigenously. I have not also got
the figures about the demand for particular
types, but whatever is being produced, that
is being sold out.

SHRI SEQUEIRA : Is it a fact that in
1967 the scooter factories had the installed
capacity and they had the licence to import
components but they were not able to pro-
duce more becausc there was shortage of
tyres? If this is a fact, has the situation
been corrected and, if so, what steps are
the Government taking to ensure that it
docs not recur?

SHR1 F.A. AHMED : So far as the
shortage of tyres is concerned, I had occa-
sion to acquaint the House sometime ago
that this shortage had taken place because
of a continous strike in one of the compa-~
nies in Bombay. The situation has not
improved and I am told that in another
company also strike is threatened. So,
in order to overcome the shortage we have
allowed imports of tyres for about two
or three months. Unless and until this
strike position improves it is very difficult
for me to give an assurance how far we
will be able to produce tyres according to
the requirements.

SHRI P. VENKATASUBBAIAH : In
the statement supplied by the hon. Minis--
ter it is said that after sanctioning the
necessary foreign exchange the factory will'
go into full utilisation of the installed
capacity. In that case, what would be its
impact on the bringing down of the price
of scooter? Secondly, what is the control
this Government is having on the private
sector industry so as to determine the correct
price of the scooter” May I know whether
there is any cost accounting procedure
that is being maintaincd by Government?

SHRI F. A. AHMED : These matters can
be considered, but my experience is the
moment a matter is referred to a cost
accountant or to the Tariffi Commission
generally the result is that they give figures
much more than what is even asked for by
the concerns. So far as the effect on the
price is concerned, [ have said that as long
as the production is not very big it will be
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very difficult to bring down the cost of
production.

SHRI JYOTIRMOY BASU : May I
know (a) what is the black market price of
scooter as against the controlled price;
and, (b) how the price of scooter in India
compares with the price in other countries
like Italy, Japan and Britain?

SHRI F. A. AHMED : I do not know if
there is any blackmarket and, thercfore,
I cannot say what is the blackmarket price
(Interruptions),

ot wg fowd : welt wEIT A -
-«E'l_‘_ hag—?_g? h‘q_{aﬁ‘-
AF g T |

=t wgrow feag Wit ¢ 4500 AT
21

SHRIF. A. AHMED: So far uas the price
-of scooter is concerned, exclusive of excisc
duty and surcharge the price of Lambretta
is Rs. 2388-63, the price of Vespa is Rs.
2402 and the price of Fantabulous is Rs.
3200.

ft 7y fowg : w1 T W
W 7 oFr gfem srew 27

SHRI F. A. AHMED : I have not got
the price of scooter in lialy and Japan.

ot wy fewg - 59 afewr #ifwd
THEST FF IEFT A5 7 AfAd

SHRIJYOTIRMOY BASU : Sir, he has

not answered my question how the price of

scooter in India compares with the price of
scooter in other countrivs,

MR. SPEAKER : Hc has said that
he has not got thc information,

SHRI JYOTIRMOY BASU : What is
his Ministry doing with such a large staff ?

MR. SPEAKER : That is not for me
to say,

SHRI KRISHNA KUMAR CHATTER-
JI ; Sir, in my State of West Bengal an
applicant for a scooter has to wait for
years and, at the same time, scoolcr is
available in the black market. If it is a fact,
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is the hon. Minister considering the desirabi-
lity of having a venture in the public sector
for the manufacture of scooter?

SHRI1 F. A. AHMED : Only yesterday
when I was in Caleutta 1 was shown a
prototype of the scooter which is manu-
factured by onec of the firms in Calcutta.
As I have said, there were nearly 191
applications cut of which the Licensing
Committec selected 17 as being suitable for
the purpose of licences being issued, We
have again appointed a sub-commitiee 10
place before the licensing Cemmittee thiee
or four proposals for the Government 1o
take a decision.

SHRI KRISHNA KUMAR CHATTLR-
JI ': Sir, my question about the public
scctor factory has not been answered,

SHRI F. A. AHMED : W¢ have no
such proposal.

st awTw W ol Sl AEET
T w1 fF 9% oo 7€ @ e e A
SF-ATHE BT £ | T7e 48 WY T 7w
fo zaTar et gl S SNE
reqr fofaeT WEAT /W@ 20 W T
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T & A FEAT A & fF o AqEr
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a1 AW & S T A fre ST
1 Er A fer g gar fem A &
g7 Y ara a8 T F T § S
fFrofmafrm s fFmim s
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o s afT e fism e fF
50 FATL SAMIT =1fed AT 9 Fr
50,000 $SifaT 5@ 7X@ &1 o
AT wfaeT & FgT & IJTaTT 9T &
FTH T &, @1 (BT A&7 ARIaq FEEr
#% | arafasar 97 ¢ & gee @
§ el ¥ A qgT wW &1 AT
" 7g & 5 o 3w F o w1 e
faat & fad avgAt & o srawasar
g ars oo & R usarcar Ay 7
FHE AFR FT & 117 fwwwe
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SHRI LILADHAR KOTOKI : The
Hon. Minister has stated that due to
the strike in the tyre factory the Government
has permitted the import of tyres. May I
know whehter any steps have been taken
to resolve the strike to that scarce foreign
cxchange is not frittered away in importing
tyres which can be manufacturcd here?

SHRI F. A. AHMED : Steps have been
taken by both the Central and the State
Governmentsto bring the two parties to-
gether and persuade the strikers to give up
the strike while the dispute is adjudicated
by the Conciliation Board but, so far
as the labourers are  concerned, they have
not taken any action to resume work.

MR. SPEAKER : Ncxt questicn,  Shri
Chandra Shekhar Singh.

SHRI1K. N, TIWARY:: Sir, this question
should not be taken up because there is
noe Bihar Gevernment now,

MR. SPEAKER : Shri Chundra Shekhar
Singh is absent, Shri Bhogendra Jha—
absent.  Both are absent,  So, he need not
worry. It is not taken up.

IMPORT OF SYNTHETIC YARN

*591., SHRI BAL RAJ MADHOK :
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that the State
Trading Corporation has been importing
synthetic yarn from Japan and Italy at
prices higher than the standard intcrnational
prices of this yarn;

(b) if so, the difference between the
standard international pricc and the price
being paid by the State Trading Corporation
on different qualities of imported yarn;

(c) whether it is also a fact that it has
resulted in huge loss of forcign exchange
to the country; and

(d) il so, the steps taken to prevent the
loss in future?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRT
MOHD. SHAFI QURESHI) : (a) and
(b). S.T.C. has made¢ purchases from
Japan and [Italy at competitive prices.

(c) No, Sir.

(d) Does not arise.
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SHRI BAL RAJ MADHOK : I question
the weracity of this amswer. Let him
appoint a committee and find out the full
facts.

SHRI S. R. DAMANI : The production
of synthetic yarn has increased considerably
in the last two years and large quantity
of our yarn is being smuggled cut. In
view of this, may I know what is the ncces-
sity of importing this yarn and for what
purpose it is being used?

SHRI MOHD. SHAFI QURESHI :
Against the total requirement ¢f 10 million
kilograms we are  producing only 2-4
million kilograms in the three faciorics
that we have for nylon. Naturally, there-
fore, we have to import about 6-7 million
kilograms. It is becoming necessary be-
cause there is o gap between demand and
supply. Ncw faciories also are coming
up. Asto why we are importing this nylon
yarn, it is because our spinners and weavers
require this varn: otherwise, there will be
idle capacity in the indusiry and there will
be unemployment.

st wg fowd @ & ST AwEAT
f&F T A FT WA T8 &1 F AR
o1 & i 59 a9 guTE 39 7 ATRe 1T
faifes oW o & & fad Sy Frea™
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da1 fF & & o7 91 0 @ # fear
tfF s A AR o T @ 4 T
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T AT GETaTe a7 & fd faway s
@ WE 9% AW A FAT q2AT |
% gAY § qg W SEET =TEar
i maasTomg fr
g & o gTr WY g weET 9ET #
IH 9T TH & # FTEN AATH FACAT
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& o oot a9 ¥ aewT AN ¥ ag
RT AAEA T T AT W A o
QT &7 w1 9 o oF wewr A 2 R
ww & @ & a9 & fau wrf wEw T
2 Sam @dEy A w A & 7
I A WEEw AT AT AT A qwA
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SHRI B. SHANKARANAND : Just
now the hon. Minister said that synthetic
yarn is being imporied because there is
a wide gap between the demand and supply
and it is being imported for new factoreis
that are coming up. May I know what
are the new factorics that are coming up
that this yarn is being imported?

SHRI MOHD. SHAF! QURESHI :
My hon. friecnd is confusing yarn with
fabric. [ said, for the manufacture of
nylon yarn, not for the manufacturc of
nylon fabric.

SHRI VIKRAM CHAND MAHAJAN :
Is it a fact that therc arc many applications
pending for the sctting up of new plants
and, if so, why the pcermission has not
been granted so far?

SHRI MOHD. SHAFI QURESHI : The
matter is under the consideration of the
Government and it will be decided shortly.

=t Tw wex wt o A AT
A g fin ama w0E #Y fasf o O st
Y AT FUT FT TATH & | THHT AT/
%o wgm A wE famr g1 & S
wrgan § f s & sEreE
& UFa & AU ORI F1 H3H M0
gl 1
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SHRI RANGA : What margin ¢f profit
are they making? Why dont” you give a
straight answer ?

MR, SPEAKER : H: requires notice.
Y gEEAT I HAT AGET HY
AT I H FHAHIE T § T
s grm | faafes wEax giw w@d
fereit & fggma ¥ sar T IWFT A 125
wqg gfa feat aef fad a=cht &1 aomw
T ATEERY &1 A T ozeEeA
oY oETo & G HIATG 14 ATH & WA
T 120 T9d e < & S #E wgan
¢ f5 ag 300 Farer A & AW
¢ Fgar & f& oiw @ @ Adr R
1R 58 FATETE I § A% q@1 F FI@M-
A T EEET FT W 1 T
aog § @@ & & 7 N AGEE qW
HEAT § qg SEF WU | IET GAT 8§,
T IEE 95T I @ & & I
wigen § B wmoag W@ 7
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SHRI V. KRISHNAMOORTHI : There
arc about Rs. 5 crores worth of Bleeding

Madras, which was produced for exporting
1o other countries. . . .

MR. SPEAKER : From nylon to Bleed-
ing Madras! (Inrerruptions).

SHRI V. KRISHNAMOORTHI : May
1 koow from the hon. Minister whether
any firm has offered to export the entire
unsold quantity of Bleeding Madras in
licu of import of synthetic yarn and if so,
what was the reaction of the Government ?

SHRI MOHD. SHAFI QURESHI
The question relates to Blieding Madras.
It is a fuct that we were exporting Bleeding
Madras, worth Rs. 10 crores every year,
but because of overzealousness of exporters,
there was 2 huge stock accumulated in the
U.S5.A. and the exports have come down
to Rs. 10 to 15 lakhs, There is a large
stock lying im Madras, for which an offer
was made by a particular party, but the
offer was very fantastic; the party said that
it would take the entire quantity and
export it, but it should be permitted to
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import hundred per cent nylon yamn, so
that it could sell it here with 300 to 400
per cent premium. We did not allow
that.

SHRI RANGA : Will the Government
be prepared to supply information, if not
now, at least later, and place it on the
table of the House, at what price the STC
purchases this artificial yarn, synthetic
yarn, in Japan and other countrics and
at what price it is selling here and what
margin of profit it is making. In view of
the fact that it imports and supplics twice
as much as is produced in our country,
it ought to be in a position to reduce the
total price at which it is made available to
the consumers by making less profit, by
charging much less than what they are
charging today. My hon. friend said that
they charge only Rs. 2 to 3 less than what
the factories are charging. Why should
they not charge so much less in view of the
fact that the factories are making so much
of profit?

SHRI DINESH SINGH : My hon,
colleague has given an idea of the cost at
which we had imported some of this yarn.
The point in this is that when we import
yarn, to it we have to pay 100 per cent
duty and 38 per cent excise, and that already
raises the price of the yarn higher. My
hon. friend, Shri Madhu Limye, raised
the question of smuggling. Naturally
smuggled yarn is frec of these and, there-
fore, there is an imbalnce in that. Now
the question is that there is a price differ-
ence between the imported yarn and
the yarn which is manufactured here,
between anything that is imported and the
local production ; we have just had a question
about scooters, about the price difference
that exists in other countries and here;
that is becausc they have the economics
of large scale and other things. If we
start selling yarn at the price at which we
have imported, then what will happen?
We have had a number of questions in this
House; the hon. members have said that
we are, by importing goods, to that cxtent,
stifling the local production; the local
production is being stunted because of
liberal import policy and, therefore, the
policy has got to be geared in such a way that
there is not much price difference. If we
sell the yarn at a price at which we have:
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imported, then it is resold in the market
at a higher pricc and somebody clse takes

away that. We have had this question
in this House.

The STC is trying to maintain a price
lower than the price at which the manu-
facturing co mpanics are selling so that, * -« *

SHRI RANGA : They can =ell it cven
at a much lower price.

wft 7y fewmd : o Fo g A ATTH
H "ITHT

SHRI DINESH SINGH : That is entircly
different. We can go inte the questien of
how much more the lecal price sheuld be,
We shall constantly bear that in mind.

MR. SPEAKER
question,

: Mow, short notice

SHRI NAMBIAR : What is this tam
*Left Communist Nagay ?

MR. SPEAKLR : | dc nct krow. Let

ws hear from the hor. Minister.

SHRIMATI TARKESHWARI SINHA :
1 did not know that the hon, Mumber was
in transcendental meditaticn himsclf and,
therefore, he has not rcalised it.

MR. SPEAKER : Ncw. we are luking
up the shoert notice questicn.

SHORT NOTICE QUESTION
SMNKING OF STEEL FounDpry At KuLm

S.N.Q. 10. SHRIMATI TARKESHWARI
No. SINHA :
SHRI 8. 5. KOTHARI :
SHRI NIHAL SINGH :
SHR1 BENI SHANKER
SHARMA :
SHRI RABI RAY :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be plcascd to state :

(a) whether it is a lact that the steel
foundry plant of the irc m and steel ccmpany
at Kulti near Asansol has started sinking
rapidly; and '

(b) if so, the action Government propose
to take in this matter to avoid damage to
the entire stecl plant?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F.A. AHMED) : (a) and
(b). A statement is laid on the Table of
the House.

STATEMENT

It has b:en r:ported that between 2130
hrs. on 9th March, 1968 and 2100 hrs. on
10th March, 1968, cracks appcared at
several points of the land on which the
Steel Foundry of M/s. Indian Iron and
Steel Co., Kulti stands. There was also
subsidence of the land at several points
in depths varying from ons to three fect
during this period. No further subsidence
occurred after 2100 hrs. of 10th March,
1968. Conscquent on the subsidence of
the land, certain parts of the structures of
the foundry were damaged and bent at
different points. A team of ¢xperts has
bzen appointed by the Chiefl 1nspector of
Mines to ascertain the causes fror the
subsidence  and its report is awaited.
D:puty Chicf Inspecter of  Factorics.
Asansel, Govonment ol West Bengal,
is also enquiring into the matter and his
report is  awaited.

SHRIMATI TARKESHWARI SINHA :
The hon. Minister has assured us that a
team has b:en appointed.  But meanwhile,
may 1 know the present loss and what
steps Government propose to take to see
that no further damage is done to the
structure of the plant?

SHRI F.A. AHMED : The value of pro-
duction has been reported to be about
Rs. 35,000 per day. As regards the actual
loss on account of the damage to the
foundry, we have appointed a team of ex-
perts and we are awaiting their report.
When we received their report it will be
possible for me 1o indicate the actual loss
that has occurrcd.

SHRIMATI TARKESHWARI SINHA :
May I know whether Government had any
information previously about mining being
done in that arca and whether Government
or the company was cver aware that the
land beneath had becn mined, ard, there-
fore, a large portion of land was lying as
vacant mined area?

SHRI F.A. AHMED : If the company
had this information they would never
have set up this foundry there. As regards
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the other question relating to the stecl
plant which is important, | may point out
that the steel plant is not there but is at
Burnpur which I am told ts about 10 to 12
miles from where this foundry is situated.

it <fr T - v Wt wErEy 2y qw Ty
Y g7 w0 o gEAEE F 9w @
FTIE! &1 AU bq qH & w07 fad
qIg &1 A 4 AT T & ol
FW feemm & fon sg7 =ggeanr &
TE &, WY I ST I G A I
§ d 2, Fur 9w Wy wrf afq og=r
F a1 T o7 39 AT FTE F AT
FEE

o FEET HA HEHT : T AT
T FT AT £, 530 TAT | ATE
70 £ 1T SR & AT FEeA ¥ faar
TR S H & 100 T 1 gEN
g &9 g famr wr § ) 9gr X &t
feg=dre #di gam &1 37 @r &1 @
2 fr fow awg ¥ amEY AT F1 O
faar o &% 1 ¥ W A dE-o
¥ faw oY Y9 @ 2, 3 W A
AR

M7 gz aa e s
EISFE! F A-avE A &l FRfed
A dm A Ffariw §
fageifan, awe fasifar ot Taae
Fifaadt! €1 79 929 UF GYHAT 9y
el gw € Ay A7 oF wia A w5
mr g1l gfe g, @ | oA wERE
g fEAWd wOEd fF oF ogEl o
Ffemds & fau dw-dF &z =Ew
Yot & a1 A8 S WA @ AT 4 @
FTEEY AR G anfe ow v § fr awt
g7 AT T wWET g v &7

= FEER wH FPEC: AT awES
& whit &, 9% 9T W fear S

SHRI R. BARUA : When was this
foundry completed, and in between that

time and how were any signs of fissure or

damage detected?
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SHRI F.A. AHMED : As [ have pointed
out, this foundry belongs to the Indian
Iron and steel Company Ltd. I have not
got details as to when it was completed or
started. :

SHRI S. M. BANERIJEE : In reply to
Shri Rabi Ray, the hon. Minister stated
that 500 workers were laid off and somh
of them have been given some alternhtive
jobs. ] want to ask why they havh been
given only 50 p=r cent of their wages when
the fault did not lie with them? Will
Government persuade the cemployer to
pay the workers full wages because this
was natural calamity and somcthing beyond
the’r contre!?

SHR1 F.A. AHMED : As | have pointed
out, lav-ciT compensation is being paid.
The management s irving o cmploy
them in alternative jobs, Alrcady about
100 workers have been given other work.
1 shall see to what extent further assistance
can be given.

May  give latest information I have
received on this  matter?

*Kulii subsidence enquiry preceeding.
Reports  under  preparation, Gon-
ditions unchanged excepting ground
movements stopped after 13th, During
monsoon slight further ground move-
ments  apprchended.  Kulti manage-
ment started  removing  finished
products from afecied workshep.
Management's  railway siding track
being re-graded.™

SHRI S.M. BANERIJEE : My questicn
was concerning the payment of full wages.
They have been given lay-oflf allowances.
Under the particular Act, lay-cif compen-
sation is given at only 50 per cent of the
wages. That isin the case of contingencics
like materials not being available, a strike
going on-something like that. But here
this was ncither a closure by the manage-
ment nor a strike by workers. So I want
to know why the full wages have not been
paid, Will Government persuade 1ISCO
to pay them full wages?

SHRI F.A. AHMED : 1 shall discuss
this matter with the management.
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SHRI B. SHANKARANAND : Is any
time-limit fixed for report to the team of
cxperts inquiring into this or can they
take their own time during which the plant
will go down further?

SHRI F.A. AHMED : I have already
replied to that.

SHRI SAMAR GHUA : The sinking
of the Kulti foundry should be taken as
a warning by our Government and all of
us. You know in the Asansol sub-dividion,
there is a coal-mining belt and also a big
industrial complex built up. Instead of
going into the cause of the sinking of the
Kulti foundry only, will Government
undertake a wide-ranging inquiry to as-
certain the possibility of sinking of other
industrial complexes in the area adjoining
the coal mines,and also the risk of the
well-line passing through the coal-mining
belt?

SHRI F.A. AHMED : I shall keep the
hon. Member's suggestion in view when I
receive and consider the report.

WRITTEN ANSWERS TO QUESTIONS
awE W WAt & fod wnEw
*690. st wxr warc fag :

=t W W

M T, W QU €I Hdr
20 %70, 1968 F FAATIFT T97 F=AT
1292% IUX & @Y § 4 qaT &1
Fa1 F41 fF:

(%) Far fagm & a<=mW a<F < A
agF I gEt ¥ fag argd=w 9
FA F Y T =K FE 77 Ao
fem g;

(o) =1 a@FR | fgR a@ER #
faar & fF ag fagw fRei &1 9=
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(w) afz &, ar saar 7 gfomm
fawer &7

W, WA 97 91y WAt (¥o
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(7) ToT TR Y W W
farare w5 forar § o 3% s AT
grdeor & fod amdew qat 9% s
frorg fed o a%, 9@ o & of
geafa $feg wmewr awé wwA w
arfie fad o # fag amwr 2 fea @

IMPORT oF RAW MATERIALs THROUGH
MMT.C

*692. SHRI K.M. KOUSHIK : Will
the Minister of INDUSTRIAL DEVELOP-
MENT and COMPANY AFFAIRS be
pleased to state :

(a) whether it is a fact that at the meeting
of th: Small Scale Industries Board held on
the 8th November, 1967, some small-scale
industrialists of the various States Com-
plained against the canalising of the imports
of raw materials through the Minerals and
Metals Trading Corporation or Statc
Trading Corporation in view of the heavy
cost and incidentals involved; and

(b) if so, Government's reaction to the
the suggestion for direct import by the
small-scale industrialists?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F.A. AHMED) : (a)
Yes, Sir.

(b) The suggestions made by the small
industrialists at the meeting of the small
Scale Industries Board are under considera-
tion of the Government.

PusLicity OF INDIA'S EXPORTS

*693. SHRI HIMATSINGKA : Will
the Minister of INDUSTRIAL DEVELO-
PMENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether it is a fact that on his recent
visit to foreign countries including France,
he found India's export publicity very
poor;

(b) if so, the major steps proposed to
be taken to augment the trade publicity
machinery in foreign markets;

(c) whether he has also suggested the
formation of a consortium of the public
and private sectors and stationing of joint:
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tcams in foreign countries for providing
all necessary information about the indus-
‘trial activities in our country and for investi-
gating the market conditions abroad, so that
our production and planning could be modi-
fied from time to time in tune with these
conditions; and

(d) if so, the steps being taken in the light
of this suggestion?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT & COMPANY AFFAIRS
(SHRI F. A. AHMED) : (a) During my
visit abroad, I formed the impression that
in the some of the countries visited, includ-
ing France, lack of adequate knowledge
-of the possibilities of imports from India,
cspecially of manufactured goods, was
standing in the way of improving our exports
to those countries, and that a further know-
ledge of what we produce could help in
increasing our exports.

(b) The Ministry of Commerce arc fully
scized of the matter. In fact, in order to
tone up #nd give guidance in planning and
implementing cxport publicity programmes
through various media, that Ministry had
constituted a standing Export Publicity
Advisory committee in October, 1966.
The Report of the Committee has been
received. It has made a number of recom-
mendations for the formulation of an
effective and practical export publicity
programme and its implementation in a
coordinated manner. These arc being
examined by that Ministry.

(¢) 1 am of the view that there is need for
an organisation, representative of both the
public and private sectors of industry, to
kecp buyers in foreign countries informed
of what we produce in India and what we
are in a position to export, especially of
manufactured goods. Such an organisation
can arrange for teams to be sent abroad
from time to time to provide information
about our industrial development to those
interested in friendly foreign countries
and for assessing the market potential for
manufactured productsin them. Knowledge
of such market potential will naturally
help us in planning our production for ex-
port purposes. Display of our manufac-
tured goods in foreign countries and use by
us of bonded warchouse facilities avail-
able abroad to stock some of our manu-
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factured products such as machine tools
and machinery may also help in building
up our exports.

(d) My views have been brought to the
notice of the Commerce Ministry for their
consideration.

MmnimuM ExporT PRICES FOR  JUTE

Goops

*694. SHRI INDRAJIT GUPTA : Will
the Minister of COMMERCE be pleased
to state :

(a) whether the Indian Jute Mills Associ-
ation has been pressing for fixation of mi-
nimum export prices for jute goods;

(b) whether such a demand is in the in-
terest of combating competition in the
overseas markets; and

(c) if so, Government's reaction there-
to ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a)to (c).
The Indian Jute Mills Association suggested
fixation of minimum export prices for
jute goods and the suggestion is under
examination.

FOETY ® & T ST

*695. =it T fag wrelt © w0
TETA, WA AT AT FAT g q@TH AT
FT FT &

(%) v 78 7= & fF a3 &
F FEUTT FTCAMET A FAACIC T AT B
uw faael & arow gEar & @ €
4T ‘I FH FA A=_ET IR E
foad ofomAeasT IR §OWTd
afrgi g AR

(@) afx &, @ F@Q & &
TEqT FTCEH1 A 99 faaral &1 gy
g« frgmm & fod s gTa w0
FraaTEy Ay AE R ?

T, W™ aer grg Wet (¥
wwr TY):(%) oft, g1 ¥ 1967-68
# TIET AT TG TR FTI@EAL
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& 9f oW 9T AT gEaTl, gEl,
FH T @A A g afa & FR w0
Ffe AT AW 9T R

(&) s@F Tea FTa@E § "Gl
# uF G gfEe F1oAvEar 2[, S
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famrzfafaar F7 &t smavosaT € 0

TracToR FACTORY IN MAHARASHTRA

*696. SHRI DEO RAO PATIL : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether the Government of Maha-
rashtra have forwarded any scheme for the
establishment of a tractor factory in Maha-
rashtra;

(b) if so, the details thereof; and

(c) the action taken by Government in
this regard ?

THE MINISTER OF INDUSTRIAL

DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) No,
Sir.

(b) and (c). Do not arise.

HEAVY ELECTRICAL PLANTS AT HYDERABAD
AND HARDWAR

*697. DR. RANEN SEN : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) the progress made so far in the cons-
truction of the public sector Heavy Electri-
cal Plants at Hyderabad and Hardwar;

(b) the cxpenditure so far incurred on
these plants;

"(¢) whether Government have any pro-
posal to evolve a unified authority for all
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the three public sector electrical plants i
the country in order to expedite their

construction, expansion and further develop-
ment; and

(d) if so, the main features thereof?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS (SHRI F. A. AHMED) : (a)
The construction works at the Hyderabad

Plant are almost complete, except for small
finishing items.

As at the end of February, 1968 at the
Hardwar Plant most of the Civil Works
for all the Main Factory Blocks, except
that for Foundry Block have been completed.
For the Foundry Block, foundation and
R. C. Columns have been cast. Good
progress has been made on the service build-
ing for oxygen and acetylenc plants, com-
pressor house, gas producer house, central
plant laboratory and thermal power station.

(b) The total cxpenditure on these pro-

jects, as booked upto the cnd of December,
1967 is as follows:

Hardwar Rs. 53 -30 crores
Hyderabad Rs. 32 -84 crores
(c) No, Sir.

(d) Does not arise.

ESTABLISHED IMPORTERS OF SPICES

*698. SHRI MADHU LIMAYE : Will
the Minister of COMMERCE be pleased
Lo state °

(a) the total number of established im-
porters, Statewise of Lowang, Ellaichi,
Jaiphal, etc. at present:

(b) whether there are any such importers
in Bihar and if not, wherefrom they obtain
their requirements and at what prices.

(c) whether Government have received
any representation from the State Govern-
ment/Merchants Association cte. in this
regard; and

(d) whether Government propose (o
evolve any scheme for the equitable allot-
ment of these spices to the merchants/
dealers throughout the country so that
monopolistic practices, profiteering etc
are checked and if so, the details thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and (b).
A statement is placed on the Table of the
House. [Placed in library see No. LT-497/68]

(c) Yes, sir.

(d) Since no imports are being allowed
at present for stock and sale, the question
of cvolving distribution system docs not
arisc.

MEMORANDUM FROM RAILWAY COMMERCIAL
CLERK'S ASSOCIATION

*699. SHRI VISWANATHA MENON :
Will the Minister of RAILWAYS be pleased
1o state :

(a) whether Government have received
any memorandum from the All India Railway
Commercial Clerks' Association recently;

(b) if so. the nature of their demands:
and

(c) the action taken to meet their demands?

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA) : (a) Yes, Sir.

(b) The demands of thc Commercial
Clerks relate to :

(1) Revision of scales of Pay and
Grade.

(2) Absorption of incapacitated staff,

(3) Improvements in increments in
the authorised scales.

(4) Request for placing Commercial
Clerks as “Essential” for the
purpose of allotment of quarters,

(5) Avenue of Promotion.

(6) Policy regarding periodical trans-
fers of Commercial Clerks.

(7) Provision of Medical Allowance
for Commercial Clerks residing
beyond a km. of the Medical
Unit,

(8) Issue of cash allowance for Comm-
crcial Clerks entrusted with dutics
of handling cash; and

(9) Enforcement of hours of employ-
ment regulations,

(c) These demands have been looked

into again; some of these are under further
examination as a result of discussion with

Organised Labour.
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MINING AND ALLIED MACHINERY CORPORA-
TION LTD.

*700. SHRI S. K. TAPURIAH : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether there is any proposal to
reorganise the Mining and Allied Machinery
Corporation Ltd., and to associate Engineer-
ing and coal mining experts from public
and private sectors;

(b) the scope for diversification in manu-
facturing programmes and progress achieved
during 1967; and

(c) the outline of programmes undertaken
to survey markct for mining equipment for
sales promotion ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
No fresh proposal in this regard is under
consideration at present.

(b) The scope for diversification in Min-
ing and Allied Machinery Corporation has
becn examined by a number of top Indian
and Russian Experts and their view is that
it can serve as a General Engineering Unit
subject to availability of design documenta-
tion and the addition of some balancing
equipment.  During the year under review
the company entered into collaboration
agreement with one firm in Poland and
another in Holland for taking up the manu-
facture ol coal washeries and Cyclones
required for the washeries. Orders were
also procured for supply of certain items
such as technological structurals, ore-
handling equipment etc., which were not
included in the original manufacturing
programme of the company to Bokaro
Steel. Enguiries for the supply of ore
handling equipment to poris are being
processed.

(c) Details of market survey programmes
undcrtaken by the company are not readily
available. They are being collected and will
be laid on the Table of the House.

TRANSFER OF CASH BALANCES OF INDIAN
CITIZENS IN PAKISTAN
*701. SHRI B. K. DAS CHOWDHURY':
Will the Minister of COMMERCE be
pleased to state :
(a) whether Government have arrived
at some agreement with the Government
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of Pakistan in regard to the transfer of
all cash balances and movables of Indian
citizens now lying in Pakistan in different
banks and with the Government of Pakistan;

(b) whether Government have settled the
terms of compensation of immovable pro-
perties left by the Indian citizens in East
Pakistan; and

(¢) if not, the reasons therefore?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to(c).
The Government of India are still urging the
Government of Pakistan to discuss the
question of restoration of all propertics
and assets taken over by either country,
in terms of Article VIII of the Tashkent
Declaration. Therefore the gquestion of
paying any compensation to Indian nationals
whose properties have been seized by Pakis-
tan does not arise at this stage.

ComMITTEE OF ENQUIRY INTO STEEL TRANS-

ACTIONS
*702. SHRI JUGAL MONDAL :
SHRI SHRI GOPAL SABOO
SHRI S. KUNDU :
SHRIBENI SHANKER SHARMA ;
SHRI KANWAR LAL GUPTA :
SHRI RABI RAY :
SHRI BHARAT SINGH CHAU-
HAN :

SHRI CHENGALRAYA NAIDU:
SHRI YOGENDRA SHARMA :
SHRI JYOTIRMOY BASU :
SHRI S. M. BANERIJEE :
SHRI H. N. MUKERJEE :

Will the Minister of STEEL, MINES
AND METALS be pleased to refer to the
reply given to Unstarred Question No.
1235 on the 20th February, 1968 and State :

(a) whether the report of the Committee
of Enquiry into 5t » transactions has since
submitted its report to Government;

(b) if so, the main features thereof;
and

(c) the decision taken by Government
thereon 7

~ THE MINISTER OF STATEL IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a) to (c).
Yes Sir. he Report of the Committee
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has been received and is under examination
of the Government. As soon as a decision
is taken a copy of Government Resolution

on the subject together with the Report,
will be laid on the Table of the House.
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SUBMERGING OF STATIONS ON HUBLI-SHOLA-

PUR SECTION UNDER UPPER KRISHNA
PROJECT SCHEME

*704. SHRI S. A. AGADI : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that the Sitamani,
Almatti Railway Stations on  Hubli-
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‘Sholapur section of the South Central
Railway are being submerged under the
Upper Krishna Project scheme;

(b) if so, the area of railway line that is
likely to be submerged and shifted;

(c) whether any new deviation alignment
‘has been surveyed; and

(d) if so, the details thereof and number
of railway stations on Hubli-Sholapur
line which are going to be affected and the
point at which the new railway bridge will
be constructed across Krishna river?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes,
Sir.,

(b) A lcngth of about 20 Kms. of Rail-
way line in two stretches will get submerged
and will have to be shifted.

(c) and (d). No survey for this diversion
has yet been carried out. The survey will
be taken up after the Govt. of Mysore who
have to bear the cost of the diversion agree
to the estimate of the survey. Details
regarding the places affected and the site
of the new Krishna Bridge will be known
only when the survey is completed.

Loss DUE TO PILFERAGE OF COAL PURCHASED
BY RAILWAYS

*705. SHRI S. R. DAMANI : Will the
Minister of RAILWAY'S be pleased to state:

(a) whether Government have estimated
the loss suffered due to the pilferage of coal
purchased by the Railways;

(b) whether the Railway Board are
aware that liberal use of ceal is made by
the Railway staff and the Watch and Ward
personnel have failed to check pilferage;

(c) whether the Railway Board are also
aware that pilferred coal is sold in the market
at 50 per cent of the normal price of coal;
and

(d) the measures being taken or proposed
to be taken to safeguard stocks of loco coal
from thefts and misuse ?

THE MINISTER OF RAILWAYS
{SHRI C. M. POONACHA) : alt
is not possible to correctly estimate the
actual loss suffered by the Railways due to
pilferage of coal.
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(b) There have been instances of coa
being pilferred by Railway staff. Arrange-
ments also exist for Coal & Cinder being
made available to Railway employees at
reasonable rates. The R.P.F. also exercise
vigilance and were able to arrest coal thicves
as under :

Arrests made
Year —_—— = Tota!
Outsiders  Rly.
employees
1965 . 5,149 544 5,693
1966 . 5,339 476 5815
1967 . 5,740 542 6,282
(c) No.

(d) The following measures are being
taken:-—
1. R.P.F. staff is posted in most of
the important sheds, coal stacks
and dumps.

. Coal Specials are escorted by
R.P.F. in affected/vulnerable sec-
tions.

3. Unobtrusive watch is kept on
habitual coal thieves/pilferers in-
cluding on railway staff conniving
at it.

4. Armed pickets and patrols have
been detailed in important yards
to guard against thefts from
wagons standing in yards.

5. Stress is being laid on the verifica-

tion of the antecedents of the
labourers handling coal.

(=]

6. Stress is laid on the proper stacking
of coal in running sheds.

ALUMINIUM SMELTER AND Sheer Miui

*706. SHRI VIRENDRA KUMAR
SHAH : Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether Government have rejected
the application of the Indian Aluminium
Company seeking permission to borrow upto
$ 3 million from the International Finance
Corporation for mecting the shortfall in
the foreign exchange requirement for setting
up a new aluminium smelter and a shect
mill;

(b) if so, on what grounds; and
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(c) the alternative measures which are
contemplated to complete the said project
according to the schedule ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY):
(a) to (c). In August 1967, the Indian Alumi-
nium Company Ltd., Calcutta, requested
for Government's permission to take up
negotiations with the International Finance
Corporation, Washington, for a loan of
$ 3 million 10 cover a possible gap in the
requirements connected with their new
aluminium smelter at Belgaum (Mysore)
and new aluminium rolling mill in Maha-
rashtra State. The Gowvernment of India
had already approved the Company's
proposals for foreign exchange financing
for the Belgaum smelter and Maharashtra
rolling mill upto a ceiling of 13-5 million
(or about Rs. 10-125crores). In view of the
increased indigenous availability of different
cquipment, it was felt that the Company
may not require any foreign exchange in
addition to the sum of Rs. 10125 crores
already arranged. The Company were,
therefore, advised to expedite furnishing
details of equipment needed for the rolling
mill. They have now informed that they
would not require any additional amount of
foreign exchange for the rolling mill.

SaLoONs FOR  RAILWAY OFFICFRS

*707. SHRI RAJDEO SINGH : Will the
Minister of RAILWAYS be pleased to state:
(a) the total number of saloons on Indian
Railways for use of the Railway Officers:

(b) the capital cost of these saloons and
how much is spent on the maintenance and
upkeep of these saloons;

(c) the services and eguipment provided
in these saloons; and

(d) whether any deduction is made from
the T.A./D.A. of the Officers provided
with the saloons?

THE MINISTER OF RAILWAYS
(SHR1 C. M. POONACHA) : (a) There
are about 628 4-wheeled, 58 6-wheeled and
352 bogic inspection carriages on the Indian
Railways in addition to 16 airconditioned/
non-airconditioned saloons and 116 special
type tourist cars used by VIP's and public.

(b) The capital costs of individual ins-
pection carriages vary depending on a
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variety of factors such as the date of build-
ing, type, gauge, etc. The estimated average
capital cost of the existing bogic and four-
wheeler inspection carriages is about Rs..
54,000 and Rs. 34,000 each respectively
on the Broad Gauge, Rs. 38,000 and Rs.
18,000 on the Metre Gauge, and Rs. 21,000
and Rs. 6,000 on the Narrow Gauge.
Inspection Carriages form part of the Rail-
ways' coaching stock, or the maintenance
of which, there isionly one head of account
(No. 2100) under “Revenue Expenditure”.

{c) The equipment provided in Inspection
Carriages varies. In addition to facilities
for sleeping, cooking, and office work,
some carriages also have a carc-taker-cum-
cleancras also accommodation for a steno-
grapher.

(d) TA/DA of Railway Officers travelling
on duty in inspection Carriages has been
fixed taking into consideration the existing
facilities provided.

AUTOMOBILE SPARE PARTS MANUFACTURING
Factory IN KERALA
*708. SHRI A. K GOPALAN :
SHRI P. GOPALAN :
SHRI C. K. CHAKRAPANI :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be plcased to state :

(a) whether therc is any proposal to sct
up an automobile sparc parts manufacturing
factory in Kerala with the help of Czecho
slovakia;

(b) whether any agrecement has been
reached in this regard: and

(c) if so, the broad features thereof?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) : (a)
The Central Government has not received’
any such proposal.

(b) and (c). Do not arise.

DURGAPUR STEEL PLANT
*4709. SHRI NAMBIAR :
SHRI MOHAMMAD ISMAIL :
SHRI P. RAMAMURTI :
SHRI K. RAMANI :
Will the Minister of STEEL, MINES.
AND METALS be pleased to state :
(a) whether it is a fact that the employees
of the Durgapur Steel Plant decided to gor
on strike from the 27th February, 1968;
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(b if so, what are their demands; and
(c) the steps taken by Government to
scttle the dispute ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY):
(a) It is a fact that one of the Unions in the
Durgapur Steel Plant, viz., the Hindustan
Steel Employees Union (Supported by
AITUC) scrved a strike notice on the
Management on 12 February 1968 indicating
their intention to go on strike for a day on
27th February 1968 or any day thereafter
within the course of six weeks.

(b) The main demand made in the strike
notice was the immediate withdrawal of the
lay-off of the Merchant Mill workmen so
that they could resume work.

(c) At the tripartite conciliation proceed-
ings held finally on 11 March 1968 by the
Joint Labour Commissioner, West Bengal
Government, the Hindustan Steel Employees
Union expressed regret for the incidents
leading to the fall in production in the Mer-
chant Mill from 31 December 1967 and
culminating in lay-off of the Merchant Mill
workers, assured resumption, restoration
and maintenance of normal work and with-
drew the  strike notice. On their part,
the Management agreed to allow the laid
of workers of the Merchant Mill to resume
work from 13 March 1968 and to withdraw
the suspension orders on and allow twenty-
one suspended workers of the Merchant
Mill to resume duties without prejudice to
their proceeding with the enquiry into the
charge shects given to these workers as per
rules. The conciliation officer assured that
the other industrial disputes referred to in
i ¢ Charter of Demands of the Unicn dated
12 tebruary 1968  will be taken up for
congiliation,

Suppiy o Cokt anD CoaL 1.0 RAILWAYS

*7:0. SHRI JYO1IRMOY BASU
Will the Minister of RAILWAYS be pleased
1o staic :

(a) whether it is a fact that the Railway
Board have decided not to cren tenders
invited in January, 1968, for the supply of
Coke and Coal to the Railways for the
current year,

(b) if so, the reasons therefor;
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(c) whether it is fact that all the private
coalfield owners have combined to submit
prices at higher rates: and

(d) if so, the action taken by Government
in the matter ?

THE MINISTER OF RAILWAYS (SHRT
C. M. POONACHA) : (a) The tender has
becn cancelled.

(b) 10 (d). Do not arise,

TraviLLinGg Concession To  Rawway
EMPIOYEES

*711. SHRI LOBO PRABHU :

SHRI GADILINGANA GOWD :
SHRI N. SHIVAPPA :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that when a Railway
employee chooses to travel by a higher
class, he pays only one-third of the differ-
ence with the: result that there is congestion
in the compartment causing incovenience
to other pussengers;

(b) when Railway staff cancel their
Jjourneys, whether they are asked to pay the
ordinary cancellation fees, as they cause
loss to the Railways by preventing alter-
native travellers; and

(c) if no, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No, Sir:
only gazctted officers holding first Class ‘A’
passes are allowed to travel in Air-condition-
cd class on payment of 1/3rd the difference
between the first Class and A.C.C. fares;

(b) and (c). Railway cmployces who cancel
or require change of reseivation made,
on privilege passes, within 24 hours before
the scheduled departure of the train, as
well as those who do not cancel the reserva-
tions nor utilise the accommodation reserved
are required to pay charges according to a
prescribed scale.

SmaLL Car Prosect

*712. SHRI TULSHIDAS JADHAV :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) whether the recommendations of the
Pande Commission set up in 1962 have
been accepted by Government in fespect
of Small Car Project; and

(b) if so, the main features thereof ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) and
{b). The Hon'ble Member is perhaps referr-
ing to the Pande Committee set up in 1960
to examine the feasibility of manufacture
of a low cost car in the country. The
Report of this Committee was received
in 1961. The Committee had expressed
the view that it was possible to produce a
<ar at about Rs. 5,100 ex-factory at a level
of a production of 50,000 cars a year and
at about Rs. 6,150 ex-factory at level of
production of 20,000 cars a year, in both
<cases exclusive of excise duty. It had
also recommended that the offer of M/s.
Renault of France for taking up the manu-
facture of their “Dauphine™ model car in
the country was the most attractive both
on technical and on economic grounds.
In 1962, as stated in the statement made
in the Lok Sabha on 9th August, the consi-
<eration of the low cost car project was
deferred until more propitious conditions
developed in regard to not only money
resources but also physical resources like
building materials, steel, power and trans-
port.

MoTtor Car QuaLiTy ENQUIRY COMMITTEE'S
REPORT

*713. SHRI1 D. N. DEB :
SHRI N. SHIVAPPA :
DR. M. SANTOSHAM :
SHRI A. DIPA :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to refer to the reply
given to Unstarred Question No. 33 on the
13th February, 1968 and state :

(a) whether Government have since taken
any decision on the Report of the Motor
Car Quality Enquiry Committee, 1967,
and

(b) if so, the broad features thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
Yes, Sir.

(b) A copy of the Report of the Pande
Committee together with  Government
Resolution thereon containing the decisions
of Government on the various recommenda-
tions made in the Report was laid on the
table of the Sabha on 16-2-1968.
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PANNA MINEs 1IN M.P.

*714. SHRI MAHANT DIGVTJAT
NATH : Will the Minister of STEEL,
MINES AND METALS be pleased
to state :

(a) whether it is a fact that Government
are undertaking the planned production of
diamonds in the Panna mining area in
Madhya Pradesh;

(b) if so, when the planned production
will start;

(c) the expected annual production of
diamonds and the foreign exchange to be
carned thereby; and

(d) the cost of machinery installed there ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY):
(a) to (c). The National Mineral Develop-
ment Corporation are developing mines at
Majhagawan and Ramkheria in Panna for
the production of 12,000 and 11,250 carats
of diamond per annum respectively” which
are cxpected to be commissioned by July
1968 and January, 1969 respectively. It
is not possible to estimate the forcign
exchange carnings from the sale of thesc
diamonds.

(d) The plant and machincry at thesc
mines are expected to cost Rs. 31 -40 lakhs.

MECHANMISATION OF FOOTWEAR INDUSTRY

*715. SHRI D. N. PATODIA : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether it is a fact that the demand
of Indian footwear abroad has declined
considerably;

(b) whether it is also a fact that non-
mechanisation of the industry is one of the
reasons for this decline;

(c) if so, the efforts so fur made or which
are being made to provide adequate funds
for the mechanisation of the industry;
and

(d) the extent to which the cfforts have
borne fruits ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
There has been some decline in the export
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of leather footwear during April-November
1967 as compared to the previous year.

(b) Yes, Sir.

(c) and (d). The leather footwear industry,
being in the private sector, no financial
assistance as such is provided by Govern-
ment for the mechanisation of the leather
manufacturing units. Imported machinery
is being given to small scale units under
hire-purchase scheme through the National
Small Industries Corporation. Necessary
assistance is also being provided to export-
oriented units by way of issue of import
licences for the import of machinery. Under
the erstwhile export-promotion scheme,
some of the units have imported machinery
and equipment for modernisation/balancing/
replacement purposes.

SHIFTING OF PRECISION INSTRUMENTS PROJECT
AT ParcHat 10 KoOTA

*716. SHRI A. SREEDHARAN : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether it is a fact that Government
have decided to shift the Precision Instru-
ments Project at Palghat in Kerala to Kota
in Rajasthan; and

(b) if so, the reasons therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
and (b). Because of the drastic reduction in
the overall investment on industry coupled
with the drop in the estimates of require-
ments of instruments, Government reviewed
the question of production in the two
units of Instrumentation Limited at Kota,
Rajasthan and Palghat, Kerala. With a
view to ensuring the economic viability of
the Kota unit which is ncaring completion
and expected to go into production shortly,
Government consider that it would be
necessary to postpone, for the present,
the Mechanical Instruments Plant at Palghat
and take up at K ota with marginal additional
investment, the instruments planned for the
Palghat unit. This is urgently necessary
as the range of instruments of the two
plants are complementary to cach other.
A final decision on this issue and allied
matters is yet to be taken by the Govern-
ment.
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ExrorT oF SHoes To USSR

*717, SHRI S. S, KOTHARI :
SHRI K. P. SINGH DEO :

Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that due to poor
quality of shoes exporterd to USSR.
India’s market is shrinking and Pakistan,
UK. and other countries are replacing
India’s goods; and

(b) if so, the steps taken by Government
to ensure quality control, retain Russian
markets and capture expanding East Euro-
pean markets for shoes exports ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) No,
Sir.

(b) Efforts are being made in India to
use the best quality of materials available
and take such other steps as will make our
shoes better in quality and finish than those
supplied by our competitors. The State
Trading Corporation has a Design and
Research Section, which is engaged in the
preparation of samples, the quality and
style of which will be acceptable to the
foreign buyers. They have set up an
Inspectorate to supervise the various stages
of production of shoes. Expert from USSR
have also been associated in the improve-
ment in quality of shoes exported to that
country.

PASSENGER TRAFFIC BETWEEN MACHERLA
AND NAGARJUNASAGAR

4269. SHRI G. S. REDDI : Will the
Minister of RAILWAYS be pleased
to state :

(a) whether Government propose to
allow passenger traffic between Macherla
and Nagarjunasagar along with the goods
traffic now in vogue; and

(b) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No.

(b) The Macherla-Nagarjunasagar rail-
way siding is owned by the Government
of Andhra Pradesh; for running passenger
trains on this line it will have to be acquired
by the Railways, the track rehabilitated and
other facilities provided at a very heavy
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‘investment. At present, there is no traffic
Jjustification for acquiring this siding and
‘providing these facilities.

DaksHin EXprEss

4270. SHRI G. S. REDDI : Will the
Minister of RAILWAYS be pleased to
state :

(a) the passenger traffic carried between
Hyderabad and Delhi one month before
and after the Ist January, 1968, the date on
which Dakshin Express was introduced:
and

(b) the number of times the train has
TUn in timcs since its inauguration ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Statistics
are not separately maintained for individual
trains or coaches.

(b) Out of the 68 days these trains ran
since their introduction (upto 10th March,
1968), 22 Up New Delhi-Hyderabad Dakshin
Express arrived Hyderabad right time on
29 days and the pairing train No. 21 Dn
Express arrived New Delhi right time on
5 days.

DypLIC SECTOR INDUSTRIES ™ HYDIRARAD

4271, SHRI G. S. REDDI : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) the number of industries in the Public
‘Sector which are functioning with Central
assistance in Hyderabad;

(b) the number of industrics which arc
under construction and how many have
been completed; and

(c) the facilities provided by the Statc
Government for their completion ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT & COMPANY AF-
FAIRS (SHRI F. A. AHMED) : (a) to (c).
Information is being collected and 'will be
laid on the Table of the House.

Price oF TRACTORS

4272, SHRI G. S. REDDI : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether it is a fact that the price of
‘wheelell tractors in the range of 25.35
H.P. is very high; and
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(b) if so, the steps being taken to bring
their price down ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) : (a) It
may not be correct to say that
the prices of the indigenous wheeled
tractors arc very high. The prices of the
tractors are, however, comparatively higher
than the prices of similar models, il imported
from abroad.

(b) In order to bring down the cost of
production, the indigenous manufacturers
are being encouraged to increase production
to the maximum cxtent possible.

In order to determine the fair selling
price of tractors manufactured in the country,
@ cost examination of manufacturing units
was undertaken by the Government Cost
Accounts Officer. On the basis of thesc
recommendations the sclling prices of all
makes of tractors currently under produc-
tion in the country were notified under the
Essential Commodities Act, 1955. As a
second check, the Tarilf Commission was
also requested to make a formal enquiry
and recommend recasonable sclling prices.
The report of the Commission has been
reccived and is under examination.

Tea Boarp

4273, SHRI BABURAO PATEL: : Will
the Minister of COMMERCE be pleased
to state :

(a) the total quantity and value of tea
purchased in the country during the last
three years at various centres: and

(b) the total quantity and value of teo
cxported and the countries  to which it wag
exporicd during the above period ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI1
MOHD. SHAFI QURESHI): (a) The infor-
mation is being collected and will be laid on
the Table of the House in due course,

(b) A statement giving the information
is laid on the Table of the House. [Placed
in library. See No. [LT-498/68.]

TeA BOARD
4274. SHR1 BABURAO PATEL : Will
the Minister of COMMERCE be pleased to
state :
(a) the annual cost of maintaining the
Tea Board during the last three years with
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the names of places where it has its branches
-Or representatives;

(b) the annual salaries and travelling
allowances paid to twenty top officials of the
“Tea Board;

(c) the dates of foreign trips and the
countries visited with names by cach of
these twenty top officials during the last
three years and expenses of cach trip with
air fare in Indian and foreign currency:
and

(d) the amount spent by the Tca Board
on publicity and advertisement in India and
foreign countries annually during the last
three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to (d).
The information is being collected and will
be laid on the Table of the House in due
course.

THEFTS ON RAILWAYS

4275. SHRI BABURAQ PATEL : Will
the Minister of RAILWAYS be pleased to
state :

{a) the total number of train thefts and
hold-ups by dacoits, Statewise and names of
trains and tracks where they occurred during
the last three years, ending the 31st Decem-
ber, 1967

(b) the total number of persons, males
and females, killed or injured and the value
of property stolen;

(c) the total number of Railway Protection
Force posted on duty daily, Statewise, in
trains;

(d) whether it is a fact that certain thefts
and hold-ups were carricd out with the
help and connivance of some members of
the Railway Protection Force and if so,
the number of Railway Protection Force
men arrested during the above and the
punishment given to them; and

(e) the steps taken by Government
to check train hold-ups and ensure smooth
running of trains ?

THE MINISTER OF RAILWAYS
(SHRI C. M, POONACHA) : (a) to (d).
The information is not readily available.
The labour involved in collecting the in-
formation called for will be too voluminous.

(e) Maintenance of law and order within
Railway premises as also safety and security
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of Railway property and life and property
of passengers and railway employees is the
responsibility of the State and State Govern-
ment Railway Police. However, close co-
operation as required is maintained with
them at various levels,

ForwARD TRADING IN Oi. AND OmL SeeDp

4276. SHRI BABURAO PATEL : Will
the Minister of COMMERCE be pleassd
to slate :

(a) the names of firms and their propric-
tors in Hyderabad and Secunderabad raided
by the Dircctor of Enforcement, Ministry
of Commerce, on or about the 20th Decem-
ber, 1967 and the nature of evidence found
rcgarding illegal forward transactions in
oils and oilseeds and the amount of cash
scized

(b) the number and names of persons
arrested for illegal trading and the legal
steps being taken against them;

{c) whether it is a fact that similar illegal
transaction are also being done in other
cities like Bombay, Madras and Calcutta
on a huge scale; and

(d) if so, the steps Government proposec
Lo tahe to stop these activities ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) A raid
was conducted at the premises of 10 firms
in Hyderabad for allcgedly conductingillegal
forward trading in groundnut oil and options
in goods on the 20th December, 1967 by the
Andhra State police at the instance of the
Enforcement Directorate of the Forward
Markets Commission. Cash of Rs. 46,116
and incriminating documents were seized
during the raid. As thc matter is under
investigation, it will not be desirable to give
the names of the firms and their proprietors.
The nature of evidence and the violations
involved in these cases will be known after
scrutiny of the scized documents. No raids
were conducted in Secunderabad.

(b) During the raid 50 pcrsons were
arrested.  As the matter is under investiga-
tion, it will not be desirable to give their
names, Action under the provisions of the
Forward Contracts (Rcgulation) Act, 1952
will be taken against such of those against
whom incriminating evidence regarding
the commission of an offence under the Act
comes to light.
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(c) There have been reports of illegal
forward trading in the cities of Bombay
and Calcutta but not Madras.

{d) The State police and the Enforcement
Directorate of the Forward Markets Com-
mission keep a watch on illegal forward
trading and the State police takes action
under the provisions of the Forward Con-
tracts (Regulation) Act against the partics
concerned with the assistance of the En-
forcement Directorate.

FREE PORTS IN INDIA

4278, SHRI KIRUTTINAN : Will the
Minister of COMMERCE be pleased to
state :

(a) the number of free Ports in India
and the names thereof;

(b) the functions of these Ports and the
profits and losses incurred by them so far;
and

(c) whether Government propose to es-
tablish any free port in the Southern part
of India particularly in Madras State ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) There
is no free port in India.

(b) Does not arise.

(c) No, Sir.

Tuerr ofF CURRENCY FROM TIRUPATI
RaiLway BookinGg OFFICE

4279, SHRI G. S. REDDI : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that currency
worth Rs. 1500 was stolen from the Tirupati
Railway Booking Office on Southern
Railway recently;

(b) if so, the action taken to apprchend
the culprits; and

(c) the preventive measures taken on all
the Railway Stations in this regard ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.

(b) The matter was immediately reported
to Renigunta Government Railway Police
Station, who registered the case on Crime
MNo. 84/68 under sections 380/447/379 1.P.C.
The case is still under investigation.

Special detective parties have been deputed
by the State Police to screen the professional
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criminals who might have been concerned
in this case.

(c) All Station Masters have been alerted
to strictly observe the instructions issued onx
eafe custody of cash., Special watch is
being maintained at criminal haunts by the
State Police.

TRN™ § A% M

4280. it wst wTe HAT : T G-
frrws T vy TR HEY o w@T
Y T w41 f6
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TT-H@T & 7 77 00 warfed w3
# fod g g fra wedE
el ;A

(&) foa-fem somi & fod aan
fem-femr safeal aar w9t B s
fedmag?
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e & g OF qaw T
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FrRee TRADE ZONE AT VISAKHAPATNAM

4285. SHRI M. N. REDDY : Will the
Minister of COMMERCE be plcased to
state |
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(a) whether Government propose  lo
create and approve Ports like Visakhapatnam
as Free Trade zone with a view to encourage
exports and expedite the pace of indus-
trialization; and

(b) if not the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and (b).
No, Sir. The Government propose to
wait for the results of the Kandla Free Trade
Zone, whose progress is being waiched at
present.

RECRUITMENT OF RAILWAYS STAFF

4286, SHRI JYOTIRMOY BASU :
SHRI NAMBIAR :
SHRI C. K. CHAKRAPANI

Will the Minister of RAILWAYS ke
pleased 1o state :

(a) the number of staff recruited on all
the Railways on the salary scale of Rs. 500
p.m. and above since the ban on fresh
recruitment was imposed; and

(b) the reasons therefor 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and
(b). Information is being collected and will
be laid on the Table of the Sabha.

U. N. ASSISTANCE FOR TITANIUM Pnobu-
18 COMPLEX

4287. SHRI HIMATSINGKA : Will
the Minister of COMMERCE be pleascd
to state :

(a) whether India has sought the U. N.

assistance for the establishment of a large
titanium products complex ;

(b) if so, the_U. N.'s responsc therclo;
and

(¢) the details of project and its cost ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Yes, Sir.-

(b) The decision of the U.N. authori-
ties is awaited.

(c) For the establishment of a Titanium
Products Industry in India, the services

of the following experts for one man-month
each have been sought for :

-
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(i) Chemical Engineer, to consider the
economics of establishing and expanding
Titanium dioxide, Titanium Slag, Titanium
Sponge production.

(ii) Geologist, to undertake expansion
programme of Ilmenite products and to
meet the requirements of the new titanium
based industries.

(iii) Market Analyst. to establish the
export earning capability of the new in-
dustrial units which may have to be set up
based on the world market survey.

The estimated total cost for cach
expert would be approximately § 5000,

BoGus SHARES OF HINDUSTAN MOTORS

4288. SHRI B.K. DASCHOWDHARY :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleascd to state :

(a) the number of bogus sharcs of the
Hindustan Motors in the market and the
number out of them that have been intro-
duced by Shri Harbans Singh Mehta,
Member, Delhi Stock Exchange;

(b) whether it is a fact that Shri Mchta
was also held responsible by the Vivian
Bose Commission for the fraudulent transa-
ctions of the Dalmia Jain Group; and

(¢) if so, the action taken against him.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND  COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) No
definite information is available as to the
extent of forged chares of the company
in circulation in the market. Investiga-
tion made into the case indicates that offences
had been committed at Delhi, Kanpur,
Calcutta and Bombay. The complaint in
the case registered at Delhi was made on
15th October, 1965 by Shri Harbans Singh
Mechta of M/s. Harbans Singh Mehta & Co.
Share Brokers, Delhi. He reported that
at the instance of a person who approached
him on the 6th April, 1965, he sold 1000
shares of Hindustan Motors to another
member of the Delhi Stock Exchange and
made payment to the party by cheque.
Subsequently, it was found that the shares
were forged. He failed to find the where-
abouts of the person who brought the shares
and took the cheque from him at the
address given.
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(b) The Vivian Bos¢ Commission made
some adverse remarks about Shri Mehfa
in connection with some tramsactions in
shares particularly those between M/s.
Allenberry & Co., Bharat Collicries and
Dalmia Cement and Paper Marketing Ltd.
No case against the persons involved in
this transaction could be made out under
section 469 of the 1PC as sufficient evidence
was not available and the Dalmia Cement
and Paper Marketing Ltd. had also becn
dissolved before the Bose Commission was
sel up.

(c) The position has been indicated in
the answer to parts (a) and (b).

sma  gAwfa wwe fafees

4289. =it fiagwe mwR ;T
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mar feeurfat & s fAFa &
ae g Al uF do% ¥ faqg g,
03 G T T6H 1§ grg g1 grar |

GUIDES KNOWLEDGE IN FOREIGN

Language or UNCTAD 1l

4290, SHRI RABI RAY : Will the
Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that the language-
knowing guides at the hotels have not been
properly deployed and as a result some
African delegates to UNCTAD  Con-
ference had to experience difficulty ; and

(b) if so, the steps taken by Governs
ment in the matter ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) Apart from
language knowing guides provided by hotels
to deal with foreign visitors, the Govern-
ment of India employed French knowing
liaison staff at § of the major hotels where
the bulk of the UNCTAD delcgates were
staying for the period from the 27th Jan-
uary to the 9th February 1968 and in 2
hotels to the 20th February 1968. This
liaison staff was able to provide assistance
and guidance to delegates during the initial
period of their stay. It was expected that
those French speaking Delegations which
did not have their own interpreters would,
during this time, be able to employ French
knowing interpretersto help these Delega-
tions, No official request has however
been reccived from any of them for assis
tance in finding or employing French know-
ing guides.

(b) One French speaking liaison officer
has been appointed by Government in
Vigyan Bhavan specifically to render assis-
tance to French speaking delegates.

AETA, T W

1291 QAR ETEC: W yEm,
ST AW €y HeAY A A &Y § HA
f“.-.

(F) T goqTa FTC@TT F4@I-
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InDusTRIAL  CO-OPERATIVES

4293, SHRI SITARAM KESRI : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :
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(a) whether it is a fact that a large num-
ber of industrial Co-operatives have been
working under loss due to lack of marketing
and credit facilitics; and

(b) if so, whether Government propose
to provide thegs facilities to them ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRIF. A. AHMED) : (a) Yes,
Sir.

(b) The Reserve Bank of India have set
up a Working Group to examine to the
problem of financing of industrial Co-opera-
tives and suggest concrele measures nece-
ssary to ensure adequate flow of funds to
industrial cooperatives. A Mational Fed-
cration of Industrial Cooperatives has
been set up to undertake inter alia mar-
keting of the products of industrial co-
operatives.

FINANCIAL ASSISTANCE TO SMALL SCALE
INDUSTRIES

4294, SHRI S. C. SAMANTA : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether there are any proposals
before Government from any quarters
for providing more financial assistance
and liberalising the loan and credit facili-
ties for the small scale and other indus-
tries;

(b) if so, Government's reaction thereto;
and

(c) the extent to which Government
propose to meet the demands of the indus-
try 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT & COMPANY AFFAIRS
(SHRI F. A. AHMED) : (a) Yes, [Sir.
Several proposals were received from
the small industrialists, Associations and
others interested in the development of small
Industries suggesting various measures for
liberalising and increasing the flow of finance
to the Small Scale Sector.

(b) and (c). These proposals were con-
sidered by a Sub-Committee of the Stand-
ing Committee on Credit Facilities of the
Small Scale Industries Board. Suitable
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action will be intia«ed as soon as its recom-

mendations are submitted by the Committee
to the Government,

HINDUSTAN ZINC LTD.

4295. SHRI PREM CHAND VERMA :
Will the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) the production of zinc sheets, zinc
ingots and superphosphate fertilizer in the
Hindustan Zinc Ltd. during the year 1967;

(b) how much of the goods produced
have been sold out and how much stock
remain unsold; and

(c) how long it will take for the balance
stock to be disposed of ?

THE MINISTER OF STEEL, MINES
AND METALS (DR: CHANNA REDDY) :

(a) Production from the Zinc Smelter
of the Hindustan Zinc Limited during trial
runs in 1967 was as follows :—

Products and Quantity

by products (in tonnes)

(f) Zinc cathode sheets 90
(#) Zinc ingots Nil
(iff) Superphosphate

fertilizer 2,600

(b) and (c). The zinc'cathode sheets have
already been sold. The superphosphate
is expected to be disposed of by April,
1968.

ROURKELA STEEL PLANT

4296. SHRI PREM CHAND VERMA :
Will the Minister of STEEL, MINES AND
METALS be pleased to state ;

(a) whether it is a fact that notwith-
standing production to capacity, the Rour-
kela Steel Plant suffered a loss of Rs. 1-9
“crores in 1966-67 as against a profit of
over Rs. 5 crores in the past year;

(b) if s0, the reasons therefor;

(¢) whether any remedies were adopted
to overcome this situation during the last
year and if so, what they are; and
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(d) whether any improvement in the
situation is noticed during the current year
and what are the prospects of working
results during 1967-68 ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY) :

(a) The Rourkela Steel Plant incurred
a loss of Rs. 19-38 million during the year
1966-67 as compared to a proflt of Rs. 50
million during 1965-66. Although the™pro-
duction of saleable steel was 96-4 % of rated
capacity, there was a considerable drop in
production, despatches and sales valuc
as compared to the year 1965-66.

(b) The loss is attributable to a number
of factors, including lower production,
changes in demand pattern, risc in the cost
of raw materials, post devaluation increases
in the cost of imported stores and sparcs.
stoppages/break-downs cic.

(c)and(d). Anumberofsteps havebeen
taken to improve the financial situation and
the working of the Plant, These include
a vigorous export drive to make up for the
declining internal market, provision of liberal
credit facilities, improvement in manage-
ment-labour relations, setting up of a bene-
ficiation plant at the Barua Iron Ore Mines
to improve the quality of ore, stepping up
of production of special stecls and the pro-
vision of additioral capital facilitics
therefor ete. The working of the Plant was,
however, seriously affected during the year
1967-68 on account of labour troubles in
August, September and October, 1967
causing an estimated loss of Rs. 33-9 mil-
lion, The presentindications, therefore,are
that during this year also, the Plant would
not be in a position to show any profit.
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IMPORT OF RAW SILK

4302. SHRIR. S. VIDYARTHI : Will
the Minister of COMMERCE be pleascd
to state :

(a) whether it is a fact that the ban im-
posed on the import of raw silk from Japan
and Ialy is affccting the development of
silk Industry in the country ;

(b) if so, the reasons thercfor ;

(c) whether it is also a fact that it has
led to the increase in prices of silk fabrics
and thus the exports of vast variety of silk
goods have been adversely affected;

(d) if so, the extent of loss of foreign
exchange since the imposition of the ban ;
and
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(¢) the mcasures proposed to be adopted
to strengthen the industry 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) There
is no ban on import of raw silk frcm Japan
and Ttaly.

(b) to (¢). Do not arise.

Misusr oF METAL Passes BY RatLway
OFTICERS

4303. SHRI R.S. VIDYARTHI : Will
the Minister of RAILWAYS be pleased to
state :

(a) whetherit isa fact that some Railway
Officers have becn supplicd metal passes
on permanent basis to cpable them to
undertake journeys on official duties 10
different places alongwith their family
members;

(b) whether complaints of the misuse
of such passes have been received by Govern-
ment; and

(¢) i s0, the steps proposed 1o be taken
to stop their misuse ?

THE MINISTER OF RAILWAYS
(SHRIC. M. POONACHA) : (a) Yes.

(b) A very small number of complaints
have been received.

(c) Instructions exist that Railway em-
ployces detected misusing of passes should
be awarded deterrent punishment.

W fawmral & ferd § af
4304 =it To w0 faremt :
st $aTE™ T
&t ATo To WAl :
a7 Yo TAT qFaATT AT FATHFCT
fw:

(%) ¥ 72 89 ¢ f5 Wy faumn-
w4t & frrd § 5o Tay afg W vk o

(w) aft g, a feet ok om¥
war w1Ow §; AR
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™A dat (o Ho gamar) : (F)
7,485 1
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=i o g9 ffan @y =@ AR
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q¥WE TE 8, #71% a8 F19 99 & A
g T HATE | 1968-69F WRATT
T 97 JAN 6700 fAF  FAET A
fawtor 14 g7 g1 J0E 0 F2 oaw
fael &7 wrgag & oA S AT H 750
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() o (=), T 7E 1 FfEA,
AqETE ArEel &9 § guTT A F A
AT faedt ¥ \WRET F wrdw & fam
FTA 15 ATA FE AT TEH KT JIEAT
FradgrE

ExPORT OF ORES

4306. SHRI SITARAM KESRI : Will
the Minister of COMMERCE be pleased to
state :

(a) the quantity of different kinds of
ores ¢xported to different countries during
1967-68, and the foreign exchange earned
from these exports;

(b) whether India is importing any
finished goods from those countries manu-
factured from the ores; and

(c) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Three
statements indicating information in respect
of iron ore, Manganese ore and other eres
are laid on the Table of the House [Placed in
Library See. No. LT—502/68)

(b) and (c). : Yes, Sir. In view of the
large purchases of Indian iron ose by Japan
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and as a gesture of reciprocity, M.M.T.C.
is purchasing small quantities of steel from
Stecl Mills of Japan who buy Iron ore.

NEW RAILWAY LINES

4307. SHRI SITARAM KESRI : Will
the Minister of RAILWAYS be pleased to
state the total length of new Railway lines
laid during the last two years ?

THE MINISTER OF RAILWAYS
(SHRI C.M.POONACHA) : 242-40KMs.

A gown e gfem o1 ¥ aeeT
w1 g

4308. St HIWTX 7T LA
fY o wro fiferar :

T WRAAN T I AT W
T2 f%
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T g g
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4309, ot Stwre o dTAT ;A
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BOKARO STEEL PLANT

4311. SHRI HARDYAL DEVGUN:
Will the Minister of STEEL, MINES AND
METALS be pleased to state:

(a) the total expenditure incurred so far

in levelling the ground for Bokaro Stecl
Plant; and

(b) who are the owners of the land ad-

joining the present site of Bokaro Steel
Plant?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY):
(a) An expenditure of Rs. 8272 million has
been incurred on site levelling upto the end
of January, 1968,

(b) The information of this nature is not
being maintained.

AGREFMENTS ON FORFIGN COLLABORATIONS

4312. SHRI S. C. SAMANTA: Will the
Minister of COMMERCE be pleased to
state:

(a) the names of countries with which
agreements have been arrived at for Indian
collaboration in setting up plants, factories®
etc.,

(b) the names of industries for the setting
up of which Indian collaborations have
been agreed to;

(c) the percentage of profits of produced
goods which will be transferable to India
under agreement ; and

(d) the salient features thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) No agree-
ment with any foreign country has been
concluded by the Government of India for
Indian collaboration setting up plants,
factories etc.

(b) to (d). Do not arise.
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EXPORT oOF PASSENGER COACHES AND
WAGONS

4313. SHRI S. C. SAMANTA: Wil
the Minister of COMMERCE be pleased
to state:

{(a) the foreign earnings in the export of
passenger coaches and wagons manufactured
in India during the year 1967-68 and the
expected earning during 1968-69;

(b) whether railway engines, including
the electric railway engines are also exported;
and

(c) if so, the number of locomotives ex-
ported during the current year and their
commitments for 1968-697

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI): (a) Export
of railway wagons coaches during the year
1967-68 (April-December, 1967) amounted
to Rs. 55-46 lakhs. An export target of
Rs. 750 crores has been fixed for the year
1968-69.

(b) and (c). So far there has been ncither
any export of engines including electric
locomotives nor any export order received.
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TeXTILE MiLLs IN VIDHARBHA

4318, SHRI S. K. TAPURIAH: Will
the Minister of COMMERCE be pleased to
state:

(a) whether it is a fact that two textile
mills run by Government in Vidharbha are
in financial crisis;

(b) if so, the amount invested by Govern-
ment in these mills since their takeover and
increase/decrcase in production; and

(c) the quantity of stocks lying unsold
with them at present?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) No, Sir.

(b) and (c). There is no Central Govern-
ment investment in these mills, Particulars
of the latest position regarding investments
by the Statc Government, increase/decrease
in production and stocks lying unsold with
the mills are being collected and will be
placed on the Table of the House.

SCHOLARSHIP TO RAILWAY EMPLOYEES
CHILDREN

4319, SHRI CHINTAMANI PANI-

GRAHI: Will the Minister of RAILWAYS
be pleased to state:

(a) the number of scholarships for techni-
cal cducation of children of Railway cm-
ployees awarded in Khurda Division in
1966-67 and 1967-68 respectively from the
Stafl Benefit Fund;

(b) the amount spent by way of scholar-
ships during the above period; and

(c) the list of the recepients of thesc
scholarships fortechnical education?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) :

(a) Year Scholarships
1966-67 28
1967-68 35

(b) Year Amount spent
1966-67 Rs. 11,900/-
1967-68 Rs, 12,107/-

(c) A list is laid on the Table of the House
[Placed in Library. See No. LT-503/68]
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NATIONAL CoAL DEVELOPMENT CORPORA-
TION ENQUIRY COMMITTEE

4320. SHRI S. R. DAMANI: Will the
Minister of STEEL, MINES AND METALS
be pleased to state:

(a) whether the National Coal Develop-
ment Corporation Enquiry Commitiec
has submitted its interim report;

(b) if so, the main recommendations
thereof;

(c) when the Committee is likely to sub-
mit its final report; and

(d) whether the Committec appointed
any study group or a sub-committee for
studying any, aspect of the working of
the National Coal Development Corpora-
tion?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES &
METALS (SHRI P. C. SETHI) : (a) and
(b). National Coal Development Corpora-
tion Enquiry Committee has submitted its
First Report. The main recommendations/
conclusions of the Committec are still under
cxamination.

(c) The Committee is likely to submit its
report by 30-4-68.

(d) No,, Sir,

MATHUR COMMITTEL

4321. SHRI P. VISWAMBHARAN:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to stale:

(a) the recommendations made by the
Mathur Committee appointed to study the
working of certain departments under his
Ministry; and

(b) the recommendations which have
been accepted and implemented ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
Presumably the Hon. Member is referring to
the recommendations of the Study Team
appointed under the Chairmanship of Shri
H. C Mathur, to examine the working of
the Dte. General of Technical Development.

_The Study Team in its Report submitted in

two parts had, in all, made 242 recom-
mendations covering the functions and
organisational pattern of the DGTD.
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(b) Out of the total of 242 reccommenda-
tions made, the Govt. have accepted 225
recommendations, som¢ of which were
accepted with certain modifications

126 recommendations have alrcady been
implemented. Out of the remaining accept-
ed recommendations, apart from those
which are of a general nature, the rest are
under various stages of implementation,

PuBLIC SECTOR STEEL PLANTS

4322. SHRISRADHAKAR SUPAKAR:
Will the Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether the public sector steel plants
are able to meect the internal demands of
iron and steel; and

(b) the percentage of the production of
iron and steel which is kept for export?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY):
(a) No, Sir. The public sector stecl plants
arc not able to meet fully internal demands
of iron and steel. Even together with the
production in the private scctor, there arce
certain categories of stecl in which the
demands exceeds the total production.
However, in certain other categories the
internal production is in cxcess of the
domestic demand and lcaves sufficient
scope for cxport.

(b) No percentage for exports has been
carmarked as such. In the year 1966-67,
the total exports of iron and steel amounted
to about 0-47 million tonnes as against the
total internal production of 5-5 million
tonnes.

SHORTAGE OF NON-FERROUS METALS
4323, SHRISRADHAKAR SUPAKAR:

Will the Minister of STEEL, MINES

AND METALS bc pleased to state:

(a) whether there is an acute shortage of
non-ferrous metals in the Country; and

(b) if so, the steps taken to carry out ex-
tensive survey for these metals?

THE MINISTER OF STEEL, MINES
AND METALS (DR.CHANNA REDDY).
(a) Yes, Sir. India has been primarily an
importer of Non-Ferrous Metals and is
likely to continue to be so for most of these
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metals except in the Case of aluminium for
the production of whichadequate ore reserves,
viz. bauxite, exist in the country.

(b) Scarch for deposits of non-ferrous
mectals is being continucd by the Geological
Survey of India in several parts of the country
bylarge scale mapping, pitting and trenching,
geochemical and geophysical survey, dril-
ling and exploratory mining. The follow-
ing specific steps are being taken to increase
the indigenous production on non-ferrous
metals:

1. Aluminium :  Installed capacity
aluminium in the country at present is
115.800 tonnes per annum. A further
capacily of 327,500 tonmes Per annum
(150,000 tonnes in the public sector and
177,500 tonngs in private sector) is under
various stages of implementation. It is
likely to take the installed capacity to
443,300 tonnes per annum by theend of
the Fourth Plan or carly during the Fifth
Plan period.

2. Copper: There is at present only onc
copper Smeltor in the country which
produces about 9,000 tonncs of metal per
annum based on the Singhbhum (Bihar)
Copper deposits.  This unit, which is in
the private sector, as been granted has
licence under the Indus tries Act to
set up a 16,500 tonnes Per annum flash
smelter  for the production of copper.
A 31,000 tonnes per annum copper smellcr
is beong set up at Khetri {Raja‘slhan} in
the public scctor. These projects are
expected 1o be completed by the end of the
Fourth Plan. In addition, steps arc being
taken to develop the copper deposits in the
Rakha area in Bihar, Agnigundala in
Andhra Pradesh and Daribo in  Rajasthan.

3. Lead and Zinc. The only lead smelter
in the country at present islocated at Tundoo
(Bihar) with a capacity of about 5,400 ton-
nes per annum, Production in the smelter
at present is, however, only of the order of
2,600 tonncs per annum. The smelter is
based on the lead-zinc orc deposits of
Zawar-Mines (Rajasthan).

A 20,000 tonnes Per annum zinc smelter,
bascd on imported concentrates, at Alwaye
(Kerala) in the private scctor went into
production in May-June 1967. Another
new zine smelter with a capacity of 18,000
tonnes per annum based on Zawar (Rajas-
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than) deposits in the public sector has re-
«cently been commissioned. Detailed prov-
ing and prospecting operations being initiat-
ed to determine the extent of additional ore
reserves in this area have indicated that
these reserves may ultimately sustain a
metal production of over 75,000 tonnes per
annum. A proposal received for expansion
of the Alwaye (Kerala) smelter upto 60,000
tonnes per anoum (in t(wo stages) and
another to set up a new 30,000 tonnes zinc
smelter in the public sector, bdsed on im-
ported concentrates, are under active
<onsideration,

‘With a view to locating and developing
the potential mineral resources of the coun-
try in the sphere of non-ferrous metals, an
integrated programme of air-borne survey
and ground follow-up work has been drawn
up. This programme cnvisages carrying
out of air-borme surveys in the Aravalli
arca in Rajasthan, the East Cuddapah
basin of Andhra Pradesh and Bihar Plateau
covering an area of 120,000 sq. kms. Apart
from the air-borne survey, the Geological
‘Survey of India expect to take up ground
surveys in respect of about 234 prospects.

EXPORT OF WaGONs To U.S.S.R.

4324. SHRI MAHANT DIGVIJAI
NATH: Will the Minister of COMMERCE
be pleased to state:

(a) whether it is a fact that the U.S.S.R
have asked for the supply of 10,000 eight-
wheeler wagons; and

(b) if so, the estimated foreign cxchange to
be earned?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Yes,
Sir. Having regard to the technical and
production preblems, it is expected that, to
begin with, 2000 Wagons will be exported in
1969-70. The figure of 10000 wagons per
year is likely to be reached in 1972-73.
An Indo-Soviet protocol, laying down a
schedule of export of wagons, has becn
signed on 13-3-1968.

(b) Itis too carly now to make an esti-
mate of foreign exchange to be carned.
MIBLSS(CP)68—4

Written Answers PHALGUNA 29, 1889 (S4KA)

Written Answers 1400

STEEL AND WooODEN SLEEPERS LYING
ALONG RAILWAY LiNE

4325, SHRI BAL RAJ MADHOK : Will
the Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that large
quantities of steel and wooden sleepers
have accumulated with the Indian Railways
and that much of their stock is rotting
along the railway lines in different areas;

(b) whether any estimate has been made
of such stock; and

(c) if so, the steps which have been taken
to exhaust that stock before ordering for
new sleepers?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No.

(b) and (c). Do not arise.

FAT WA 9T wuifany, freait
dr yREERR (Aeneriw)

4326. =t frgrer ey : 7o W
HdT qg AT BT HUT FGT F ¢

(%) 71 o &9 § f& 9o 9@
F WU 205 wE-EEAR, A
wqw A1 #R AeMmdE  fgEwEy,
1967 ¥ THAIHT 987 § FAVT 9 T
eqrTatE w1 fad 184 § A1 FAFT ST
faeeY &1 oar JaAHTT &1 AN A
femrmar g ;

(&) a1 7 W 7= § 5 o7 qg
qgf T Ja99T 170 TG AfEw 91
AT FF I 110 €4 Wfe® Ja
fear @ 77 § S g fgmvae, 1967
9T TaL), 1968 FT IART dqA WY
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¥ F9at oW § wEwata 53 o
& @ TV §; W]

() w1 37 wHwfEl # g
qga 931 9¢ G SR ;T G W
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e & 9 afe ), o oo d Fm FT™
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W, WA a9 g1y Wt (W
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fafmem 10 sz T2 €1

(n) snfse o ¥ fafww oFel
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1962-63 203, 96 WTEEIH
1963-64 231,52 9@ &A
1964-65 191,44 99 &4
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1966-67  45. 339 TH
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DURGAPUR STEEL PLANT

4329. SHRI BABURAO PATEL : Will
the Minister of STEEL, MINES AND
METALS be plcased to state:

(a) the cost likely to be incurred on the
7 manteam of Britishexpertsarrivingsoonin
India wt his request 1o study Durgapur
Sicel Plant;

(b) why a tcam of foreign experts was
considered necessury when Shri A, N,
Banerji, Deputy Chairman of the Hindustan
Steel, Lid. said recently: “*Durgapur
Steel Plant is no longer a sick child,  Tts
becoming healthier at a fast rawe™; and

(c) whether there are no Indian experts to
give advice and guidance onths working of
the steel plants ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY):
(a) In regard to the British Steel Corpora-
tion team which visited Durgapur in
February 1968, the cxpenditure on travel
1o India and back and the salaries of the
experts were borne by the Government of
U.X. under the Colombo Plan, Thc
experts were treated as guests of Hindustan
Steel Limited and the amount spent during
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their stay in India
Rs. 6,700/-.

(b) the Team was entrusted with the work
of appraising the equipment and technical
assistance requirements of Durgapur to be
provided from the United Kingdcm, which
support is considered necessary in order to
hasten the reccvery of the Plant.

(c) Maximum advantage is being taken of
available Indian expertise in placing the
working of the Plant on an even keel. In
view, however, of the fact that our resources
of specialist personnel are fullystretchedin
the Context of organising production cf
expanded plants as well as the Alloy Steel
Plant on an ¢fficient basis, it is considered
that sclective suppert from the United
Kingdom by way of ¢quipment and technical
assistance requirements, is indispensable to
ensure rapid recovery at the Durgapur
Steel Plant,

was  approximately:

ImporRT PoLiCY

4330. SHRI HIMATSINGKA :

SHRI RAMACHANDRA ULAKA ;
Will the Minister of COMMERCE be
pleased 10 state:

(a) whether the import policy has been
recently  revised so as to include ome
additional items in the permissible list of
imported itcms;

(b) if so what arc the major modifica-
tions in the previous import policy; and

(¢) how [ar the imports aie likely to
incicase during 1968-69 as a result ol the
revised  policy ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) No
major changes in the import policy an-
nounced for the period April, 1967-March,
1968 have been made in the recent past.
Import policy for April, 1968-March, 1969
period is under review.

(b) Does not  arise.

(c) It cannot be estimated at this stage.

QUOTAS OF STAINLESS STEEL

4331. SHRI HIMATSINGKA: Will the
Minister of STEEL, MINES AND METALS
be pleased to state:

(a) whether Government have received
any complaints with regard to the misuse
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of quotas of stainless steel in the different
States and Union Territories;

(b) if s0, the number of such complaints
reccived during the last one year; and

(c) the action taken by Government to
prevent such misuse and provide for further
deterrent punishment for such misuse?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY):
(a) to (c). Information s being eollected
and will be placed on the Table of the House.

ENGINEERING UNITS IN WEST BENGAL

4332, SHRT HIMATSINGKA: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state:

(a) whether Government have received
any proposal from the West Bengal Governe
ment to take over the management of the
three engineering units in the States: and

(b) if so, the details thereof and the
decision taken thercon?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) (a) and
(b). The information is being collected and
will be laid on the Table of the House.

fox-famim W@ @mw

4333. st TwrEaTe b
it e feg g

7 WA e 9 TA A FUW
war e :

(%) = fove & faomia o acear
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(w) for ameer & ooy o1 qomar
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T 9 fa=m w7 € @t g fom
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ENGINEERING UNIT IN WEST BENGAL

4334, SHRI INDRAJIT GUPTA: Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state:

(a) whether it is a fact that a large num-
ber of Engineering units in West Bengal
are lying closed or locked-out for several
months.

(b) if so, the reasons therefor and the
details of the units concerned;

(c) whether Government had assured
the State authorities of all possible assis-
tance to get such units re-opened; and

(d) if so, the action taken in the matter?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS ( SHRI F. A. AHMED): (a) to
(d). The information is being collected and
will be laid on the Table of the House.

BOKARD STEEL PLANT

4335. SHRI INDRAJIT GUPTA:
SHRI BHOGENDRA JHA:

Will the Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether disturbances have been taking
place at the Bokaro Steel Plant over the
question of employment; and

(b) if so, the policy followed by the
management regarding absorption of local
people whose lands have been acquired for
the project?
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THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY):
(a) No, Sir. Only a demonstration was staged
on 8th February, 1968. In a subsequent
meeting with the Mukhyas and other re-
presentatives of the local people, policy
adopted by Bokaro Steel Ltd. in the matter
of employment and trade facilities was
explained to their entire satisfaction. The
agitation has now completely died down.

(b) According to the policy laid down by
Government, first preference is being given
to the displaced persons in the matier of
employment in BSL in unskilled and semi-
skilled jobs. With a view to improve
their prospects of employment, a special
scheme for training of displaced persons
has aiso becn introduced and as on 31st
January, 1968, 307 displaced persons were
under-going training under this scheme.
The displaced persons were also receiving
preference in allotment of shops. They
are also receiving preference in other trades
and in award of small contracts. Besides,
in the matter of rehabilitation, Bokaro
Steel Ltd. is contributing 509 of the cost
of rehubilitation which is ecstimated at
Rs. 4-2 millions.

DURGAPUR STEEL PLANT

4336, SHRI INDRAJIT GUPTA: Wil
the Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether the team of experts from
U.K. has completed its study of the Durgapur
Steel Plant;

(b) the problems entrusted to the team;

(c) whether the team’s report has been
received; and

(d) if so, Government's reaction thereto?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY):
(a) Yes, Sir,

(b) The team was entrusted with the work
of appraising the requirements of Durgapur
Steel Plant for fully effective operation and
to indicate the equipment and technical
assistance that would be appropriate to
provide from Britain in the light of the
organisational, managerial, administrative
and other conditions including industrial
relations that would obtain at the steel-
works.

PHALGUNA 29, 1889 (SAKA)

Written Answers 1408

(c) No, Sir.
(d) Does not arise.
Messks. GUzZDAR KaJoRA CoAL MINES

LTD., AND MEssRs CALCUTTA
Sare DerosiT Co. LIMITED

4337. SHRI INDRAJIT GUPTA: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state:

(a) whether it is a fact that M/s. Guzdar
Kajora Coal Mines Limited and M;s.
Calcutta Safe Deposit Company Limited
have not been holding their Annual General
Meetings nor issuing any Annual Reports
and Balance Sheets, for the last several years;

(b) whether these firms have also violated
other provisions of the Companies Act; and

(c) if so, action taken against them?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) to (c)
A statement is laid on the Table of the
House. [Placed in Library. See No, LT-
505/68].

wOTE & I
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CLOSURE OF NEw VICTORIA MiLLS

4339. SHRI BHOGENDRA JHA ;
Will the Minister of COMMERCE be
ploased to refer to the reply given to Unstar-
rod Question No. 153 on the 13th February,
1968 and state :

(a) whether any decision has since been
taken on the recommendation of the Com-
mittee set up under the Industries (Develop-
ment and Regulation) Act;

(b) if so, the details thereof;

(c) whether any action has been or is
being taken against the Individuals respon-
sible for the closure of the Mills ; and

(d) whether Government propose to in-
clude workers' representatives in the Mana-
gement to run the mill more cfficiently ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) No, Sir

b) Does not arise.

(¢) No, Sir. Closure of this mill has not
attracted the panel provisions of law.

(d) Till the mill is not taken over by
Government, the question of including
warker's representatives in the management
does not arise,

AsHOKA PAPER MiLLs L1p.

4340. SHRI BHOGENDRA JHA :
Will the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY AF-
FAIRS be pleased to refer to the reply given
to Unstarred Question No. 1295 on the 20th
February 1968 and state : »

(a) whether Government are aware t]i.ut
the present Government of Bihar have de-
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cided to reverse the decision of the previous

Government to take over the Ashoka Paper
Mills Ltd.;

(b) whether it has been decided to allow
the mill to go into liquidation;

(c) whether Government are aware that it
has been done by the present Government
of Bihar to oblige the Birlas who want to
grab this mill at no cost; and

(d) whether Government propose to take
over the Mills ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) Yes.
Sir. According to the information received
in this Ministry on 22-2-68 from the
Government of Bihar it transpires that
they have changed their eurlier decision in
the matter.

Attention in this connection is invited to
the Statement laid on the Table of the
House today correcting the answer given to
the Urs'arred Qucstion No. 1295 on 20-2-68
referred to by the Member.

(b) the Company was floated in the pri-
vale sector and Government have no infor-
mation whether or not thc Management
has decided to send it into liquidation,

(c) We have no information.

(d) No, Sir.

CrosURE OF CoAL MINES

4341. SHRI BHOGENDRA JHA :
Will the Minister of STEEL, MINES AND
METALS be pleased to refer to the reply
given to Unstarred Question No. 1291 on
the 20th February, 1968 and state :

(a) whether it is a fact that several mines
of the National Coal Development Corpora~
tion in Giridih have been or are likely to be
closed down as the coal produced therein
has not been sold out;

(b) whether it is also a fact that the
private collieries charge higher prices
from the public undertakings; and

() if so, the reasons for not giving priority
to N.CD.C. coal ?
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THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND ME-
TALS (SHRI P. C.SETHI) : (a) No, Sir.

(b) Some private collieries despatching
coking/blendable coals to two public under-
takings are charging prices higher than that
being charged to Washeries/Steel Plants.
‘So far as non-coking coal supply is concer-
ned, no such fact has comec to the know-
ledge of Government.

(c) The National Coal Development Cor-
‘poration is at present fully booked in their
supply of high grade coking coal. There
is no proposal under consideration to give
priority to NCDC coal.

FRee TRADE ZonNE AT KANDLA

4342, SHRI R. K. AMIN :
SHRI P. N. SOLANKI :
SHRI D. R. PARMAR :

Will the Minister of COMMERCE be
plcased to state :

(a) whether it is a fact that the develop=
ment of Free Trade Zone at Kandla has been
delayed ;

(b) if so, the reasons there for; and

(c) the action Government propose (o
take to expedite the work ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAF1 QURESHI) : (a) No, Sir.
The major items of development works in
the Kandla Free Trade Zone have been
completed and facilities such as developed
plots, roads, water electricity and power
etc. necessary for setting up of industries
have been made available.

(b) and (¢). Do not arise.

Mususe oF ConcessioN TICKETs

4343. SHRIR. K. AMIN :
SHRI P. N. SOLANKI :
SHRID, R, PARMAR :
Will the Minister of RAILWAYS be
Ppleased to state
(a) whether it is fact that the concession
tickets issued for a party of five or more per-
sons for travelling more than 1500 kilo-
metres can be used for more than one party;

(b) whether the Railway Administration
has detected such cases of misuse of this
facility; and

(c) if so, further action taken by Govern-
ment to prevent such misuse 7
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THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) The
hon'ble Members presumably have in view
the circular tour tickets. They are issued
subject to the circular tour covering a dis-
tance of 2,400 kms. or more but no mini-
mum number of passengers is laid down.
They are, in fact, intended to be issued to

individuals,

Such tickets are not transferable.

(b) Shri R. K. Amin recently brought it
lo my notice that such tickets were being
misused.

{¢) The question of tightening the checks
and making the conditions more stringent
is being examined.

S. ppLY oF CoPPPER BARs BY THE STATE
TRADING CORPORATION

4344. SHRI R. K. AMIN
SHRI D. N. SOLANKI
SHRI D. R. PARMAR

Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that small manu-
facturers of vessels find it difficult to obtain
copper bars from the State Trading Corpo-
ration ;

(b) whether it is also a fact that the price
charged by the State Trading Corporation
for them is much higher than the price
prevailing in the market; and

(c) if so, the action taken in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) State
Trading Corporation does not import or
supply Copper Bars. This is done by the
Minerals and Metals Trading Corporation
of India Ltd. The M.M.T.C. sells copper
imported by them against release orders

d by the Licensing authorities. Since”
the middle of February 1968 the Corpora-
tion does not have any stock with them.
Prior to that if small manufacturers of
vessels were allocated copper by the autho-
rities concerned, M.M.T.C. did offer this
material to the small producers.

(b) Copper is allowed to be imported
only by the actual users or the M.M.T.C.
Legally therefore, there is no free market for
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this metal, The matket prices ranged be-
tween Rs. 11,500/~ to 12,500/- per Mjton
from May 1967 to February, 1968, From
end of February, 1968 market quota-
tions have ranged between Rs. 12,600 to
Rs. 13,000/- per metric ton. M.M.T.C's
selling price has been Rs. 12,100/- per metriC
ton for electrolytic copper ingot bars and
Rs. 11,500/- per metric ton for Fire
Refine Copper.

() In view of (b) above docs not arise.

BARTER TRADE AGREEMENTS

4345. DR. KARNI SINGH : Will the
Minister of COMMERCE be pleased to
state :

(a) the names of countries with which
India have barter trade agreements;

(b) the goods exported from India against
such agreements—how much agriculture
based and how much industrial;

(c) whether efforts have been made to
enter in to similar agreements with other
countries to whom India is at present
required to pay in foreign exchange for
item of import; and

(d) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) There is
no barter deals on Government-to-Govern-
ment basis between India and other coun-
triecs, S.T.C. and M.M.T.C. have entered
into barter deals. They are with U.S.A.,
‘West Germany, Franceand Sweden.

(b) A statement is laid on the Table of the
House [Placed in Library. See No. LT-506/
68].

(c) Yes, Sir.

(d) Action is in progress to explore pos-
sibilities of barter deals with West Germany,
France, Greece, Norway, Finland, Japan
and the US.A. As efforts are still conti-
nuing no details can be given on this stage.

TALKS WITH SOVIET PRIME MINISTER
4346. DR. KARNI SINGH : Will the
Minister of COMMERCE be pleased to
state :
(a) the details of the talks held by him

with Mr. Kosygin during the latter’s recent
visit to India;
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(b) whether any suggestions were made-
to set up fresh joint ventures by India and the
Soviet Union;

(c) if so, the details thereof; and

(d) the reaction of Mr. Kosygin to such
suggestions and the fields in which he found
such joint ventures feasible ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to (d).
The discussions with Mr. Kosygin, the
Soviet Premier included the subject of joint
Indusirial Collaboration between India and
USSR in the fields of Jute goods, foolwear
and other leather goods, readymade gar-
ments and fruit juices. He was agreeable
with this idea in principle. There was an
assurance from Premier Kosygin that
USSR is prepared to purchase all the railway
wagons India can spare for supply to
USSR. USSR also agreed to buy steel rails,
As a result of thesc discussions, the Soviet
Premier agreed to send experts in various
fields to discuss and finalise the plans.

TragT | frenfet grar T v
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2] ¥ T T T W FEAE FE
FTfa g ?

R At (st qo Ho gATAT) :
(%) 14 S8, 1968 F “FawTR
ares’ § Gt wrf qwrae Tl e
213 10-1-68 ¥ “FAWTE”
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7 oY Ty & gwifed v, 9-1-68
R Uy # frre froft R § oF
il & OF 5 w7 g

(w) 9-1-68 ® ww frenfaai
T gFe # i &Y I F wTOr
YR & 2.7 feeme g facdr
AT F g fFerfe 851/7 9T
353 T AT HATL ATE F¥
7 fae % fag Tt Tar av | faenfaat
# T FIAATE FT FTT AT T 20

(1) s=faga &7 & AL &1 F&6C
Hi9q F 0¥ qmaet # O aEws
FATEr & fa Tew awT o gfee
sifeafeat 71 %1 et & 1

= ® i " e i

4 . N7 gwA 9T ®BAW : 4T
Frforsq @1 g AT FT FATFGE 6

(F) a7 1966 #X 1967 F WA
g Ed Fit ffay qeq & Fohfaad A
#71 frata frar mr;

(&) va# (et fadet qur #wrd
TE; &)

(7) 1968-69 F aw T fraw
T & e ww 1 faafw
f&g s o aedraeT R SR 99 -
ot : f fadelt qar wwrd s ?

anforen semem & w-AaEt (o qEewE
R ghwt) : (7) q9r (9). 35 1966
# WA T §G B 32, 1 A o T4
F Ghfrad are &1 frada fear firar o
T ] AL, 1967 § 2,912
FAT %o & geq o1 foafa gam, fomrd
&1 T ATer W miae g |

() o=fw a 1968 ¥ Wifaws &
F 13 FOT To qA ¥ Ifeww oo &
Iqrt (fm, Ay q@r wor) owv
frafer fFaT ndwm, o® F=mAT 1.4
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AT To T & 7 LA Frad e A
HATYH, M FTHZ1EF FTOW, BT
T & IJTHT, BIE sy anfe 7 Frafer
ot fegr @@

wat wr frata

4349. 5} THR WY FOAY : AT
arfoeg weft og qeT @Y HO FG R

(7) mrag aw & f& &0 @
AAAFT § W@ | a7 q@i 1 AT qQ
@ E;

(&) afzgl, a1 1967-68% 3=
% foaa ge7 & ot & ol f6d o
Fr gEaTaar @ Wi 9y feadt faeft
AT FT FATE EAIT; AR

() 1966 AT 1967 ¥ &7 A
FHOFT F1 fFqR q&q ® Wi & a7 9@l
1 frafe fem man aur == ot
faraft e s g ?

mforew Harm & wwsar (o
wigeae T gt ) ¢ (F) o gt

() 1967-68 # a1 T% *F
Y T Y W TANA 3. 50 FUT
To JUT 50 AT To F AW F AT ®
frata #1 o &

() o AT T §
—l———
1966 1967
T -
awT)
L= 475 306
Erracaf 62.96 104. 71
W AW F WY ATV 6 WH

4350. st gww ¥ wOAW : T
T, W AqT g7y ST 9 qaT A
F1 w41 -
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(%) == Rw & o, fGd ik
T forer F vy ot o o faerey
g

(@) z7 Fger amt ¥ gfy ag
feer ey R F et Frrera 2

(1) =7 Ty & fay wEET
Rafmrama @ §;

() STH F9 FTH a7 ATAHRT F1
et srafar & qvsmq cqrft frar stmar
g

(%) 1965% 1967 a% %1 wafy
& v e syt &1 eameft a=man ma
q17?

TR, ¥ q4T Urg HATW W/
T At (st e ww ¥&) : (F)
(%) g=am TSt & o @ s A
e 9 @ &Y AT |

fagre w1 sitenfirs faw

4351. st TWTEATT Wt ¢ w47
aetfirs faete aur avEm-EW G
Ig T A T FG fF

(%) Taawerar wifa & ager fagre &
arafrs fasma 9 feafa 7 ft s
WaWAE;

(@) S& Ty § g gifa &
TG ¥ T B ANl A AR
FETErfr AR ATy ; @R

(7) qwq A farmf da T
fge s feafa wT & 7

Aerfrs  fasm a9 @waE-wT
Wit (ot s st ) (%)
F (7)gEar v o W 1 AR
g AWT-e 9T @ & A |
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ufm mar ag = fe W

=
4352 =it wfrer waw : w
afore Walt ag Fa A FOr FG1 F

(%) =frer mar amg = e &
ITH 5§ €9 @1 I § SAHT I ;T
&, 5% aeg #7 wfa fraew geu feaa &
TT T TEY IAF TR A Iy O
gié; i

(=) gt #) amifw@i &1 9|
frmm & mveaw & fafaw aegeii &1 fa@-
™ FA & fraw #a1 § qq1 aEFE
9/ I FEqH] & e ww 7

ey WaE™E R I9-Hat (s
g W gat) - (F)ow  faE
AT 92 qC @1 a7 2 | [gEEe
| ven mav | If@d s LT[507/
168]

(@) afer @ar amg = fm
srao sfamrfat @ fasar & #71-
WX Uvg oY I faw & wreAw &
srqa qreatas Sya AT A ara faafa
frar STaT € | 9 TR AT AT AL
TEF AL @Y |

Wy e & fird s e

4353 st wfEer waw @ ¥
arforen weft 8 feawa<, 1967 & oa<-
i W /EAT 3615 ® IO H HAW H
qg T #Y AT G

(%) som fRws sER T
1573 ATAeHi ® T fawifaw fed o
AT WTEEEl 1 A qeq (A &
S aTeaa | Tt ol 7 SrTaTa ArREE
o g fea @

(7) © smew B areda W R
w19 W RTE |
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() = g© AATH F AT ATE-
-0 F A g IR A foF ™ E
3= afx &, ot s AT & f oot
& tarfemmr ¢ @R

(7) =1 57 at § NE amATA
ST g7 A afz g, aY 99 I /I
ISR A g ?

arforon wixrera § Fuw (st Mg
mteth) ;o (F) 7 (7). TS
T FY 97 Y A a7 &

MaANUFACTURE 0F POWER TILLIRS

4354. SHR1 DEORAQO PATIL : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) the names of the schemes which have
been licensed/approved under the Indus-
trics Act for the manufacture of Power
tillers/small tractors, below 12 DBHP during
the year 1967-68;

(b) the nimes of schemes which are
under consideration at present; and

(¢) when the decision on the pending
schemes is likely to be taken ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
M. J. K. Cotton Spinning & Weaving
Mills Ltd., Kanpur were granted an indus-
tria) licence on 29-4-67 for the manufacture
of LB-17 Hand Tractors for a capacity of
6,000 Nos. per annum.

(b) The schemes submitted by the follow-
ling parties are under consideration :

(1) Punjab State Industrial Develop-
ment Corporation Ltd., Chandigarh
for the manufacture of 4-wheeled
Power tillers in an industrial under-
taking to be set up at Ludhiana.

(2) Mjs. F. W. Heilgers P. Ltd. New
Delhi for the manufacture of Kubo-
ta Power tillers in a new industrial
undertaking to be set in the State
of Orissa.
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(3) M/s. Indequip Engineering Co. Ltd.
Ahmedabad for the manufacture of
Robin Power tillers in their existing
industrial undertaking at Ahmed-
abad in the State of Gujarat.

(c) Final decision on these schemes is
likely to be taken shortly.

v w1 AT
4355 =t e ofem ;. F|W
arforeq #efY 9g FATY W HAT HGA £

(%) 2wrwred 7 feadi smavawar
g o framt  ©F ¥ fog fagwt 1 -
wfed o E

(@) dte omo 480 fafadi & ar-
Tfa 99 1967-68 ¥ R AL q4T
FElr 1968 7 fat &€ &1 s
T ar;

(1) w1 gg A= & fF & &1 sman
g ) fFmamrgm Al o &
faque &1 Arew grar @ fed afoms
mEg M e F e freamd & R

() mraER TR & ¥
AT & AR 7 w9 Afa 7 afwmT
T & & AT A% gh, &t 99 |
e

aiforew wWavea | IT-wA (W We-
W W yat) o (%) sEm e
qafafire WoeR #Y FTAR HET B
BIEFT, 1967-68HF AXH AW H 68
T & WY Tist ¥ sravawar gr e
¥ 64 V@ WET ArEgw fAei F &
IEA | M AT 9, 76 T TS AT
T FTFAHA | T AT TR AL
2 fir fireii 3 foraeft wmaT & ford amixc
fe@

(&) Sk fr sgTare AT & qaT = T
g @t e 480 ¥ a=wi  fawET
1967 ¥ 17 @O 1968 TF Y-
qT: 167, 59877751 %1 v fway v
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awd § Tl aar e, (17 arhe
%) & wAW: 23, 202 T4T 51,489
TS agE |

() T (=) Y, ag 1 ST A
IAGEHAT § T FE & (g 3w o
T FH & T FA Y AAEF dAv
T &Y €% F AT Y sgAeaT A A )
ATATT T §HG 39 Il % A9 419 I
WA T a faow & whEwi
9T ¥t fi @ & omi-owi & ®F w7
g1 faFar smar

FERRO-MANG ANESE INDUSTRY

4356. DR. RANEN SEN : Will the
Minister of STEEL, MINES ND METALS
be pleased to state:

(a) whether the ferro-manganesc industry
is in a crisis due to large accumulation of
unsold stocks with it;

(b) whether it is a fact that the Hindustan
Steel, Ltd. had failed to lift the indented
62,000 tonnes of ferro-manganese during
the current year;

(c) if so, the reasons therefor; and

(d) the steps which have been taken to
help the industry to tide over the present
crisis 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a) There
has been accumulation of stocks with the
Ferro-Mangancse producers.

(b) No, Sir.

(c) Docs not arise.

(d) It is cxpected that with improvement
in the general economic situation, internal
off take will progressively increasc. Efforts
are also being made to step up exports of
Ferro-Manganese to the extent possible.

Use oF FUEL AND STEAM IN INDUSTRIES

4357. DR. RANEN SEN : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether Dr. Tanaka, Asian Producti-
vity Organisation’s expert in fuel efficiency
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had recently visited India to study combus-
tion of fuel and steam in a number of Indian
industries;

(b) if so, the findings of his study ;

(c) whether he has made any suggestions
regarding the use of fuel and steam in
Indian industries; and

(d) if so, the main suggestions made by
him and Government’s reaction thereto ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
to (d) Dr. Kusuyata Tanaka, Chiel,
Combustion Division, Resources Research
Institute, Agency of Industrial Science and
Technology, Japan, visited India recently
on an invitation from the National Produc-
tivity Council (NPC) India, through the
Asian Productivity Organisation (APO),
Tokyo. Dr. Tanaka will first submit his
report to APO which, in turn, will transmit
it NPC after getting it translated into English.
The report is still awaited by NPC. Dr.
Tanaka also made some **on-the-spor™ sug-
gestions to the industries and factories he
visited about better utilisation of fuel and
steam, which they have treated as confi-
dential. Before his departure from India
on the 22nd February, 1968 a press Con-
ference was held on the 21st February 1968
in which Dr. Tanaka highlighted the follow-
ing points in his talk with the pressmen :—

(1) The first step to utilise fuel more
effectively could be to educate on
a wide scale engineers and opera-
tors in charge of fuel consuming
plan in the proper techniques of
burning fuel and also carry on a
massive propaganda in this matter.
Dr. Tanaka expressed the hope that
NPC Fuel Efficiency Service would
play a significant role in this direc-
tion,

(2) India should evolve suitable designs
of boiler and furnaces of high effici-
ency based on indigenously available
fuel to replace old and antiquated
fuel-consuming plants like Lanca-
shire boilers and old furnace designs.

(3) India should, as far as possible, at-
tempt to utilise low grade coals ex-
tensively and the Government
should provide incentives to the fuel
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users to change over to low grade
coal by increasing price differential
between high grade coal and low
grade coal.

¢4) Supplicrs of coal should maintain
certain standard of coal so as to help
the consumer in utilising them effec-
tively.

¢5) The Indian Industry should have
some simple instruments like ana-
lyser and drought gauges to keep a
check on combustion efficiency.

(6) Change over to fuel oil may not be
in the ultlmate advantage of the
country since the entire demand
of fuel oil could not be met indi-
genously and as India was forced
to import substantfal amount of fuel
oil from abroad involving precious
foreign exchange, he felt that till
such time when India had a favour-
able balance of trade with the foreign
countries, the use of fue! may be
restricted to certain speclalised appli-
cations.

(7) Dr. Tanakaalso emphasfscd the necd
to evolve proper standards to enforce
strict control in practice over samp-
ling and analysis of coal.

The National Productivity Council Fuel
Efficiency Engineers are drawing the atten-
tion of the industry to these points.

METAL CORROSION

4358. SHRI DHIRESHWAR KALITA :
Will the Minister of STEEL MINES AND
METALS be pleased to state :

{a) whether experts have calculated that
India was lossing over Rs. 150 crores annual-
ly as a result of metal corrosion; and

{b) if so, the steps which have been taken

to combat metal corrosion ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY)
(a) and (b). The information is being collec-
ted and will be laid on the Table of the
House.

guitere e ¥ wweh g foven sparea
% AT AMT

4359. st ®o fwe wgwr : wv
IR WA T A A FOTHGE FF
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(7)) mrag s r g ww Q&
qaEtaT WA F gy oy & s
FY EFHYR T #1 Frovw fawa
a1 3 T Sevd & e ot arfor T
T ;%

(&) afz g, @t Ty w gawet-
qT T A AT H F4T TN § 7

TR At (st qo 7o gATN) : (F)
I HaTerd g T NHI #7 Sk foRy
T g T a7 )

(@) @ 48 3541 |

FIgT st WmeEw & arw e
A

4360. st ®o fAo =gwx : ¥
I ot a7 IO A I FaA o

(7) 7arag o P T @ f
qEfee WA & geige i e
S TeF TET FT ITIW A ¢, ® aA
eTgaTe aat Mfaers ¥ gt gf e
e fae™T amasg I ) AR

(=) afz 7i, @t o= e #1 faer
w1 w9 ¥4 o fFar g ?

™R Wt (s so Ho gAn) :
(%) X (&). ofig & ™™ TP &F
sreama & g wv§ waeror A€y favar mar
& 1zt W g @ de
A wTEA & o [EeEgR, iy
AT wosfegria QeTaTdt g, Tgud
fisr ¥t 95 Soveg & fr 1962 &
qaETTR T & gt §1T AT § fiw
fows g fage @R F W9 97
fer a1 o qead: ds% SEEET
A & f0 g o w i
gfee & a8 ST T AT | & I FE=_
FTE FATHAS THHT 4T 47 | q T
FTHFTT 1 FEAE &7 TFCTTH Famar Ty
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Ny @ m

& froior & w9 78 @ (| wibg

TG AT Fareew & i W TS

famtor & o s +1€ atfeen = &
TRADE WITH IRAQ

4361. SHRIR. BARUA : Will the Minis-
ter of COMMERCE be pleased to state :

(a) whetber the exports of Indian goods
to Iraq have shown any improvement ;

(b) whether the prospects of developing
and diversifying trade between India and
Iran have also been explored;

(c) whether trade expansion with these
countries is also to be linked up with the
establishment of joint ventures in the field
of industries; and

(d) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESH]I) : (a) and (b)
Yes, Sir.

(c) and (d). Trade expansion with thesc
countries is not specifically linked with the
establishment of joint ventures but joint
ventures do help in the expansion of trade
through export of capital goods and ma-
chinery. All possible encouragement is given
by Government to the Indian Industrialists,
desiring to set up joint ventures in these
countrics.

A WA G AT A AT
® gaEAr
4362. & frgw fag : 77 aforem
Heft ag qaT FY FT F4 o

(%) 71 72 7= & f& #e7 52w
% waw 99 § SEa A uF g
FRT $FO § ABT O A9 F FTCT
28 9T T F1 &5 9 TE 9T,

(&) afx &, &1 swr T #7 F;
FTT 9T;

(7) war oz @ ¢ e @b
#raT ga ar, 3 vy o e w7 ufr
HaTe
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(7) mgdwedr Sofrg qoere R d
T T AER R A E; o

(¢) afe g, M awR I dRd &
o fraelt sgraar s wear e
frmr & ?

afosy Aarm ® gusEr (s
A v i) © (F) § () am-
FTQ oFa A o1 @ & AT qwTEwy
TS 9% T & SAE

Transrer oF RAlLwAY OFFICERS

4363. SHRIB.K.DASCHOWDHURY :
Will the Minister of RAILWAYS be pleased
to state :

{In) the policy rclarding the transfer of
Railway Officers from one place to another;
and

(b) the length of stay of officers in Cal-
cutta and Delhi area ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Transfers
are made only when administratively con=
sidered necessary. There is no rigid limit
but officers holding kecy posts are not
normally retained at onc place for
unduly long periods.

(b) The information is being collected
and will be placed on the table of the Sabha,

T FEH

4364, st 7y fema : w7 gEm,
| qUT U1 FAT TZ TATH AT FYT FGT
fr :

(%) ¥ ey JI9ET 7 qEFEr
g9 T A Toa wTeEE & faee
T4 F o3 o« faofr wafa g€ &

() =8 § s@ 7% feaer gwofr
TTIIE

(7) 7@ wETEET FTE™ F W
fagare. frar o1 w1 € AR

(%) afzgi, g sTaEEF faen
FFT ¥ qE wwi@T 7w g ?
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W, @W A9 grg Wt (W
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o9 adfy dioAT A wEr F g A
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Fre@ AT sEw fovr g @
Framar  (FA”

(fafamm =13)
THIH)
faeng ¥ F77-
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3.2
*3B aAT TEE .
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AR TIAFTE- 1.6 & 312.20
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TI@EFATTFIT 1.87  100.00
FTTATT 2.5

2. TRACT AT FIT FH GIA 9T AT
Fr FH[ T 49 F @Y U FYL AR
TIHAT T FIEE] FT (aee
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STAAT SfA93 ot qar< T ar
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qfaed g, gra A faar mr g 1 3\
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qY AT A[AFE ITARA 31 7,
1967 a% 45.7 fafegs =% &«
I T

(1) T, TE
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(@) afz &, AT 7@ Tw W &
FACAE] WITATT A1q FraLfErg ATarme
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(@) A, At wmw E
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1 T FAT g | OGS wE AT A
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dt |dal st wwil e fwie

4366. = 7y faAg : Fa7 wteifine
e @t RAG-wT HAT 97 TAH AT
w7 Fa

(%) @ & =T goer s A
A FY FAA AT fRAA §

(@) Fa1 HET TR AT AR
frata <1 &1 15 Arar Frg 1€ )

() et woR  foer Roi o far
Fr EATEATE

(%) a1 st e oaaf F qE
woimt & faafy o g=qree & fa@ w1
avq faffa fFmmr g ; o)

(*) foeré o s 2. 5 fafam =7 & arz &1 fam @ s
& firar T — AW O F o ww wzd S ear i s |
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() afz &, @t oot qe0 T
g

siteitfre fawrer orae asaTa-wy S
(sh S et spe) : (%)
AT 15 FAT €0 ¥ q7q A wfq ag
S foaer 79 = awr £

(=) 3 (1) : oot S+ fas
FHgal qet AT weg @t F faf
Y GEHTEAT T ST QAT ST AT
@1 & 1| W 7 fafaa S faer avist
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g, T F "o eraey, a9,
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ey g &fF famrd o &1 qEF
ford

(9) o (z) & Fr§ weg fafewa
g frw g & 1 S Sty Qe F
ZH AT F AT FF FTAFIAATC &Y A4,
FE gt A oafad g IR § AEw
T AT ARA E |

RoLL GRINDING MACHINES

4367. SHRI CHANDRA SEKHAR
‘SINGH : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleascd to state:

(a) whether the Heavy Engineering Corpo-
ration has entered into an agreement for
technical collaboration with a West German
firm for the manufacture of roll grinding
.machines; and

(b) if so, the terms of the agreement ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) yes
Sir.

(b)(i) the foreign company will be paid-
a lump-sum amount of DM 11.25 lakhs
equivalent to Rs. 21 :22 lakhs at the current
rate exchange payable as follows:——

(a) 20% payable within 30 days of sign-
ing of the agreement;
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(b) 209 payable on delivery of the com-
plete design and technologicsl docu-
ments against despatch documents;

(c) balance of 60%, payable in six equal
half yearly instalments, the first
instalment being paid after six
months from the date of despatch
of the last consignment of the
design and technological dccu-
ments.

(ii) exports of the manufactured pro-
ducts will be freely permitted;

(iii) the period of the agreement will be
cight years from the date of signing of the
agreement. Further extension will be only
with the prior approval of the Government
of India.

PAPER INDUSTRY

4368. SHRI S. S. KOTHARI : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state:

(a) whether it is a fact that the profitabi-
lity of paper industry has been declining for
the last few years and a number of units have
recently been incurring losses; and

(b) if so, the steps taken by Government
to assure reasonable profitability to the paper
industry so that expansion of the industry
is not hampered ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT & COMPANY AFFAIRS
(SHRI1 F. A. AHMED) : (a) It has been
reported by the Paper Industry and also by
the Development Council for Paper, Pulp
and Allied Industries that the profitability
of the industry has been declining for the past
few years and some of the mills have closed
down.

(b) The matter is under
by Government.

consideration

MANUFACTURE OF SCOOTERS

4369. SHRI S. S. KOTHARI : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state:

(a) whether it is a fact that inspite of the
notification issued in March, 1965 for the
expansion of capacity for manufacture of
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150 ¢.c. scooters, Government has not so
far taken any decision im the matter;

(b) if so, the reasons for the delay;

(c) whether it is a fact that the technical
sub-Committee set up in September, 1967,
10 screen the select list of scooters applicants
for expansion of capacity has not so far
finalised its recommendations; and

(d) if sc, by what time Goverrment pro-
pose to clear licensing and other formalities
to enable new entreprencurs to commence
<construction of factorics ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT & COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Yes.

(b) to (d) : The screening of the larpe
number of applications received as the result
of the notification issued in March, 1965
had to be kept pending for a time awaiting
fixation of the 4th Plan target for scooters
and ascertainment of the extent to which the
existing units could be expected to contri-
bute towards that target. Besides these have
had to be considered on inrer se merits of
cach case. The sub-committee of the licen-
sing committee set up to examine the pending
schemes has concluded its deliberations and
its report will be submitted in the next few
days. Government expect to be in a
position to take a final decision after the
report of the sub-committee has been re-
ceived and considered by the licensing com-
mittee and the latter has made its recom-
mendations.

RAILWAY MONTHLY SEAsoN TICKETS

4370. SHRI YASHPAL SINGH: Will
the Minister of RAILWAYS be pleased to
statc,

(a) whether it is a fact that the rate of
Season ticket from New Delhi to Meerut
which is 60 miles from Delhiis Rs. 21 p. m.
whereas from Delhi to Sonepat which is
29 miles from Delhi, it is Rs. 18 p. m. and

(b) if so, the reasons therefor and the
action taken to remove this disparity 7

THE MINISTER OF RAILWAYS
{SHRI C. M. POONACHA): (a) The Third
Class Monthly Season Ticket fare from
Delhi to Meerut City, a distance of 68 kms.
is Rs. 2280 and from Delhi to Sonepat
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a distance of 44 kms., Rs. 1560 .
(b) In view of the reply to part (a), the
question does not arise.

MANUFACTURE oF PRINTING M ACHINES

4371. SHRI SHIVA CHANDRA JHA :
SHRI SATYA NARAIN SINGH:
SHRI E. K. NAYANAR :
SHRIMATI SUSEELA GOPALAN:
SHRI C. K. CHAKRAPANI :

the Minister of ITNDUSTRIAL
COMPANY

will
DEVELOPMENT AND
AFFAIRS be pleased 10 staie:

(a) whether it is a fact that some agreement
has becn rcached between the Hindustan
Machine Tools and M/s. Albert Frankenthal
of West Germany for the setting up of a
factory for the manufacture of printing
machines in India; and

(b) if so, the main features thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT & COMPANY
AFFAIRS (SHRI F. A. AHEMED) : (a)
and (b). Hindustan Machine Tools Ltd.,
have a proposal for the establishment of a
subsidiary company in collaboration with
Messrs.  Albert Frankenthal of West
Germany for the manufacture of some items
of printing machinery. The terms of the
agreement are yet to be finalised.

ExporT ofF RaDlo SeTs To U.S.A.

4372. SHRI SHIVA CHANDRA JHA :
Will the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that India exports
radio sets to U. S. A. and other countriecs:

(b) if so, how many have been exported
in 1967, and to which countries and the
amount of foreign exchange carped there-
from; and

{c) if not, how many arc imported, if
any to India per year and from which coun-
tries and how much foreign exchange is
spent thereon annually ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). A statement is laid on the Table of
the House. Placed in Library. See No.

LT—1312/68)
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(c) Import of Radio Sets in India is
banned.

ROURKELA STEEL PLANT

4373. SHRI YASHPAL SINGH : Will
the Minister of STEEL, MINES AND
META.].S be pleased to state:

(a) whether Government have decided

to set up some more units in Rourkela Steel
Plant;

(b) if so, when these units will be installed
there; and

(c) the amount likely to be involved
therein ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY):
(a) to (c). The Rourkela Steel Plant is
presently being expanded from 10 to 1-8
million tonnes of steel ingot capacity. The
expansion includes additions to existing
facilities as well as establishment of new
units. The new units proposed are the
clectrolytic tinnig line, the continuous
galvanizing line, the electrical sheet mill,
and the special steel plate plant. A .majority
of the expansion units have been commis-
sioned and the remaining units are likely to
be commissioned by about the middle of
1968. The cost of expansion as sanctioned
by Government sometime back and exclud-
ing township, mines etc. amounted to
Rs. 1,125-6 million. This is, however,
likely to go up considerably for a number
of reasons including provision for addi-
tional items, effect of devaluation, increases
in customs duties etc. etc.

EXPORT OF PEACOCK FEATHERS

4374. SHRI SHIVA CHANDRA JHA:

Will the Minister of COMMERCE be
pleased to state:

(a) whether India exports peacock fea-
thers to foreign countries;

(b) if so, the quantities exported annually
to each country during the last 5 years; and

(c) the annual foreign exchange carned
therefrom ?

THE DEPUTY MINISTER IN THE
MINISFTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Yes,
Sir
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(b) and (c). A statement is laid on the
Table of the House, [Placed in the
Library. See No. Lt-508/68].

Issue oF LICENCES TO BIRLAS

4375. SHRI SHIVA CHANDRA JHA:
'Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be plased to state :

(a) for how many and for which new indus-
tries the Birlas have applied to Government
for licences during the last six months; and

(b) how many and for which industries
new licences have been granted during the
above period and the reasons thercfor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
During the six months, September, 1967
to Februay, 1968 , five applications for_tbe
setting up of new industrial undertakings
have been received from firms belonging to
the Birla Group. The applications related
to the following industries:—

(1) Benzaldehyde,

(2) Benzoic Acid,

(3) Benzal Alcohol,

(4) Benzyl Benaote,

(5) Acrylonitrile Monomer,
(6) Acetonitrile,

(7) Hydrogen Cyanide,

(8) Plant & Machinery for Synthetic

Fibres,

(9) Carpet Yarn,

(10) Vanaspathi,
(11) Soap, and

(12) Glycerine.

(b) One, for Cotton Yarn Industry.

The party already hold a licence for the
establishment of a new undertaking at Midna-
pur, The licence in question was issued to
the party to expand their existing wunit
at Champdany in lieu of the licence for Mid-
napur which was surrendered.
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1962-63 15,86,038 1,82,681
1963-64 12,57,801 1,58,030
1964—65 18,27,277 1,68,208
1965-66 15,08,691 1,69,958
1966—-67 24,17,116 2,54,969
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ALL INDIA RAILWAY UNGRADED ACCOUNTS
CLERKS CONVENTION

4381. SHRI VISWANATHA MENON:
Will the Minister of RAILWAYS be plased
to state :

(a) whether Government have received a
deputation of the roprescntatives of All
India Railway Ungraded Accounts Clerks
Convention;
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(b) if so, what are their demands; and
(c) the action taken thereon ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Yes.

(b) The demands include withdrawing the
proposal to introduce computers on Rail-
ways, merger of Scales of Pay of Accounts
Clerks, Abolition of Appendix IT-A exami-
nation, steps for avoiding stagnation at the
maximum for the Clerks in the lowest grade,
high Scales of Pay for Accounts Clerks, and
confirmation on completion of three years
continuous service.

{c) The demands have been examined and
some of them have also been discussed by
the Railway Board with both the Federa-
tions of Railway Labour.

DaxsHIN, RAILwAY EMPLOYEES' UNION,
ERANAKULAM BRANCH

4382. SHRI VISWANATHA MENON :
Will the Minister of RAILWAYS be pleased
to state:

(a) whether Government have reccived
resolutions passed on the 15th February,
1968 by the Dakshin Railway Employees’
Union, Ernakulam Branch;

(b) if so, what arc the demands put for-
ward by the Union;  and

(c) the action taken to redress their
grievances 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (2) Yes Sir.

(b) The resolution relates to certain local
issues concerning the service conditions of
employees like Provision of Quarters, Work-
men's Train. Grant of Night Duty
Allowance etc.

(c) These arc matters purely within the
competence of the Railway Administration.

QUARTERS FOR WORKERS AT
ERNAKULAM

4383, SHRI VISWANATHA MENON:
Will the Minister of RAILWAY'S be pleased
to state:

(a) whether Government have received
requests for providing quarters for all the
sailway workers working at Ernakulam I
P. N. at their place of work; and
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(b) if so0, the action taken by Govern
ment thereon ? -

™ THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.

(b) Out of a total staff of 79 (Essential
51 and non-essential 28). 28 essential staff
have already been provided with quarters.
Construction of 37 additional quarters has
also’ been sanctioned at Irimbanam, In
the meantime, staff occupying quarters in
and around Ernakulam and working at
Irimbanam have been allowed to retain
quarters till they are provided with quarters
at [rimbanam,

SpEcIAL TRAIN AT
ERNAKULAM.

4384. SHRI VISWANATHA MENON :
Will the Minister of RAILWAYS be pleased
to state :

WORKMEN

(a) whether it is a fact that the Railway
Administration have taken steps to cancel
the workmen special train at Ernakulam I.
P.N.,and

(b) if so, whether any alternate arrange-
ment has been made by the authorities for
the conveyance of workers who are not
provided quarters at LP.N. ?

THE MINISTER OF RAILWAYS
(SHRI C.M. POONACHA): (a) Yes.

(b) No alternative arrangements have
been found feasible but it is proposed to
reintroduce the special train as and when
sanction of the Additional Commissioncr
of Railway Safety, which has been applied
for, is received.

icacerdt Gt frdw
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INDUSTRIES TO BE SET UP IN ANDHRA
PRADESH

4386. SHR1 GADILINGANA GOWD :
Will the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY AFF-
AIRS be pleased to state ©

(a) the industries propcsed to be sct
up in Andhra Pradesh during the Fourth
Five Ycar Plan in the Public Scctor: and

(b) the estimated cost therecf ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F.A. AHMED): (a) and
(b). The work on the Fourth Plan, which
is to begin from Apnl, 1969, has just been
initiated. A view of the programme of
industries to be established in the Public
Sector would be available when the detailed
studies on the Fourth Plan are completed.

OngoLe-HYDERABAD RAILWAY LINF

4387, SHRI GADILINGANA GOWD :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that Government
have received a proposal from the Govern-
ment of Andhra Pradesh suggesting a
new railway line between Ongole and
Hyderabad via Nagarjunasagar; and

(b) the period for which this proposal

is pending and the decision taken by Govern-
ment thereon ?
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THE MINISTER' OF RAILWAYS
(SHRI C.M. POONACHA) : (&) Yes.

(b) The proposal was recommended by
the Andhra Pradesh Governmentin 1960
for inclusion in the I11 Five Ycar Plan.
The funds for construction of new railway
lines in the Fourth Plan are likely to be
very limited out of which several throw-
forward works from Third Plan and various
priority projects required on strategic consi-
derations, for industrial development, ore
exploitation schemes etc.. will have to
be accommodated. As such this proposal
will have to wait for better times for consi-
deration.

DELICENSING OF INDUSIRIFS

4388. SHRI GADILINGANA GOWD :
Will the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY
AFFAIRS be pleased to state @

(a) the industrics delicensed during 1967-
1968 under the Industries (Development and
Regulation) Act 1951: and

(b) whether there is any proposal to
delicense all the industrics connceted with
agricultural machinery and implecments in
view of their shortage in the country ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F.A. AHMED) : (a)
Only ‘wheeled agriculural tractors and
power tillers® industry has been delicensed
during 1967-68 under the Industries (De-
velopment and Regulation) Act, 1951,

(b) No such proposal is at present under
consideration of the Government.

DECENTRALISATION OF INDUSTRIES

4389. SHRI G.Y. KRISHNAN : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) whether Government propose to effect
decentralisation  of industry on district-
wise basis; and

(b) whether Government also propose (o
appoint a Technical Cofmmittee consisting
of the Members of Parliament to make a
study of the feasibility of the scheme ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F.A. AHMED) : (a)
Decentralisation of industry through the
wide-spread development of village and
small industries is an accepted policy of
the Government but therc is no proposal to
cffect decentralisation of industry on dis-
trict-wise basis.

(b) No, Sir.

AGRO-INDUSTRIES

4390. SHRI G.Y. KRISHNAN : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to sate :

(a) whether Government propose to sct
up agro-industries on district-wise basis to
develop and promote agricultural  pro-
duction;

(b) if so, the types of agro-industries
proposed to be sct up; and

(c) whether there are any agro-industrics
functioning in the country and if so, how
many and of what type. and where these are
located ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F.A. AHMED) : (a) and
(b). No. However, Agro-Industrial Cor-
porations have been set up in the States of
Andhra Pradesh, Assam, Bihar, Haryana,
Maharashtra, Madras, Punjab, Orissa,
Mysore and Uttar Pradesh. The main
functions of these Corporations are :—

() promotion and execution of in-
dustries having a bearingon pro-
duction, preservation and supply
of food;

(i) enabling persons cngaged in agri-
cultural and allied pursuits to own
the means of modernising their
operations;

{ili) distribution of  agricultural ma-
chinery and implements as well as
equipment pertaining to processing,
dairy, poultry, fishery and other
industries connected with agricul-
ture,

{iv) undertaking or assisting in the
efficient distribution of inputs for
agriculture; and
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(¥) providing technical guidance to
farmers and persons concerned with
agro-industries with a view to
enabling cfficicnt conduct of their
cnterprise.

_ft') There are already many units in
different parts of the country engaged in
the manufacture of different typPes of agro-
!:ascd products. The total of such units
is 325 approximately in the organiscd sector.
The industries included are fruit & vegetable
products, cereal products, fish products,
dairy products, starch and dextrose and
cashew processing.

FoREIGN COMPANIES

4391, SHRI JUGAL MONDAL :
Will the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) the names and addresses of foreign
companics which have established their
monopoly in India in the field of jute, en-
gineering, paper, aluminiumiron and steel;

(b) the amount of forcign exchange
sanctioned to these companies for the ex-
pansion of their industries during 1966-67
and 1967-68; and

(c) the steps taken by Government to
encourage the Indians to set up such
industries in the country ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F.A. AHMED) : (a)
The Monopolies Inquiry Commission in
statement 2 of their Report, laid on the
Table of the House on 8-12-1965; gave a
list of top five enterprises in respect of various
individual products under different industrial
groups. A list of foreign companies figuring
therein in respect of jute, engineering, paper,
aluminium, iron & steel, grouped under
broad headings, is laid on the Table of the
Housc. [Placed in library See No. L. T.
509/68]

() The information for the years 1966-67
and 1967-68 is not available.

(c) Attention is invited to the Industrial
Policy Resolution 1949 and 1956 and the
Provisions of Industrial (Development and
Regulation) Act and regulations made there-
under
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Ex-CApRr Posts IN THE RAILWAY

Boarp's OFFICE

4394, SHRI YASHPAL SINGH :
Will the Minister of RAILWAYS be pleased
o state

(a) the number of us-cadre posts in the
Railway Board's office as ¢n st January,
1968;

(b) the mode ol selecticn 1o such posts

{c) whether any  represeniations  have
been received against appoiniments 1o such
ex-cadre posts of all cadres in different
Directorates from the Railway employces:
and

(d) ifso,the action taken therecn.

THE MINISTER OF RAILWAYS
(SHRI CM. POONACHA) : (a) 271.
Bulk of these posts are required to be filled
by technical per | with extensive back-
ground of railway work.

(d) Selections for filling such posts are
generally made from amongst the cligible
railway staff or those in the Board’s cffice,
on the basis of the recommendations of t F¢
Selection Committees constituted for the
purpose. In the case of gazetted posts,
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such selections are made in terms of appro-
ved recruitment rules and procedures.

() Yes. A few.

(d) Each such representaticn was July
cxamined to sce if any change was called for
in the existing position.

RAILWAY ServICE COMMISSIONS

4395, SHRI YASHPAL SINGH :
Will the Minister of RAILWAYS be pleased
to state :

(a) the method of appointing the Chair-
man and Members of the different Railway
Scrvice Commissions;

(b) the terms of reference and condition
of service of the Chairmen;

(c) whether any extension has been
given to the present incumbent of the post
of Chairman of the Allahabad Railway
Service Commission; and

(d) if so, the period therecf ?

THE MINISTER OF RAILWAYS.
(SHRI C.M. POONACHA) : (a) Chairmen
and Mcmbers of Railway Service Commis-
sions are appointed on the recommendation
of the Union Public Service Commission;.

(b} The Chairman is the administrative
head of the Railway Service Commission
entrusted with the task of recruitment of
Class ITT staff for Railways.

The tenure of appointment of Chairman
is for a period of four years from the date of
appointment or the date of attainment of the
age of 62, whichever is carlicr. The scale
of pay for the post is Rs. 1800/- p.m. (fixed);

(c) No;
(d) Docs not arise.

UNDER AND OVER-BRiDGES IN M.P.
4396, SHRI NITIRA] SINGH
CHAUDHARY : Will the Minister of
RAILWAYS be plcased to state
(a) the names of places where the con-

struction of under and over-bridges was ta-
ken up in 1967-68 in Madhya Pradesh;

(b) the number out of them which have
been completed; and
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(c) the places where the construction of
fmder and over-bridges would be taken up
in 1968-69 in Madhya Pradesh ?

THE MINISTER OF RAILWAYS
{SHRI C.M.POONACHA) : (a) Nil.

(b) Does not arise.

(¢} Two road over-bridges, one at Indore
and the other on Pendra-Chirimiri Road
are proposed to be taken upin 1968-69.

PASSENGER TRAINS

4397. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of RAILWAYS
be pleased to state:

(a) the number of passenger trains run-
ning on Delhi—Calcutta, Delhi—Madras,
Delhi—Bombay, Bombay—Madras, Calcu-

tta—Madras and Bombay—Calcutta lines;
and

(b) the number out of them which were
introduced after 1950 on cach section
separately 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) (a) and (b).
The information is furnished below:-

No.of No. of
through
Route trains
each introduc-
way ed after
(otherthan 1960
sectional
services)
running
at present
(i) Delhi-Calcutta
via Main line 4 ..
{via Grand
Chord . 2 1
(if) Delhi-Madras 3 2
(iid) Delhi-Bombay
via Western
ly. 4 2
via tral
Rly.) 2 -
(i¥) Bombay-Madras 4 2
(¥) Calcutta-Mad-
ras 4 3
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(vi) Bombay-Cal-
cutta
{Via Nagpur 3 2
Via Al -
bad 2 1

Goobs LoST FROM KATNI AND ITARSI
Y ARDS

4398, SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of RAILWAYS
be pleased to state:

(a) the total value of goods lost from
Katni and Itarsi yards during 1967;

(b) the number of wagons received in
the above yards and the number out of them
detained for 4 days or over, scparately for
each yard;

(c¢) whether complaints of unauthorised
detention of wagons in these yards have
been received; and

(d) if so, the action taken thecreon?

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA) (a) Rs. B8B84/-

(b) Total number of Number of wa-
wagons reccived gons  detained
for 4 days and
over
1966 1967 1966 1967
New
Katni
Yard 4,38,718 4,29057 4,284 4,740
New
Itarsi
Yard 742,384 7,60,258 3,153 3,203
(c) No.

(d) Does not arise.

Loss ON SIMLA-KALEA AND METTUPALAYAM
OOTACAMUND LINES

4399. SHRI NANJA GOWDER: Will
the Minister of RAILWAYS be pleased
to state the loss incurred on the Simla-Kalka
and the Mettupalayam-Ootacamund lines
separately during the last three years ending
31st March 19677

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): The required
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information is furnished below:-
(Rs. in lakhs)

PHALGUNA 29, 1889 (SAKA)

Name of Loss including interest on
line on capital

1964-65 1965-66 1966-67

Simla-Kalka 31-18 39-21 Being col-

lected and
will be laid
on the table
of the House.
Mettupalayam-
31-39 34-87

Ootacamund 28 -01
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REDUCTION IN POSTS OF ASSISTANT STATION
MASTERS AND STATION MASTERS ON N.F.
RAILWAY

4403. SHRI B. K. DASCHOWDHURY:
Will the Minister of RAILWAYS be pleased
to state:

(a) whether it is a fact that reduction has
been made in the posts of Station Masters
and Assistant Station Masters in D Section
of North-East-Frontier Railway:

(b) if so, the number of posts reduced;

(c) whether any representation has beeo
received from the Station Masters’ Associa-
tion against the reduction of posts; and

(d) if so, the stcps taken by Government
in the matter?

THE MINISTER OF RAILWAYS
(SHR1 C. M. POONACHA): (a) and (b).
No; but four posts of Station Masters in the
particular Section have been down-graded
to those of Assistant Station Masters.

(c) and (d). A represcntation against the
down-gradation has been reccived. The
matter is being examined.

e T fAm Y Fmm
ArgHER AT
4404. st WWE WAW: |

aifors =T TE AT T FOT &4
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Cement FACTORY AT BOKAJAN

(Assam)

4407. SHRI R. BARUA: Will the Minis-
ster of INDUSTRIAL DEVELOPMENT
AND COMPANY AFFAIRS be pleased to
state:
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(a) whether Government have accorded
approval for the establishment of a cement
factory at Bokajan in Assam in the public
sector; and

(b) if so, the capital investment in the
project and its production capacity?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F.A.AHMED): (a) and
(b). A proposal for setting up a cement fac-
tory in the public sector with a capacity of
200,000 tonnes per annum at an estimated
capital cost of Rs. 858 lakhs at Bokajan is
under consideration of the Government.

CLOSURE OF KHADI GRAMODYOG BHAVANS

4408. SHRI S. A. AGADI: Will the
Minister of COMMERCE be pleased to
state:

(a) whether it is a fact that some Gramo-
dyog Bhavans run by the Khadi & Village
Industries Commission are being closed in
the country,

(b) if so, the reasons therefor and the

names of the agencies to which the Bhavans
are being handed over; and

(c) the terms and conditions of such
Agency arrangements

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFIQURESHI): (a) Khadi &
Village Industries Commission does not
propose to close any Bhavans,

(b) and (c). Do not arise.

TeRE A wew sRW 6 afegi
& T
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HINDUSTAN STEEL LIMITED

4410. SHRI M. SUDARSANAM: Will
the Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether there is any proposal to have
a Functional Board at the Hindustan Steel
Ltd.; and

(b) if so, the details thereof?

THE MINISTER OF STEEL, MINES
AND METALS (DR . CHANNA REDDY)
(a) and (b). Yes, Sir. It is proposed to
strengthen the Board of Directors of Hindu-
stan Steel Ltd.; which now consists of only
one full-time Director, namely, the Chairman,
by adding a few more full-time Directors,

FOREIGN (COLLABORATIONS

4411. SHRI S. R. DAMANI:
SHRI R. BARUA:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether it is a fact that Government
have finalised the policy resolution on fore-
ign collaborations:

(b) if so, whether the resolution will
define the areas and terms of foreign in-
vestment ;

(c) whether any separate body is proposed
to be created to implement it ; and

(d) the items in which majority partici-
pation by the foreign investors will be
allowed.

THE MINISTER OF INSUSTRIAL
DEVELOPMENT AND COMPANY AF-
FIARS (SHRI F. A. AHMED): (a) No.
Sir.

(b) to (d). Do not arise.
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EXPORT-ORIENTED SPINNING MILLS

4412, SHRI VASUDEVAN NAIR : Will
the Minister of COMMERCE be pleased to
refer to the reply given to Unstarred Ques-
tion No. 1699 on the 24th November, 1967
regarding export-Oriented Spinning mills
and state:

(a) whether Government have since
taken any final decision on the settingup of
Export-Oriented Spinning mills; and

(b) if s0, the number of mills proposed to
be established and their likely locations?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) No, Sir.

(b) Does not arise.
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Small Car Project,

4414. SHRI VIRENDRA KUMAR
SHAH :
SHRI DEORAO PATIL

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is fact that the Planning
Commission propose to shelve the small
car Project again; and

(b) if so, the reasons therefor?
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. THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F.A. AHMED) : (a) and
(b). The Planning Commission, who were
recently consulted to ascertain the availabi-
lity of resources for the small car project, have
not yet indicated their final views,
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COLLABORATION FOR INDUSTRIAL
DEVELOPMENT IN CEYLON
4422, SHRI S.R. DAMANI :
SHRI MANIBHAI J. PATEL :

Will the Minister of COMMERCE be
pleased to state : ’

(a) whether it is a fact that the Govern-
ment of Ceylon has asked for technical and
financial collaboration for its industrial
development;

(b) if so, the main features thereof; and
(c) Government's reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) No,
Sir.

(b) and (c) . Do not arise.

CEMENT ALLOCATION AND CO-ORDINATING
ORGAMISATION

4423. SHRI JUGAL MONDAL : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to refer to the reply given to starred
Question No. 167 on the 20th February,
1968 and state :

M18 LSS(CP)68—6.

(a) whether the enquiry against the
Cement Allocation and Co-ordinating
Organisation has since been completed;
and

(b) if so, the main features thereof?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F.A. AHMED) : (a) The
matter is under examination.

(b) Does not arise.

PRICE OF PAPER

4424, SHRI MAHANT DIGVUAI
NATH : Will the Minister of Industrial
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to refer to the reply
given to Starred Question No. 155 on the
20th February, 1968 and state :

(a) whether any decision has since been
taken about the price of paper; and

(b) if so, the main feature thereof?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) : (a) Not
yet, Sir.

(b) Does not arise.

New INDUsTRIES N U. P.

4425, SHRI MAHANT DIGVLAI
NATH : Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to State:

(a) the number and nature of new indus-
tries started in Uttar Pradesh during the
last five years;

(b) whether the industrial development
of the state is proceeding according to the
schedule;

(c) if not, the reasons therefor; and

(d) the new industries proposed to be
set up in the near future in the State in the
public and private sectors?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) to
(d). The information is being collected and
will be laid on the Table of the House in
duec course.
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MANUFACTURE OF BATTERY CELLS

4427. SHRI ARJUN SINGH BHA-
DORIA : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state :

(2) the number, pames, places and
addresses of foreign and Indian owned
factories manufacturing Battery Cells in
India with Capital investments;
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(c) the value of Battery cells exported
annually with the names of countries during
the above period by each unit?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) to
(c). The information is being collected and
will be placed on the Table of the
House.

EMPLOYEES IN THE FACTORIES
MANUFACTURING BATTERY CELLS

4428. SHRI ARJUN SINGH BHA-
DORIA : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state :

(a) the number of employees and annual
wage bill of the Companies manufacturing
Battery Cells, Company-wise; and

(b) the number of foreigners employed,
their salaries and their annual remittances
overseas, company-wise?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F.A. AHMED) : (a) and
(b). The information is being collected and
will be placed on the Table of the House.

PROFITS BY COMPANIES MANUFACTURING
BATTERY CELLS

4429, SHRI ARJUN SINGH BHA-
DORIA : Will the Minister of INDUS-
TRIAL DE'“ELOPMENT AND COM-
PANY AFFAIRS be pleased to State :

(a) the amount of profits remitted to
foreign countries during the last 5 years
by the foreign-owned Battery Cells manu-
facturing Companies; and

(b) the amount of foreign exchange
allowed annually during the above period
to cach unit and particulars of items im-
ported with their specific purpose?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F.A. AHMED) : (a) and
(b). The information is being collected and
will be placed on the Table of the House.
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NATIONAL COAL DEVELOPMENT
CORPORATION

4430, SHRI C.C. DESAI : Will the
Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether the off-take of coal of the
National Coal Development Corporation,
Dhanbad, remained static at 9.156 lakh
tonnes in January, 1968 as against 9-165
lakh tonnes in December, 1967, owing to
the embargo imposed on its movement
by the Railways;

(b) whether it is a fact the pit-head
stocks went up from 10-106 lakh tonnes
at the end of December, 1967 to 10,663
lakh tonnes at the end of January, 1968;

(c) whether the Corporation has shown
a financial loss  during 1967-68
despite higher production of coal this
year;

(d) whether the Budget prepared for
1968-69 stipulates substantial losses to-
gether with considerable increases in capital
cost of different projects currently under-
taken by the National Coal Development
Corporation; and

(¢) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a) and
(b), It is not a fact that off-take of coal
of National Coal Development Corpora-
tion remained static owing to the embargo
imposed on its movement by the Railways.
However, both production and despatches
were affected on account of shortfall in
wagon supply in certain areas, Con-
sequently, despatches in January, 1968
were 8-91 lakh tonnes as against 8-94
lakh tonnes in December, i967. As a
result the pit-head stocks which stood at
10,10,665 tonnes on 31-12-67 went upto
10,67,132 tonnes on 31-1-68,

(c) It is not possible at this stage to in-
dicate whether the Corporation will suffer
financial loss or earn profit during this
year,

(d) and (¢). Budget proposals for 1968-69
do not indicate substantial losses. How-
ever, cases have come to notice where the
capital cost on certain projects had exceeded

the original project estimates. This excess
is due mainly to (i) increase in wages and
cost of materials, (ii) changes in design and
specification (i) modification of original
project reportsfestimates, and (ic) increase
the cost of imported equipment and spares
as a result of devaluation,

NON-AVAILABILITY OF COAL

4431, SHRI C.C. DESAI : Will the
Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether it is a fact that many con-
sumers of foel have resorted to fuel oil
despite its being costlier because of non-
availability of good quality coal;

(b) whether this would be detrimental
to national interest because of India's
inability to meet the entire demand of
fuel oil inaigenously resulting in substantial
import from abroad;

(c) whether Government propose to use
more of coal till India has a favourable
balance of trade and restrict the use of fuel
oil to certain specialised applications;

(d) whether it is also a fact that the
Bihar State has increased the royalty rates
on coal by another 50 paise per tonne;
and

(e) if so, Government's reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C, SETHI) : (a) No,
Sir.

(b) Does not arise.

(c) No such specific proposal is under
consideration. The use of different types
of coal is governed chiefly by the com-
parative economics of utilisation of ome
vis-a-vis the other.

(d) No, Sir.
(0) Does not arise.
RAILWAY STATION AT BRETPUT

4432, SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of RAILWAYS
be pleased to state :

(a) whether any proposals have been
received for opening a railway station at
Bhejiput on the South-Eastern Railway
in Orissa on the border of Ganjam and
Puri Distriet; and
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(b) if so, the details thereof and when
this station is proposed to be opened?

THE MINISTER OF RAILWAYS
(SHRI C.M. POONACHA) : (a) Yes.

(b) A proposal for providing a train
halt at Bhejiput at Kms. 538/8 from Howrah
between Chilka and Khallikota stations on
the Kharagpur-Waltar Section was received
and examined in 1962, The proposal
was not found feasible from engineering
point of view as it involved heavy regrading
of the track over a considerable length and
affected some bridges. The proposal was,
therefore, dropped.

DirecT TRAIN FROM DELHI TO
BHUBANESWAR

4433, SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of RAILWAYS
be pleased to state :

(2) whether Government are aware that
there is no direct train service from Delhi
to Bhubaneswar;

(b) whether Government propose to run
Nilachal direct train service from Delhi
to Puri ; and

(c) if so, when?

THE MINISTER OF RAILWAYS
(SHRI C.M. POONACHA) : (a) Yes.

() No.
(c) Does not arise.

RAILWAY OVER-BRIDGE NEAR SILCHAR TOWN

4434, SHRIMATI JYOTSNA CHANDA :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether there has been a demand
from public and the Members of Zonal
Railway Users' Consultative Committes
for a railway over-bridge near silchar
town; and

(b) if so, the decision taken thereon?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes; the
demand for a road over-bridge in Silchar
town was tentatively made by the Govern-
ment of Assam in November 1967.

“(b) The Railways construct overfunder-

bridges in replacement of existing level
trossings provided the schemes are spon-

MARCH 19, 1968

Written Answers 1470

sored by the State Government and pro-
vided the State Government/Road authority
agree to bear their share of cost as per
extant rules. The annual programme of
works of over/under bridges is finalisod
in consultation with the state Government.
The position has accordingly been
explained by the Railway to the Govern-
ment of Assam, whose final decision for the
road over-bridge referred to, is still pending.

PRODUCTION OF NEWS-PRINT

4435, SHRI K.M. KOUSHIK : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(2) whether it is a fact that 80 per cent
of the total requirement of news-print
is being imported from foreign countries;
and

(b) if so, the steps taken by Government
to step up production of news-print in the
country so that imports may be considerably
lessened.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) Yes,
Sir.

(b) The following steps have been taken
to development further capacity for the
manufacture of news-print in the country;

(i) the newsprint industry has been
from the licensing provisions of the
Industries (Dev. and Regulation) Act,
1951.

(ii) Excise duty on newsprint has been
abolished.

(iii) Capacity of the existing newsprint
mill in the country is being increased
from 30,000 to 75,000 tonnes per
annum.

(iv) A feasibility Report for one news-
print project in the public sector is
under preparation.

(v) One newsprint mill is proposed to be
set up by a private party in Himachal
Pradesh, for which they are having
pegotiations with the Himachal Pra-
desh authority for supply of raw
materials.
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PrODUCTION OF NEws PRINT

4436. SHRI K. M. KOUSHIK : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether there is any concern in the
country which is manufacturing newsprint
from bagasse and if so, what percentage
of our requirement it is able to meet;

(b) whether there are any difficulties in
the setting up of bigger units for the produc-
tion of news-print from bagasse; and

(c) if so, what they are and the difficul-
ties which lic in the way of setting up a
number of units in view of the fact that
that a lot of bagasse is being used as fuel?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a) No,
Sir.

(b) Yes, Sir.

(c) The following are some of the diffi-
culties in setting up a News-print mill
based on bagasse in the country :—

(i) The Sugar Mills find it economically
and technically less attractive to
release bagasse for paper/newsprint
industries, as the bagasse at present
is being used by them as a ready and
cheap available fuel. The alternative
fuels are Furnace oil and coal. The
Furnace oil is more costly and it also
requires replacement of the existing
boilers. As regards coal, the Sugar
Industry is apprehensive about its
regular supply at economic prices.

(ii) The manufacture of newsprint from
bagasse as main raw material on
commercial scale has yet to be estab-
shed in the world, and we shall have
to take a calculated risk by venturing
in this line.

(iii) By gradual decline in the cultivation
of Sugar cane and its greater diversion
to the manufacture of Gur and
Khandesari, its availability to the
Sugar Mills in the country has dec-
reased. The supply position of
bagasse for paper/newsprint industry
in future has therefore become un-
certain.
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SEMINAROF MABHINE TOOL MAMUFACTURES
AND CONSUMERS

4437. SHRI K. M. KOUSHIK : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state:

(a) whether it is a fact that a seminar of
the machine tool manufactures and the
consumers was held recently; and

(b) if so, the outcome thereof and Govern-
ment's reaction thereto?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRIF. A. AHMED) : (a)
The seminar was held in August 1967 and
was sponsored by Government.

(b) The requirements of machine tools
of eleven projects, both in the public and
private sectors, in the coming years werc
jointly discussed and it was found that a
sizeable portion of these requirements could
be met from indigenous sources. Follow-
up action to secure orders for these machine
tools is being taken by the machine tool
manufacturers. The seminar was the first
attempt to bring the manufacturers and
consumers together and resulted in a mutual
awareness of the potentialities and prob-
lems.

ExPoRT OF MANGANESE ORrEs

4438. SHRI K. M. KOUSHIK : Will
the Minister of COMMERCE be pleased
to state :

(a) whether it is a fact that Brazil is the
only competitor in the export of manganese
ore in the world market;

(b) if so, whether Government propose
to hold any discussions with Brazil to adopt
a common policy with regard to the prices
and exports; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTRY IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) No, Sir.

(b) Government propose to have dis-
cussions with Brazil and other interested
exporting countries on common problems
relating to export of manganese ore.

(c) Does not arise,
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TRADE WITH ARAD COUNTRIES

4439, SHRI MANIBHAI J. PATEL :
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that the Arab
countries proposc to boost trade with
India;

(b) whether Government here received
any proposals in this regard; and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to (c) .
The Arab countries have very friendly
relations with India and would welcome
further development of trade with us. The
scope for this is under constant review in
consultation with them.

No specific proposals have, however,
been received by Government from Arab
countries.
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GRAPHITE CRUCIBLE PLANT

4440, SHRI V. NARASIMHA RAO :
Will the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether it is a fact that Government
propose to start a Graphite crucible plant
with foreign collaboration; and

(b) if so, the estimated cost of the plant
and name of the foreign company?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA RED-
DY) : (a) and (b) : The required infor-
mation is being collected and will be laid
on the Table of the House.
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EXPORT OF SPORTS GOODS TO
U. 5. S R

4442, SHRI RAJDEO SINGH : Will the
Minister of COMMERCE be pleased to
state :

(a) the countries importing sports goods
from India and the amount of annual pur-
chases, country-wise ;

(b) whether it is a fact that the U.S.S.R.
has been a traditional purchaser of sports
goods from India ; and

(c) if so, whether she has diverted the
purchase order to Pakistan and this count-
ry has got no order this year ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) A state-
ment showing of exports of sports goods
to major countries of import during the
last 3 years is laid on the Table of the House
[Placed in Library. See No. LT-513/68].

(b) U.SS.R. showed interest in Indian
Sports Goods for the first time in 1963.
Exports to that country have been as
follows :

PHALGUNA 29, 1889 (SAKA)

Year Value in

lakh Rs.

1963 .. - o - 404
1964 i . s . 0-15
1965 s . .. .. 790
1966 .e ‘e - 5-40
1967 - - - e —

(c) No information is available about
U.S.S.R. having diverted their purchase of
sports goods to Pakistan.
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IMPROVEMENT OF FREQUENCY AND
SPEED OF TRAINS ON SUB-URBAN
SectioN ™ DeLHI AREA

4443, SHRI RAJDEO SINGH : Will the
Minister of RAILWAYS be pleased to
state ;

(a) the steps which are proposed to be
taken by the Railways to improve the
frequency and speed on each suburban sec-
tion of Northern Railway in Delhi area ;

(b) whether it is a fact that on some
sections the average time taken in a jour-
ney of 15 K. M. from Sarojini Nagar to
Delhi Main is more than one hour;
and

(c) if so, the steps proposed to be taken in
the matter ?

THE MINISTER OF RAILWAYS(SHRI
C. M. POONACHA) : (a) In order to
increase the frequency of services on the
suburban sections of Northern Railway in
Delhi area, four additional pairs of trains
between New Delhi and Ghaziabad, New
Delhi & Hapur, New Delhi & Ballabgarh
and Delhi & Garhi Harsaru have been in-
troduced from 1-12-1967. Within the limi-
tations of availability of resources, further
increases are contemplated.

Suburban trains in Delhi area are booked
to run at the permissible speeds consistent
with the existing modes of tracks and trac-
tion and the minimum halts necessary for
the convenience of commuters, leaving no
scope for speeding up at present.

(b) Yes. The journey time of over one
hour includes time for seven stoppages
enroute and Engineering time for deve-
lopment works.

(c) As and when improved facilitics be-
come available, the question of higher speed s
will be duly considered.

CONTAINER SERVICE ON RAILWAYS

4444, SHRI RAJDEO SINGH : Wil
the Minister of RAILWAYS be pleased to
state :

(a) the expenditure incurred on account
of the container service introduced on the
Indian Railways so far ; and

(b) the income derived from the com-
tainer service during the above period ?
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‘THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA) : (a) The total work-
ing expenses incurred upto February 29,
1968 on three container services since intro-
duced on the Indian Railways is about
Rs. 8,22,701—.

Expenses incurred for creation of assets,
¢.§., containers and flats, road vehicles,
garages ctc., for all the three services works to
about Rs. 28,90,814/-,

(b) The income derived by the railways
from the three container services works to
about Rs. 11,33,395/- upto February 29,
1960.

Mope oF TraDE wiTH U.S.S.R.

4445, SHRI S. K. TAPURIAH : Will the
Minister of COMMERCE be pleased to
state @

(2) whether the pattern and procedure of
trade between the U.S.S.R. and India has
undergone any change in the new arrange-
ment for 1968; and

(b) if so, what are the salient changes
and the reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESH]) : (a) ar d (b).
No new trade agreement has been sigred
between Indian and U.S.S.R. recently as
the current agreement signed on 10-6-68
is valid upto 3i1st December, 1970. Only
the commodities to be exchanged between
the two countries during 1968 was fir.alised
on 26-12-1967. Hence there has been no
change in the pattern and procedure of
trade between India and U.S.S.R. during
1968.

ENoOINEERING INDUSTRY ™ WesT
BENGAL

4446, SHRI S. K. TAPURIAH : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether it is a fact that the Govern-
ment of West Bengal submitted a report to
the Central Government with regard to the
crisis of engineering Industry In West
Bengil ;

(b) whether the report bhas indicated
lack of orders from the Centre as one of
the main causes of such crisis; and
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(€) if 30, the steps taken to meet the
crisis ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS (SHRI F. A. AHMED) : (a) and
(b). In response to a request from the
Government of India, the Government of
West Bengal submitted a report in the matter
indicating the broad reasons for the reces-
sion in the Enginecring Industries. These
included lack of orders, not so much from
Central Gevernment Organisations  as
general feature of the market, lack of
avenues for exports, inadequacy of credit
facilities and general price of food and other
consumer goods.

(c) The steps already taken by the Govern-
ment of India to mitigate the effect of re-
cession include the review of the various
developmental programmes with a view
to reviving the demand for capital
goods to the extent possible; encourag-
ing diversification in the manufacturing
progremmes of the affected industrics, em-
phasis on the development of regular ex-
port markets through stronger marketing
structures both for the public and private
sectors; banning cf imports to the extent
the indigenous capacity can meet the require-
ments, including a review of imports al-
ready authorised but not irrevocably com-
mitted, and announcement of liberalised
credit policy, including the recent announce-
ment about reduction in the Bank rate.

RAILWAY LiNes FROM Dum DuM TO
Princep GHAT anp Dum Dum
T0 BALLYGUNJ

4447. SHRI B. K. MODAK :
SHRI K. M. ABRAHAM :
SHRI BHAGBAN DAS :
SHRI K.ANIRUDHAN :

Will the Minister of RAILWAYS be
pleased to stato :

(a) the progress made in the survey of
two railway lines from Dum Dum to Princep
Ghat and another from Dum Dum to Bally-
gunj through salt lake area in Calcutta ;

(b) if so, when the survey is likely to be
completed;

(c) whether this project will be included in
the Fourth Plan ; and

(d) if not, the reasons therefor ?
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THE MINISTER OF RAILWAYS (SHRI
C.M, POONACHA) : (s) About 75%,

(b) By September, 1968.

(c) and (d). A decision regarding in-
clusion of this project in the Fourth Plan
will be taken by the Planning Commission
after the survey is completed and the reports
are scrutinised by the Metropolitan Trans-
port Team of the Planning Commission
under whose age is the survey is being
carried out.

EMPLOYEES OF ELECTRIFICATION RAIL-
WAY PRoJECT, CALCUTTA

4448. SHRI B. K. MODAK :

SHRI BHAGABAN DAS :
SHRI MOHAMMAD ISMAIL :
SHRI GANESH GHOSH :

Will the Minister of RAILWAYS be
pleased to state ;

(a) whether it is a fact that the employees
of the Railway Electrification Project,
Calcutta staged mass *'stay” in the cffice of
the Chief Administrative Officer, Calcutta
on the 12th February, 1968;

(b) if so, their demands; and

(c) the steps taken by Government to
settle them ?

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA) : (a) and (b).
It is understood that some of the Ministerial
staff of the Railway Electrification Project
offered ‘Stay-in-Strike’ in the office of the
Chief Administrative Officer, R. E., Calcotia
on 12-2-68 to Protest against the orders
re-organising the set-up of the Railway
Electrification Organisation.

(c) No action Is proposed.

AYHA ATTACHED TO 1sT CLASS LADIES
WAImNG RooM AT DuRGAPUR
STATION

4449. SHRI B. K. MODAK :
SHRI BHAGABAN DAS :
SHRI MOHAMMAD ISMAIL :
SHRI GANESH GHOSH :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that an Ayha
used to be attached to 1st class ladies wait-
ing room at Durgapur Station ;
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(b) whether it is alio a fact that aboli-
tion of the post of Ayha since February,
1968, has caused inconvenience to lady
passongers ; and

(c) if so, the reason for abolishing the
post 7

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA) : (a) Yes.

(b) and (c). It was found that the Ladies
Waiting Room was seldom being used by
passengers and the post of Ayha was,
therefore, abolished on grounds of economy.
The bearer of the Gents Waiting Room
which is located nearly looks after the Ladies
Waiting Room also. No complaint of
inconvenience has been received on this
score so far.

TexTiLe CORPORATION
4450. SHRI K. M. ABRAHAM :
SHRI K. ANIRUDHAN :
SHRI UMANATH :
SHRI K. RAMANI :
Will the Minister of COMMERCE be
pleased to state :
(a) the progress made in the formation
of the Textile Corporation ; and
(b) when it is likely to start function-
ing ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and (b).
It has been decided to establish the Textile
Corporation. The formalities regarding
its registration are now being attended to
and the Corporation is expected to be es-
tablished in about a month's time.

MopeL WOOLLEN MILLS, BOMBAY

4451. SHRI K. M. ABRAHAM :
SHRI NAMBIAR :
SHRI E. K. NAYANAR :
SHRI UMANATH :

Will the Minister of COMMERCE be
pleased to refer to the reply given to Starred
Question No. 8 on the 13th  February,
1968 regarding Model Woollen Mills,
Bombay and state :

(a) whether Government have since exa-
mined the C.B.L. report ;
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(b) if s0, details thereof and the decision
taken in the matter; and

(c) if not, the reasons for the delay and
when its examination is likely to be comp-
leted 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to

(c). The matter is still under exemination.

ImporT LicEnces ror DEeep Sea
FISHING TRAWLERS

4458. SHRI A. K. GOPALAN :
SHRI K. ANIRUDHAN :
SHRIMATI SUSHEELA GOPA-
LAN :

Will the Minister of COMMERCE be
pleased to refer to the reply given to Un-
starred Question No. 83on the 13th Feb-
ruary, 1968 and state ;

(a) whether Government have since con-
sidered the representation received frem the
Indian Sea-Food Exporters Association,
Cochin regarding the grant of import
licences for deep sea fishing trawlers ;

(b) if so, the decision taken thereon; and

(c) if not, the reasons for the delay ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to (c).
The question of import of trawlers for meet-
ing the requirement of the industry including
the requircment of the exporting units
about which the representation has been
made is under review of the Govern-
ment.

CANNANORE CO-OPERATIVE SPINNING
MiLL

4453. SHRI A. K. GOPALAN
SHRI P. GOPALAN :

Will the Minister of COMMERCE be
pleased to state :

(a) whether Government propose to de-
velop the Cannanore Co-operative Spinning
Mill;

(b) if so, the details thereof ;

(c) the total amount allocated therefor ;
and

(d) when the work is likely to start ?

MARCH 19, 1968

Written Answers 1482

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to (d).
The Kerala Government propose to enhance
the present capacity of this mill to Rs.
25,000 spindles for which it holds a licence
in two stages of about 6000 spindles each.
The cost of the first phase is estimated to
be Rs. 34 77 lakhs and it is expected to be
implemented shortly. The State Govern-
ment have already sanctioned loans to the
extent of Rs. 100 lakhs for this mill.

REGIONAL TRADING CORPORATION
IN KERALA

4454, SHRI A. K. GOPALAN :
SHRIMATI SUSHEELA GOPA-
LAN:
SHRI P. GOPALAN

Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that the Kerala
Government have decided to set up a Regio-
nal Trading Corporation on the pattern
of the State Trading Corporation ;

(b) if so, whoether Government have
approved the proposal ; and

(c) if not, the reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Govern-
ment have been informed that the State
Government proposes to set up a Commer-
cial Corporation.

(b) No proposal has been reccived by
Government in this regard.

(¢) Does not arise.

IMPORT LICENCES TO M/S. SARABHAI
MARCK OF BARODA

4455, SHRI NAMBIAR :
SHRI1 SATYA NARAIN SINGH:
SHRI E. K. NAYANAR
SHRI P. RAMAMURTT :
SHRI GEORGE FERNANDES:

Will the Minister of COMMERCE be
pleased to refer to the reply given to Starred
Question No. 9 on the 13th February,
1968 and state :
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(a) whether the investigations into the
allegations for the misuse of import lincences
by M/s. Sarabhai Marck of Baroda have
since been completed ;

(b) ifso, the details thereof ; and
(c) the action taken thercon ?
THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) No, Sir.

(b) and (c). Do not arise.

M/s. Coorer ALLEN Co.

4456. SHRI SATYA NARAIN SINGH :
SHRIP. RAMAMURTI :
SHRI GANESH GHOSH
SHRI K. RAMANI :

Will the Minister of COMMERCE be
pleased to state. :

(a) whether it is a fact that the State
Trading Corporation have decided to pur-
chasc M/s. Cooper Allen Co, Ltd., Kanpur;
and

(b) if so0, the terms and conditions of the
deal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and (b).
A communication has been received from the
Government of Uttar Pradesh suggesting
that the S.T.C. should take over Cooper
Allen Company Limited, Kanpur, and run
it under its management. The matter is
under consideration of the Government
in consultation with the Corporation.

DEeATH OF A WORKER IN THE KHETRI
CopPer MiINes
4457. SHRI SATYA NARAIN SINGH:
SHRI C. K. CHAKRAPANI :
SHRI K. RAMANI :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether it is a fact that a worker
employed in Khetri Copper Mines died in
anaccident on the 31st January, 1968 ;

(b) if so, the circumstances under which
he died;
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(c) whether the Khetri Mines workers
demonstrated on the 1st February, 1968 de-
manding suspension of the doctors for
refusing to attend to the worker ; and

(d) if so, the action taken by the autho-
rities in the matter ?

THE MINISTER OF STEEL, MINES
AND METALS (DR.CHANNA REDDY):
(a) and (b). A driver of the workshop of
Khetri Copper Project was standing in
front of the truck and was sandwiched
between the buffers of the truck and the
school bus at 2-15 P.M. on 31st January,
1968, H: was immediately removed to
to the Hospital and after medical aid, was
sent along with the compounder to Pilani
Hospital in an Ambulance as the injury
involved major operations. H: expired
at Pilani Hospital at about 5§ A. M. next
day, the 1st February, 1968.

(¢) A group of workers returning after
cremation of the deceased assaulted two
doetors of the Project Hospital and later
surrounded the Hospital building. They
demanded the suspension of the doctors
alleging that the medical attention to the
deceased was inadequate.

(d) The project authorities have requested
the State Government to depute a Doctor
to conduct an inquiry into the allegation
about the inadequate medical attention
paid to the deceased. The Police have also
investigated the casc regarding assaults on
doctors and rioting etc. and have challanned
12 persons.

COOPERATIVE SPINNING MILL IN
KEeraLA

4458. SHRI K. ANIRUDHAN :

SHRIMATI SUSHEELA GOPA-
LAN:

SHRI P. GOPALAN

Will the Minister of COMMERCE be
pleased to state :

(a) whether Government proposeto start
two cooperative spinning Mills in Kerala;

(b) if so, the details thereof ; and

(c) the total amount allocated for these
mills 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and (b).
Two spinning mills of 25,000 spindles each
were allocated for being set up in the Co-
operative sector in the Kerala State. The
State Government propose to sct up one
of these mills at Trivamdrum through the
Haodloom Apex Society and the other
at Kozhikode through a Cooperative
Society to be formed. The proposal to
sct up the mill at Trivandrum is being
implemented.

(c) As ascertained from the Kerala Go-
vernment no funds have been allocated.

CoxkiNng CoaL

4459. SHRI N. K. SOMANI : Will the
Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether it is a fact that the producers
of coking coal are losing on sand-stowing
because stowing subsidies are much below
the present cost ;

(b) if so, the extent of loss; and

(c) the steps envisaged to encourage
stowing for efficicnt mining of coking coal
which 15 locked up in pillars and which
is urgently needed by the Steel Plants ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a) to (c).
There have been some representations on the
inadequacy of subsidies. The whole ques-
tion has been remitted for a detailed study
to a Study Group. On receipt of the re-
port of the Study Group, it will be examined
as to the extent to which the scheme or
subsidies need be liberalized or rationa-
lized. The Coal Board has, however,
undertaken an ambitious scheme of trans-
portation of sand in large quantities for
supply to collieries for stowing.

MiNNG LEASE FOR CHROMITE IN
ORISSA

4460. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of STEEL,
MINES AND METALS be pleased to
state :

{a) whether any mining lease has been

for chromite in Orissa in 1966-67,
1967-68 and 1968-69 ;
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(b) if s0, to whom and where ;

(c) whether Chromite ore bearing areas
were preserved for exploitation in the pub-
lic sector in Orissa; and

(d) if so, the reasons for the change ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a) to (d):
The required information had been called
for from the Government of Orissa and will
bz placed on the Table of the House when
received.

IMPORT OF PRESS-BRAKES BY
U.S.A.

4461, SHRID. AMAT : Will the Minister
of COMMERCE be pleased to state :

(a) whether U.S.A. have placed any
orders for importing press-breaks from the
Hindustan Machine Tools, Hyderabad;
and

(b) if so, the number of press-brake to be
exported and the value thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and (b).
Yes, Sir. H. M. T. have reccived an order
from U.S.A. for the supply of Press Brakes.
The value of the order is about Rs. 10
lakhs.

GyPsuM DEPOSITS IN RAJASTHAN

4462. SHRI MAHANT DIGVIAI
NATH : Will the Minister of STEEL,
MINES AND METALS be pleased to
state :

(@) whether it is a fact that the Gypsum
deposits have been found in the Jaisalmer
district of Rajasthan ;

(b) if so, whether digging has started in
the area ;

(c) theannual expected output ; and

(d) whether Government propose to ex-
port Gypsum; and if so, the likely forcign
exchange to be earned therefrom 7

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA
REDDY) : (a) Yes, Sir.

(b) to (d). The information is being collec-
ted and will be laid on the Table of the
House.
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EmMrLOYRES OF SIGNAL AND TELE-
COMMUNICATIONS BRANCH

4463, SHRI K. K. NAYAR : Will the
MINISTER OF RAILWAYS be pleased to
state :

(a) whether it is a fact that the employees
of the Signal and Telecommunication
Branch called for emergency duty beyond
their regulated hours to attend on failure
or malfunction of signal and telecommuni-
cation equipment are neither paid extra
remuneration for overtime work nor com-
pensation in any other way either through
extra leave or extra rest; and

(b) if so, the steps Government propose to
take in the matter ?

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA) : (a) and (b). Infor-
mation is being collected and will be laid
on the Table of the Sabha.

UNIFORMS FOR RAILWAYS SIGNAL AND
TELECOMMUNICATION STAFF

3464, SHRI K. K. NAYAR : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that Signal and
Telecommunication field staff are not
provided with any kind of uniforms where
Train Examiners, Yard Foreman, Electri-
cians Cabin Staff etc. have been provided
uniforms ;

(b) if so, the reasons this thereflor;
and

(c) the action Government propose to
take in the matter ?

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA) : (2) No.

(b) and (c). Do not arise.

ALL INDIA RALWAY MINISTERIAL
STAFF ASSOCIATION

4465. SHRI NANJA GOWDER : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that the All India
Railway Ministerial Staff Association bas
requested the Railway Board to change the
designation of clerk as “Assistant”;
and
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(b) if s0, the action taken thereon ?

THE MINISTER OF RAILWAYS (SHRI
C.M.POONACHA) : (a) Yes; Sir.

(b) Government do not find any justi-
fication to accede to this request.

MaJoR INDUSTRIAL PROJECTS IN
MADRAS

4466. SHRI NANJA GOWDER : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS
be pleased to state :

(a) whether it is fact that the Madras
Government have requested for the estab-
lishment of some major industrial pro-
jects for the manufacture of (i) Electronic
equipment, (i) heavy plates and vessels,
and (iii) second unit of the Indian Telephone
Industries, Bangalore; and

(b) if so,
thereto ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS (SHRIF. A. AHMED) : (a) and (b).
Requests had been received from the Madras
Government for the establishment of pro-
jects for the manufacture of Heavy Plates
and Vessels, and the second unit of the
Indian Teclephone Industries in Madras.
No request has however been received in
regard to the project for the manufacture
of Electronic Equipment.

A decision had already been taken about
the setting up of the first Heavy Plates
and Vessels Projects at Vishakhapatnam.
Government considered the possibility of
setting up the second Heavy Plates and
Vessels Project at Madras, but it has sinco
been decided not to implement this Project
for the time being.

No decision has yet been taken about the
location of second Unit of the Indian
Telephone Industries for the manufacture
of long distance transmission equipment.

the reaction of Government
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4468. SHRI K. LAKKAPPA 1
SHRI S. M. KRISHNA :

Will the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether it is fact that the many foreign
countries which had placed orders with
Hindustan Steel Ltd. have cancelled their
orders and placed their orders with other
private concerns ; and

(b) if so, the reasons therefor and the
names of such countries 7

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY):
(a) No, Sir.

(b) Does not arise.
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GOVERNMENT OWNED INDUSTRIES
IN Mysore

4469. SHRI K. LAKKAPPA :
SHRI S. M. KRISHNA :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS be pleased to state :

(a) Whether Government are aware
that many Government owned Industries
in Mysore are being negotiated by private
industrialists; and

(b) if s0, the names of the industrialists
and the details of the negotiations?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS (SHRI F. A. AHMED) :(a) and
(b). The information is being collected and
will be placed on the Table of the House.

TRAMN EXAMINERS ON THE RAILWAYS

4470. SHRI M. L. SONDHI : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that the orders of
the Railways Board concerning the Train
Examiners were discriminatory ;

(b) where several representations against
these orders have been turned down ; and

(c) whether on a writ petition, the Sup-
reme Court quashed the above orders and
if so, why the orders have not been with-
drawn 7

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA) : (a) to (c). The Sup-
reme Court have given a_ judgment that the
instructions issued by the Ministry of Rail-
ways regarding promotions of erstwhile
Apprentice Train Examiners to the grade
Rs. 205-280, are witra vires of the Consti-
tution. The details of the implemen-
tation of the Supreme Court’s judgment
are being worked out and necessary instruc-
tions will be issued.

LoAns GIVEN To MINISTERS OF MANTPUR
FOR PURCHASE OF CARS

4471, SHRI M. MEGHACHANDRA :
Will the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY AFFAIRS
bo pleased to refer to the statement laid on
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the 1st March, 1968 in fulfilment of the assu-
rance given on the 15th December, 1967
in reply to Unstarred Question No. 4576
and state :

(a) whether the ex-Ministers who took
car advances have since repaid their Joan
with interest ;

(b) if 8o, the details thereof ; and

(c) if the reply to part (a) above is in the
negative the steps taken to realise the
same 7

THE MINISTER " OF INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS (SHRI F. A. AHMED) : (a)to (c).
‘The required information is being collected
and will be laid on the Table of the House.

EXPORT AND IMPORT OF LIQUORS

4472, SHRI K. SURYANARAYANA :
Will the Minister of COMMERCE be
pleased to state :

(a) the number of countries to which
Indian liquors are being exported and im-
ported from and the quantities thereof during
the last three years ; and

(b) the amount of foreign exchange earn-
ed and spent thereby ?

THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI ™

MOHD. SHAFI QURESHI) : (a) and (b).
Statements are laid on the Table of the
House. [Placed in Library. See No. LT-

514/68].

EARNINGS TO RAILWAYS ON MaANGO
CONSIGNMENTS

4473. SHRI B. N. KUREEL : Will the
Minister of RAILWAYS be pleased to state:

(a) the total earnings of the Railways on
the mango-consignment on the Western
and Southern Railways during the period
from 1964-65 to 1966-67 ;

(b) the total amount of claims paid to the
parties on mango-consignments during the
above period ;

(c) the total amount due to be paid by the
Railways against such claims for 1967-68;
and

(d) the net profit to the Western and Sou-
thern Railways by the mango traffic ?

PHALGUNA 29, 1889 (SAKA)
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THE MINISTER OF RAILWAYS (SHRI
C; M. POONACHA) : (a) Figures of ear-
nings from mango comsignments are not
scparately maintained. To extract them
from the original station records would be
a stupendous task. Besides, records] for
a part of this period would not now be
available. It is regretted, therefoge, that
the information cannot be mpf‘

(_b) and (c). Figures of claifffs paid are
maintained in certain broad categories of
commodity groups. Separate figures in
respect of consignments of mangoes are not
available, It would not be practicable
to extract the information from individual
claim files, which number some six lakhs
a year. It is regretted, therefore, that the

information asked for cannot be supp-
lied.

In view of what is statad in answer to
parts (a), (b) and (c), this information
cannot be supplied.

ERADICATION OF CORRUPTION ON
RamLways

4474, SHRI B. N. KUREEL : Will the

Minister of RAILWAYS be pleased to
state ;

(a) the present strength of the Vigilance
Department  created to check corruption
on the Railways ;

(b) the procedure for the appointment of
staff of this Department ; and

(c) how far this Department has been
able to stop the corruption on the Rail-
ways ?

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA) : (a) The total strength
of the Vigilance Organisation on the Indian
Railways as on 31-12-1967 was as fol-
lows :

Gazetted . . 60
Non-Gazetted .. 755

(*} All Gazetted and investigational
staff for the Vigilance Organisation of the
Indian Railways aredrafted from the various
departments of the Railways, such as
Traffic, Engineering, Stores, etc. as well as
from tbe State Police and Administrative,
cadres, on a ténure basis.



1493 Written Answars

(c) It may not be possible to assess with
any degree of accuracy the extent to which
corruption on the Indian Railways has been
eradicated as a result of Vigilance acti-

el

EARNING TO RALLWAYS ON STONE
CONSIGNMENTS

4475, SHRI B. N. KUREEL : Will the
Minister of RAILWAYS be pleased to
state :

(a) the total earnings of the Railways on
the stone consignments during the years
1964-65, 1965-66, 1966-67 and 1967-68;

(b) the total amount of claims paid on
the stonc consignments by the Indian
Railways during the above period ; and

{c) the total amount of claims paid by
the Railways on Mangalore tiles during the
above period ?

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA) : (a) The total earnings
of the Railways from stone consignments,
including marble, during the years 1964-65
1965-66, 1966-67 and the first half of 1967-68
are shown below :

1964-65 .. 7-77 crores
1965-66 8-46 crores
1966-67 1042 crores
1967-68 ~ 448 crores

(April to September, 1967).

(b) and (). Separate figures are not
maintained in respect of claims paid against
consignments of stone and Mangalore tiles.
To extract the information, a reference
would have to be made to individual files,
which number more than five lakhs a year.
1t is regretted , therefore. that the informa-
tion asked for cannot be supplied,

PROCUREMENT OF SHOES BY S.T.C.

4476. SHRI VIDYA DHAR BAJPAI :
Will the Minister of COMMERCE be

pleased to state :

(2) whether it is a fact that the State
Trading Corporation has opened an cffice
at Calcutta from where it procures 10,000
pairs of shoes per year ;
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(b) whether the procurement frem
Ludhiana and Kamal was 70,000 pairs
approximately during 1967 ; and

(©) if so, the reasons for mot opening
offiices at Karnal and Ludhiana respec-
tively 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) STC's
regional office in Calcutta looks after the
procurement of footwear and leather com-
ponents for exports to various countries.
In 1967 STC placed order in Calcutta for
21,000 pairs of shoes and 1,82,000 pairs
of cowboy upper leathers.

(b) Orders placed on supplicrsin Ludhiana
and Karnal in 1967 were of the order of
7,320 and 33,760 pairs respectively.

(c) Procurement of shoes from karnal
and Ludhiana is made through State Ex-
port Corporation and State Trading Cor-
poration does not consider it negcessary
to open separate cffice for this purpose.
The Corporation have posted a scnior In-
spector in these areas.

PRICES OF SHOES CHARCED BY
S.T.C.

4477. SHRI VIDYA DHAR BAJPAI :
Willthe Minister of COMMERCE be pleascd
to state :

(a) Whether the State Trading Corpora-
tion charged commission from Rs. 10 to
Rs. 15 per pair of shoes exported to U.S.5.R.
and Bulgaria during the period from 1956
to 1967;

(b) if so, the reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) No,
Sir.

(b) Does not arise.
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LICENCF FOR IMPORT OF SULPHUR

4480. SHRI N. SHIVAPPA : Will the
Minister of COMMERCE be pleased 1o
state :

(a) whether Government have recently
issued import licences 10 certain firms in
Bombay for the import of sulphur, ammonia
and phosphate to the tune of scveral crores
of rupecs ;

(b) whether complaints have been receiv-
ed inthisregard ; and

(¢) il 50, the action taken thereon 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) A state-
ment of import licences issued for import
of sulphur is laid on the Table of the House
[Placed in Library. See No. LT-515/68).
No licences have been issued for import of
ammonia and phosphate to any Bombay
firm.

(b) No, Sir.

(c) Docs not arisc.

HassaN-MANGALORE RAWLWAY LiNE

4481. SHRI N. SHIVAPPA : Will the
Minister of RAILWAYS be pleased to

stlate

(a) the progress made and the
amount spent on the construction of the
Hassan-Mangalore railway line during
1967 ;

(b) the number of tunncls completed
during the above period ; and

(c) the probable date of the complction
of the line ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) A prog-
ress of 8% and 7+ 5% respectivcly was achie-
ved on the Mangalore-Panambur link and
the main linc from Hassan to Mangalore
during 1967. The cxpenditure incurred
on the project during 1967-68 (upto February,
1968) is Rs. 96-49 lakhs.
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(b) No tunnels have been fully ccmpleted
during 1967.

(¢) Work on this project is being phased
to synchronise with the completion of the
Mangalore Port project. The link from
Mangalore to Panambur Port is expected to
be ready by November, 1968,

PILFERAGE OF COAL FROM RAILWAY
WaGoNs

4482, SHRI N. SHIVAPPA :
Dr. M. SANTOSHAM :
Will the Minister of RAILWAYS be
pleased to state:

(a) the total number of wagons utilised
for carrying coal for the Railways on an
average per day;

(b) the total quantity of coal pilfered from
the railway wagons on an average per day;

(c) the loas incurred by the Railway Ex-
chequer annually as a result of such pilferage;
and

(d) whether any action in this regard has
been taken against the Railway officers for
their negligence and if 50, the details there-
of ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) 2125
broad gauge wagons daily.

(b) and (c). It is not possible to assess the
total quantity of coal pilfered from the
wagons on an average per day and to
estimate the actual loss suffered by the
Railways on this account.

(d) Railway stafl are severely taken up
when found responsible for negligence in
their duties resulting in pilferage of coal
which may amount to even dismissal/remo-
val from service.

DISBANDING OF RAILWAY PROTECTION
Force

4483, SHRI RAMACHANDRA VEE-
RAPPA : Will the Minister of RAILWAYS
be pleased to state:

(a) whether it is a fact that Government
are considering the proposal to disband
the Railway Protection Force and
to assign part of its duties to the State
Police Force; and
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(b) if so, what would be the saving as
a result thereof and when the scheme is

likely to be implemented?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No such
proposal is under consideration.

(b) Does not arise,

JAPANESE INDUSTRIAL DELEGATION

4484. SHRI RAMACHANDRA VEE-
RAPPA : Will the Minister of INDUST-
RIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state:

(a) whether it is a fact that a Japanese
Industrial Delegation visited India in
September, 1967; and

(b) If so, the prospects regarding the in-
vestment in India by the Japanese Private
Sector 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED ) : (a)
No, Sir.

(b) Does not arise.

HANDICRAFT SALES CENTRE FOR MANTPUR
IN DELHI

4485. SHRI M. MEGHACHANDRA:
Will the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that a small plot
of land is being allotted by Government,
free of cost, for constructing a handicraft
Sales Centre for Manipur, in Connaught
Place, New Delhi;

(b) if so, the details thereof; and

(c) if not, whether the Government of
Manipur has made any request in this
regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) No,
Sir.

(b) Does no arise.

(c) The Ministry of Works, Housing and
Supply have allotted certain.emporia plots
on Irwin Road to various State Govern-
ments. Out of these, it has been tentatively
decided to allot one plot to the Government
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of Manipur on payment of the usual charges.
There is no question of alloting the land
free of cost to the Government of Mani-
pur nor has the State Government made
such a request.

INDUSTRIES IN MANIPUR.

4486 . SHRI M. MEGHACHANDRA:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) the number of types of industries
proposed to be set up in Manipur in 1968-69;
and

(b) the amount of financial assistance
proposed to be given to Manipur during the
above period 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED):
(@) The annual plan of Manipur
for 1968-69 provides for carrying
out studies on the possibilities of
starting certain industrial projects in textile,
cement and paper. In the small scale sector;
various schemes relating to Handlooms,
Handicrafts, Sericulture, Small, Village and
Khadi Industries will be implemented
during the period.

(b) A sum of Rs. 17 lakhs has been tenta-
tively provided for these industries for the
year 1968-6-69.

PELLETISATION PLANT AT BAILLADILLA

4487, SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of STEEL,
MINES AND METALS be pleased to
state :

(2) whether there is any proposal for the
establishment of a Pelletisation Plant at
Bailadila; and

(b) if so, the stage at which the proposal
stands at present?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY):
(a) There is a proposal to set up a pelletisa-
tion plant to utilise the fines generated during
lump ore production at the mine based on
Deposit, 14, Bailadila .
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(b) Presently feasibility studies on the
Bailadila No. 14 deposit fines are in hand
by a Japanese firm, who have arranged to
have pelletisation tests carried out at the
Battle Memorial Institute Laboratories in
U. 5. A. These tests are currently pro-
gressing and a feasibility report is expected
by about June this year.

RAILWAY GUARDS

4488. SHRI ISHAQ SAMBHALI : Will
the Minister of RAILWAYS be pleased to
state:

(a)Twhether it is a fact that a deputation
of M. Ps. met the Minister of State for
Railways on the 23rd December, 1967
and discussed the demands of the Railway
Guards;

(b) whether it is also a fact that on two
occasions, a joint memorandum duly signed
by about 50 M.Ps. was submitted to him in
this connection; and

(c) if so, the decision taken in the matter?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes. A
deputation of M.Ps. met him on 22nd
December, 1967 .

(b) Yes. Two memoranda, one signed by
about 37 M., Ps. and the other by about
34 M. Ps., were received.

(¢) A Committee to review the rules and
rates of Running Allowance of all categories
of Running Staff (including Guards) has
been appointed and its report is expected by
the end of May, 1968.

ExrorT HoUses

4489, SHRI 5. K. TAPURIAH : Will the
Minister of COMMERCE be pleased to
state:

(a) whether Government have recently
revised the minimum limit of export turn=
over from Rs. 10 lakhs to Rs. 25 lakhs
for non-traditional products for recognition
as Export Houses;

(b) whether for traditional items, the limit
has been raised to Rs. 2 crores for the same
purpose; and

(c) if so, the reasons therefor?



1801 Written Answers

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : () Yes,
Sir.

(b) No, Sir. Under the earlier scheme of
recognition as Export Houses, exporters
handling only traditional goods were not at
all eligible for recognition. The facility has
now been extended to them, provided they
fulfil a minimum export performance. The
question of revision of minimum qualifica-
tions in this case, therefore, does not arise.

{c) The scheme of Export Houses has
been revised as a normal export promotion
measure with a view to make Export Houses
more effective in the marketing of products
abroad.

ExporT OF WaGons 10 U.S.S.R.

4490. SHRI D. N. PATODIA : Will the
Minister of COMMERCE bc pleased to
state:

(a) whether production schedules for the
supply of 10,000 eight wheeler wagons to
U. S. S. R. have been drawn up;

(b) the production targets both for the
public and the private sectors;

(c) the names of firms in the private
sector and the number of wagons to be
manufactured by each of them; and

(d) the estimated annual foreign exchange
earning from this deal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) to (c). Pro-
duction schedule for the supply of wagons
to USSR, the question of allocation of the
production to the public and the private
sector or the number of wagons to be manu-
factured arc all as yet the subject matter of
negotiation. A Russian Railway Delega-
tion which is in India are discussing thesc
details with the various authorities. An
Indo-Soviet protocol was signed on 13-3-68
laying down a schedule for the export of
2,000 wagons in 1969-70, to be stepped up
in successive years, reaching the figure of
10,000 wagons per year in 1972-73.

(d) It is too early to make an estimate of

annual foreign exchange to be earned from
this deal.
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VISIT OF SOVIET RAILWAY
DELEGATION TO INDIA

4492, SHRI YASHPAL SINGH : will
the Minister of RAILWAYS be plcased
to state:

(a) whether it is a fact that a Soviet Rail-
way Delegation visited India in March,
1968;

(b) whether any negotiations werc hcld
with the delegation; and

(c) if so, the outcome thereof ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.

(b) Yes.

(c) A U.S. S. R. Delegation headed by
the Vice-Minister of Soviet Railways arrived
in India at the end of February 1968 for
conducting technical discussions regarding
the possbility of import of Railway wagons
from India to U.S.S.R. to Soviet design and
specification. As a result of discussions, a
protocol has been signed on 13-3-68 between
the State Trading Corporation and the
Mechino-import USSR laying down the
procedure to be followed for further
negotiations in  order to supply Wwagons
to USSR.
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Commmasion CuAraeD By S.T.C. oN
EXPORT OF SHOES.
4493. SHRI D. N. PATODIA : Will the
Minister of COMMERCE be pleased to
state :

(u) Whether it is a fact that the State
Trading Corporation kecps to itself Rs, 10
p:r pair of shoes as its margin for mecting
expenses involved in packing, freight, ins-
pection, development and publicity;

(b) whether the industry has represented
that because of this big margin taken by the
State Trading Corporation. very little is left
1o it;

(c) thetotalamount thus collected annually
by the State Trading Corporation; and

(d) the break up of its utilisation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) No,
Sir,

(b) 8. T. C.'s fabricators had represented
for an increase in the procurement prices
payable 1o them fur shoes for shipment to
U.S.S.R. The procurement prices were
worked out on the same formula as applied in
1967 and are considered workable for the
fabricators.

(c) and (d). It is not in the business

interest of the S. T. C. to divulge this infor-
mation,

Mvysore Iron & STeEL WoORKS, BHADRAVATE

4494. SHRI J. H. PATEL : Will the
Minister of STEEL, MINES AND
METALS be pleased to state;

(a) the financial position of the Mysore

Iron & Steel Works at Bhadravati and
whether it ig incurring any loss;

(b) if so, the rcasons therefor;

(c) whether Government propose to order
an inquiry into the affairs of the Company?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL , MINES AND
METALS (CHOWDHARY RAM SEWAK)1
(a) Mysore Iron & Steel Ltd. is running at
profit.

(b) and (c). Do not arise,
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LooTING OF GOODS TRATN NEAR NIMIA-
GHAT STATION

4496. SHRI K. P.SINGH DEO : Will the
Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that a goods train
was raided and looted by a mob of mis-
creants between Bholidih and Nimiaghat
stations of Eastern Railway on the 2nd
March, 1968;

(b) whether it is also a fact that at the
same place, the same train was looted on the
26th February, 1968;

(c) if s0, the loss incurred as a result
thereof; and

(d) the steps taken by Government in the
matter 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and (b).
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It is a fact that goods train No, 1173 waa
stopped by some miscreants between Bholi-
dih and Nimiaghat on 26-2-1968 and sgain
on 2-3-1968 when some villagers with the
help of temporary gangmen attempted to
commit pilferage but were prevented from
doing so by the timely action taken by
Rallway  Protection Force. 6 persons
including 2 gangmen were arrested and
Goywnmt Railway police, Gomoh have
registered a case under section 143379
Indian Penal Code in this connection.

' (c) Does not arise,

(d) Railway Protection Force pickets
were posted at Bholidih and Nimiaghat
Railway Stations,  Railway Protection Force
Escorts have been provided on goods trains
in the affected section.

EXPLOSION OF BOMB ON MUGHAL SARAI
StaTION

4497. SHRI K. P. SINGH DEO: Will
the Minister of RAILWAYS be pleased to
state ;

(a) whetherit is a fact that a bomb explo-
ded on & platform at Mughalsarai Railway
Station on the 7th March, 1968;

(b) if so, the number of the persons in-
jured and the loss incurred as a result there-
of;

(c) whether the matter has been investiga-
ted; and

(d) if so, result thereof?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and (b).
Due to explosion of a cracker, 2 persons are
reported to have sustained injuries, No
loss of property has however, been reported.

(c) and (d). Thecasc has been registered
by Government Railway Police, Mughal-
sarai on crime No, 95 dated 7-3-68 ufs 5/6
Explosive Substance Act. 2 persons have
been arrested so far. The case is still
under State Police inevestigation.

CORRECTION OF ANSWER TO
UNSTARRED QUESTION NO. 1295,
DATED 20-2-1968 REGARDING
ASHOKA PAPERS MILLS LTD.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): While
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replying to Unstarred Question No.
1295 on 20-2-68, 1 had stated that the
Government of Bihar had decided to take
over the Ashoka Paper Mills Ltd. This
information was based on the earlier infor-
mation furnished by the State Government,
They have now intimated that they have re-
considered their earlier decision and have
decided on 13-2-68 that it will not be possible
foir r:hm to take over the Ashoka Paper
Mills. '

12.09 brs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

DeEMAND FOR SOVEREIGN NAGALAND BY
LEFT CoMMuUNIST NAGAS

MR. SPEAKER: Shri Madhu Limaye.

SHRI NAMBIAR (Tiruchirappalli) :
On a point of order under rule 173.

As I have already pointed out in earlier
occasions, this matter is repeatedly coming
in when such motions are admitted. The
motion calls the attention of the Minister
to the demand by ‘Left Communist Nagas®
This, by implication, is scandalising a party.
There is no such thing as ‘Left Communist
Nagas’ in Nagaland. Why is it that repeatedly
such motions containing such 2 nomencla-
tures are admitted ? I want to ask this
question of you. There is no such thing as
Left Communist Nagas.

oft wy fomd ;gAY O w1 A A
Frqfaez qréf (wifees & )1 There is
no such thing as Left Communist Party
in Nagaland.

SHRI NAMBIAR: My submission is this,
that there is no party of left communists.

SHRI SONAVANE (Pandharpur): : On
a point of order.

SHRI NAMBIAR : Rule 173 says that it
must be a specific matter. He cannot put
it that way, Itshould notimplicate a party
which is a legal party in the country. (Inter-
ruptions)

_ MR. SPEAKER: Call attention notices
came not only from one gentleman, but at
least 30. Whether there is a party like that in
Nagaland or not, it is not the speaker's job
to find out, I have no agency in Nagaland,



1507 Demand for
Sovereign
ot wy fermd (A7) : W FGA
afg 7 gz e a1
MR. SPEAKER: Not on his point of
order. The Minister will have to reply whatg
parties exists, what type of activity exists in
Nagaland. Therefore, it is not for me to
allow or disallow. In India there are so_
many new parties coming up. Who knows_
which Party comes in which State.

oft 7y forerd < TEF A A T A9 A
arErd & fou oF A g|@ F
IEa g A s Afew s
g

MR. SPEAKER : Do not raise any point
on that. 1 have given a reply on your be-

half also. You call the attention of the
Minister now.

st wy fowd : ST A 3 T@TE |

AW WEG . qg A A4 T faar
g

st wy femd : & frefafas afs-
T W% wga * favg @ A%
s feemar g -

et Fgfe Aemet ¥ g
YU TR FEOR  ATTAE AT AT a9
w foafad § s faepes @
TR T

SHRIMATI JYOTSNA CHANDA
(Cachar): I want a clarification.

MR. SPEAKER : If you also raise a point
of order, I do not know, but clarification 1
do not allow. You will help me by sitting
down.

SHRIMATI JYOTSNA CHANDA: I
also gave notice of a calling attention
motion.

MR. SPEAKER: Even after one year I
have to explain. Thirty calling attentions
came. The ballot was taken. Your name
did not come. How can I help it ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): Speaker, Sir,
according to reports received from the
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State Government of Assam, one Bapute
Saikia of village Paninora, P. S. Titabar,
District Sibsagar, was apprehended on 6th
March 1968 when he was returning to his
village after receiving training in sabotage
and subversion from Naga Hostiles. Sub-
scquently thirteen others suspected to have
received similar training were also arrested.
One unexploded plastic bomb together with a
fuse wire was recovered from possession
of one of the arrested persons. A note
i book containing instructions about methods
of preparation and use of bombs and ex-
plosives was also recovered from possession
of another person. Further investigation is
in progress,
st vy foawd : sreww wgew, mE
TS SAAEAT T T ISTAT § FAF Srara
# a1 7 f& gg o1 97 Tfew faar aqr
IAF §§ AATE AT GT | TH GHT &0
& for Frat 393 97 &7 1A are fear
g1 W AR A FT NI W9z
e | 399 avAet Feafaee amma
3T, T8 U AT § | A" §OEEET
FEl IAE TG E | FANE, YO AR
OGS ATTEVE FT JIT, IEHT CF
quT N TG § I fes aw AR
7 I TE TS FFE | § FAA
QBT &) AT WG G §Y AR |
a8 § |G TG FLAT AT | gAY
Tg qX A ] a9 § qAT @ |
MR. SPEAKER : As to whether the

Government have information or not, I
cannot force them.

ot g ford : sremer wRYRa, wfwar
Farg ? Gar g a1 6T g fras ragan
T | IFF G4 A Afew far sw
& Tarq 7 a477 f5ar § AfFw ag o
s qg) faar | Y F w8 € 7
forr g2t ax I ot At T,
37 9 QAT 3 |

SHRI Y. B. CHAVAN : I can certainly
answer a question specifically pinpointed in
the supplementaries, but when a Calling
Attention notice is put in, referring to a
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[ Shri Y, B. Chavan |

certain  central fact, that central fact is
about the discovery of plastic bombs. . .

it wy forwd : ot 7t

SHRI Y. B. CHAVAN : Then you are
raising certainly a discussion on certain
political aspects of it.  1can certainly answer
the question if the hon. Member asks me.

st wy fomd : Afzw 7 0 & TR0
warg yfam |

SHRI Y. B. CHAVAN : About the
notice also, one has to find out the purpose
of the notice; the purpose of the notice was
to find out facts.

it wg femd @ 7 A wewer T AW
g

MR. SPEAKER : About the notices, 1
verified this morning. I myself was not
very sure about them. Different calling
attention notices had been given by different
hon. Members, and then each one had a
different emphasis. One gave emphasis on
Nagaland, another on Assam and so on.
‘The office naturally pooled all of them and
put that sentence here. Anyway, the hon.
Home Minister has answered it. Therefore,
I would now request Shri Madhu Limaye
to ask his question.

SHRI HEM BARUA (Mangaldai):
Sir, If all the calling attention matters are
made into bundles and then if it is decided by
ballot, 1 think that is wrong in the sense
that there are some calling attention notices
which are couched in a different language.
The emphasis of this is on left communists
but the left communists do not have
any unit in Upper Assam, and the demand in
relation to the present issue is for a sovereign
Assam and not for a sovereign Nagaland;
we gave that calling attention notice and it
was brushed aside.

MR. SPEAKER : I found the error there.
I did find out that error in the morning.
1 verified the calling attention matters also.
1 hope one will be careful and this would
not be repeated. 1 found it myself earlier
before 1 came into the House, We verified
also later on. Therefore, let us proceed
with this now. 1 did understand the mis-
'take which you pointed out just now.

SHRI HEM BARUA : Thisiserroneous.
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oft vy formd : srere AR, €W T
FALIN T qra arelr syferat aga
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AT AT E o qmr A § o
¥9 a3 w1 g0 AAFTr § w57 avg
% gfaqre, A" = & faasr s=21
I @IE, I AT GEA ETo TH AT
fag o= IF TeT A5 4 A7 IFA U
areat fAaga aet o7 faan v o7 s
frdtzs aw, vdz, o ST arfg 7
T9T F1 G711 T AET A CF {FAA F
AFTA | Fe7 97 fF qg BT AT T
g, §A9q 3T FTT HE T AE F
W\ 77 7 oAnfrew I9 Ay w=9i ad £
fo ot agr &t fowew €, @ efams
fara 2ot & aY< frar wreqm & g qEtae
TG F IAE A M1 7E E, FOFAE
AT H TR B O AAITAE AT EN
a4 AR AZ FT A I 7 ATE Fl
A9 A AAAT AGATE, HAT AfrEary
qEF A N7 w31 AIT ZFIN AT FgT AV
§ ¢feaitz a1 a5 A9z Feafre odf
ar arfeer gt 71 A 9979 AT § 9
I WX sqrw frEvar WwAr g

“The Assam State Committee of CPI
(Marxists) refutes the Parriot news
that some person arrested at Jorhat
allegedly for storing bombs etc. are
members of the party. We want
to state categorically thatnone of the
arrested persons is a member of the
CPl (Marxists).”

T WAy & |

+*The party has no unit in the area,
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as the only existing unit was dissolved
by the district committee some time
back for anti-party activity of its
members, who also were expelled from
the party. We want to make it clear
that the party has completely nothing
to do with these alleged is activities,
which are totally against the party’s
programmes and policies.”

ar Fezerfaer qEt & wamEe
9 ZATE T § AN OF AHA H AR
7@l & geg7 ¢, Ffwa oy avg Tww=-
F1Er 7 I9 |l &1 ger fean w4,
TAFT AT ¥ & {5 gAF1 o1 gy faan
T 1 g7 X e A g av fr ¥
F XA AT ¥R W F q@ (%
zfamiT w21 & a1 & &, forq Awt T
frcete femr a9 &, I7% A fE
@ F NI T a7 AT A9 { A
TF 73 A1 7A@ A gf, TA® (AG
TET FIAE FI0 I5 VAT & ITH
oY FET KT FATT FAG |

SHRI Y. B. CHAVAN : According to my
information, there is no unit of the CPI (M)
in Nagaland as such.

SHRI RANGA (Srikakulam) : Openly.

SHRI Y. B. CHAVAN : Of course,
openly. He can better ask that question.
But I will have to be rather very careful in
making my statement. But it is a fact that
persons who have becn arrested are being
interrogated——I am rather reluctant, but I
cannot be reluctant to this House; rather I
will have to be more cautious—and the
interrogation made so far has revealed that
some of the persons arrested had some
relationship with the CPI (M). Of Course,
1 have also come across this statement by
the CPI (M) that they have nothing todo
with this, But it is a fact that some of these
people had some relationship with the
CPI.(M) Some other people who were really
speaking organisers—at least two names
have been revealed to us and I would like
your permission not to reveal the names
here—they were the master-minds behind
these things and they also have some
relationship with the CPI(M). But the
matter is under investigation,
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Regarding the other aspect of the problem,
whether we have got any information about
the activities going on and the sources from
where these weapons are coming, etc.,
I would say that the Naga hostiles have
established contacts with China and some of
their members are in China today. I
think these weapons are coming from China.
Personally I do not have any doubt.

SHRI MADHU LIMAYE : Rockets of
French origin ?

ot quER T wg™ 47 a1 Ay
QA AT FE R A

it vy formd : g7AT § @ FaT ga

3T g & Ag IAmM, AR A®
Ffaim | A 9@F AT FIAA
Tro T AW fag S ¥ oF fragw fear
g1, ITTXZA A FE ANT S T | Aoy
#ZRa, gfam<i Fak 7 gw 1 yaw
AT =fzq

SHRIY.B. CHAVAN : You are referring
to a specific question asked here about one
rocket that was found. I remember as
Defence Minister 1 had answered that the
mark on it was a French mark. That is a
statement of fact.

sit vy fawd : az €17 & smarar ?
SHRI1 Y. B. CHAVAN : I am referring to
the present stituation and the present trend.
The bomb at present appears to be coming
from China. (Interruptions) .

SHRI JYOTIRMOY BASU : You are
allowing Mr. Chavan to toc his line very
picely. You are allowing this sort of calling
attention.. ...

SHRI HEM BARUA : The plastic bomb
is of Czechoslovak make.

SHRI Y. B. CHAVAN : These investiga-
tions are indicating that there are groups of
people in Nagaland and Assam who are
trying to get training in subversive activitics
and to get weapons through Naga hostiles
with a view possibly to raise a movement
ultimately for a separate Assam also. Itis
quite possible. We are quite aware of it and
we are taking action to prevent such things.

MR. SPEAKER : So far as allowing this
calling attention is concerned, every news-
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paper has published it and the contradiction
also has come that they do not belong to the
CPI (M). It is public property now. All
the newspapers have published it. If even
such things are not allowed by me, I wonder
what Icando. In acalling attention, only
the names that are printed are allowed.

If I allow even one hon. Member whose
name iz not there, all those who have not
tabled the Calling Attention Notice will get
up and I will not be able to resist. I wanted
to explain because you raised the point.
When it has been published in all the papers,
should not this House take notice of it?
What is it that I can do ? It is not as
though I created anything owvernight or
cooked up something against some party.

ot ofx T (70) : werw Wy,

oY et Fermd & et 0 AT A v

oft g faad : 77 qot1 qT——FTT ITY
F T TG 7 &, A TH! AW & AR
7 ayiq 3—fwa 3w %1 4, fFg meaw
¥ wrar g 7 war wERE A A T
TN T G 1@ d
o fafrse garer g&@r aw & X F B
Wrg--feaan &1 A foa aery
gamarg ?

SARI Y. B. CHAVAN : I generally give

my assessment of the situation. About
this particular bomb investigation is going
on.

ot werw wew (fEol feee) ¢
HSAA AT, TG TAG TIA A HTH
¥ §8 geard wet o 1< g way agi
T q #TH WY G TAr 9T, 9 GHG
agi & fray ot Nfafera aaa §—a2w
FAT & TG AT o THo Fro & »f
gAagAT Y Agi A3 —ITFA FT AR AA
q1, FWifE ANaTdr T IT F 5 TG
i, fe g7 aa ¥ fF NA N aifreara
¥ ex &, -0 A N-OF A AR
¥EW K WA/ WAF F ¥ fod
g g A M P §, @ F A
faofaal  # sawefr & w9
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afaa-iar & Fream & = F @
@ 1 37 vy qa 4F gweEsA A
TH 97T ®Y 71, T4 FE WILGT A IT HY
Hfcast 78 foar, o s Tz
92 § A foagd a § avit awTae
gal ¥ eT—Iregry e gfoear
M arfefrgs foe &, 98 & sow
93 T JATATE —

“But, according to official informa-
tion, the man who masterminded the
plot to seize power in Assam and set
up a sovereign Communist Govern-
ment with the help of hostile Nagas
and Pakistan is absconding. Heis a
member of the executive committee
of the Jorhat unit of the CPI (M) and
is believed to have banked on substan-
tial aid from foreign countries in
executing his plan of over throwing
the Congress regime in Assam and re-
placing it by independent Communist
rule. The bomb in question is stated
to have been supplied by Pakistan
through Naga hostiles for blowing
up trains.”

7z T fEE 138 gare ) fod
avY auTaTEEt 4 o9 g 1 @ faE
¥ AT 9T AT qge g o
7 7 § & am-giesey s 79
& F1 G @ § A frm-ave dw
F1 A ATNEYE F WA $ ARy
&, safed g 19 &7 7 w9 -
fefg #) @37 far & | |WTOg A
g fozo awg sww fagwy acal v
wgr A g @, F@i faRwl R,
amm @@, sasfre o N
uAIqEd 1L fae w1 o9A Sgwl w1
g FF & ford ol sgw ®) wrea &
99F F ¥ ol €7 THCH O 7T
@ §? afkag wa§ Ot e Al KT O
q & foag o o davarr o
AR ATEAE W & 39 w
AT ¥ ford TTETT WY T2 IS Y

g7
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SHRI Y. B. CHAVAN : As I said, Sir,
we are aware of certain dangerous trends
which are trying to assert themselves both in
Nagaland and Assam. We are also, as I
said, taking action to prevent them from
doing so. This particular thing that
was discovered and recovered was as a result
of certain steps the Government of Assam
had taken in that particular part. As far
as what happened in Gauhati is concerned,
I have replied that question at that time,
because particularly about those happenings
in Gauhati I had no evidence to make cer-
tain statements. When I make statements
I must make them on the basis of evidence
available to me. Naturally, the House
would then like me to prove certain things.
Therefore, I have always to make, if possible
under-statements.

SHRI N. R. LASKAR (Karim Ganj):
Sir, the entire country is concerned
about the activities of the Marxist Com-
munist Party. What they have done in
Naxalbari thcy want to repeat in Assam
Nagaland, Manipur etc. When these things
were done in Maxalbari information was
given in this House that they were sbread
out in Assam also, I do not think the
Government has taken enough precautions
to curb the activities of the Naxalbari-type
of Communists in Assam.

Coming to the question, if this is so, I
would like to know why Government have
failed up till today to arrest the main people
who are concerned with thesc activities.
‘We know the names of these people. Sir,
ifyou allow me, I can give the names..
(interruptions)

SHRI1 Y. B. CHAVAN : Some people
suddenly start absconding also, sometimes
out of fear and sometimes out of guilty
conscience. But I do not want to mention
the names of people who arc absconding at
the present moment. We are taking the
necessary Steps.

SHRI SRINIBAS MISRA (Cuttack):
It is reported that some of the persons arres-
ted are making confessions. It is further
reported that some documents have been
found out. Will the Minister please state
whether their confessions and the docu-
ments seized corroborate the report appear-
ing in the press?

PHALGUNA 29, 1889 (SAKA)
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SHRIY.B. CHAVAN :I havemadea
statement like that. For the information
of the hon. Member I can also read it
aghin :
“A note-book containing instructions
about the methods of preparation and
use of bombs and explosive was also
recovered from the possession of
another person.”™

12.31 hrs.

PAPERS LAID ON THE TABLE
ANNUAL REPORT ON THE WORKING AND
ADMINISTRATION OF COMPANIES ATcC,
THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRIF. A. AHMED): I beg

to lay on the table:

(1) A copy of the Annual Report on the
working and administration of the
Companies Act, 1956, for the year
ended the 31st March, 1967, under
section 638 of the said Act.
[Placed in Library, See No. LT-
493/68].

(2) A copy cach of the following Annual
Reports for the year 1965-66,
under sub-section (4) of section 7 of
the Industries (Development and
Regulation) Act, 1951:—

(f) Development Council for
Automobiles, Automobile
Ancillary Industries, Trans-
port Vehicle Industries,
Tractors and Earth Moving
Equipments.

(if) Development Council for Focd

Processing Industries.

(iif) Development Council for Heavy
Electrical Industries.

(iv) Development  Council  for
Machine Tools Industry.

(¥) Development Council for Oils,
Detergents and Paints.

(vi) Development  Council  for
Paper, Pulp and Allied Indus-
tries.

(vif) Development Council for Tex-
tile Machinery Industry.
(viif) Development Council for Art-

silk Industry.
(ix) Development Council for Woo-
llen Industry.
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(x) Development Council for
Drugs and Pharmaceuticals.
(xi) Development Council for Organic
Chemical Industries.

(xIi) Development Council for Sugar
Industry,

[Placed in Library See. No. LT. 389/68].

ANNUAL RerorRT oF HmDUSTAN STEEL FOR
1966-67 AND  GOVERNMENT REevIEW
THEREON.
THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY):
I beg to lay on the Table :

(1) Review by the Government on the
working of the Hindusian Stecl
Limited. Ranchi, for the year
1966-67 under sub-section (1) cof
section 619A of the Companics
Act, 1956,

(2) A copy of the Annual Report of the
Hindustan Steel Limited, Ranchi,
for the year 1966-67 along with the
Audited Accounts and the com-
ments of the Comptroller and Audi-
tor General thereon.

[ Placed in Library See. No. LT-494/68 ].

NOTIFICATION UNDER MINES AND MINERALS
(REGULATION AND DEVELOPMENT) ACT

THE MINISTFR OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI): I beg to
lay on the Table.

(1) A copy of Notification No. G. 5. R.
1884 published in Gazette of India
dated the 16th December, 1967,
under sub-section (1) of section 28
of the Mines and Minerals (Rcgula-
tion and Development) Act, 1957.

(2) A statement showing rcasons for
delay in laying the above Notifica-
tion.

[ Placed in Library See No. LT-495/68 ]

ESTIMATES COMMITTEE
FORTY-SEVENTH REPORT

SHRI P. VENKATASUBBAIAH
(Naundyal) ; 1 beg to Present the Forty-
seventh Report of the Estimates Com-
mittec on the Ministry of Home Affairs—
Union Public Service Commission,

MARCH 19, 1968

E.C. Report 1518

12.33 brs.

STATEMENT Re. RECENT BLAZE IN
THE RIVER GANGA NEAR MONGHYR

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI RAGHU
RAMAIAH): I had carlier given the House
information that was then available about
the fire that took place in the river Ganga
on 3rd March, 1968 and the contamination
of the water supply at Monghyr (Bihar).
Apart from the administrators and experts
who have thereafter inspected the affected
arca, 1 have personally visited Paina,
Moghyr and Barauni to get acquainted
with the events that took place. Since it is
nccessary to determine beyond any doubt
what actually happened, to allocate respon-
sibility, where necessary and to devise steps
to guard against such cvents in the future,
Government have decided to order a full
investigation into all these matters. This
investigation will be conducted by a three
member Commission appointed under the
Commission of Inquiries Act. It will be
headed by arctired Judge of a High Court
and will have two experts in public health
cnginecring as members; one of these two
experts will be a person nominated by the
State Government of Bihar. The terms of
reference of the Commission will be generally
as follows:

(a) to detcrmine the correct facts of the
contamination with oil of the river
Ganga near and downstream of the
Barauni Refinery during last weck
of February or earlier and first week
of March, 1968;

(b) to determine to what extent the
Barauni Refinery has been respon-
sible for the happenings;:

(c) to recommend the steps that must
be taken to prevent the recurrence
of such happenings in the future;

(d) to advise on whether there has been
any negligence or carelessnesson the
part of the refinery management
staff in the discharge of their
prescribed duties;

(¢) arising out of (d), to recommend the
further action, if any, that must be
taken;
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(f) to report oo the loss or damage to the
public caused by the pollution of
the river and to recommend what, if
any, restitution the Indian Oil
Corpn. should make in that con-
nection to those adversely affccted ;

() generally, to report on any other
matter that is relevant, in the opin-
ion of the Commission.

We are requesting the Commission of
Enquiry to try and completc its deliberations
as expeditiously as possible.

ot vy fomd ({77) : rewet wERT,
FATVT ATH gFA@r F Fagfem #vag
¢, T o=e A}, § e fawaurd
ot 391 § ¥fFT oF @ wR FAA A
w81 gar i LA AT Fwege 7 &9
T7a qrAT FY qeard &y feafa

MR. SPEAKER : They may not know it.
The Bihar Government will have to do it.

JAMMU AND KASHMIR REPRESEN-

TATION OF THE PEOPLE (SUPPLE-
MENTARY) BILL

12.35 hrs.

MR. SPEAKER : Now, the House will
take up clause-by-clause considerationofthe
Bill to sunplement the Jammu and Kashmir
Representation of the People Act, 1957.
Yesterday the Deputy-Speaker had given a
ruling that stands.

We have already spent 55 minutes over this
Bill and only 5§ minutes arc left. If we fix 1
hour for a Bill and it takes 2 or 3 hours,
ultimately it will cut into the Budget dis-
cussion. Therefore naw at least we need
not go by partics. If cach party has to be
given time, it means a minimum of 2 hours.
1 would now request the Deputy Minister to
move his amendment to clause 2. Let
us finish it as quickly as possible so that we
do not lose time.

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHR1 M. YUNUS
SALEEM) : Sir, I beg to move amendment
No. 2 to clause 2 and request that this
amendment be taken into consideration.

12,36 hrs.
[MR, DEPUTY-SPEAKER in the Chair]

SHRI SRINIBAS MISRA (Cuttack) :
Sir, again trouble arises. I will refer to
article 327 of the Constitution which is
about power of Parliament to make provi-
sion with respect to elections to Legislatures,
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but under the Constitution (Application to
Jammu and Kashmir) Order, article 327
does not apply to Jammu and Kashmir.
So, if Parliament has no power to make laws
regarding elections to Jammu and Kashmir
Legislature, how can we circumvent that
provision? The first draft, that is, the Bill,
which was there was correct; the Ordinance
and the Bill were correct because they were
trying only to extend the jurisdiction of the
Supreme Court. But here what is being
done? The Representation of the People
Act is being extended to the State of Jammu
and Kashmir, that means, we are circum-
venting the Constitutional provision. So,
it cannot be moved.

SHRI M. YUNUS SALEEM: Yester-
day I brought to your notice entry 72 in the
Secventh Schedule of the Constitution which
may kindly be comsidered.

SHRI SRINIBAS MISRA: The hon.
Minister is wrong. Entry 72 has also been
amended by that Order.

SHRI M. YUNUS SALEEM: The Presi-
dential Order has been issued in exercise of
the power conferred by clause (1) of article
370 of the Constitution saying:—

“the President, with the concurrence of
the Government of the State of Jammu
and Kashmir, is pleased to make the
following Order:—

This Order may be called the Constitution
(Application to Jammu and Kashmir)
Amendment Order, 1968,

1t shall come into force at once.

In paragraph 2 of the Constitution
(Applicatien to Jammu and Kashmir)
Order, 1954, in sub-paragraph (22)
(relating to the Seventh Schedule) for
item (iii) of Clause (), the following item
shall be substituted, namely:—

(fii) In entry 72, the reference to the
States shall be construed,-

(@) in relation to appeals’ to the
Supreme Court from any decision
or Order of the High Court of
the State of Jammu and Kashmir
made in an election petition
whereby an clection to either
House of the Legislature of the
Stare has been called in question
as including a reference to the
State of Jammu and Kashmir;
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(b) in relation to other matters, as not
including a reference to that
State.”

Therefore, after this Order having been issued
under the signature of the President, this
difficulty has been removed.

MR. DEPUTY-SPEAKER : I hope,
Shri Misra is satisfied with the explanation,

SHRI SRINIBAS MISRA: 1 am not
satisfied.

AN HON. MEMBER : Sir, the Chair
should be satisfied.

SHRI SURENDRANATH DWIVEDY
(Kendrapara): The Chair cannot be satisfied
if there is any illegality.

MR. DEPUTY-SPEAKER : The extension
of the President’s Proclamation refers to
the list, the question the hon. Member
has raised is under article 327. That Pro-
clamation does not refer to this article.
That is my difficulty.

SHRI G. VISWANATHAN., (Wandiwash)
You may send for the Law Minister.

MR. DEPUTY-SPEAKER: It is a consti-
tutional issue. He has raised a relevant
point. The Proclamation does not relate to
the article, it relates to the Entry in the
List. That is correct. May I suggest let him
examine and come with a statement later on?
That would be the best thing. I suggest
we postpone the discussion for the time
being. We will take it up a little later.

SHRI M. YUNUS SALEEM: After lunch.

MR. DEPUTY SPEAKER : Sometime
later on when you are ready.

SHRI M. YUNUS SALEEM : Yes,

SHRI SURENDRANATH DWIVEDY:
It may be taken up tomorrow.

MR. DEPUTY SPEAKER : No, today.

SHRI INDER J. MALHOTRA (Jammu):
In that case, it is no use proceeding with
the discussion. Let the whole discussion
be postponed. Let him come prepared
covering all the points.

MR. DEPUTY-SPEAKER: The discuss-
sion is postponed. Unless I dispose of the
point of order, it is no use continuing the
discussion on the Bill. We want to finish
it today. That is certain. We shall
take it up at 6 O' clock.

MARCH 19, 1968

of People (Suppl.) Bill 1522

SHRI INDER J. MALHOTRA: Not at
6 O’ Clock. In that case, we can take it
up tomoITow.

MR. DEPUTY-SPEAKER : No; we
want to dispose it of today.

SHRI GULAM MOHAMMAD BAKSHI
(Srinagar): Sir, it is & very important ques-
tion.

MR. DEPUTY SPEAKER.: The Minister
will come prepared.

SHRI SURENDRANATH DWIVEDY:
What is the harm if it is taken up tomorrow?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH):
The Minister will, I mean the legal techni-
calities, get everything rectified, if needed.
It may be taken up at 6 O' Clock so that it
may be disposed of today.

MR. DEPUTY SPEAKER: Yes; we shall
take it up at 6 O’ Clock. We will finish
the next item in-between.

SHRI P. VENKATASUBBAIAH
(Nandyal): May I make a submission? The
Government should have come forward
with an adequate answer for the legal issues
raised by the hon. Member. Now, you
are fixing the time at 6 O’ Clock. This
will deprive many of the hon. Members to
have a useful discussion on this Bill. I
would agree with Shri Bakshi when he says
that a proper time be fixed for the discussion.
Let the Government take its own time. If
it is possible, it may be postponed to to-
MOITow.

MR. DEPUTY-SPEAKER: Actually,
the time allotted for this Bill was 1 hour.
Yesterday, the general discussion took place.
One point of order was raised about the
procedure of moving an amendment.
Today he has come with a fresh amendment.
There is no question of that now. Now,
a constitutional point has been raised.
Once that is disposed of, we may continue
with the discussion today. (Interruption)



1523 J&K. Representation PHALGUNA 29, 1889 (SAKA) D.G. and DS.G.

of People (Suppl.) Bill

MR. DEPUTY-SPEAKER: You are
perfectly right. I have said that it refers
to the List. He may make it available.

sft vy ford : a7 ST AR
gas g fearam

oft e e et ¢ S fet
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Those will create difficulties when we
pass the Bill. Let us take up all those diffi-
culties which were pointed out yesterday
and which will be pointed out today.
Hence I submit that it should be taken up
tomorrow, not today.

DR. RAM SUBHAG SINGH : No,
Sir. As it has been agreed, all the legal
niceties will be gone into and he will come
prepared in the afternoon.

MR. DEPUTY-SPEAKER: In fact, I
was thinking of taking it up immediately
after lunch. He will get ample opportunity
to satisfy you all. He will have to satisfy
the House and satisfy the Chair also, It
is a matter which we must decide here and
now, Otherwise, we cannot proceed with
it further. I agree with you. We will take
it up at 6 O Clock.

ot qeTr qEewr wedt ;A &
4 ox SofrsaT e, L L L.
[ """ JJ'Q‘M‘&!@‘. <=
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MR. DEPUTY-SPEAKER: Mr. Bakshi
made his speech yeaterday; he had his say
yesterday. So far as the Constitutional
point is concerned, there will not be another
debate; only on amendment they can speak.

SHRI SONAVANE (Pandharpur) : Why
oot at 5 P, M. instead of at 6 P.M.?

MR. DEPUTY-SPEAKER: Now it has
been decided to have it at 6 P.M.....(In-
terruptions) Mr. Nambiar is more interested
in the Railway Demands.

SHRI NAMBIAR (Tiruchirapalli) : I
am also interested in Jammu and Kashmir
Bill.

MR. DEPUTY-SPEAKER: The hon.
Minister for Railways.

*DEMANDS FOR GRANTS (RAIL-

WAYS) 1968-69 AND DEMANDS FOR

SUPPLEMENTARY GRANTS (RAIL-
WAYS) 1967-68

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA): I beg to place the
Demands for Grants in respect of the Rail-
ways for the year 1968-69, for the considera-
tion of the House. I do not think that I
should make a speech at this stage, but I
would like to offer my observations at the
different stages when the Cut Motions are
taken up for discussion separately.

May I also request you to permit me to
place the Supplementary Demands for
Grants in respect of Railways for 1967-687
If 1 have the permission, then I will....

MR. DEPUTY-SPEAKER: Yes.

SHRI C. M. POONACHA: 1 beg to
place the Supplementary Demands for
Grants in respect of Railways for 1967-68
for the consideration of the House. With
your permission, Sir, I would like, in this
connection, to make a few observations.

In moving the Supplementary Demands
for Grants for the current year, I would
like to submit that the extra requirements for
Revenue Working Expenses during the
current year have been reduced from Rs.
25 +42 crores (Gross) as printed in the book
of Supplementary Demands to Rs. 21-94
crores. This is only a marginal reduction
of about one half of one per cent in the
total of the current year's Ordinary Working

*Moved with the recommendation of
the President.
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Expenses as printed in the Budget docu-
ments and has been effected on the basis
of the latest assessment of expenditure to
be accounted for in the current financial
year received from the Railways at the end
of last week and is mainly the effect of
ecopomy measures on ‘contingent office
expenditure’, less collection of ballast and
reduced quantum of repairs to rolling stock,
appointment of fewer operating staff and
modification of the provision for fuel with
reference to the latest trends. Similarly.
the Supplementary Appropriations for
‘charged’ expenditure under the Revenue
Working Expenses Grants totalling to Rs.
912 lakhs stand reduced to Rs. 2 -63 lakhs.
Out of the three Supplementary Appro-
priations for charged expenditure under
Works Grants, namely, 13, 14 and 15.
totalling to Rs. 33:26 lakhs, the charged
appropriation against one of the Grants,
namely, Grant No. 14 for Rs. 17 48 lakhs
is entirely withdrawn.

These reductions will have the effect of
increasing the net revenue of the Railways for
the current year from out of which dividend
the ‘loan capital' is paid. The withdrawal
from the Revenue Reserve Fund originally
estimated at Rs. 22-59 crores for divi-
dend equalisation would be correspondingly
less by Rs, 3-48 crores. No consequential
changes are, however, proposed in the divi-
dend demand at this stage since the amount
of dividend payable for the current year was
already lower than the Budget Grant avail-
able and no Supplementary Grant was pro-
posed for this item.

With these few words, 1 place the Supple-
mentary Demands for Grants for 1967-68
along with the other Demands for Grants
for 1968-69, before this House.

DEMAND No. 1—=RAILWAY BOARD

MR, DEPUTY-SPEAKER:
moved :

“That a sum not exceeding Rs. 1,39,93,000
be granted to the President to defray the
chargss which will come in course of pay-
ment during the year ending the 31st day
of March, 1969, in respect of ‘Railway
Board" .
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DeMAND No. 2—MISCELLANEOUS
EXPENDITURE

MR. DEPUTY-SPEAKER :

moved :

“That a sum not exceeding Rs. 5,15,49,000
be granted to the President to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1969, in respect of *Miscellaneous
Expenditurc' ',

Motion

DEMAND NoO. 3—PAYMENTS TO WORKED
Lines anp OTHERs

MR, DEPUTY-SPEAKER :

moved :

“That a sum not exceeding Rs. 18,91,000
be granted to the President to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1969, in respect of ‘Payments to
Worked Lines and Others' ™.

Motion

Demanp No. 4—WoRrkiNG EXPENSES—
ADMINISTRATION

MR. DEPUTY-SPEAKER :

moved :

“That a sum not exceeding Rs. 70,35,22,
000 be granted to the President to defray the
charges which will come in course of pay-
ment during the yoar ending the 31st day of
March, 1969, in respect of ‘Working
Expenses—Administration® ™.

DeMAND No, 5—WoRKING EXPENSES—
REPAIRS AND MAINTENANCE

DEPUTY-SPEAKER :

Motion

MR,
moved :

“That a sum not exceeding Rs.2,26,80,59,
000 be granted to the President to defray the
charges which will come in course of pay-
ment during the year ending the 31st day of
March, 1969, in respect of ‘Working
Expenses—Repairs and Maintenance’ ™.

Motion

DeManp No. 6—WORKING EXPENSES—
OPERATING  STAFF

MR. DEPUTY-SPEAKER: Motion

moved

“That a sum not exceeding Rs. 1,42,54,
12,000 be granted to the President to defray
the charges which will come in course of
payment during the year ending the 3lst
day of March, 1969, in respect of ‘Working
Expenses—Operating Staff” .
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DeEMAND No. 7—WORKING FXPENSES
OperATION (FUEL)

MR. DEPUTY-SPEAKER :

moved ;

“That a sum not exceeding Rs. 1,46,08,
20,000 be granted to the President to
defray the charges which will come in course
of payment during the year ending the 31st
day of March, 1969, in respect of
‘Working Expenses—Operation (Fuel)' ™.

DEMAND MO 8—WORKING EXPENSES
OPERATION OTHER THAN STAFF AND FUEL

MR. DEPUTY-SPEAKER :

Motion
moved :

“That a sum not exceeding Rs. 41,41,28,
000 be granted to the President to defray
the charges which will come in course of
payment during the year ending the 31st day
of March, 1969, in respect of ‘Working

Expenses—Operation Other Than Staff
and Fuel' ".

DEMAND No. 9—WORKING EXPENSES—
MISCELLANEOUS EXPENSES

MR, DEPUTY-SPEAKER:

Motion
moved :

“That a sum not exceeding Rs. 32,09,27,
- 000 be granted to the President to defray the
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day of March, 1969, in respect of ‘Working

Expenses—Appropriation to Depreciation
Reserve Fund® .

DeMAND No. 11-A—WoRKING EXPENSES
—APPROPRIATION TO Pension FunD

MR.
moved :

DEPUTY-SPEAKER :  Motion

“That a sum not excceding Rs. 10,00,00,
000 be granted to the President to defray the
charges which will come in course of pay-
ment during the year ending the 31st day of
March, 1969, in respect of ‘Working
Expenses—Appropriation Pension

to
Fund® ™.

Demanp No, 12—DiviDENp To GENE-
RAL REVENUES

MR. DEPUTY-SPEAKER :

moved :

Motion

*That a sum not exceeding Rs. 1,52,00,
25,000 be granted to the President to defray
the charges which will come in course of pay-
ment during the year ending the 31st day of
March, 1969, in respect of ‘Dividend to
General Revenues” ™.

charges which will come in course of pay-
ment during the year ending the 31st day of

March, 1969, in respect of ‘Working
Expenses—Miscellancous Expenses’ ".

DemAND No. 10—WoRrKkING EXPENSES—
STAFF WELFARE

MR, DEPUTY-SPEAKER :

moved :

“That a sum not ¢xceeding Rs. 23,89,36,
000 be granted to the President to defray the
<harges which will come in course of payment
duringthe year ending the 31st day of March,
1969, in respect of ‘Working Expenses—
Staff Welfare" ™.
DemaND No. 11—WoRkING EXPENSES—
APPROFRIATION TO DEPRECIATION RESERVE
Funp

MR, DEPUTY-SPEAKER: Motion
moved :

“That a sum not exceeding Rs. 1,00,00,
00,000 be granted to the President to defray
the charges which will come in oourse of
payment during the year ending the 3lst
M18LSS(CP)/68—8

Motion

Drsmanp No. 13—O0peN LINE WORKS
(REVENUE)

MR,
moved :

DEPUTY-SPEAKER :  Motion

“Thata sum not exceeding Rs. 9,00.
03,000 bc granted to the President
to defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1969, in respect of
*Open Line Works (Revenue)® .

DiManp No. 14—CONSTRUCTION OF
New Lines

MR,
moved :

DEPUTY-SPEAKER:  Motion

“That a sum not exceeding Rs. 28,83,
£9,000 be granted to the President to defray
the charges which will come in course of
payment during the year ending the 3lst
day of March, 1969, in respect of ‘Constru.-
tion of New Lines' ",
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DeManD No. 15—OpEN LiNg WoRks—
CarrraL, Derreciamion Ressrve Funp
AND DEVELOPMENT FUND
MR. DEPUTY-SPEAKER :
moved :

“That a sum not excecding Rs. 5,33,
15,92,000 be granted to the President to
defray the charges which will come in course
of payment during the year ending the 31st
day of March, 1969, in respect of ‘Open Line
Warks—Capital, Depreciation Reserve Fund
and Development Fund” ™,

DEMAND NO. 16—PENSIONARY CHARGES—
Pension Funp

DEPUTY-SPEAKER :

Motion

MR,
moved :
“That a sum not exceeding Rs. 5,38,
37,000 be granted to the President 1o defray
the charges which will come in course of
payment during the year ending the 31st
day of March, 1969, in respect of ‘Pensionary
Charges—Pension Fund® ™.
Deseanp  No, 17—REPAYMENTS oOF
Loans FroM GENERAL REVENUEsS AND IN-
TEREST THEREON—DEVELOPMNET FUND

MR, DEPUTY-SPEAKER :
moved :

“That a sum not exceeding Rs. 1,23,84,
000 be granted to the President to defray
the charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1969, in respect of ‘Repayments
of loans from General Revenues and interest
thereon—Development Fund® *'.

Motion

Motion

DemanD No. 1B—APPROPRIATION TO
DeveLorMeNT FunD
MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum not exceeding Rs. 1,00,00,
000 be granted to the President to defray
the charges which will come in course of
payment during the ycar ending the 31st
day of March, 1969, in respect of *Appro-
priation to Development Fund® ™.

DemanD No. 20—WITHDRAWAL FROM RE-
VENUE RESFRVE FUND—PAYMENTS TOWARDS
AMORTISATION OF OVERCAPITALISATION

“That a sum not exceeding Rs. 1,36,08,
000 be granted to the President to defray the
charges which will come in course of pay-
ment during the year ending the 31st day of
March, 1969, in respect of ‘Withdrawal from
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Revenue Reserve Fund—Payments towards -
Amortisation of overcapitalisation' ™.

[Demand for Supplementary Grants)

DEMAND No. 1—RAILWAY BOARD

MR, DEPUTY-SPEAKER : Motion -
moved :

“That a Supplecmentary sum not exceed-
ing Rs. 6,57,000 be granted to the President
to defray the charges which will come in
course of payment during the year ending the
31st day of March, 1968, in respect of
‘Railway Board’ ™.

DemaAND No. 2—MISCELLANEOUS

EXPENDITURE

MR. DEPUTY-SPEAKER :
moved :

“That a Supplementary sum not exceed-
ing Rs. 14,24,000 be granted to the President
to defray the charges which will come in
course of payment during the year ending:
the 31st day of March, 1968, in respect
of *‘Miscellancous Expenditure’ ™.

DemaND No, 4*—WORKING EXPENSES—
ADMINISTRATION

DEPUTY-SPEAKER :

Motion

MR, Motion
moved :
~ “That a Supplementarysum not exceed-
ing Rs. 1,80,63,000 be granted to the Pre-
sident to defray the charges which will come
in course of payment duringthe year ending
the 31st day of March, 1968, in respect
of *Working Expenses—Administration” ™.
DeMaND No. 5*—WORKING EXPENSES—
REPAIRS AND MAINTENANCE.

MR, DEPUTY-SPEAKER: Motion
moved :

“That a supplementary sum not exceed-
ing Rs. 59495000 be granted to the
President to defray the charges which will
come in course of payment during the year
ending the 31st day of March, 1968, in
respect of ‘Working Expenses—Repairs and
Maintenance” .

DeMAND NO. 6*—WORKING EXPENSES—

OPERATING STAFF

MR, DEPUTYSPEAKER: Motion
moved :

“That a Supplementary sum not exceed-
ing Rs. 2,25,76,000 be granted to the Presi-
dentto defray the charges which will come in
course of payment during the year ending the
31st day of March, 1968, in respect of ‘Work-

ing Expenses—Operating Staff” .

*Amount of the Demand as modified.
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Demano No. 7*—WorkmG EXPEnsES— -
OPERATION (FUEL)
MR, DEPUTY-SPEAKER: Motion
moved :

* “That a Supplementary sum not exceed-
ing Rs. 9,06,13,000 be granted to the Presi-
dent to defray the charges which will come
in coumse of payment during the year ending
the 31st day of March, 1968, in respect of
‘Working Fapenses—Operation (Fuel)' ™.

DeMAND No. 8*—WORKING EXPENSES—
OPERATION OTHER THAN STAFF AND FueL

MR, DEPUTY-SPEAKER: Motion
moved :

“That a Supplementary sum not exceed-
ing Rs. 2,86,70,000 be granted to the Presi-
dent to defray the charges which will come
in course of payment during the year ending
the 31st day of March, 1968, in respect
of *‘Working Expenses—Operation other
than Staff and Fuel' ™,

14—CONSTRUCTION OF
New Lines

DEPUTY-SPEAKER :

Demanp  No.

MR, Motion
moved :

“That a Supplementay sum not exceed-
ing Rs. 1,000 be granted to the President
to defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1968, in
respect of ‘Construction of New Lines’ ™.

DEMAND No. 16—PENSIONARY CHARGES—
PensiON FUND
MR, DEPUTY-SPEAKER :
moved :

“That a Supplementary sum not exceed-
ing Rs. 1,17,40,000 be granted to the Presi-
dent to defray the charges which will come
in course of payment during the year ending
the 31st day of March, 1968, in respect of
‘Pensionary Charges—Pension Fund' ™.

DeMAND No. 20—WITHDRAWAL FROM
Revenue RESERVE FUND
MR, DEPUTY-SPEAKER :
moved :

“That a Supplementary sum not ¢xczed-
ing Rs. 10,14,000 be granted to the President
to defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1968, in respect of
‘Withdrawal from Revenue Reserve Fund' ™',

Five hours have been allotted for the dis-
cussion of the Demands for Grants and the

Motion

Motion
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Supplementary Demands. There is a large
number of cut motions to the Demands
for Grants in respect of the Budget (Rail-
ways) for 1968-69. Hon., Members present
in the House who are desirous of moving
their cut motions may send slips to the
Table by 2:30 p.m. indicating the serial
numbers of the cut motions they would
like to move.

[Shri Nambiar]

SHRI NAMBIAR (Tiruchirappalli)
Sir, 1 had carefully gone through the Rail-
way Budget speech of the hon Minister and
1 am sorry to say, Sir, that he was so un-
kind to the travelling public that he had
increased the train fares of the Third Class
passengers as well as the Sleeper Coach
passengers. He was so unkind to the pub-
lic of this country that he had increased the
freights to such an extent that the prices of
essential commodities are going up very
high due to that. Therefore, the hon. Rail-
way Minister should accept that he is help-
ing the price spiral to go high and he cannot
take excuse saying that he is helping the fall
in prices. On the other hand, he has con-
tributed very much to that for which be owes
an explanation to the country. On the
other hand, if he fecls that the railway rove-
nue is falling, he should have taken another
course to augment it and not by this method.
He had a course which | would humbly sub-
mit to him that he could adopt for increas-
ing the earnings, that is by improving the
efficiency of the Railway system and thereby
he could compete with the road transport.
He said that due to the measures taken by
the Government, the roads have been
improved, the number of trucks has in-
creased, there are more trucks on the road
now and, naturally, there will be a competi-
tion. He says that that competition is a
healthy competition and it should be acoept-
ed. | submit, Sir, that is a healthy competi-
tion to the extent that the road transport
has improved in this country, but, to that
extent, the freight traffic of the railways has
decreased and that shows that it is not a
healthy competition. ‘On the other hand, he
should improve the efficiency of the railways
to such an extent that the public would like
to go to the railways than to the rond opera-
tors. And, moreover, there is so much of
freight to be hauled in this country. Though
it is a temporary reccssion, the economy is

*Amount of the Demand as modified.
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[SHRI NAMBIAR]
bound to improve. Therefore, he should
not have thought in terms of increasing the
fares and freights.

He must also understand, Sir, that by
increasing the fares and freights, naturally,
the earnings will fall because more and more
people will go to the road transport. For
instance, he has increased the platform ticket
rate from 15 paise to 20 paise. Sir, is it not
a hardship to the ordinary man who goes to
the railway station to receive or to see off
a passenger, to pay 20 paise instead of 15
paise ? Therefore, what will happen ?
The total earnings on the platform ticket
sale will go down. He does not understand
that economy. 1 am sorry to say, Sir—he
may kindly excusc me—that sometimes pas-
sengers who have to go to the railway sta-
tion to see their relations or friends off
will try to see that they go to the platform
without taking the platform ticket and this
will happen and he will accuse the ticket
examiner at the gate and say that he is allow-
ing them. Suppose some students, say 15
or 20 or 25 students, go to the station to
reccive a passenger and go to the platform
without taking the platform ticket, the ticket
examiner cannot use his force to stop all the
15 or 20 students, If he does, there will be
a terrible clash on the platform everyday.
Therefore, 1 submit that he would only be
helping certain illegal things happen on the
Railways. He should not have increased
the platform ticket rate from 15 paise to 20
paisc, thereby he has done a great harm to
the common man. Sir, I think, at least at this
stage he should think in terms of revising
that and going back to the old fifteen paisc.
1 submit this with all sincerity because it is
all the more necessary for the people that
they must reccive or send persons on the
platform and they must not be teased or
taxed to the extent that they feel that it is a
most difficult task today. That is my hum-

And, Sir, with regard to the railway staff,
1 have moved cut motions numbering about
fifty. And my cut motions arc so much in
number that I do not want to explain all
these cut motions one by one as it will
take hours together. But my submission
is this. His attitude towards railway labour
is such that is very sympathetic, Sir
Personally speaking he is a kind heartep
man. 1 am not paying encomiums to him.
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or flattering him. But unfortunately he is
presiding over an Administration, a Rail-
way Board which, as 1 once submitted
consists of moghuls. 1 have no disrespect
for the members of the Board. 1 have got
great regard for them, but the system is
such, the powers that they control are such
that they automatically become bureaucra-
tic. It is because at the fag end of their
service they become Board members. They
start with the positions of ordinary division-
al engineer or divisional officer and become
Board Members at the fag end of their ser-
vice when they are 55, 56 or 57.  They want
10 finish their term and go away and do not
want to do anything substantial contribution
towards the improvement of the Railway
transport. They do not want to take any
responsibility for any radical change. They
want to curry favour with the man in autho-
rity and continue in the situation that cxists
then and adjust with those who are in power
and do not take care for the improvement of
the railways. Therefore, Sir, what happens
is this. The Railway system is not improv-
ing at all. You can very well imagine this,
Sir. ' An officer at the age of 58, when he is
about to retire, and with the powers that he
has, sitting in the railway Board at Rail
Bh Office, presiding over a railway sys-
tem with Rs. 3,000 crores of capital, 30,000
miles railway lines running, 14 lakhs of work-
ers under him, and he feels that he is a

moghul, a real moghul in power, who is
responsible for all these thousands and
thousands of railway lines and gets hot
headed and behaves in a bad manner,
The Railway Ministers are being changed
from year to year or period to period and this
is a highly technical industry. It is an in-
dustry in which more and more expert
studies and knewledge arc required. And
what happens 7 These bureaucratic offi-
cers bamboozle the Minister with all sorts of
impossible conditions and say, if you yield
to Railway labour or if you do something
like that the railway system will be paralys-
ed, the railway will stop. Then no Minis-
ter will feel that he has become a Railway
Minister to see that trains are stopped and
he will say : “Yes, accepted.” These Minis-
ters, therefore, are bamboozled by these
bureaucratic officers. On the other hand if
the Ministers know what the railway system
is, how it works and how it can be controll-
ed and if they know that the country is
behind them, they will tell the bureaucrats :
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“No, | know what it is. You give your
recommendations. I am here to decide.
T will decide it. You are to obey™. If he
does not obey, he must put him out of the
place. It is only such Ministers who are
required, who must be bold enough, be-
cause he must understand the position that
he is the biggest employer in this country.
14 lakhs employees are there under him
throughout the country. To him there is
no language difference; there is no regional
difference. The railway lines are running
right from Tirunelveli upto Pathankot.
It still goes up to Kathua. That is the last
station in the North and [ visited it only
two days back. The writ of the Minister
runs large throughout this large system,
and he must bc bold enough to take
necessary steps in this direction.

MR. DEPUTY-SPEAKER : The hon.
Member may continue his spcach after
Lunch.

13 hrs.

The Lok Sabha adjourned for Lunch till
SJourteen of the Clock.

The Lok Sabha reassembled of the Lunch
at five minutes past Fourteen of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]

DEMANDS FOR GRANTS (RAILWAYS)
1968-69 AND DEMANDS FOR SUPPLE-
MENTARY GRANTS (RAILWAYS),
1967-68—conid.

MR. DEPUTY-SPEAKER. Shri Nam-
biar may now resume his speech. Hce
should conclude in five minutes.

SHRI NAMBIAR : Coming to the stafl
problems, the Hon. Minister today paid
cncomiums to the employees. But [ would
submit that railwaymen are not at all
satisfied today. Thewse is 5o much of dis-
contentment. I am not creating it, but I am
only saying that it is there and I can tell you
the reason. A very thorough scheme of
retrenchment is being implemented on the
railways. Large numbers of casual labour
arc being sent out. I know on my Railways,
on the Eastern Railway and on many other
railways this is happening. Many railway
employees who have put in 5 to 12 yearsare
still treated as temporary and not even con-
firmed. This state of a flairs continues.
Retrenchment in the name of introduction
of computers and other mechanisation is
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given done deliberately to reduce the staff,
whereas there is no necessity to do so.

Today you will find that many catcgories
of railway workers are working 12 hours a
day. We are a party to the ILO decision.
The world has accepted the 48-hour week
and 8-hour day. But unfortunately, above
50 per cent of our railwaymen have to work
up to 12 hours. There arec many categories
of them, drivers, firemen, pointsmen, rolling
stock staff, levermen, gate-keepers and many
others.

SHRI C. M. POONACHA : 54 hours.

SHRI NAMBIAR : No. They are work-
ing more than 54 hours. If the hon. Minis-
ter agrecs 1o introduce even the S54-hour
week, | will be prepared to admit it. But
the 1LO standard the world over is only 48
hours. We arc a party to that convention.
Why should we force railwaymen to work
84 hours a week. Railway gate-keepers
work 84 hours a week, 12 hours a day. 1
can prove it. Let him contradict it. Then
1 will have to ask for clarification on the floor
of the House and he will have to correct
himself,

Take the pointsmen and levermen who
are operating safcty appliances. They have
1o work 12 hours a day. If this workload
is reduced to 8 hours uniformly, he will have
to employ more men and then the question
of rtetrenchment will never arise. It is
a question whether there is moncy or not, but
we won't allow our railwaymen to be worked
12 hours a day and more, because by such
overwork, there will be inefficient operation
and possibility of dangerous accidents occur-
ring due to that. So if they are sincere to
the passengers, if they are sincere to the peo-
ple, they should not allow the railwaymen
to be at default in this manner, making
railway operation most unsafe,

1 am sorry to say that whenever I have
had to book a berth for travel, I find out
whether it is in the first van or the last. If
it is the first van, I decline the reservation
because there I have no safety and I am not
safe in the hands of the Railway Minister.

MR. DEPUTY-SPEAKER : I am rather
surprised to hear this from the hon.
Members with all his influence and connec-
tion with railway employees.
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SHRI NAMBIAR : Because he is making
them work 12 hours a day. What can the
poor worker do ? His powers of endurance
are stretched beyond the limit. If he says
that he is not prepared to work that long
he is suspended on the spot. Supposc a
driver says ‘I have worked 12 hours or 8
hours and 1 am exhausted. ...

SHRI K. N. TIWARY (Bettiah) : Slowly.

SHRI NAMBIAR : There is no time; the
Deputy-Speaker has asked me to cut short.

SHRI V. KRISHNAMOORTHI (Cudda-
Jore) : Let the Railway Minister work in the

SHRI NAMBIAR : After exhausting him-
self over a 12-hour shift, he says ‘1 am
unable to work any further’. The Control-
ler asks the station master to call the driver
and he says to him : “*Will you work further,
or you will be suspended on the spot”.
He is terrorised, harasscd, compelled, he is
tortured, and then he works and he takes
the train into an accident.

SHR1 A. S. SAIGAL (Bilaspur) : Can
you give the total figures of such cases ? No,
you do not have them.

SHRI NAMBIAR : ] can give you, and
the Minister cannot contradict me. 1 am
on very solid ground.

SHRI THIRUMALA RAO (Kakinada) :
Is it the case with every driver ?

SHRI NAMBIAR : | do not say, but
most of the drivers of cxpress trains and
passenger trains are made to work like that.
1 bad brought this matter to his notice and
be has issued letters. He has said that up to
10 hours they should work and beyond 12
hours they can claim rest, even beyond twel-
ve hours in an efnergency they will have to
work. All ifs and buts are put so that they
have to work for more than 12 hours.

1 want bon, members to study, understand,
the conditions of the railwaymen. Do not
accuse the railwaymen without knowing what
it is. I know what it is, and I am on selid
ground of evidence and information. I
cannot be contradicted on this. I have given
the names of the categories of railwaymen
who are working 12 hours and more. Let
him say tomorrow that hereafter, whatever
their category, railwaymen will work only
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for 8 bour . I shall take off my hat, and 1
will hug him with reverence and respect.
Let him say so, I am requesting him to say
0.

Coming to the question of the introduc-
tion of the incentive scheme in the railwes
workshops, I submit he wants to reduce
men at the cost of the quality of the work.
Engines are being turned out from the work-
shop without proper attention because they
want to show quantity, figures, and most of
these engines which go out of the workshop
go and fail on the line. The railway work-
shop engineers have reported the matter,
but officialdom wants to stick to what is
known as the incentive scheme even at the
cost of the quality of the work.

With regard to the treatment meted out
to the railway employees, the hon. Minister
stated that he was having consultation with
recognised unions. 1 am happy, let him
have consultations, but what is the formula
on which he recognises unions. Is it on
any principle or policy, is there any formula ?
There is no formula. He may recognise i
union for his own whims and fancies or of
the Railway Board members. There is no
policy. In the other House there were cer-
tain conditions given for the recognition of
unions and those conditions were accepted
by the unions, and asked for recognition.
He rejected it because there were two unions
already recognised, and a third one could not
be recognised. On what basis did you recog-
nise them ? On your own whims and fan-
cies 7 His predecessors for political reasons
did it, but he is trying to hold the baby,
because he has no other go. The baby has
been passed on to him by his predecessors,
but he must say this is not my baby; he does
not have the courage. If it is not really his
baby, he must say so. If the Railway
Minister does not have the courage, can you
expect the 14 lakhs of railwaymen to have
courage 7 He must have the courage, so
that the railwaymen have also the courage
to take the engines. Show that bravery.
1 submit that with regard to the recognition
of trade unions, you must pronounce a
policy, and follow that policy, so that every
railwayman may agree and abide by it. If
it is @ question of ballot, take the ballot.
Whichever union gets the maximum sup-
port must be recognised. That is my sub-
mission.
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Onec more point and'] have dope. That
s with regard to-the question of personnel.
The discontentment comes out of the fact
that the railwaymen's personnel -matters
are not looked into. The present system

- of the Divisional Personnel Officer is not

working well. Before the DPO system came
in, each divisional officer had to look after
the staff problems; he had a certain number
of men under his care. Today, the executive
officer has only to extract the wotk and he is
not responsible to look after the men under
him. The work is extracted whereas the
DPO who has nothing to do with the work is

. asked to look after the papers. Therefore,

a reorganisation of this set up requires a
review. One must take things back to the
system which prevailed prior to :the intro-
duction of the DPO set up. T have no qua-
rrel with the DPO but unfortunately, under

. one DPO in a division there are about
' 15,000 employees working. Can you.expect
. one officer to look after 15,000 .employees

spread over 800 to 900 miles of railways ?
It is an impossible condition. Each em-
ployee submits several petitions and not a
single one can be looked after by the DPO.
1 would only request the Minister to recon-

- sider this question. There is a .cut motion

. couple of minutes, Sir.

on this also.

MR. DEPUTY-SPEAKER : He must

- conclude now.

SHRI S. KANDAPPAN (Mettur) : Sir,
he is an authority on railways; he must
be given some more time.

SHRI NAMBIAR : I shall finish in a
I now refer to the
quarters for railwaymen. During the Bri-
tish days, the railway quarters were cons-
tructed for the railway employees. Then,
the rent was a nominal one just enough to
maintain. For some quarters, the rent was
just cight annas per month; for some it was
Re. 1 per month. Now, for those quarters
which had a rent of eight annas per month,
today, the rent is Rs. 8. Those which were
charged Rs. 2 per month in the British days,
today are charged Rs. 12 per month, Those
quarters which fetched a rent of Rs. 3 per
month during the British days are now charg-
ed Rs. 15.

SHRI C. M. POONACHA : What was

. the pay then ?
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SHRI NAMBIAR : He asks me what was
the pay then. The rent of the quarter was
not decided on the pay of the employees.
The rent was a nominal one. When the
British built them, some of these quarters
were cave-looking. Only cavemen could
live in them., They had built them like that.
But today, you want the employees to pay
10 per cent of their salary for these cave-
looking houses.

In the British days, the railway station-
master, the pointsmen and others were given
rent-free quarters. Is it not ? So, why do
you now extract rent from the station-masters
and pointsmen who are working on way-
side stations far away from town where
there is no school for their children, where
there is no opportunity for them to get any
thing, not even medical aid 7 Those men
have to pay 10 per cent of their salary now,
under the regime, not of white men but of
white caps. The white man said the station-
masters should have rent-free quarters,

AN HON. MEMBER : The Minister
is not wearing a white cap.

SHRI NAMBIAR : He can put on a uni-
form, a white cap, so that he might resemblc
a Congressman. My submission is, why did
the Minister charge these enhanced rents 7
Give the railwaymensthe right which at
least the Britishers gave them : the rent-
free quarters. Let the rent-frec quarters be
there.

These are my submissions, Sir. 1 have
many more things to say but I have no time.
I request the Railway Minister to apply his
mind to these problems and sec that the
railwaymen are kept contented so that we
can have a good railway system. I am not
grievance-mongering, but I am placing be-
fore him the real facts and the sentiments
of the railwaymen. If he can understand
those sentiments, it is good. I do not say
that he does not have a good heart for thc
railwaymen. Let him see the feclings of the
railwaymen and do what is needed. That is
all my humble request,

MR. DEPUTY-SPEAKER : Before I call
upon the next hon. Member, let me say this :
those who have not had an opportunity to
participate in the discussion on the railway
budget will be given an opportumty now;
that is the first thing. Then, those who
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[Mr. Deputy-Speaker] :
do not normally get an opportunity, but who
on this occasion want to ventilate local
grievances or complaints will be given an
opportunity on this occasion. But every
Member should confine himself to 10 minut-
es only.

SHRI A. S. SAIGAL : You must see that
those who have not spoken at all on the
railway budget are given an opportunity
now.

MR. DEPUTY-SPEAKER : I will kecp
that in mind, but the time-limit will be
there.

SHRIMATI TARA SAPRE (Bombay
North-East) : Sir, I am going to confinc
myself to the railway problems in Bombay
Metropolitan City. At the outset I must
heartily congratulate Hon. Railway Minister
for proposing tube rails in Bombay. Appro-
ximately Railways gets 27 crores of rupees
yearly from suburban trains in Bombay.
Day by day it is becoming difficult for a
Bombayite to reach his work safely in time
and also on return reach his home safely
because of ever increasing crowding in
local trains. There is tremendous and ever-
pressing demand for more local and shuttle
trains on different routes and also morc
bogies attached to the local trains. The
incident at Malad is self-explanatory. At
the present structure of local system it is
impossible to meet the demands. The
traffic on the road has reached the saturation
point.

The population of a city and its traffic
system are closely inter-connected. In all
metropolitan cities of the world, traffic
congestion on the road presents an acute
problem on account of increasing population
and everflowing flow of people from all parts
of the country to the city for their liveli-
hood. The rapid growth of population and
also an alarming rate of which number of
vehicles has increased over the last few
years have added enourmous traffic on roads
resulting in slow progress, traffic jams, and
accidents. Bombay is a premier city polit-
cally, commercially, industrially, education-
ally and in short it is one of the leading cities
in the world. Due to the peculiar topo-
graphy of the city the residential develop-
ment is taking place in northern mainland
and while the business centre is in the Fort
Area.
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The island of Bombay is oblong with a
length of twelve miles and width of 2 miles.
The residential areas are located in the main
land and in the north of the island while the
central Business district is situated at the
Southern tip of the island.

The analysis of city's present transport is
acc{ording}y 667, transport by suburban
trains and 237 by buses. Thus 89% of
the transport is mass transport and just
eleven is auto transport.

The Railways are very powerful means of
mass transportation as they carry large
number of passengers at one time,

The Western Railway at present runs a
maximum of 20 trains in an hour: in one
direction : at peak load. The central rail-
ways runs only 16 trains in an hour, " The
main bottlencck on both the railways appa-
rently is that both Churchgate and V. T.
termince requiring reversal of trains, The
large number of points and crossings in the
yards reduce the speed of the train. Then
there is time-lag in crossing of the trains.
Bombay Corporation had thought of this
scheme in 1963 and had sent a tcam of ex-
perts—Mr. Joshi, Mr. Patankar and Mr.
Nerurkar who had gone abroad to study the
tube-rails in Milan and Berlin and they pro-
posed that the Churchgate terminal on West-
ern Railway should be joined by under
ground link to V.T. of Central Railway.
With the completion of this loop it would be
possible to run trains at 1, ¥ minutes interval
in each direction at peak load as against 3
minutes interval on Western Railway and
4 minutes interval at Central Railway.,
This combined capacity will be sufficicnt to
carry 66%; of the anticipatcd total transport
load in 1980. In the same manner another
loop is to be provided between Ghatkopur
and Andheri and third between Byculla and
Flora fountain. This is complex and .
costly project. The thesis submitted by the
above experts should be taken in to conside-
ration by the Railway Ministry. Lastly 1
would like to say that more time and money
should not be wasted by Government for
sending a team of experts abroad and ask-
ing them to form a committee and make a
report. The ground is alrcady prepared
with little additions due to the time log we
can think of the scheme seriously.
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1 request the hon. Minister to consider the
proposal in right earnest. If again time is
wasted the cost of the project will go on
increasing.

Lastly, I want to say that transport
facilities should be given for cow-dung man-
ure to be transported from Bombay to the
villages, for some limited distance at leasl.
at subsidised rates.

One suggestion [ want to make is that as
we hiave got separate compartments in the
suburban trains for ladies there should be
some separate compartments for the students
also. During the peak hours all compari-
ments are over-croweded and small children,
¢ven children above twelve years, find it
very difficult to get in or get out of the ordi-
nary compartments. There should, there-
fore, be some arrangement for the students
also.

In the end, I would request that the Minis-
ters should travel with me during peak hours
by these suburban trains on the Central
Railway and also on the Western Railway.
Then only they will understand the difficulties
expericnced by the people of Bombay for
going to and coming back from their cffices.

SHRI K. N. TIWARY : By that time all
officials will be alert.

SHRIMATI TARA SAPRE : They should
travel in disguise.

I would also appeal to the public that they
<hould not burn railway carriages because
that is our money and not the money of
the Railway Minister or others.

SHRI D. R. PARMAR (Patan) : Mr.
Deputy-Speaker, Sir, as the Railway Admi-
nistration has failed to carry out some urgent
works of public utility and importance in
the State of Gujarat, I have placed my cut
motions for the consideration of the House.
The first demand is for laying some link
railway lines. Since very long the people of
Gujarat have been frequently representing
and requesting the Railway Administration
for the construction of these railway link
lines. It is regretted that no proper atten-
tion has been paid to our demands. My
request, therefore, to the Railway Minister
is that he should look into the matter per-
sonally and try to include in the budget
necessary provisions to execute the follow-
ing link lines as early as possible : (i)
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Bhavnagar-Tarapur line. (ii) Jasdan-Rajkot
line, (iii) Nadiad-Dholka line, (iv) a line
either from Patan or Wagdod to Bhiladi and
(v) extending Jhund-Kundla line which is in
progress at present up to Khavada.

For the Bhavnagar-Tarapur line the sur-
vey work was done and the project report
was also prepared. Some lakhs of rupees
have been also spent, but up till now there
is no resull. The project report has been
put on the shelf. 1t is not understood why
no action has been taken on that project.
Nowadays Bhavnagar is developing. The
port of Bhavanagar is also being developed.
The Central Government has proposed some
industrial projects also at Bhavanagar.
Considering the present progress and future
development of Bhavanagar this Bhavanagar-
Tarapur railway line should be considered
and excculed as carly as possible.

Another link line that we have demanded
is the Jasdan-Rajkot line. There is only a
distance of 25 kilometres between Jasdan and
Rajkot. If that distance be linked by rail-
way, there will be a direct route between
Ahmedabad and Rajkot and that will be the
shortest route also.

The third link like is the Nadiad-Dholka
line where also the distance is only about 20
kilometres, If this link railway line be taken
up there will be a direct route to Saurashtra
from Bombay via Nadiad and Dholaka.

Another line is from Patan or Wagdod to
Bhiladi. 1 have raised this question in the
last session and the Railway Minister re-
plied that instead of Patan they have started
the survey work from Wagdod. I want
Wagdod to be connected with Bhiladi which
is only a distance of 20 kilometres. If this
line be joined, there will be a parallel route
from Ahmedabad to Delhi direct through the
western part of Rajasthan, Morcover, it is
essential from the military point of view
also, as this line connects the existing rail-
way line passing through the western part of
Rajasthan. Then 1 want the extension of
the Kundla line, which is in progress at
present, up to Khanada in Kutch as that is
also very important from the military point
of view.

Then I come to the question of non--
availability of wagons. The Railway Minis-
ter has presented a deficit budget for the rail-
ways and one of the main reasons he has
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givenin that they are not getting full load
and, consequently, full revenue from the
goods traffic. He has also stated that the
demand for railway wagons is less than the
supply of wagons. Then how is it that
rallway wagons are not easily available and
there is difficulty in getting railway wagons ?
During the seasonal crops we experience
great difficulty in the matier of wagons. A
few days back a critical position arose in the
northern part of Gujarat and about 300
wagon loads of agricultural produce was ly-
ing at Unjha station awaiting transport.
“So, my hon. friend, Shri Ramachandra Amin
and myself met the Railway Minister and
oxplained our difficultics. Fortunately, the
Railway Minister looked into the matter
very early and passed orders 1o release the
wagons for which I am very thankful to the
Railway Minister. He has ecased the diffi-
<ulty created by the stock remaining un-
loaded in railway wagons for the present.

Then, at the time of sowing potatoes we
#et potato seeds from Simla vig Delhi. At
that time we arc not able to get wagons and
30 many complaints have been lodged with
the railways. In spite of those complaints,
we arc still cxperiencing great hardship in
the mater of allotment of wagons via Delhi
to Gujarat.

The same difficultics we are cxperiencing
at Patadi. During the salt production sca-
son we are not getting wagons for transport
of salt. In this case also, though many
complaints have been made with the rail-
ways, nothing has been donelSo, I request
that sufficient wagons may be allotted to
Guijarat in times of need, specially during the
agricultural seasons.

Now, coming to flag stations, on public
demand we had requested the railways to
open two flag stations, one at Shahibag
crossing between Sabarmati and Ahmed-
abad and the other named Kaiyal between
Dangarva and Ambliyasan stations.

Due to signal trobule or some operational
reasons. trains coming from Kalol and Mch-
sana side stop at Shahibag crossing very
often. On such occasions some hundreds of
passengers get down the train to reach their
places very carly. As the northern part of
Ahmedabad suburbs is thickly populated
with natives of North-Gujarat, to give faci-
lity to the public, one flag station at Shahi-
bag crossing is quite essential,
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But the Railway Minister replied to my
question on this subject on the floor of Lok
Sabha on 2ist July, 1967, that the proposal
could not be accepted for want of adequate
justification. 1In this matter 1 had requested
the Minister to supply me the details requi-
red for justification but nothing is heard
from him for the last five months.

AN HON. MEMBER : As usual.

SHRI D. R. PARMAR : There is also the
same difficulty with Kaiyal flag station.
The distance between Kaiyal and Dangarwa
is nine kilometres. The railway administra-
tion has opened intermediate flag stations
within the distance of six kilometers between
cxisting stations. So we do not understand
why our demand is not accepted when the
distance is about 9 kilometres.

My next point is about a foot overbridge
at Kalol. At Kalol there is a demana for a
foot overbridge since very long as a popule-
tion of more than 8,000 is residing on the
other side of the railway line. The railway
line is between populated parts of the town.
The schools, college and the market are in
the original town. Hence the people and
children have to cross the railway lines which
is very dangerous and there is always likec-
lihood of accidents.

To avoid this difficulty the Kalol Munici-
pality as well as the public requested (he raii-
way administration to construct a foot over-
bridge. The municipality had also deposit-
ed Rs. 1,410 on 22nd October, 1958, for the
preparation of plans and estimates. Over
and above this amount, it has also again
deposited an additional amount of Rs. 1,190
as asked for. Moreover, the municipality
has agreed to contribute the amount of its
share. Yet, nothing is heard and nothing
has been done in this matter so far.

MR. DEPUTY-SPEAKER : The hon.
Member should conclude now.

SHRI D. R. PARMAR : Only one minute
more.

Another point is about the narrow gauge
railway lines. A statement made by the
Chief Minister of Gujarat appeared in the
newspaper that he was given an assurance
by the Railway Minister that without his
consent the narrow gauge railway lines in
Gujarat will not be closed. In this con-
nection, to get further assurance from the
Railway Minister, we had raised a question
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-on 12th March, 1968, in reply to which
the Railway Minister had refused saying that
‘no such assurance was given to the Chief
Minister of Gujarat. Now, the question
is : on whom should we rely 7 whether the

+Chief Minister of Gujarat is correct or the
railway Minister ?

Then, the signal cabin at Kalol at the
northern end of the station yard is construct-
-ed at a faulty location. It comes within the
vision of the incoming trains from Ahmed-
abad. Passengers standing on the platform
-cannot sec the incoming trains entering the
yard from a distance of 14 furlongs. The
matter requires immediate inquiry as to
‘how such faulty location was approved.

MR. DEPUTY-SPEAKER : The hon.
Member should finish now.

SHRI D. R. PARMAR : Another half a

My othker point is about the acceleration
of the train speed between Kalol and Abmed-
.abad. Kalol is an industrial town just near
Abmedabad. There is much rush of pas-
sengers between Ahmedabad and Kalol.
So mcny persons staying at Ahmedabad
.come to Kalol for their business and so many
persons staying at Kalol go to Ahmedabad
‘for their business. But trains take much
time. If the time be lessened, then it will
be more beneficial to the passengers.

With these words, 1 rcquest the hon.
.Minister to consider my points as far as
possible.

MR. DEPUTY SPEAKER : Shri R. D.
Reddy.

it 3o fo wgme : g o & f=-
Fw wa 5 o g fifsd s o
AW AT qF § 9791 99 TAE R WA
A fod

MR. DEPUTY SPEAKER : I have al-
ready said that those who had no oppor-
tunity to speak will be accommodated.
The hon. Members should confine their
remarks to 10 minutes each. Then, we will
get enough time and more hon. Members
will be accommodated.

ft wo Tao wgmw :gw Wi A
faeww erga 7 fear mar ¢

o sfe1T mw g (faatem)
AT TAE | AF YT IF H9H forat
Trew g faar g I=wy frwdew Hife |
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SHRI R. D. REDDY (Kavali) : Mr.
Deputy-Speaker, Sir, the Railway Minister
has explained in the Budget about the work-
ing of the railway during the last year and
the reasons for the fall in revenue and also
the need and necessity of raising additional
revenues during the next year. Having said
that, it was his duty to find out revenues
and he has tried to distribute money on
various sections without, in any way, affect-
ing one section of the people by raising fares
and freights suitably. ] have nothing to
say about those things and I am sure, in the
next year, the Minister will take further steps
to see that the administrative charges are
reduced, that all other sources of reveaue
are enhanced and that he will not be in
a position, in the coming years, to further
enhance these rates.

In my district, there are scveral arcas
which are about 40 to 50 miles away from
any railway station. Similarly, in the
adjoining district of Cuddapah also, there
are scveral villages which are situated at a
distance of about 40 to 50 miles away from
the nearest railway station. These people
are from very backward arcas and they
require this facility. It is upto the bon.
Railway Minister to examine all these cases
and areas and to find if any additional rail-
ways can be placed there.

In my State, under the Nagarjunsagar,
K. C. Canal and Tungabhadra Canal, large
areas of land have been brought under
cultivation and we are producing lakhs of
tonnes of foodgrains. In all these areas,
there are no railway communications at all
to move the stocks of foodgrains to proper
stations in or derto export them to neigh-
bouring districts. It is absolutely necessary
that there should be a railway line which
can take the foodgrains at shorter intervals
and at less cost to the adjoining States of
Mysore and Kerala. In this connection, the
State Government has also recommended
that there should be a railway line from
Nagarjunsagar connecting Kazipet and
Hyderabad as also Ongole and some places
in Cuddapah district. These matters will
have to be carefully examined and, in the
coming years, the foundation should be Jaid
for laying the railway lines.

14 -44 hrs.
[SHR1 S. M. JosHI in the Chair]

Then, in my district, there is also a place
known as Kalkivai Bitragunta which is in
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Kandukur taluk and it is a big village with
a population of nearly 5000 people. For
Over ten years, they have been asking that a
railway station be located there. This
matter is also under the consideration of the
Railway administration and 1 request that
the matter may be examined and, if possi-
ble, a station may be located there.

Similarly, in the adjoining district of
Cuddapah, there are two villages, Valivedu
and Borakarayalkota with a population of
about 5000 each. These villages also have
been asking for a railway [station so that the
villagers may convenicently travel 1o distant
places with the facility provided. This
matter is also being examined. These two
stations are to be located in between Pokola
and Dharmavaram line. In the same dis-
trict, there are villages, namecly, Pakala,
Kodur, Rajampet and Nandalur, which are
situated on cither side of the railway line.
It is absolutely necessary for the villagers
as well as the student community of these
villages to cross the railway line very often in
order to go their places of work and it is
found very inconvenient for them to cross
the lines because frequently trains are com-
ing. Therefore, it has been suggested even
by the Consultative Committee that foot
overbridges should be constructed. This is
a matter which should be taken up by the
Railway authorities: at the earliest oppor-
tunity, the matter has to be examined and
the overbridges should be provided.

These are the important matters to which
1 wanted to draw the attention of this hon.
House.

side No @M (FIEER)
A9 FTHIA 97 AT gU F@ qIA A
# ag ava w7 wTRA § 5 @ faam
I ATHEAT FT GEY AT AfET g€
W o ¢ 589 fraemr war g
fr 60 o amY wfy faq gaTdr Wi
FARCHFAE | T 75 H1C80 Frady
TF gt wE G € g &1 e
qrq-urq @A fawwr w5 g @@
2FUT 10 ATH TIT FY ATHEAT LT §
FaT1 #fez Wt = 9¥ W da A
N Aer sy Jman 3 AT guiaaw
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TH W # grew ag & f ot wwsT aemr
& ag AT TgATE, W T R HET g
ag &1 /AT § A ATART I97T & A8
F@T @ar g ag feafa s favmr
q o & o a = & smaeAT
Iy FTT A E T qIE ARTFRL A b
" gEd AT foEET HT F e v
ATHIGT F7A7 ITEAT § A2 93 ¢ FF afu-
Fiw §9 wifeqt § Faa v F feea
&Y 4 779 F g1 & AT qry a9 fooped
fest g1 & 1 3 feorss feeal Ay et
az ¢ fx wfasiw, I=7 fawmr &
TA-EIESH § T AYAT THo Tle Iwg
o 71 § A3 7wy 1< frmg
Ffam a1 g &, TftrmEaET T &
g |rAT AT E | gfg 9T q4F FL A7
ATOHT AT I Avar, A A e aEe
A & fod AT & a9 @rer
A& feprf Afea 9 39 @ o Al
oot Fgd ATa 74 g fawen
At o8 ot srHEAT &1 /T & IS
fam 2= 0 FIAREWTZA AL g A
fama smer ) i 3% fAg =
q 20 T 70 aF FENEHH T @A
& afur gfzsor & =% 97 @ga
afT€mT &1 3% arasg § {91 gAT
# f s Ao qam fF Fr o giaeT
foma #fre Fom &y st & wify
FRYTA T I AT T TN F TR G
fepr @2 AT IAFT AT F AF=Z |

#agry afafa ¥ wer fod #
w71 & f5 2507 €ww v, Wt 2w
afma frft gt & w0 @ &)
# g€ gow G & fao amalk &
FgT w1EaT g fF q@ w1 e i,
aifeat & IET IF F AT AT AT
a¥ W (head & fAU I=ET ) oy
A Al & fao o wfafads 2
& JaeT qR rf gaaw afi & Afes
amq § a9 9 s oy e ey



1551 D.G. and

W& &Y ¥ ATAZAL AT #, IS (oA oY
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& Hee | HE 12 T ST STHITA HTAT
agar § {6 7a@ & aE aEmwaTE
fag ae 2fF wamasm &1 ot
ATHATEY & 19T 99AT {1 99T 9842
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[=ft 3o wo ]
I AT JA ATHT T@T AT 9T
f& wgt ¥ 1960-61 F 48264 T
Afe® o wTer YA T, 7@ A 62-63
¥ 51563 AfT% 27, 63-647 57502
afew =, 64-65 ¥ 57,502 9fwzq
65-66 W 63072 31T 66-67 H
64305 ¥[g AfgF T WrT grav )
78 & 9% arfe< & fF 98 3000 Z
T % 927 fRT 6000 ZA FT HF 93T
W I F FAR qG 4w =7 A A
afe gt 2

# oF I/ H AT HT I g7
WEET &7 AWM ATHGT FIAT ATEAT
g f& N dwmew 4 S FHed aw
FmFsia 0% &) 3@ W
arw W FT AW F R g & A
2\ 7g T A faw g A 59 # 1 A
% fau 2wt o w1 oy T 90
ant & aF & § T FT AWA Q@
R 1 ofcom v gan ? AewT gam
ST w99 | fagim we &
AT IR 4% fao @ fai o wm
qEAAT IR 48 TFT AT fowmT
af o ag ga e deews 7 fee s
7 da1 e w1 gy wifs 37 7w A
Fr a9 fawng adl 72T w9 FEAr
it AT Ag Fr A |
94 ¢ afA F fau sravas gar v
savg T g0 4qr T =eEi 9
W &7 sgaear g =rfgm 4 dfE
aoft 7F Qi wd e

& g a7 § uF S FEAT ATEAT
g o 9z 7z fx O ©E AT AT
T AfET AT F 0w § | worNIw
A e anfz Tt & 9T F o ww
I & AT F g qg e ¥ o
Tt # fomew e g fe agi g faeht
# 9 %9 Al ¥ fou oo feagi 7 37
2T & ¥t 3w mifedi w1 w7t oy avew
T T Ay W g

MARCH 19, 1968

DS.G. (Rlys.) 1554.

& 3 aTg I A ¥ o dwC I
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ATAT WA 64-65 7 40 TG 17 TATLSS.
BTC & FII7E T AFTH FAT, 65~66
H 60 AT 96 ZATT 506 TIC FT TFAW
gATI 66-67 W 77 W& 15 A
7257 Y gfA gE | T A AW AT
e maafrafus gf & 1w arfa
1 W2l 76 GV -§ IAH W FF 64—65
H 130 HEHY A, 65—66 H41 7L #R
66-67® 2007 | THATEEH T@AG
far o7 A ST A1 W SR A
g AT rfugi & oA o rfaw
wdta oAt grar & i s Gy cfam
§ TH TFT AT HET FH FIE GET4AT
FIZ & | 9T Wi s & g v
gz feger 77 WA ¥ qRivdEw
FT FH F74 F1 FIO00 1 8, JAAHF
gfez w7 99 7 9 Ffaw &1 g
f& waw & a4 adaTEd FW g
#\ afea & 3981 sgar 9@ §
¥ 79 vl 0T I9GT & AST UF
W § wafr gz Wl F@E A
arT ¥ WA TTH 9T T9 §, uAr
aferdt § @ g7 gor & foma v
39 § o samEm g ) Tafag
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T q@ F THEE 5 &9 g
N v FT M W oW @
I}

! g ¥ 0F A9 qgT -
AT N wrmHEF R
943 TfIEza § ¥ 679 Twi¥ew Jaw
TR FRfEt Y saufeafrgd & s
gT &1 o 7 gy o fafod= fea-
vz qATaT § 39 & fAT F s #1 g
3§ W7 WY A S F U FA
FT T 77 At 19 fawm & ofwfred
ar aFAT 2 | Ffew 3 fafad feare-
FeFavAqEm e g e wmd @
fawm & & sy waww 9 fafaea
feurediz & w91 9T § A1T W 99 A
Nz A G AN AR A
AN 39 FT @2 g A § A% qfE
g% fon & a o7 ag agr & f@e
FT TEA AT WG T G Iy §
a0 ag o e FT I JVEAT
# frErh ¥ A A g o @
et arY | |{iw, 9o EEa
wTE, Al FgrEa Sfard ger 3
¢ oF ga & forwma afY s e
aef T AT & | ST A AR
oA # ofefood amr aRy § dw-
€W a7 FETARA L AT AT R TH
fafsa feadde & Trsiae 2, sqwat
T FqrAETT AW S AT Eem arfE
=/ 9T [ AT a8 7T qh |

T UF A AT FF KT A AN
TEA | FgA ¥ Iy 2wew OF § o
97 ATT %1 @A & A0 9F8 FT q=_ @@
&I & {17 & F AT > @ E T
e g AT 8, anf arfe § ag @O
g AT & | F oY & g FE
T 97 T TAN AT AT AT
#fww | @y FfE @ glauri
=T 417 7|y |
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4 fawmr F mE, TrEad, wwfiee
T anfe wiETd § AfeT TR
TE ¥1 97 ¥ 77 JA6ATE (et @ wafs
e #Y e @ a7 Wy e
Tifat & sfaw &1 s o & aifae
s Tt 2% 0F ME F W S FA &
fag 6-7 fema wrF @ dagi s 16-17
fesd i & g @ & o v oy s
* faw s & fa w9t wfzarf qw
Tt g e S & AT oA A
TIAF AT AT F AT A=Y qr
F1E THRATEZ AT AT TN I F1 AT TTHX
FT IH A W9AY WE 9T NG AT
I AT A F FTHN NG IH A
fagm A1 T AT A@ e WAl
A AT W AT A 9 § 5 ouE 9w
maT 2 faar s arfe s #rd
TaETEE a1 A d67 HrE ava g€ & ar
TTE W H AFMEAT & TN ®H ;A
F7HF |

RETE # S4E f1 0% §IF
et & | q@E A WA & T W
T e A & AT W= AR feE
T @A | T AT 72 § N et
AT FIAT AT AEA § A7 foray -
arer aifz Fad HAT F1 g ¥ gie-
FOT § W ATH HT qaA AT @AT
yEwT & wafs It q@ qEEEs
2 & o 3F o W T E
75t T AT grr Tfgw #ar
¥ & grer W fe & aga amAvEw £
T UEET & AT F T EqH AF FTA
g
15 hrs.

st oo o mgmw (fararaq) :
Farafa qEvTE, & AT WHTAT §
fF oot 7 g7 g4 faamr o
qr AT F1 waa< fzar sgifs forem aray
¥ F diw qar 7 g, 74 $ 19 W
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[#ft aro fao @ET=]

fafregt # orer 4 21 @ ¥ q@
iw ¢ d F gwwAr g fE oSt 3w &
FENT IT T IH T3 v faer adaw

¥ a9 & Jfw § 71 WEET A
mq@nﬁ:ﬁﬁ?ﬂ%ﬁﬁz 298 1890
FT F9T AT AT ATAT AW F AW
F1E | I I AT &F & THIA 97 A7
w1 T IwW T fawmr @ oA
forar & Y @z o7 wETE A AW AT
afg ag = * T@ a_AE AT AEEA
ENAFTFG FT0E A FTH A 7 fawmw
# HSi #T FEAAT T F [T F
|TY g WA g {0 0 Ay aw
¥ Az Y 39 WA B § a1 g
T aATg #Y FEUI § I A1 o -
F1< fa ST @Y 1y & gt F Trated
T ae ) S R e &
w1, wm fog & & @ g,
e ¥ F o€ It €, v e & o
1Y FT WrE 9 YT FA F AfaF<
F wfge 1 afx so # W w7 o=
fafredwm S=mAT & oY oy #1 TaT FT0
T | I JT I AL F FE A
fir &8 % & fir st v o T o
A & efafredwa ot ww
T ¥ TETHATE WA & w7, A
afafrgem 7@ S7 aFar)

T ¥ 919 Q1T A9 FI 5F 390 I
F A T IO AT JHT q7H
AT &1 GO @Y FT T AT BT
€fog & s & ST F &g Fogew
g 5 ¥ AT & g oamw oA
Zwfrrs 1€ o Tifgn ak Evfee
e @ T & & 9w FenTEme
Fiforg 1 ag FH Ao o § o gwTe
WY g & WTE AT FH T Q@ §, IR
W IE AW ATE AL | Af
A AW AMEAR A Afaw
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Tefafredom #1 zred -3 #r & faw
A7 37 Y 7oga 7 F fov ag w3
FIW AT FY TSET AT GEAT)
Ixfads AEFTAN F a2 AW AT
e ey 99 ArE #1 & 7 Sfawa
T wr F, afer IvfaEw AR Fr
wET

7 31q F A7 7 fAEgA F =
% for ey 1 ot sefer e v 4nfm
Tz A2 g nfaw fa Yoy 9 7 oS
e forg faa, =@ i T fargn mar e
area X faw w1 ag e F=w qrAr
FEIE | F A | A% (AT FOAT ATRAT
g, # 18 v feoquit 1 e & A8 78
= §, % s w1 zw Fa wfuwr
ZrT =fgw & &t s & s FAaw
& 9 & Ifeaq g &, I BT AT 67
¥ 39 & g W Ao Ho UHo
#R wrde To UWo HTFHEH * AT
@ aF wifs a9 F agh ¥ N
Y 759 qHA & | AT 9 N F Ardo
r[a @amﬁﬁmmm
A a9 FY gUAr agfa g 97 #1 amw #
AT TN

R 9T 7 T Y F FTH F A1C
¥ ¥g1| F A § T & Frdga v
fF 1967 3% 1968 # 1T ¥ fvaam
o faar @ 5@ # o few W
=w AT forerr R fee-fee &
foreirere 7€} grar 1 Ao 7E gr @
fo 58 & meae gt &1 o s
T @Y &, I gAT AT &, A I
¥ #g g grerdr fomifafefeet 2
FCE F A O I § 1 s 0w
e fafae, oF agwe ffom g S
%1 o7 e e o A F s &
a1 WA s § @ i e
g & qIX & #r§ ot T foredmrdy
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A Ffacaae i 2 fagae &
frgz wfezdwm far § 96t a@ ¥ 32
AT B AT 1 AT FARX FAGA
gifedeiza & a1 go¢ Fmue afRad
2 37 T AT TFEA-AT FAfAQ 1 THT
& wfT @ o 37 ST A AR RS
21 afg a9 dar S A1 276 agl <
I q W Hg Sefagnm

A AT H 43 F90H, AFE
FTH AT ®FE FATE |7 o1 AT gy
2, FHA @G 7T TH AGL, &7 TD
WR WA | T A § Fe=m F 9
21 AR Q- =47 79, TT FT 397
TETAE AZ & | WA AT 17 & Fr qef
T g AT AT A1 AL A ®
AT e § = W I avE 7 39 A faw
{1 3, 73 AY 331 79T 2 fF B T
F qrdr &1 7 A avEr faege A &Y
1o IO R i g A C O 1
37 A7 & fau & gg @&y & 5 oY
e X &, W Ao To THo F FhT
g7 & @t fs gardy WA w1 vAam
FWE, IT &1 A0 QU AfaFC & FT
0 FTE N

A9 F7 T F ot egEa g, A0
FATHT TAT @I, ITHA T=41 31 9ET
& fau s frag @y &, |67 o
mifrariEs Fafewmi N lF
A A &, T2 AT foger o vafaai
@Y &, g AT FTH TG I
HEHT AT A1fzw | 39 1 fa=me @i
fFm v f ag Srae fedl eise
FT T FHAT AT TEY | FMT A=A ARG
908 a1 A ST A FE 3 F fw Fag )
faarr &Y 3T Tfaw fr fam a=tee
1 iF & fog 1€ sredt fraw @
o W R WA T Iw wwE
1 mifge & o1 7 afz mfgg § @
AMF IR RGN A ITF
geagee ¥ AT A avyw Y ¥
M 18 LSS(CP)68—9
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o 7 ¥ a8 ) SfE aft 7 wfgR
T & A 39 & fag agt s T AR
wfew | @t qx T arafedi HY AT 7T
T mrmarFa g
7z i a9y et W ¥ famraqe
fefere 7 g€ &, waft g 3 & frg
WFNTI'(E'I

& 919 & Fgen ear g v O K
TH AT F qTHA T § IF I AT
T FL #1T ag 99 gl § sunEr
afgsred | o8 Afur ¥ fag afe
o T Gy FT IcATETA S IT
Y 20T TG F AAE I F W@ AR |
a9 a1 a2 & T ox 9 dEr FT
A 21 99 9w 2@ § e e
Feh T IO IRFAE N

TA wedi & &g & T T
f ot gamE &% fRg & 99 ¢ a9 A
T FT FIHL |

SHR! DEIVEEKAN (Kallakurichi) :
spoke a few words in Tamil.

Sir, the poet Thiruvalluvar in his remar-
kable book Thirukural says :

“Insol Initheneral Kanban Evanokolo
Vansol Vazhanguvathu.”

1 shall give the meaning in English :

“When one realised that sweet words do
more benefit, one would not use harsh
words.”

Hence, I shall try to use sweet words and
try to derive some benefit from the good-
hearted hon. Minister, Shri Poonacha.

The Railways might have some notable
performances to their credit through
these years. But I find that the Develop-
ment Fund of the Railways is consistently
dwindling. The withdrawal from the Fuad
during the last ycar was npearly Rs. 37
crores, leaving just Rs. 3 crores as balance.
As a layman not well-versed with concoc-
tions and statistical manipulations, T think
thig prescats a dismal picture.
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[Shri Deiveckan)

. The Railway administration is aware
that there is a justifiable demand for the con-
struction of a new railway line from Chingle-
put to Chinna Selam. The Government
of Madras had recommended the construc-
tion of this line during the Fourth Five Year
Plan period assigning high priority to it.
Even as early as in 1964, Shri O.V. Alagesan,
who was a Minister then, told us that
there was already a proposal to lay the
railway line.

I have to point out that the Railway Minis-
ter has said in reply to Unstarred Question
No. 2893 that no preference to 6 new lines
were indicated by Government of Madras
while a reply to unstarred question No. 270
of the Madras Assembly stated that 6 new
lines were recommended for high priority.
Sir, this reply of the State Government was
given in 1957. Hence the reply given by
the Union Railway Minister is obviously
incorrect. While 1 do not want to harp
upon this derailment of truth by the Union
Railway Minister, 1 would request him to
consider the demand for this line which is
pending for nearly two decades or morc.
This line is one of the 6 lines shown as
priority. The traffic survey of the line
has been completed. The pre-conditions
for laying a new railway line are satisfied in
every respect. Hence I would request the
Railway Minister to move fast unlike his
railways which are deplorably slow, for the
construction of this line. In this connection
I may point out that during the first 3 plans
only two new lines have been constructed
in Tamilnad. Ifound that Madhya Pradesh,
Bihar and Gujarat got 8 lines each, Orissa
and Rajasthan 4 new lines each, Maharash-
tra, Bengal and Assam got 4 new lines
cach. 1 would ask the Railway Minister
whether this is not a blatant discrimination
against the South.

If the Chingleput Chinna Selam Rail
cannot be constructed all in one stretch,
initially Chinnaselam and Thiruvanna-
malai may be linked. This partial link also
justifies the requirements laid down by
the Railways for the construction of new
lines.

Another proposal on which I would like
to lay stress is that Madras Egmore Station
and Madras Central Station should be con-
nected by a line, Both the Railway Sta-
tions are situated at places where further]
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expansion is not possible. Hence I would
like the Ministry to consider whether
a ncw terminus may not be opened some-
where near Island Grounds of Madras or
any other place and the Egmore and Central
stations merged into one. This would
mean a direct link between Delhi and
Kanyakumari, if thc proposed line to
Kanyakumari is laid.

The Villupuram-Thambaram linc bas
been clectrified but the trains cannot be
speeded up unless there is double track.
When more trains are introduced on single
line it mean more crossings and consequent-
ly more delay in the movement of trains.
Hence the doubling of the line between Vil-
lupuram and Thambaram should te given
high priority.

The need for a passenger shed at Tiru-
koilur Station is urgent. I hope the Minis-
ter will look into it.  An outagency for Va-
dakanandal in Kallakurichi Taluk may also
beestablished. A direct Bogiein sometrains
from Madras Egmore to Tiruvanna-malais
should be introduced in view of having
traffic to that town.

More third class ccmpariments should
be introduced in all trains starting frem
Madras Egmore.

The Janatha Express to Madras should
be dieselised to increase its speed. This
Government which is supposcd 1o think
in terms of socialism, should see that such
trains as Janatha trains which carry more
third class compartments arc speeded up.
Incidentally 1 may mention that during the
summer vacation there is heavy rush for the
trains going South. Reservations are made
by passengers after standing in the gqueue
for 1510 20 hours. I begto submit that
no person can stand for 15 to 20 hours in
queue. 1 should say that they stand, sit, lie,
sleep and eat in the queue. It will be worth-
while to find out how many valuable man
hours are lost by this waiting. So to relieve
the hardship, additional trains should be
introduced not just three or four for the
entire season but at lcast at the rate of one
additional train a day.

Catering in railways is anything but good.
The rates are exhorbitant and the gquality,
in indirect proportion, is bad. The only
grievance I have of having become a Mom-
ber of Parliament is that 1 have no other go
but to take two or three meals in the trains
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during my journey from or to Delhi. After
every travel my stomach gets upset, thanks
to the railway meals, and to my beloved
Minister. The dining car uses only milk
powder. 1 think with a little planning fresh
milk can be arranged to be supplied to the
dining car at selected stations on the way.

I learn that there is some zonal system
about the movement of ordinary common
salt. Among the few things that are
sufficiently produced in this country salt
is one. The railways put impediment
in the movement of salt by such res-
trictions. Let there be free movement of
salt. Let the Panjabi meal be made from the
salt of Tuticorin.

The Ministry in one of its hand-outs,
says that passenger fare per kilometre
obtaining in other countries is very much
higher than that obtaining in India. To
say the least, such a justification is simply
absurd. What is the standard of living of
those countries ? What is the per capita
income in those countries ? Why not the
Railway Minister also publish this informa-
tion while they make tall claims of low fare.
Let me say to our Railway Minister, please
let us have better jokes.

While our Railway Minister is averse to
any proposal involving a financial outlay,
he seems to be equally averse to such small
proposals like changing the name of a station
1 do not want to talk in a language of threat,
but I would sincerely inform the Railway
Minister that if the name of Dalmiapuram
is not changed as Kallakudi he will give rise
to discontentment among the people.

With thesc words I conclude my speech.
Vanakkam.

To WERE WAW (WERIST)
AT AEved, F wTgan a1 4g ar e
W oAAaEg & Ofy @ Aify &
fawa & g5 faee & #g fomg W=
W T gL W awe & QO
e AE A T | ot o qww gaeT
a9y ¢ ATH WE & fauw F S
Ty F A & 7l wgET w1 oo
feamar g qufy @ % fawrw
¢ fe oy ¥ WA FT w0 ww @r
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2 39 § nelt wedrey 70 wfuw s g
o ot & g7 & sy F&T fF gt A
FTE-TLY T FT AT A W AT IR
s # IEY wE Afus AmavEsa
W T F & fF 92 S-SR at #t
AT o eqr § | TH THIC T qATAT AT
AT egr 3 A 1Y oy Fraerwan 7 AfF
2Rt A are &) arg afaw T faegw
oY 7T g Fr Y TR AOH ALY
gAY |

ZH 7T F fqew 9T arer & A
vE e wAE F wgt FE N R 7O
FgA &1 46T faem § T ¥ OR-
S |l ¥ A s F{ femrar @
g1 fog W 3@ & v 97 eRteet
Frat 9T oY s @Y femn m g AR
AT #Y FHAE Sui A7 Gy AT gE &

qgeAT AT A F qE FEAT IEAT §
for ara fororar a9 § &' Eg Og I
1 gt oY & i feoar g g
afe 3% arg-mg AW A glead
Wt aE | A feadt & AT wET @ W
Tuw FHEY § AT W G4 | 9 AW
Fraga v s & fesal §
QT FT sgareqr, Vo #T sqaeqT Fa%
& Afew god FaT ArE e A
T™T & F ATTRT WHT 18 FEY AT
AT FATAT § | F HTAEAIC J, wier &
T ATHT AT 186 STSF ATET  IaH 3T
TeT 97 | 7w WY feed 7 57 e & Qe
AE 4t | 9 A AFAE fETAF AT
3T femal § T 7 &Y oY forer T
H ATEHT AR & qFAT § | TH FTO0
& o &£ gFTC A geEAd g vt
£ a1 9% AL § fowraw svwd
Afea A & sfawifal & 17 97
a% A€ Tt ¢ | 4% agT &Y v Y
T ¢ aur e aa
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[ ®10 7R wow )

TG & { FAC AG I AR A
W ATHT AT Ay W A v,
T®T 39 § art frear @, qgm @
R R ot fe=sd & amar @
a7 $o WA § W7 feadt & e
mE i fFmwdw 3w § fawea
fadt g | 97 fasmgal &1 g s
FX AR /W f 97 Tx ¥ wEaTE
F g g faag zad fs 3 o oF
faedr frm w1 am art @ f6 aga
ax g f§ s avew gl Wi
$B Tl foar ST & 1 90 aFdrs
Y F1E AT A & HCqF ATE wAQ
o 70 & S S A qEeArs v T2
BT MG A AW AT T47A% 7T Tl
ERit 99 39 9Tk W9 F §T 4 eq1A
fear srqm, 9w g #1 I FA FT
gawm frgr qmoar | 3gT R F=,
aga saer femm A sw1 AdeT 32
e & 5 T@as 20 9T ARAEIR
WA 9T qF Hfaw a1 a9 FT @ femn g
& e & F @ g I FF
g FN9 97 FOFT & | TS B S WA
# foreaardt foq 1 gy ifag 1 o
T FW F faqg & 19 § AN
' Wi w1 gmar wrfgg . fea
AFA FT 40 § TS 7AF FHET 7
Wgl I A 47, Hlo Hlo THo 4T,
#ro @Yo Fro o g1, ITH! 4T FT f
et awa grer g9a fAeTe F eqqaT
& fore =% s &40, A fame 7 3
AT GHA § A1 I AR & {6 WG @
¥ e v e ) fean o @0 F
I F( TG T AT AA Fr 6 anfeAt Ay
Bl T e AW g |

e IR R AR A AT 1 29
JTT ®1 WA A, ot s
AT, FIX F FHATCI FARQ T @
® | § Wt ¥ AT 91 e A
aia g f& ox grd wTC wWiET
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T &, a1 ag ¥aF A av
T 41 A7 o aWIE Agar w7 war
TR g s mir ey
AR 5 FTA @ E 1§ A
wdll, ot g, ¥ wgm fE oag i
AT Agar & 98 & F91 ag a7 W@
g ar

W9 g 4G Aq 99 § Jfaw@Er
# Fga &, oY ag ware 39 § fr e2fefer
F F[ER A AT AW T OEET
g1 @R wif uE fegem & #¢
A g e fear § 9yt WT qd §,
& TEET TR FE | I qAHqT
O BT AT 9T g ZAT g
sawT g | aw feafs 3z 5 an
et wgRy &1 #1 faedr faed g
Ig 39 fozdt #1 oo st & o A
WEARIN AR INE, STFIga
am AW FTAAE | F g Agar g
f ar &t 39y weareg w1 & w1 famn
T 4T TT 418 FY A 77 fqar 904,
aife falt *Y a1 @t fodardr 81
1o 9% ywras 7 fyq avg &1 g9q9r
&, 99 # 91 F19 3% a<E § AL g g9aAT
21 uF TE B 92 gf 2, Afew v
T g g1
SHRI SONAVANE (Pandharpur) : He
says either the Railway Ministry should be

abolished or the Railway Board should be
abolished. What is his prefercnce.

wwafa "@Aw ;. AWAE 936
FTE qriE ATH ATET AL IOT W@ & |
g &5 A |

WMo WEWRA WA : HA 7 frwraw
FAIRFEART I FAT TG |
& aen g fe Qdr fefr aff <
wifge fF @9 wa@T ® 0F gEe 9
@ v T9 FX gW W
Hamw W g0 aw & fewmea
AR |
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AR ATy W F
FHIfEl ¥ T5E gr-gAy o
srwar g\ aefeordt ¥ cwang A
oA g, 9T 070 To 1WA HTFTAATETR |
o WX FHEY g ¥ qr e
a1 7@ TI FT 9T AW §, 79 F gL
TR A | T K IT Y 99 Ffearsai
FY qO0y A A A TE A& A=
o & fom 3w A uw diffa
foree aadt &, fFr i i F e o
ToE & AT ¢ 1 gEY Feemr SR ST
ATz #TE | T9Y TUTEA 7 T6 TR
N AweEt &1 oF AW & faer
ZAT R wWE A Al amar fF ogAne
HG-ATE At H I HY T FT T

A7 F AT 3G F AT H 9 A=A
# fomy 1 & amwan § FF o ag @
45 T F A FIFA FT WG, 1 AR
19 §5 77 I9 9 faure H, MA@ T
A T O fF I F qHad A FA
Ft forg &7 § 39 ¥ G @0 g, AT
" 9z 39 & faw & 1 Afew gw fow freft
9 & 91 # {4, 39 77 0F foer-femar
FATT FYATAT T 1 I AACH FAAT,
HYo Hro m@o AT TH iAW ATfRaT ¥ faeft
a%g ¥ uF TeAr F7 A g 7wl ¥
) OF T IA TS, A 39 GEA A
FHAA * fag 7 915 == &Y O,
AN AFET I

@ az F23 g0 wwam T g v &
nE A w1y T @y, e Fan
qEA T 77 0F oF o faar g, g8
1w 3o 2 fF fogdt 35 & oF wfu-
w8 7 Ez TG ¥ S A 0%
Tz frEn AT @ d ay =
e wt faan, Jfew oa afawfar
F 97 Y@ 31 T e gmd W o
A | AT AT, AT B F ¥ A A
frewr far mar ) o qEfed w
g fwand Sy w7 9T Iw sy Ady
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fear sraT & A I9A F ST F A
FHAAT BT G AL @7 F1AT ¢, A
T AW Y AT $y 9@ gHdr @ 7
# 9y sfawifal &1 oW wf
AT 59 a9 #1917 faemaw & fr e
qAEATE § gaTdl FHAT @A § )
My & g 427 et & 1 smaes-
T HT T 37 AT & | ATARAICH
AT 39 faw @ 2, ;s a5
e W faeer § A agh 9% @A-
A AT #Y seT A A oE
SeqaT™ & fear 9, Afe s A
fF w1 aF@ g TF FATOETE dWL
fearfer T § A @O 9w
Ty W g F o< feanfrr e ow
FTe g1 A wreE fReeT 9%
FET FrEATe g1 AR qg AWAl A
fF zdt & T I SO, TH A SUTET
o T AT g A g7
Frft g dfRmesm s o
Rt § AT gfer & fa=r 7%

A% FyaTaT ag ot fraw § 6 emre
s & fadt sl # el
Hrardy 7771 wfefrde 7 & oo amT )Y,
A1 39 &1 g feameT o foqa
HETATE | AT G297, Arehg faertdieT
o7 feqm sueTe @ 39 w1 Afzfede
T fadT | 3T 5 B A Y e
T2 fgar sndwm, @ w19 A8 o

ZAIX G | AAAT 0F 297
1963 § q27 a7 A% FEF 7 ol am
T | zw faey famdy a5 o E fe 9w
w2orA q¢ oY fawrft s & oo =@y
qT AT ¥ AW a1F §, IIT WrE g
AN AT AN e B F
TrAE AT §, A afraw gt o -
orefY 7Y o o€ @ ) e A g A v
wems & 1 w71 @ 5 ogresw
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9 WTT GEAT TAT T T &, AT W q@
T ¢ I R fowe F qW AW
T WY F1E 9@ T &) T aTH W
IAT ATT ST & Tt & a1 v Sferg |
AT I JQIC, § SYTRT A AGT FgAT
SATEAT AT F FEAAT § AT AT Fapr-
9 A TTF FATXT A T qt agd &t
7% T faea forest sy fedraa &+
TFA § | AT T F FAST T qw=0
%9 € | 91 A 91 ¢, AR $5 %%
&8 & wifge fe - et
querew &, Tt ¥gr fog § I A=
fear AT | g T w9 A0 FrfET )

A EAfaRi A aH AT S
fifsw | ga foeg ol & &
ITHT qHTARE g1 faar omar | Feere
WG F Y F TF A AT &) IR
0T F1E & g o o ¥ a1 2y I
FATATC FTH FE a1 ITRT TCHTATE &7
fear srar 8 | zafaw I9wr 3-4 ®WEW
& w9 @ i g, fee ger faan
arar g aifF g afaw A FEEET
AIwRI

st ®o WYo &AW : UF fa &% Fk
fecaradd

st o o farardt : adt T Ev |
ar g g diar & e fox sw a=
AN HT WA | G ATYHY FARATEEY
2 i sy 77 fodi #Y avx 7Y ®¢ %
R AN X A T £ ) A
& 3% aTy aYaT gIaT § | T aw i
¥ fecfectaws agar &1 g1 Foxi
& I A% Ffaw AX§S F< fan
i Sai-%gl AT AT WA § | AT
aga o Tt 7T fasiefy | o0 Ao o
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T oo THo & T W wTEY, AR
i 9 & sgrer Wi v A s
Treff wRw W T W, wite ¥
foelt gfirgm & Sefidwe € faelt & Ty
gn..

St ®o Wlo ¥ :H 18 WW T®
qT TG FT FW F@ @, A WG
Rt e A E )

s glo ATo i W
FF F1 9g 9 IV § Wi T w1 g
TR F g | A T f gfsar snfew,
AT F 1100 ATEH § HX & W W@l
g1 FE A aw Twifafafedy @
araa g fr g ge s R arany
=7 anfwdw & o< 3@ | § 38 48
Fgar & oy At # e s ffaw
afes St AT qgT g A 2 gAw A
e o @ 78 g1 & e o
T fofY sy Y qrEan @ o ey
HTeATES FTAT & A W W AAT |
™ SFR & w0 N AR @ A
qHAT & | X 9 99 T Y A9 T2
T Afog a1 fex o & A @
TG | FUA FrwE, &6 A1 wT
TGS, T aga ard frenm g
AT 1

Fer-wY QqT S g & ar f Qe
9 7 ¢ fw o fedae Tt 7 s
ar e a5 F &, R e FeeAr A
foee & fod Tt 7€ &Y i T
#7 famr @) &% & smow agh WY
grar & fF o 7 9 e ar g
at org faar | ov S F Fe 9 e
sz fF WY F FIEET T TR
#fgdr frggm Y ot & 1 F a
srRar s #1E Swe< TowTd AT §
a7 741 Wi A9 a9 TG AT 76 N
F1 A1 A9 W G54 § 5 9 FOEAE N
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[ gTre aTe faardl]
foadl STewwe Fafadt §, 99 Safeer
aF A FW F@ & A AE
foar sewe &1 wr @, e
e &1 @ @ o fear =i @Y @
2| faar 7 g awi w39 g R
T TE T | o A9 F@ fF
#fadt 2, faan Sreaww & @ & afr
IoFT AR Fen fF feaar s aTr
¥FY 1 afT a9 T 97 TET I |
i d1 § quwar § ITowr W12 F awe
W FTA A AR A& AT A
&1 farvara o sy g o | s v
qAATT R AT FLATE |

RN WA | (IEAEw) o,
Y a9 GG § /A g & e o
T A F v 7 g A O gz
d | ag a1 # oW yaw 99-
affg ArerT 7 18 ey 7d, el 99-
affy T 7 ot Fr qrer A€ FT
Tty Ao 7 oft gF 7 FrE aver
TN 1 1966-67 F " T 81 fHT
1967-68 3T fFT 1968-69 & W
YT T | AT I I g war ?
T 1956 T AFES § OfEF TS
R TAT | E 583 FUT W AT A F
1967 § 1141 FUT T F 4T
T 37 HAC 9L AT, G HAT AT
& giiew Ha< ue @ ! I W A
g2 | | F@ar § fF 37 faX i wA
1.28 o 4T AE AFFT 1. 80 To Tl
firm 7 &

16.00 hrs.

TE # wTeT w41 g g g ¥ quw
Fad war g1 9 ¥ 9y AW A
gt & a0 qgw WA § & arer A
grar a1 WAw § gw faer w3
TIAEINZ 3470 FO¥T T FT )
foraT TAdeede qfer R F & &%
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forer 7 Tk ¥ TEwET AR @ -
fere Terdror 1 wTeT g awets AT &)
AT F A 9T g areAr qwar g
IEA g e fge | &% v
gt W= & 97 F7 vy RO
73 ¢ 5 3w & fiftew g fafanr
9T FIE FgF AL 21 TEAT G
AT § 29 FAT T F fafawrr gam,
T iy AT § 110 F0T W
F1 fafra gom s dedy # fafmai
BT 228 FUT TG FTATHT 1966—67
% fafmm gam 275 F0% =@ W)
1966-67 ¥ & AW H T AT
T Al #Een A g fae
dfres gade fmar o @1 9EE -
fam =T, S Afas 3w A saw
qaTfaw w1 A A @ gafen W
HAHETEATE | THET A g7 Wfgy
# feniz w7 g fr & s SRS
Z1 91 fiF 5@ aTa 1 24 e A 7 aE
HIET T AT ¢ ) IEET s, fy
g |

g aw@ & 7 wem W g 5
AT § 91 FT UF A A § T ag
FTeor 78 & T g 9 S At faedwr
TFT T W @ 2 A aifearde ¥
zd v § UF 9 v a7 f6 smaa-
g fefioa # ag 9 o faaar fomn
AT & ? T9 #1347 3T g LA Aelv
wireg F waemar 41 i 6 W A
72 I T4 T TR ¥ fagr m@n
TE 6 WA T IR FAATAT AT AT 1T
qww qaa ¢ for o a4 ag fea g ?
FEX UF ATEANIA (69T § a8 A 1
Fae T A @ @ g W ¥ fAg
ww w §9w & fag feear v &
a¥ar g ?

Fq { T-AT A9 T F AEQA
ot FTAT AOEAT | FTAAI F A §
sré faar mav & fe 1000 ¥R 3 AN
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ARG FU | AT WIRT &
v o g1 Sfe woft wgem & Sewr
s ) faay afe 43 a9 g ¥ 1@
g7 fasreh f g § e s famm o
5 1000 sr=fivdt # 737 e ST F &
amr | & TR g fr wefy mdEm aE a1
IR H TATE |

# gz A e g g R swee-
2w 7 fwed aE AR dwA
T ¥ 31 W faw €1 9g Nl WY
framariss @ i g s e g
T 97 g FFaT & Y e & WK
Tq 9T 21 I g e | I
&1 farar A1 a9 @ Nfed | 77 <
ez Afwd 1 &% ®1 we Nfed

FE OF I ATA § | FAE W
ATET IAS1 &7 fEemt 7 qwe &&fr g 0}
FraT a7 2 % 3T U< AT Y A IAE
TFT F1Y & FiR TgT 9T w1 AT
farsr AT 2 T EwwT A O A
FATAT TEATE | OF, TF &N 6 A A
g1 a9 o wiedEed § AR
TR mRAm IR IR &
faw 1, 2 92 ZAATT FAT TATE |

& oz o #g wEw § f6 & 3w
gﬂﬁmwo‘ﬁoiﬂﬁﬂ'ﬁ'iﬁﬁ%
a7 ¥ AT foeoq & oG9 E awa |
TF THo G0 g § A0 & T[H R AT
7€l a7 A1 % &% § TGl Fg g, AR
a e o & # Tw &% e gfa-
a9 & A A1 & A § Faeron 7 A
AT AFAT | Ag 5T WA & A W
g &1 AT=HY a7t T A A0 FHATE |
7 faaom A fggem & fah oF &
ot fram= & fe o o Ak ot e
FT AT AT T TAT § | TR T
qw a1 & 8, TG T 4 91 T
oot & o« a1 g% &, AT Freom
# wré st A @ s § 1 wefag
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TN IT AT HATT T FATAK ZAT )
& F agr 9% oF vz gk, ava gl
ft, §o smafwai & oot g ft, ¥©
srafeal ®1 79 g€ oy | e dA ¥
fau g & o 7% & Tafaw & wgAr
g g f T oefafrgwe o a
&Y 9T OF TAETEQ a5t & o faw
9% 3w ¥ A0 fF I9aw § Srev A
far g? A ow ¢ v e WA
AHEAA 7 07 rget § I fr e
dvT W aTE HF U § WK Ay §
afewrs dwex frr o wife s &
1T & a sred dweT At vl aeEt
& amit | fegem fomd fao wgr
e & i 7t ¢ frwte oA wed
2| TEET IAA AEAT dwET R
TEaT § W% Ay ArEdAT dWT AT T
ATEAT | AT SWTHA qfeaw fweT #Y
aTTH qF, 7 Wt R fewr 7 o S

% ¥ g A g ma ¢ wefa
# X ST ALY AT ATEAT | g
& Fg FT T 9 FTHIE @ g

SHRI G. S. REDDI (Miryalguda) : Mr.
Chairman, 1 had no occasion to speak in
the gencral debate on the Railway Budget.
Now I will take this apportunity to speak
about the need for a railway linc in Nalgon-
da district which is my constituency.
Excepting for a few miles, there is no railway
line throughout the whole of Nalgonda
district. As you know, thc Nalgonda
district was once a communist-affected dis-
trict, and it is for the first time that the Con-
gress Party has won in a great majority there,
Therefore, the people expect that some thing
should be done to that district. | plead that
something should be done in the matter of
laying a railway line.

I say this not only for this reason. The
Nagarjunasagar project is in my constitu-
ency. The produce from this project is able
to feed many of the States, with the latest
improvement in the ayacut producing paddy.
In this way, most of the produce of the aya-
cut under the Nagarjunasagar project has
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[Shri G. 5. Reddi]
to be exported from the district 1o other
parts of the country, specially Kerala,
Mabarashtra, Bihar and others. All these
States are getting rice exported from Nagar-
junasagar. Therefore, the importance of
a railway line in this district and in my con-
stituency cannot be overstressed, Hence T
plead with the Railway Minister to do this
as carly as possible.

There is a railway line from Guntur to
Macherla. From Macherla to Kazipet
vig Nagarjunasagar and Nalgonda will bring
any quantily of the produce under the Na-
garjunasagar project to other parts of the
country. The railway line between Mach-
erla and Kazipet passes through my district
and constitucncy. By laying a railway
line as 1 have suggested, not only will be pro-
viding railway communication in a place
where there is no such communication now,
but it will also help in cxporting casily all
the produce from the district and from Na-
garjunasagar to other parts of the country
where it is greatly needed.

With this object, 1 have also addressed
the Railway Ministry in this matter. The
Railway Minister is favourable to laying
this railway line - - -

SHRI RANGA (Srikakulam) : Is he
favourable or is it still in correspondence ?

SHRI G. S. REDDI : ---excepting the
fact that the bridge over the Krishna which
has to be put up costs very much. He says
it will cost Rs. 20-30 lakhs, Even an
expenditure of Rs. 20 to Rs. 30 lakhs is
nothing compared to the huge pro-
duce that will be exported to other parts of
India, compared to the profit that will
accrue to the other parts of India as well as
Andhra Pradesh.

SHRI RANGA : Let him cxtend it from
Macherla to Nagarjunasagar.

SHRI G. 5. REDDI : Thereis alrcady a
line. That is a goods line. The Railway
Ministry can, to begin with, start passenger
traffic between Macherla and Nagarjuna-
sagar. The Ministry says that the railway
line bas been put up by the Andhra
Government. It can be acquired by the
Railway Ministry and open to passenger
trafic. There are a number of buses plying
‘between Macherla and Nagarjunasagar,
making huge profits. So, it is nat that there
“is' no traffic. Actually, the traffic is heavy,
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and it can be tapped by the railway if the
Railway line that is already there is opened
to passenger traffic.

The railway line can be started from Kaz~
pet, and by the time it reaches Nagarjuna-
sagar, the railways will be in a position to
take up the bridge over the Krishna river.
The Andhra Pradesh Government is very
anxious, and therefore, this is the solution.
The railway can be extended up to Krishna
river from Kazipet to begin with, and for
the present a boat or steamer can ply
across the river till the Dbridge is
constructed,

There is another line, Ongole 10 Kazipet.
Ongole to Macherla can be easily connected,
thereby lessening the distance between
Madras and Hyderabad. This will be of the
greatest advantage to the Railway Minis-
try and this Government, if they have this
line between Ongole and Kazipet. Therc-
fore, J proposc that the Railway Ministry
take up this line betwecn Ongole and Kazi-
pet, or even Macherla to Kazipet to begin
with, and the linc can be started from the
Kazipet end.

Therc is also great traffic between Man-
mad and Secunderabad. This is a metrc
gauge line, There is the Ajanta Express
going on this line. There is an archaeolo-
gical centre and tourist centre, and this tou-
rist traffic can be tapped by means of laying
a broad gauge line between Hyderabad and
Manmad.

With these words, 1 support the Demands
of the Ministry.

SHRI DINKAR DESAl (Kanara)
I am very sorry to say that 1 am not in
a position to congratulate the Railway
Minister on the Supplementary demands.

Last year, when the railway budget was
presented by the Minister, he ended with a
small deficit of Rs. 2 crores for the current,
year, and now he has come forward with
the suggestion that we should vote an addi-
tional Rs, 21 crores. That means, a small
deficit of Rs. 2 crores has increased to
Rs. 23 crores. I would like to know what
kind of budgeting this is.

1 would have certainly understood if the
deficit of Rs. 2 croms had gone up to Rs, 4
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crores or Rs. 5 crores, but it has become
nearly Rs. 23 crores. So, I would like to
know how this can be called a budget at all.
This is absolutely wrong. This is happening
because the Ministry is not applying its
mind properly to the preparation of the bud-
get.  This is a fundamental question. When
you go on spending without the approval of
Parliament, and at the end of the year
you come and say. “We have already
spent Rs. 25 crores more™ or in the case of
the general budget “Rs. 300 crores more”,
and so “Please vote for this also™, is this
democracy ? It is absolutely undemocra-
tic to do so. You ignore the Parliament,
you do whatever you like without approval
of Parliament, and then, at the end of the
year you come and say, “We have already
spent this much and vote for more."”
You are putting us in a very embarrassing
situation. And thus, the preparation of
the budget has become practically a farce
in this country, and it is a fraud on Parlia-
ment ; your budget has nothing to do with
the realitics in the country.

16 -15 Hrs.
[MR. SPEAKER In the Chair]

1 know that the Minister has given two
main reasons for this increased deficit.
The first reason that he has given is econo-
mic recession. Everybody knew about the
recession. Why did you not take that into
consideration 7 I would like to know that.
How much have you lost in goods traffic.
You have said thatitis Rs. 17 crores. In
your last budget you had said that the
goods traffic would increase in spite of
the fact that you knew that there would be
a recession. This shows that you only
depend on the Railway Board, and there
was som® criticism of the Railway
Board. They also do not apply their mind
to this. They just take the old figures and
put in the same figurcs and this is how they
prepare the budget.

The second reason given is increased dear-
ness allowarce. I think it is about Rs. 10
crores more. Thatis the figure you have
given in your speech. You knew that you
will have to pay more dearness allowance
because the prices had gone very high and they
are still rocketing. These things were anti-
cipated. Not only that In spite of your
giving increased dearncss allowance, you
MIBLSS(CP)68—10
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arc not giving enough to our workers.
That shows that as long as the price
spiral is there and the inflation in this
country continues, all our undertakings,
not only the railway which is the biggest
undertaking of the Government of India,
but also other nationalised undertakings
will not give profits. They are not giving
profits, they are giving only losses. That
is what is happening. That is why 1 would
like the Railway Minister to bear this in
mind in future and sec that when the
budgets are not properly prepared it is very
unfair to Parliament to come forward at the
end of the year and say, “‘Please give us
additional amounts”, which amounts to
crores of rupees.

Then, I feel honestly that our railways
will bave no financial future at all. Ploasc
do not blame the recession only. Unless
fundamentally the whole mentality of the
Railway Ministry and the Government of
India changes with regard to efficiency
and economy in our railways I do mol
think there is any future for our railways.
We have many advantages. We arc one
of the biggest railway systems in the
world, and compared with the system of
railways in the United States and the So-
viet Union, we have got also an advantage
over those two railway systems because our
country is very densely populated as a result
orwhichevaydnywla.khso{pmplemwl
on our railways. You cannot get such a
hug:ﬁs'ureeitmronﬂnhmlnn or the
Soviet Union railways, because those coun-
tries are sparsely populated. If we take
the route mileage of our country .and dis-
tribute it according to the population, cer-
tainly our railways, arc the most ﬁw
in the whole world. In a way that is an
advantage : not that I say that
should be encouraged ; it must .he less.
But from the financial point of view you
have got so much of revenuc from thosc

This does not happen in the
American railways or in the railways of the
Soviet Union. It has a great advantage.
But, inspitcof those advantages,our railways
are showing huge losses. 1 would like the
Railway Minister to consider why that is
happening.

Coming to goods traffic, please doa't be
position of goods waffic will improve
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even if there is no economic recession.
T will tell you why. After some years, we
arc not going to import foodgrains from
America, becausc we are given to be self-
sufficient in food. To that extent, the rail-
ways will learn less. Secondly, the compe-
tition from rond transport is very severe.
Road transpoit has 2 or 3 advantages over
the ruilways. Firstly, it is cheaper; then
there is no pilferage and there are no delays
in road transport. Here to get a 'waggon,
you have to wait for months, as a result of
which a large proportion of goods traffic is
being diverted to road transport. Three
years ago the Chairman of Hindustan
Levers, one of the biggest concerns in
India, made a statement that by diverting
their consumer goods from railways
to road, they have saved more than
Rs. 1 crore annually. That is from one
company alone. That {shows the severe
competition from road transport. Except
for five or six items like iron and other
orss, coal, sall, cement and steel, a time will
come when all the other consumer goods

will oot be carried by the railways but by
road transport.

Unless you reduce your cost of running
the railways, 1 do not think it would be
possible to improve its economy. The
old days arc over. During British days
therc was no road transport and no diescl
revolution. Hereafter, there will be more
roads in the country, particularly in the rural
areas. Therefore, unless the railway imp-
rove their economy and efficiency, they will
have no future.

Railways have other functions also from
the point of view of defencc rcgional de-
velopment, eic., which are also important.
If you see the railway map of India, you will
find that our railways arc¢ not properly dis-
tributed over all the rcgions. We want
every part of the country to be developed
cconomically and industrially. It is not
possible unless there are railways and other
ransport facilities there, becausc the rail-
ways are the fore-runner of industrialisation.
1 can give any number of instances. Ban-
galore is the head-quarters of Mysore State
and Poona is very mear Bombay. Still,
the Bangalore-Poona line is not broad
gauge, with the result the region between
them is not industrially developed and transit
cost is very heavy. I know the Railway
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Board is broadening the line from Poona
to Miraj only, which is the boundary of
Maharashtra. Why not extend it upto
Bangalore ? If the Minister is charged
that this is discrimination, he has mo
answer. 1 consider India as opme whole,
but unless you make the wholeline broad
gauge, that region will not develop. Itis
a region rich agriculturally and in mincrals
and hydro-clectric potentiality. 1 come
from that part of the country, There are
four rivers in my district having a hydel
potentiality of 31 million KW.

Huge quantity of electricity can cheaply
be produced. There is the Sheravati project,
the, Kali project, the Gangavali project and
the Aghanashini project. This is a very
rich region. There must be the Hubi-
Karwar railway line, because you cannot
develop that rich ugricultural and mineral
arca unless there is railway connection.
Hubli-Karwar is only 88 miles. 1 have
worked out with the help of an expert what
will be the cost for that railway. It will be
about Rs. 1Y crores.  For the iron ore from
Bellary District Karwar is the nearest port.
If it is taken to Karwar port on each ton
of this ore we are going to save Rs. 16 and
every year if you carry two million tons you
will be saving more than Rs. 3 crores
That means within six years you will get
back the capitul which you will spend on
the Hubli-Karwar railway.

Sir, 1 can give any number of instances
like this, but there is no time, 1 do not
want to say that only the region from which
1 come should be developed. If you see
the history of development, what has hap-
pened during the British days ? They de-
veloped only three ports—Bombay, Calcutta
and Madras. Those  three regions
have been further developed industrially.
Most of the factories you will find in
Bombay and Calcutta regions and to some
cxtent in Madras also.

SHRI NAMBIAR : Only Madras City.

SHR] DINKAR DESAI : It is a very
wrong policy. Even from the defence point
of view all parts of the country must be
developed. That is why I request the Rail-
way Minister to have a ten-year plan and
not a five-year plan because all this cannot
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be doac in five years. 1 komow very well
that the problems are very vast when be has
to consider where thc pew railway lines
should be consriucted. They should be
comstructed in those regions which are
economically backward today and potential-
ly rich. That is in the interest of the whole
country. We should not take a parochial
view. That would be very wrong. 1 would
not be sorry if any other part of India which
is really backward is to be connected by
railways. IT you conmsider that a railway
line should be constructed there, 1 will agree
to that and 1 will wait to get a railway line
in my region if 1 am convinced that my
necessity is not so urgent when compared
to the other arcas. We must think from
an all-India point of view.

Sir, if you take into account the current
year's deticit and the deficit for the next
year it comes to about Rs. 50 crores. [
think hercafter we are going to have only
deficit budgets. That has been the impres-
sion of so many people in this country,
In this connection I woud like to recitc four
lines of poetry which has been composed in
my own language. ] am very happy to say
that the Minister knows my language becausc

he also comes Nom Mysore. These are
the four lines @
Poorma  khota agi railinga  bajettu

Sancharigala hanege hachichdaru bottu
Kotigattale korathe prathiyondu sarthi
Janara kise Kattarisi madidary bharthi.
It means that in order to fill up these de-
ficits we have to cut the pockets of the com-
mon man. | would request the Railway
Ministcr oot to cut the pockets of the com-
mon man hercafter. We have to find Rs. 50
crores. You may say that we arc increasing
the freight on goods traffic. But ultimately
it is the common man who will have to pay
because he will be purchasing consumer
goods and other things transported through
the railways the prices of which will go up if
the freights go up. Please do not forget the
common man. After all, Railways is the
biggest national undertaking. If that
undertaking does not give reasonable profits
amd becomes a white clephant then the men-
tality will not be good for nationalisation
ism is also a failure because nationalisation
is & part of soclalism and Congress has ac-
oagpted the pattern of socialism, We know
what kiad of pattern we have got.
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You take any nationalised industry, not
only the railways are they carning any pro-
fits ? That will result in our losing faith in
pationalisation. I have every faith in oa-
some achievements to their credit. 1 have
read with great interest the book which
the railways have distributed aboutthe
achievements of the railways. Certainly,
there are some achievements. But they will
not be able to achieve anything in future
unless they arc economically successful.
So, they should try to increase their efficiency
and achieve economy so that the railway
system will be come more and more success-
ful.

SHRI R. S. ARUMUGAM (Tenkasi):
While supporting the supplementary de-
mands and Demands for Grants of the
railways, 1 want to say a few words on
some specific matters. 1 am glad to note that
the Railway Minister has agreed to recon-
sider the levy of surcharge for third-class
sleeper accommodation.

There is a proposal to construct a nilv!ﬂ
line from Tirunelveli to Cape Comn{:.
which is the southern-most part of Im.
The people of Tamilnad expected this rail-
way linc to come up this year. But, it has
not found a place in this year's railway bud-
get. Cape Comorin is a very iurport?nt
place. Hundreds of thousands of tourists
go there cvery year, both from inland and
abroad. Whenever we ask a question about
this railway line the reply from the railways
is that the survey of the line is going on
I want to know from the Minister how long
the survey will go on. 1 want the Railway
Minister to give an assurance in this Hom
that this railway line will be taken up this

year.

I read in the papers that there is a propo-
sal to convert the metre-gauge linc from
Tirunelveli to Madras into broad-gauge.
Now that Tuticorin port has become a ma-
jor port, unless the railway line is made fit
forl'uvymﬁ.wnmuchiqvcthob
ject for which that port was constructed.
Therefore, connecting Tuticorin with uadnu
and Cochin by brosdgauge is inovitabls.
1 hmthecmvaiondthhﬁumm
gauge will be made a3 3000 A3 possible.
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(Shri R. S. Arumugam)

While Shri Ganguli was the General
Manager of Southern Railways he intro-
duced two day-express trains, one from
Trichinopoly to Madras and another from
Trivandrum to Madras., 1 am thankful
to him for that. In spite of the addition of
these two trains, there is so much of over-
crowding in the trains from Tirunelveli to
Madras. So, I would request the hon,
Minister to introduce one more day-ex-
press train from Tirunelveli to Madras to
reduce the over crowding in that line.

Then, the coaches in most of the trains
in those lines are jerking too much. I hope
they will be rectified and modernised.

In the Tirunelveli-Shencottah railway
line there is a level-crossing mear Katteri-
patti. Formerly, it was used only as a cart
track. Now buses have started plying
through  that level-crossing. The
panchayat union authorities have represen-
ted many times for widening that. I have
also represented this matter to the hon.
Minister. He had agreed that he would
do it but the work has not started so far
The panchayat union cannot afford to
spend the money required for this work.
So, I would request the railway authorities
to take up this work at their own expense
as a special case.

There is a level-crossing near Tharapuram
nearly two miles north of Tirunelveli Junc-
tion. Formerly there was no gate. Now
recently a gate has been provided with a sole
gatekeeper. Practically most of the time
it is being closed. Whenever the gatekee-
per is out, sometimes for more than six
hours and sometimes throughout the might,
the gate is closed. The people of that area
are cursing the railway authorities. I know
they are suffering too much.

SHRI NAMBIAR : It is a 24-hour gate.

SHRI R. S. ARUMUGAM : I have al-
ready represented this matter in the Con-
sultative Committee mecting. I request
the hon. Minister to provide one more gate-
kepper at least in that place.

In my constituency Pottalputhur is a very
important Muslim religious centre where
thousands of pilgrims are coming every
year. Every month there is some festival.
The nearest railway station is Ravanasa-
mudram which is without adequate facili-

MARCH 19, 1968

DS.G. (Rlys) 1598

ties to the travelling pilgrims. I request
that Ravanasamudram railway station may
be improved with more facilities.

Tenkasi is a taluka headquarters and near
Tenkasi there is a place Courtalam which is
a very good health resort. Thousands of
persons from all over India are coming dur-
ing scason months but Tenkasi railway
junction requires some improvement. 1
request the hon. Minister that it must also
be rectified.

I wonder to hear that our railway de-
partment is going to close down the Mhttu-
pallayam-Ooty railway line considering this
as an unrcmunerative ope. This line is
a historical line and Ootacamund is a his-
torical place. In view of its importance
I request the Railway Minister that he
should not think of closing down this railway
line.

The railway guards are representing their
grievances. They contend that though
their workload is more than that of other
employees of the railways, they are getting
less pay than others. Their grievances arc
long pending. I request that their grievan-
ces should be redressed as carly as possible.

Finally, the railway authorities should
take steps to avert the frequent train acci-
dents. Sometimes hon. Membrs try to fix
responsibility on the Railway Minister and
ask him to resign if any accident happens.
The other day my hon. friend, Shri Kandap-
pan, while he spoke in the House regarding
the accident which took place at Luckee-
serai railway station, demanded of the Rail-
way Minister to resign because he is having
that portfolio. He cited an example, the
resignation of the late Lal Bahadur Shastri
in connection with the Ariyalur incident.

I want to bring to the notice of the bon.
Member, through you, that be could not
forget the incident which took place at
Namakkal in Madras State. One bus car-
rying more than 45 passengess, while it was
running on the road, ran into a drinking
well killing all the passengers on the spot.

AN HON. MEMBER : The private bus
owner should resign.

SHRI R. 5. ARUMUGAM : Shri Karo-
panidhi is having the transport portfolio in
the Madras Ministry.
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SHRI NAMBIAR : There is no compa-
rison.

SHRI R. S. ARUMUGAM : There are
licensing inspectors. Every gix months they
check up. Is it not their duty to see to all
these things? I ask whether Shri Kandappan
asked Shri Karunanidhi to resign or will
he ask him to resign. The people are
demanding :—

Karunanidhi, Andathu Podhkadha?
Makkal mandathu Podhadha?
That is that Karunanidhi should resign,
but he turned his ears the other side.

Not only that, morc than 200 persons
died by drinking varnish. Permits for that
varnish were issued by the Madras Ministry,

I want to know whether the hon. Chief
Minister, Shri Annadurai, is going to resign.

MR. SPEAKER : Nobody will resign.
He should conclude now.

Meither Mr. Poonacha nor Mr. Karuna-
nidhi will resign.

SHRI R. S. ARUMUGAM : With these
words, I conclude.

=it fafraem are (TrEIR) ;AT
emer oY, § & agd AR & aT a1
& WO} Y A1 § IN 99T ¥ AT
wE N O I R AR
TATAE | T &Y Iga A JrAAATG A
T %Y Afew =TRE GEE I aF A
fear g, a7 aiw &= f #F @ @A
at 2w #Y Iwfa 2 7@ w1 TEgR
U Ot oy 9T & A Ao & @
¥ o g & ST Avw @ ¥ w09
60 HI aftror ¥ avw &1 i AR
TREgT & fiw & Jg & o awe
BT W FE AR &1 qOAEHYL IF
0 WA qEA T A § AR WA
wwt F fau s Mg # e
areq & faan fear wmy @Y 99 & oY
¥ ot # g wfaw gfear gir e g2,
OF g leATEAT FHRY &1 AT A
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F @z a7 ¥ faw ad smavawar &
afage gfaurd fawr @& ST zifagiee
o & <7 92 39 & +ft €@ ¥ g
@i e 0F ana )wT W
2| agt feelt awg afe Q@1 wEw A
# f& 97 a g A g2 fee
M7 qt I I9E F fag ww F s
N @A FAGFAT ¢ AT TW A
Ty iNgmomréfF
sfawar wREm F oW SO g A%
T T | TNWIT JIWTET CHo
fodTto &1 {1 MWYT ¥ gfaafadt
BT FT A AT B, W AR A9l
arit 1 weff o FQ@ 1 wefae A
9EAT gHTE 48 & fF M|y #1 e
areA & faem fagr g

4 Ao, A & qE A FE @
s gart fae IweT Weikw wHE &
o gaTE fam, o@t § a8 g £ featen
2o ¥ wgITen s faET &7 31T sae-
T faer foor o @ a@ gTaAw
of@r 1 981 ¥ 9 gH AT A9
& Y T A qw ga & @ fF sy
AT WY IFT 97 T | FAA OF
TEE § W TS AT ¢ | i
TE ¥ EORRA F AT 7 o 7 A
ATHEAr I AR T TEET @9 ar
oF qT g IH a1 AT g F o
¥ @ ™ § qgw e fear mv

o8 S, qF AR TG ATGAT FAT
t fF o 79 AW AT gWIT W OF
i 2w i T wriaw & fiw
T @YW | 9% agT Fwer gaT | Afew
HTY-HTY OF gWE S ¥ fKmm ar fw
FrET AT 9T JIAYT TF T AUGT
g & W 9T AT wIrE w7 15 O
T FT RAT WA | TG I ¥AA CF
ctrent §1 & A wyroar 5 s
Freet wgt ATY  wHiHC A ATAVEHAT
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[sit fefororg m1e]

2 fis ox <tewnt o =T MmN
e T fas ¥ e fqum ama
et @ M3 g &W ¥ fau
vait gfear gft & gramma § a9 #1
sfaw ¥ afaws aw og¥wm ) 7g
#F I F ¥ O 9T F AT

O AT gEE g @ 5 e
fa@t v 3% THofoaTo AT 21
I A F Fe FT faam owmm
T2t Ay #Y giaur 7z ¢ fF F=0 s
TS ATA TERER FE FT A
2 WF a9 @ oF aEa W) fqer
& o7 A 9 A HeT A F I
XY AT 'HY § A Iq AE A
%1 fre a% & smEwa & | gufag @ga
[T GO ST AT FT THFEE AT & A7
XN qErfee fedt 2w ¥ a8 9 &1
AT ATEd & TART ¥ HIT a1 97
FAO A AT qEAT 1 Ffwd) IEET
mé& ft T faedft @) sed =wt
[ FRT AG 31 FAF OF W AT
T AT & A F T F A4 @A
FJCEFT ¥ FHT AT qF T gawqT
oY 3T 57 77 FATT ST &Y v, O
& oF TET Tyt X AW @ T A aga
AT S

¥ oF gEE A g fF qadige
A A AT ATET F A @ T AT 7
wgr Tt & Sud faega Qo @Y e
2, Sud ¥ a1 T 903X § Al gmar
aug ¥ aga #t ghead gt €, g <
fadty e 3 s 20 9D
R w41 &7 T OF FTOor @ AR T
wrfepfam F¥amm s s
I F &Y du At oy Y § A
FmsA o dogtvgt & o
& 9\ v %1 3 § 77 Y o W O
Y W A AT Iqfea Pl
W W A7 faoite w7 § s €

MARCH 19, 1968

D.SG. (Rlys)) 1602

T <o o wrer ATy W O wWr Y
W F FTO0 AT AW I 4T A9 X
oA 7€ far | et o 7z @ B
Wt ot FFwrT ¥ S T a Frwerar
HAT Ak ¥ AT A IEA o A Frow
FT AHA AT A 7T AHEA SIg
F AL T F AT AT ARA &
AT amm A I s g 1 & s
g v fom 99 & 3¢ 10 g &1
g A 75 & f6 e Seewm gfew
ELEERERCIECEE e e e
T & | 9gw Aoamrodie @
gH & ug g & =0 fomiaea 50
A9 IR E A A T A g
afg AR @ e w71 o gfaw
& yfgwre T faw a1 ot sfas sifar
FFY ST 1 AT | 39 o< faew
e ffsoam | @R et e W
afcam & Y=g S W 1 gfaw
# ot sfgwre 2 Sifao 1 71 @ @
f 57 o a9 g fa=me w7

T TS F I T ATIH qg FAT
& 5 w3 F ST 997 o F AT T
R & s & A o Gar 9= 9w
FWTRE | T 9 G498 AT T
g gt & | afF 709 q@® F 9 7
§ fom & surar &90 oAt @ I 9T
gg 9@ 39 a9 &gf a% <faa g T
a7 ag faae fifaw | = #E9
# foT oo F wTmaT g1 S wue
v % o dar & 9 SE @
I F A7 giaar w1 o S
¢, 7% fou ag 31 afe @ &5 #<
JA § I A a9 7 3o A A
¥ @ 9T F F fa= 3w Afge
o¥ FATH & TG B T Arawaw=
g ¥ ¥ famr +19 s

qo0 o @ 7w @ fe e
wrafer o g1 o § s e ¥ fag
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o+ & fewe o zem #3 fora 1 o
¢ ¥ § Mg TETZT F7 69 & |
AT GHT AT FY sgvAy Faar @ At
oafedter &9z AEa & wgmEr
3 A9 9T £ ag wfaE 9w & afaT
TR 5 siraw wrsfen @ & @@ &1
TFATR § T 1 7 T IAR1 AW D07
faerdft & 7 dz7 %1 g fa=et 1
TH a1 97 WY 97T &1 4T A7 JTE |

wfeae & oF 77 A AGA AT A
HETOET &ifege | A1 91 faw a9
HETCT @Tfea? 7 97 Siawe fFar 39
IF 70 7@ ®7F 41 A9 F1 7w A
AT IE qTfea AT2A 1, /i A,
2, 3T G o1 w1 AW gen fE Tm
% fead gi-92 &, Ifom ¥ feafq wawv
£, SHE AT9ET GET AT 9 A@r g
THfAT 3T F1 47 AT 49 =9 FT 99
F7 % o7 Fg {6 o9 & I133, Ffew
gfz a0 9=g & A1 I9F AT |
g/ FT Mg A7 I F grAd F
T | ag AT CHY SR A St
&, = gEA ATIH AE W AT g

ar St gE-FEiRhE e ¥
g FELEARE AT AT IR IR
FT g @ 8, 39 T a4 ¥ At
F Afgd | w17 I F T g
T R 9 g, AT AT A7 g g
A LR E | ATTF A N ST AT
2, 2w X g A & AT 4G TaTA
sy gadmgmd @ fe
F A | F oA ¥ AT A
vord § AR IR 9% & & aga
XA E T aw o FeE A gl
@ I, T aF A9 gAWT A F @,
e et & sy e afaw sl |
zw fod ¥ faelt & fF zo o amu
faiy e %

1604
and Release

TR & q1X A Y OF AT AT
AT ATAT § | THROREH ¥ W
&7 wwiidwm g w1 Fror a7 & f
HAF agT F TEq HA-HE § | FEATA
g ¢ & zw ookt ¥ frere & w0
AT EA F ZoT AT R TH AV
feqA owfieeia gu &, 38 9T 419
e far grm ) gEd 9w ag 2 fe
TrEad ¥ fuifa &wg & aga s
aaq g & fogr A@r g, 39 &
arow #1 qug &9 fywar g, fomer
TAE AT Y I T aog A o owdl-
I=zagm g 9T amm & o
& Saar wraw I famr s arfge
Far fomy off aF 3w d2w
I qT HTEHT FT qq79 F, ATH AT
A NAFIT TR TIFTL AT TT
9+t W & @e 2 afe e gar
T dt g9 wway § 5 owidee @y
FH O AT |

HITHT gd 979918 & [F ea9r 999
91T A ataq & fad fzam
1652 hrs.

RE: ARREST OF MEMBERS

SHRI SAMAR GUHA (Contai) : Mr.
Speaker, Sir, I want to draw your attention
to one point. Two hon. Members of this
House, Shri Kundu and Shri Ram Charan
have been arrcsted just a few hours back.
In Delhi, Sir, they have been arrested and
it has not been reported here. They hawe
becn arrested while they were proceeding
to present a memorandum to the British
High Commissioner.

MR. SPEAKER : I am told just now....

SHRI NAMBIAR (Tiruchirappalli) :
Sir, this is in connection with the hangings
in Rhodesia.

SHRI SAMAR GUHA : I want to draw

your attention to onc point. They have
been arrested in Delhi and it has not been.. —

MR. SPEAKER : I have called Mr.
Ahirwar.
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SHRI SAMAR GUHA : Sir it has not
MR. SPEAKER : I am not going to

allow it. We shall discuss what should be
done.

SHRI NAMBIAR : It is the Negroes and
blackmen who are being hanged, Sir.

16-53 s,

DEMANDS FOR GRANTS (RAILWAYS)
1968-69 AND DEMANDS FOR SUP-
PLEMENTARY GRANTS (RAIL-

WAYS), 1967-68—Contd.

&t arqow wfgeare (Heww)
T TEITT, AT AT 9T I 989 &
A TET 8, | I T WG FA F
fad @z g1 ol wE A wwe
T T & IIT TFW @1 AT FT A9
g9 a8 3 & {5 9 & ey agar 3=
[T W@ & AR I9FT 9 ¥ AT @A
FATAT 3— G871 AT 77 77 | AfFT
T|W A LW I I AR A F E
& 72 arer #9i @ &, e gfae
# T QT E, TART A FTOT T §—
W 3f & gw 1w o< faue 7 73

FETH AEIST, § UF U8 & & A7ar
§ UF OW SO ¥ v g oo 2@ 47
TEY FEATAT § | Sy WX 7 JT g g,
HM7 9T WET W@ A1 IO T\ @Y
@ AT | WU WY TF GaT Wiw &,
TG FATFI & fade ey
&, aT &, 1o F7 W , o fear
g woi fagy sew &1 9 @
faw @ 2w &1 IEgd faww & @A
g afea A qw ¢ o e 3w ¥ s
&at # X 1 A faer gaw &, q@A
wer S0 § 3 OF @ FA ¥ faset
of ¢ M ow g femmt & faerelt
2, e gy ox F1uw F7 W 9T gAAT
g A Wy AT A g A
FTET & @ # A Aford—ag 6T A
2 S 9T AR #T 150 WA F— W
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TR §AT &, AT TG G T30 T9A
¥ agr 9T WA A A qiw w G R
& 7@t X T e s Tw A
®1 CFETde fHr 9w, @ifs 3t 0
A F A 7 A Tw a1 faww
gri

TH® §19 § /9 F qEAT qE o
FT M qRAGE Ha F1 JIT A fearn
AT §, A qew w_w FT 94 fgwmw
2 aur fred &= & 47 oF g W fFar
a1, fae% SaT § wg weEY o A
Famar a1 f§ Ffqagr-dFrR-eage-
THT ¥ HIAT IF F1 I qAGA I OF
g wEe & fasrodte 2, AfEw
a9 ¥ AW F At 7w IA AT A
SRGE IR R CER
fe& o= faelt & 9T ok oF WY
amw 3w foa a7 7 § & s
AW I IR § FIH F4 AT T,
At gEdy o wgt FT9 TIRR A wafa,
ST 99T, ST #7 A1 aifg
qWE qa1 g@T 2, 39 &a &7 faww
FLHE FT AL FAT AgA | q@T T
Tt T fad ag Y & oo aw
39 da & farm T fwam mw 20
JEQ qQN F AN T, AMT A
AA-qH A, 3w da w1 faww
g | T\ fod agr av o e a6
EFT IO qEwE g, AfeA gETQ
T A FATAQTE FT AT AT §—
afew amae & g 2w@ € v el A
Ay fAa @ ¢, W d7 IE
e T3 TR & | 74 N J@ AT —
wREE § agd, U e
g g afew gt ot 0w fEfad
Fot 1 A fean man g, s A
AFE T A AT AT I AL AT A
T w3 & & g, 3 F wrea
oy ¥ qumw g @ ah @ @
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feamt #Y 9137 dar AT s A A
A m AT AR R F TEgW
f fs 3% G F e w9 9, St
A9 ImE &, Il e T § qur
IT dAT BT T WK foww F fAF
A AT Tt Qg

T 77t o Fradt 3wy 2w E—
TR Frewre fax ¥ miteeaw § 39
a1 gt gafa g 5 12 g
wieamgee gk agt gRve far
¢ 60 7aX TF¥ qfw § g w@r
dffs Ag dr T —ag @9 FW
fravst 2w & gan &, afew s9 @
FT NHW zaqaT AT & fF fesd &y
Y T AT 8, T oy Ay &, Qe
I8 ®E AR A, FwA9Er A,
drAre Jredt e & fe 9@ & &9
qH A q1—s500 98 gt e
AT AT F, FIT T TTEH AL A
2, OF 947 ¥ g8 A9 AN, T H
N G AR & aw €, S ST A
TEr A faedt @, Ta @1 Ry oar
A agi 9T 9% @ &, v e
FY G 4T oA Jgr fagr @, afew
T 9T I FT FIE HIEAT TGl ¢
OF 9% FRATHTIL ® a1 9 g
BT &YT AT FT AV FT TSR AT
® & 97 f& i & @y & fox
FARE T §, qf® Fewed I =W
sfcwer warer g &, Tofed odr aw
& W A uF ave q gfead @
F far frod aor &, ¥few gl acw
g -8 AT g foaad fag o
T A9 & S q ® & | g W
500 87 QT o §, I g
& fag -9 g TE RHEHEH H
S FW ¥ o @F T FC gwqA—
o Ag @ Mfgd | agr T Taww "
HTAT §—TX TATH WT *Y wfewwr g
¥ zHl § a7 s g AR gw W
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et €1 TN Ay €, dwew, e
Hife agT & A IT@T , AT HA
agr 9T AT AFT AA §, oAt JIAX
§ ot 2w AT oF A F7 OF T
AT 1 I AT WY T7W FT A
T, a WA W gEF wgEr /i,
100-200 ¥ AT agh ¥ a0 &,
IW atg & a1-HY T St A9 A
ST &, S AEY A A W qF @
FW | FELT § FT I9 AWA BT AT
TR § WAl q¥aT § A TFATH IAHT
AT agi ¥ FET FT FEY WM T WA
W arera ¥ gw TEUE § ARG
f& grer frg FTCT A GYI@T &1 A
AR grew A uF Aan forawe 2 e
A e 39 wareg 9 ATfew oF T@
¥ FH FE@TE | WA FH AW A AT
AIF fr agr #1 S 1 gfamn & g
v arfgr gfF @& WA WA
Fae miga A fagse 2 faar F am@-
T 2 § A e " SaER
F g3 TEY gFG | A0 Aifg 9T I
T AR | BT FTH AT A A€ A0
aTT IF crew F1 IE w0 AT

17 hrs.

i!'j%ﬂ?&frhtm%i‘ﬂim
fraadt dgafu AT AWM @E |
gl amfadl & A W ow@x &
Frozagouréo FT L AAZT A 12 TWAT
FuT gar &1 XY YA /e AT @ AW
10 mﬂotﬁloﬂf‘fe & qrE I
#1 o feA § OF woge # A9 OF
T 7540 W | T o A AR
gt & 1wy & qidt ¥ fao o
T AT & ag Qe A F AP
2w 9T Uw wer @@ @ g0
Y faeT fee S @10 € ¥ IaL I
&, IR A qREy AT A | AN
FNT AT AW AT § A JAL F AR
aRxr g 1 A F sew A wwan TEgan
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[t wraem arfpewe]
g oy Aadl €wa & Hewnt wr
91 w1 Ny AN rgs # arefea an
Afaw | gogdl 1 A gued & A=t
T Ao | 9 s w2y sy
7t fa=y &1 vF ogaw fawmr 2,
% eafawie FE ¥ AR
BT 2 1 I fFET & 500 w0 EHIAT
¥ WA 2 A1 ag Fgar € 200 ¥ fifm
A syt gea faw oo T A
q e Frf Afeww gzdt @ 9= ™
At sEs1 7 few AgY faw a2
a9 9 qqA F7 qHAC F AH
3T fr =9 favmr & Fa0 M-
AT § 1 FAYC § A 91d § AT
TT A9 AT FT FH TH 9C IS g4
= fear amar 20 T AL aEl 90
AFFL HAl AEIRG FOT AT THEH
I FT oW OFIA

T UEET % ATd H ATORD HIT
awdT Far g

ot 3 T QR (AE) - A
TFT A€, § A AT HFLC FATT
e fafaeer qigg o=t g § A
fram 5 w3 arfee & sl &
TH I A9 1965 ¥ gAT famr @t 3w
T TS F 9 T EF AT q9g ¥ AT
g AF0 T A AT @ AT IH S
qEAE - 79 a0E oA fa
W &1 3® | T9an @ g o1 9T
qUE A TV AT EIAT AT H AT ¥ IART
FI9 F7AT | A A1 v oA
g fF frraau g IRt v=
wara fean & @@ segem & Fga

AT AR mama g a

W fafaeex aga 1 3@ A =fed
s T agr 9 &% a1 ;A AU A
F¥ aY gardy arew fafaeex & 7 faa
f5 gw 989 & gran Hgale A &
Afew Al & Y o ar 4@ ) w1
Fefy e 7 @1 fo wyfiver gand aTw o
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gaR 7w Sfen o A vy av fr o
AT w1 N v faer ), e awwa
a4t 7Y, g wwaT AT fawEr 98
W | UF-TE fEAF 60 Wi IS W |
IR o fafaez miga @ a7 W
f& gox & fedw & A0 Fgi-rel TR
F AT9-HTY AT .1 IgET @ AT F qHRar
g "Rt F=er EEm

17.05 hrs.
[MR DEPUTY-SPEAKER in the Chair)

A AT F a7 oA AT ARATG
f& zert =Y fafaee sma 3—Fn
T AT A ¥ fF IwiA OFAT A9
QT AZT 1T | 7 FEAOA] frge
fameft & A AwAl 21 qIwa wEE)-
quAl IF FEA &) TEME A AW
HAGT AT RO WA FT ZFTT I, THH
AIET F1 79T # 0F TF TFE AT
g FEN ZAT ) TE AT AT AW
2 a1 30 71 v AvE oA 2 AT
AL ATE AAT EFAT € AT T Al 30
qg ST g 20 Afrm o @
Tq  ATE  AEsAZ TR0 AT T |
sl & a7 W1 Awm o794 § F
qFa€ g, AAAAAE | T FHT N G
F, 39 A7 a7 30 §m 77 ZEEn
JET q¥E 90 AT 2| W FA ATH
e fzam mar AT AT R 771 A A

fedY wira< A", TE ATAAE! FY
am & 5 @ 1w s AT 39
Ay T qFAW qEmE A A
gAT | IEET FTC0 g A1 fa A IR
wHad § &8 1@ 39 & fag @ W
FYE TET A AT GF HIE 471 Agl |
afad ¥ faeger qaE AT a7a=
W F guwmer § fv Wy fafaet
T T aOF AET AqwIR I |

UF A W g AN FTT AT §
f& fra fomr &, 9T aF =W W
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e §, 99 § g qga & v
EN I€ § a9 ¥ Fy derare gy 41
afe oq fgrgeara & Jgade faal &
Tg nF faar awar amr ¢ feae &
fer@ &3 =€ are oot fira i srre mat
g & J1q quat W fge faar sm,
at ag ®ha faeet & faer ®7 50 ey =7
ofar azr a9 arfaa gk framdr
N avF ¥ W F 9F@ F07 100 7=
AKT FLAT AT &, IR oA HT A0
&Y a1 SHTH FT SAAT-ATAT BY, IH A T
T AT E1 g

MR FEmmam &
TEA d Fgi aF gwmawniia g % 9€
FA ¥ FEIE qT AW S T A9
I #1 %@ Irarfqar 37 § ar fow
o€ FH qUIW qg AWA A4 (¥ o7
AR W K FTE B AAW & 41
T A 9E FAE § T A4 B2 I
art w1 st qfear €, 98 Fw
arAl a1 ft agr st qfza 7
A4 97 qHAA GATAT AR [ WA
gRT AT FuAd f& 3w F SEea s
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SHRI S, M, BANERJEE : Sir, may [
know when the Minister is likely to speak ?

MR. DEPUTY-SPEAKER : Tomorrow.

17-16 hrs,

ARREST AND RELEASE OF
MEMBERS

MR. DEPUTY SPEAKER : Now, two
Members of the House, Shri S, Kundu
and Shri Ram Charan, were arrested but
they have been released. The information
will be given in the bulletin.

SHRI SAMAR GUHA (Contai) : Sir,
this is some sort of insult to the House,
to the Speaker, and to the Deputy-Speaker
also. They were arrested in Delhi. It takes
only just an hour to inform you; they have
been arrested and tried and fined and they
were kept till the rising of the court and
they have now come. Now you are giwag
the information. I think this thing sbould
not continue in future.
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MR. DEPUTY-SPEAKER : Hardly two

hours have passed. It takes time to get
information.

SHRI SAMAR GUHA : Early in the
morning they were arrested. This thing
should be taken note of.

MR. DEPUTY-SPEAKER : T am told
that information was received regarding
the release. We are seeing them here now.

SHRI SAMAR GUHA : Information

about their arrest was not communicated
to the House. (Interruption).

DEMANDS FOR GRANTS (RAIL-
WAYS), 1968-69 AND DEMANDS
FOR SUPPLEMENTARY GRANTS
(RAILWAYS), 1967-68 —Contd.

SHRI SRINIBAS MISRA (Cuttack) :
What about cut motions 169 and 170 ?

MR. DEPUTY-SPEAKER : They are
there, Hon. Members may now move the
cut motions to the Demands for Grants
in respect of Railway Budget for 1968-69,
subject to their being admissible.

SHRI MOHAMMAD ISMAIL (Bar-
rackpore) : I beg to move :

“That the demand under the head
Railway Board be reduced to Re. 1.

[Reduction of perquisites of senior
and top officials in view of high expendi-
ture of Railway Administration (10)).

“That the demand under the head
Railway Board be reduced to Re, 1.”

[Failure to abolish the post of Stafl
Members of the Railway Board. (11)].

SHRI RAMAVATAR SHASTRI (Patna):
1 beg to move :

*That the demand under the hcad
Railway Board be reduced to Re. 1.

[Failure to arrive at quick decision
on the grievances of and representations
of All India Guards Council adequately.
(12).
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“That the demand under the head
Railway Board be reduced to Re, 1.

[Fallure to safeguard the lives of
Railway Guards having beem murdered
and/or attacked brutally while working
in traine. (13)].

“That the demand under the head
Railway Board be reduced to Re. 1.

[Failure to abolish the Railway
Board. (14)).

“That the demand under the bead
Railway Board be reduced to Re. 1.

[Failure to reduce the fat salarics
drawn by the Railway Board officials.
(15))-

“That the demand under the head
Railway Board be reduced to Re. 1.”

[Maltreatment of railway employces
by the Railway Board. (16)]

“That the demand under the head
Railway Board be reduced to Re. 1.”

[Failure to pay any attention towards
amenities for the public. (17)]

“That the demand under the head
Railway Board be reduced to Re. 1.

[Squandering money on Railway
Board. (18)]

“That the demand under the hcad
Railway Board be reduced to Re, 1"

[Failure to pay any attention to the
suggestions given by M.Ps. (19)]

“That the demand under the head
Railway Board be reduced to Re. 1."

[Failure to stop arbitrary action and
irregularities of Railway Board. (20)]

“That the demand under the head
Railway Board be reduced to Re. 1"

[Failure to stop bureaucratic attitude
of the Railway Board. (21))

“That the demand under the head
Railway Board be reduced to Re. 1.”
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[Failure to give more facilitics to
-ordinary employees of the Railway Board.
{22))

“That the demand under the head
‘Railway Board be reduced to Re. 1.

[Failure to limit the pay of Members
of the Railway Board to not more than
Rs. 1000/-. (23)]

SHRI CHANDRA SEKHAR SINGH
{Ichanabad) : I beg to move:

“That the demand under the head
Railway Board be reduced to Re, 1.

[Increase in
(24)]

“That the demand under the head
Railway Board be reduced to Re. 1.7

[Failure to abolish the Railway Board,
(25)]

SHRI Y. S. KUSHWAH (Bhind) : 1 beg
to move :

“That the demand under the head
Railway Board bc reduced by R.
3,21-000."

[Need to pay not more than Rs. 1,000
per month as pay to each member and
officer of Railway Board in view of the
«deficit Railway Budget. (26))

“That the demand under the head
Railway Board be reduced by Rs. 100."

[Question of increasing the platform
fee, third class passenger fare and depriv-
ing the long journcy third class passen-
gers of the slecping facilities. (43))

SHRI RAMAVATAR SHASTRI : 1|
beg to move :

“That the demand under the head
Railway Board be reduced by Rs. 100."

[Failure to prevent the railway accident
at Lakhisarai Station (Bihar). (11)]

_“Tlut the demand under the head
Railway Board be reduced by Rs. 100,

[Failurc to prevent railway accidents.

178))

"‘Thlt the demand under the head
Railway Board be reduced by Rs. 100."

the passenger fares,
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[Need to reduce the pay of the mem-
bers of the Railway Board. (79)]

“That the demand under the head
Railway Board be reduced by Rs. 100

[Need to reduce the pay of additional
members of the Railway Board. (80))

“That the demand under the head
Railway Board be reduced by Rs. 100."

[Need to reduce the pay of other
higher officers of the Railway Board.
(81))

SHRI CHANDRA SEKHAR SINGH :
I beg to move :

“That the demand under the head
Railway Board be reduced by Rs. 100."

[Need to reconstitutc the Railway
Board. (83))

“That the demand under the head
Railway Board be reduced by Rs. 100."

[Need to reduce the salaries of the
officers of the Railway Board. (84))

“That the demand under the head
Railway Board be reduced by Rs. 100."

[Need to give representation to the
Railway workers in Railway Board.
(85))

“That the demand under the head
Railway Board be reduced by Rs. 100.”

[Need to provide potable water in
each railway compartment. (86)]

“That the demand under the head
Railway Board be reduced by Rs. 100"

[Need to incrcase cfficicncy in Railway
Administration. (87)]

“That the demand under the head
Railway Board be reduced by Rs. 100.”

to improve the conditions of

Railway Hospitals, (88))

“That the demand under the heml
Railway Board be reduced by Rs. 100.”

{Irregularity in allotment of quarters
to Railway employecs. (89)]

~~  “That the demand under the head

Railway Board be reduced by Rs. 100.”
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[Shri Chandra Sckhar Singh]
[Increasc in third class passenger
fare. (90)]

“That the demand under the head
Railway Board be reduced by Rs. 100."

[Need to provide morec amenities to
third class passengers. (91)]

“That the demand under thc head
Railway Board be reduced by Rs. 100.”

[Need to discontinue air-conditioned
coaches, (92))
SHRI Y. S. KUSHWAH : T beg to
ove

“That thc demand under the head
Miscellaneous Expenditure be reduced
by Rs. 100."

[Need to speed up the construction
work of Guna-Maksi line. (109)]

“That the demand under the head
Miscellanous Expenditure be reduced by
Rs. 100"

[Nced to speed up the work of doubl-
ing the line on Bine-Jhansi-Agra line.
(110))

“That the demand under the head
Misccllancous Expenditure be reduced
by Rs. 100.™

[Wecd to conduct a survey for conse
truction of a rail link between Bhind
(Madhya Pradesh) and Etawah (Uttar
Pradesh). (111))

“That thc demand under the head
Miscellancous Expenditure be reduced by
Rs, 100."

[Need to conduct a survey for having
a rail link between Bhind (Madhya
Pradesh) and Chirgaon (Uttar Pradesh).
(112))

SHRI RAMAVATAR SHASTRI : 1 beg
to move

“That the demand under the head
Miscellaneous Expenditure be reduced by
Rs, 100."

[INeed to reduce the expenses in the
name of “Miscellaneous Expenditure.”
(116))
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“That the demand under the head
Miscellaneous Expenditure be reduced by
Rs. 100."

[Failure to pay proper attention to-
wards survey of ncw lines in Bihar.
(117)

“That the demand under the head
Miscellancous Expenditure be reduced by
Rs. 100."

[Need for a survey with regard to
providing broad gauge line in North
Bihar. (118)]

“That the demand under the head
Miscellaneous Expenditure be reduced by
Rs, 100."

[Need for surveys for providing new
lines in Patna and Gaya District of
Bihar. (119)]

“That the demand under the head
Miscellaneous Expenditure be reduced by
Rs. 100.™

[Need for a survey for providing new
line from Bihta Station, Eastern Railway
to Jahanabad via Bikram, Pali, Arval
Kurtha and upto Rajgiri from there.
(120))

“That the demand under the head
Miscellaneous Expenditure be reduced by
Rs. 100."

[Need for survey for providing new
line from Bihta Station (Eastern Rail-
way) to Daudnagar and Aurangabad
via Arval. (121)]

“That the demand under the head
Miscellaneous Expenditure be reduced by
Rs. 100,

[Need to complete expeditiously the
survey in regard to providing broad
gauge line in the area served by Arrah-
Sasaram Light Railway. (122)]

“That the demand under the head
Miscellaneous Expenditure be reduced by
Rs. 100.”

[Need to provide broad gauge line
from Samastipur to Darbhanga, N.E..
Railway, (123
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*That the demand under the head
‘Miscellaneous Expenditure be reduced by
Rs. 100."

[Failure to provide broad gauge line
from Barauni to Katihar, N.E. Railway.
{124))

“That the demand under the head
Miscellaneous Expenditure be reduced by
Rs. 100.”

[Failure te introduce clectric trains
in Eastern Railway. (125)]

“That the demand under the head
Miscellancous Expenditure be reduced by
Rs. 100.”

[Failure to pay proper attention to-
wards medical scrvices. (126)]

“That the demand under the head
Miscellaneous Expenditure be reduced by
Rs. 100.”

[Need to increase the expenditure
being incurred on health and welfare of
employees. (127)]

“That the demand under the head
Miscellaneous Expenditure be reduced by
Rs.

[Need to increase facilities to employ-
ces. (128))

“That the demand under the head
Miscellaneous Expenditurc be reduced by
Rs, 100."

[Need to check mismanagement of
cantecns for employees, (129)]

“That the demand under the hcad
Miscellaneous Expenditure be reduced
Rs. 100.”

[Need to make arrangements for
better education of the children of

employees. (130)]

“That the demand under the head
‘Miscellaneous Expenditure be reduced by
Rs. 100."

[Failure to reduce administratiye ex-
penditure. (131)]

SHRI MOHAMMAD ISMAIL : I beg

10 move :

PHALGUNA 29, 1889 (SAKA)

D.S.G. (Rlys.) 1632

“That the demand under the head
Ordinary Working Expenses—Adminis-
tration be reduced by Rs. 100.”

[Over-staffing of senior officials in
various departments of the Railway
Administration. (154))

“That the demand under the head
Ordinary Working Expenses—Adminis-
tration be reduced by Rs. 100."

[Negligence of the senior officials
leading to growing railway accidents.
(155))

“That the demand under the head
Ordinary Working Expenses—Adminis-
tration be reduced by Rs. 100

[Growing over-crowding of trains as
a result of failure to arrange sufficient
number of trains and proper adjustment
of timing. (156)]

“That the demand under the head
Ordinary Working Expenses—Adminis-
tration be reduced by Rs. 100.”

[Late running of trains consequent of
non-attendance to their duties by senior
officials. (157))

“That the demand under the head
Ordinary Working Expenses—Adminis-
tration be reduced by Rs. 100"

[Failure of the Administration to give
a patient hearing to the ganuine grievances
of the employees. (158))

“That the demand under the head
Ordinary Working Expenses—Adminis-
tration be reduced by Rs. 100."

[Need to shift the Head office of
Railway Electrification from Delhi to
Calcutta. (159))

“That the demand under the hcgd
Ordinary Working Expenses—Adminis-
tration be reduced by Rs. 100.”

[Need to stop saloon facilities for high
railway officials and convert them iato

regular bogies. (160)]
“That the demand under the head

Ordinary Working Expenses—Adminis-
tration be reduced by Rs. 100."
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[Shri Mohammad Ismail)

[Need to prepare uniforms for railway
employees on zonal basis departmentally
instead of giving it to contractors. (161)]

“That the demand under the head
Ordinary Working Expenses—Adminis-
tration be reduced by Rs. 100.”

[Need to stop creation of special posts
for officers. (162)]

SHRI RAMAVATAR SHASTRI : T beg
to move :

“That the demand under the head
Ordinary Working Expenses—Adminis-
tration be reduced by Rs. 100.”

[Necd 10 reduce the salaries the
officials of the Railway Service Commis-
sion, Bombay. (163))

“That the demand under the head
Ordinary Working Expenses—Adminis-
tration be reduced by Rs. 100"

[Weed to reduce the salaries of officials
of the Railway Service Commission,
Calcutta. (164)]

“That the demand under the head
Ordinary Working Expenses—Adminis-
tration be reduced by Rs. 100.”

[Need to reduce the salarics of officials
of the Railway Service Commission,
Allahabad. (165))

“That thc demand under the head
Ordinary Working Expenses—Adminis-
tration be reduced by Rs. 100"

[Need to reduce the salaries of officials
of the Railway Service Commission,
Madras. (166))

“That the demand under the head
Ordinary Working Expenses—Adminis-
tration be reduced by Rs. 100.”

[Need to increase the salarics of class
111 and class TV employees of various
Railway Service Commissions. (167)]

“That the demand under the head
Ordinary Working Expenses—Administra-
tion be reduced by Rs. 100"

[Noed to improve the service condi-
tions and extension of other facilities to
ordinary employees of various Railway
Service Commissions. (168)]

MARCH 19, 1968

DS.G. (Rlys.) 1634

SHRI SRINIBAS MISRA (Cuttack) :
I beg to move :

“That the demand under the head
Ordinary Working Fxpenses—Adminis-
tration by reduced by Rs. 100"

[Failure of ihe Administration to
provide for a direct express service from
Orissa to Delhi via Bina, Katni, Bilaspur,
Jharsuguda, Kharagpur, Puri. (169)]

“That the demand under the head
Ordinary Working Expenses—Adminis-
tration be reduced by Rs. 100"

[Lack of provision for any fast moving
train in day time in the State of Orissa.
(170]

SHRI CHANDRA SEKHAR SINGH :
beg to move @

-

“That the demand under the head
Ordinary Working Expenses—Adminis-
tration be reduced by Rs, 100.”

[Need to provide scparate waiting
rooms to the passengers of all catagories.
(171))

“That the demand under the head
Ordinary Working Expenses—Adminis-
tration be reduced by Rs. 100."

[Necd to provide a hospital for the
cmployees of Kishanganj Railway Station.
(172))

SHRI Y. S. KUSHWAH : 1 beg to
move :

“That the demand under the head
Ordinary Expenses—Repairs and Main-
tenance be reduced Rs. 100."

['Nocd to pay attention to repairs in
trains running on narrow gauge lines
between Gwalior and Bhind, Gwalior
and Sholapur, Kalan and Gwalior and.
Shivpuri, (174)]

“That the decmand under the head
Ordinary Expenses—Repairs and Main-
tenance be reduced by Rs. 100"

[Need to make arrangements for
sanitation, fans, eclectricity in trains.
running on narrow gauge lines between
Gwalior and Bhind, Gwalior and Sheopur
Kalan and Gwalior and Shivpuri. (175)}
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“That the demand under the head
Grdinary Bxpenses—Repairs and Main-
tenance be reduced by Rs. 100.”

[Need to change old rickety engines
and trains running on narrow gauge lines
between Gwalior and Bhind, Gwalior and
Sheopur Kalan and Gwalior and Shiv-
puri. (176)]

“That thc demand under the head
Ordinary Expenses—Repairs and Main-
tenance be reduced by Rs. 100.”

[Question of slowing down the speed
of trains running on narrow gauge lines
between Gwalior and Bhind, Gwalior and
Sheopur Kalan and Gwalior and Shiv-
puri. (177)]

“That the demand under the head
Ordinary Expenses—Rcepairs and Main-
tenance be raduced by Rs. 100"

[Need to attach more bogies to trains
running on narrow gauge lines between
Gwalior and Bhind, Gwalior and Sheopur
Kalan and Gwalior and Shivpuri. (178))

SHRI RAMAVATAR SHASTRI : 1 beg
Lo move :

“That ths demand under the head
Ordinary Expenses—Repairs and Main-
tenance be reduced by Rs. 100.”

[Failure to protect railway property.
(180)]

“That the demand under the bhead
Ordinary Expenses—Repairs and Main-
tcnance be reduced by Rs. 100.”

[Failure to check theft of railway
property. (181)]

“That the demand under the head
Ordinary Expénses—Repairs and Main-
tenance be reduced by Rs. 100"

[Need to check increasing number of
thefts of railway property. (182)]

“That the demand under the head
Ordinary Bxpenses—Repairs and Main-
tenance be reduced by Rs. 100"

[Need to check wastage of money in
the name of repairs to railway buildings.
(183)]
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“That the demand under the Head
Ordinary Expenses—Repairs and Main-
tcnance bc reduced by Rs. 100"

[Need to pay attention to repairs to
be made ip railway employees” quarters.
(184))

SHRI K. M. ABRAHAM (Kottayam) :

1 beg to mcwe :

“That the demand under the Head
Ordinary Expenses and Maintenance be
reduced by Rs. 100.”

[Failure to introduce direct trains from
Bombay to Cechin. (191)]

SHRI MOHAMMAD ISMAIL : I beg
10 move :

“That the demand under the Head
Ordinary Working Expenses—Operating
Staff be reduced by Rs. 100.” .

[Failure to absorb the workers of the
construction work after its ccmplction.
(193)]

“That the demand under the Head
Ordinary Working Expenses—Operating
Staff be reduced by Rs. 100.”

[Lack cf premotion facilites to the
traffic accounts clerks grade 11. (194)]

*That the demand under the Hiad
Ordinary Working Expenses—Operating
Staff be reduced by Rs. 100.™

[Failure to take into consideraticn the
service of an cmployee frem the date of
recruitment in the case of candidates for
Railway Service Commission (195)]

SHRI RAMAVATAR SHASTRI : 1 beg

v move ©

“That the dcmand under the Head
Ordinary Working Expenses—Operating
Staff be reduced by Rs. 100,

[Failure to provide facility of earning
their livelihocd 1w Railway porters. (196)]

“That the dumand under the Head
Ordinary Exrenses— Opcerating Staff be
reduced by Rs. 100.”

[Failure to regularise, the services of
Railway porters. (197)]

“That the demund under the Head
Ordinary Expenses—Orcrating Staff be
reduced by Rs, 100"

[Need to incrcase the present pay
<cale of Rs. 110—180 of Loco Machanical
Staff. (198))



1637 D.G. and

(Shri Ramavatar Shastri)
“That the demand under the Head

Ordinary Woiking Expenses—Operating
Staff be reduced by Rs; 100.”

[Need to restores the pay-cut effected
in respect of mechanical staff of Jamalpur
Loco shed. (199))

“That the demand under the H:ad
Ordinary Working Expenscs—Operating
staff b: reduced by Rs. 100,

{Feilure to increase the pay scales of
loce machanical staff. (200))

*“That the demand under the Head
Ordinary Working Expenses—Operating
Staff be reduced by Rs. 100,

[Failure to accede to the demands of
Eastern Railway Zonal Mcchanical Staff
Committee of Indian Railways Mechanical
Staff Association made at its Jhajha
meeting. (201)

“That the demand under the Head
Ordinary Working Expenses—Opcrating
Staff be reduced by Rs. 100."

[Failure to provide work on a per-
manent basis 10 substitute labourers.

(202))

““That the demand under the Hoad
Ordinary Working Expenses—Operating
Staff be reduced by Rs. 100"

[Need to avoid engaging outside
labourers while substitute labour is avail-
able. (203)]

“That the demand under the Head
Ordinary Working Expenscs—Operating
Staff be reduced by Rs. 100."*

[Need to improve the conditions of
loco-running staff. (204)]

“That the demand under the Head
Ordinary Working Expenses—Operating
Staff be reduced by Rs. 100."”

[Need to accede to the demands for
warded by loco running staff Commitiec.
(2050

“That the demand under the Head
Ordinary Working Expenscs—Operating
Staff be reduced by Rs. 100"

[Failure to check the atrocitics and
irregularities committed by the Foreman
in loco-sheds. (206)]

“That the demand under the H-ad

Ordinary Working Expenses—Operating
Stafl be reduced by Rs. 100.”
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[Need for immediate transfer of loco
foremen werking in Jamalpur (Eastern
Railway). (207))

“That the demand under the Head
Ordinary Working Expenss—OQOperating
Staff be reduced by Rs. 100"

[Failure to withdraw police cases
against loco siaff of Guya (Eastcrn
Railway). (208))

“That the demand under the Head
Ordinary Working Expenses—Operating
Stafl be reduced by Rs. 100,

[Failure to re-open fuir-price grain-
shops for Railway cmployees. (209))

“That the demand under the Head
Ordinary Working Expcnses—Operating
Staff be reduced by Rs. 100,

[Failure to fix pay scales of Railway
Employees according to their responsibi-
lities. (210))

“That the demand under the Head
Ordinary Working Expenses—Operating
Staff be reduced by Rs. 100,

[Failure 10 raise the living standard
of signalmen and gaugeman, (211)]

“*That the demand under the Head
Ordinary Working Expenses—-Operating
Staff be reduced by Rs. 100.™

[Failure to check maltreatment of
Railway employces at the hand of thuir
officials. (212))

“That the demand under the Head
Ordinary Working Expenses-—Opcrating
Staff be reduced by Rs. 100.”

[Failure to lighten the work load of
loco machanical stafl. (231))

“*That the demand under the Head
Ordinary Working Expenses—Opcrating
Staff be reduced by Rs. 100"

[Need to give special facilities to
employees working on stcamers and ports.
(214)]

“That thc demand under the Head
Ordinary Operating Expenses—Operating
Staff be reduced by Rs. 100.”

[Need to avoid retrenchment of ferty
per cent of train clerks of Danapur,
Eastern Railway. (215)]

““That the demand under the Head
Ordinary Working Expenses—Opcrating
Staff be reduced by Rs. 100.”
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[Failure to upgrade the post of Railway
Guards. (216)]

“That the demand under the Hcad
Ordinary Working Expenses—OQperating
Staff be reduced by Rs. 100."

[Failure to accept the demands of
AlkIndia Railway Guards Association.
217

“That the demand under the H:ad
Ordinary Working Expenses—Operating
Saff be reduced by Rs. 100"

[Failure 1o give increased D.A. to
Railway cmployees in proporticn 10
increase in price-index. (218)]

“That the demand under the Head
Ordinary Working Expenses—Operating
Stff be reduced by Rs. 100,

[Failure to accede to the demand put
forward by All India Railwaymen's
Federation. (219)]

“That the demand under the Head
Ordinary Working Expenses—Operaung
Staff be rcduccd by Rs. 100.™

[Need to withdraw the circular issucd
by Div. Supdt. rcgarding change in
the duty of conductors of Alluhabad
working in 1, IT and 111 class slecper-
coaches. (220))

“That the demand under the Head
‘Ordinary Working Expenses—Opcration
(Fuel) be reduced by Rs. 100."

[Failure to purchase all required coal
from National Coal Development Cor-
poration. (222) |

“*That the demand under the H:ad
Ordinary Working Expenses—Operating
{Fuel) be reduced by Rs. 100"

[Need to discontinue purchasing coal
from private collieries at higher ratcs.
(223)]

“That the demand under the Hcad

Ordinary Working Expcnses—Operation
(Fuel) be reduced by Rs. 100,
[Failure to prevent pilfering of dic
oil, {224))
“That the demand under the Head
Ordinary Working Expenses—Operation
(Fuel) be reduced by Rs, 100,”

[Failure to prevent large-scale theft
of coal, (225)]
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“That the demand under the Head
Ordinary Working Expenses—Operation
(Fuel) be reduced by Rs. 100."

[Failure to prevent corrupticn rampant
in the purchase of coal. (226))

“That the demand under the Head
Ordinary Working Expenses—Operation
(Fuel) be reduced by Rs. 100.”

[Failure to purchasc 4-inch coal fixed
as a fuel for the engine. (227))

**That the demand under the Head
Ordinary Working Expenscs—Operation
(Fuel) be reduced by Rs. 100.”

[Failure to prevent more use of ceal
in the engine because of big picces of
coal. (228))

“That the demand under the Head
Ordinary Working Expenscs—Operation
(Fuel) be reduced by Rs. 100.”

[Failure to prcvent the praclice of
selling ccal and cinder ash to the con-
tractors at a very nominal price. (229) ]

“That the demand under the Head
Ordinary Working Fxpenses—Operation
(Fuel) be reduced by Rs. 100,

[Failure to check large scale theft of
coal. (230))

SHR1 MOHAMMAD ISMAIL
10 move

“That the demand under the Head
Ordinary Working Expenscs —Operation
other than Staff and Fucl be reduced to
Re. 1.

[Ban the introduction of electrenic
computers in all the Railways. (231))

SHRT RAMAVATAR SHASTRI : I beg
to move :

“That the demand unde the Head
Ordinary Working Expenses —Operation
other than Staff and Fucl be reduccd by
Rs. 100,

[Failure to prevent wastage of sta-
tioncry and forms. (233) ]

*That the demand under the H:ad
Ordinary Working Expenscs—Operaticn
other than Staff and Fuel be reduced by
Rs. 100."”

[Failure to prevent thefi of goods.
(234))

: 1 beg
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[Shri Ramavatar Shastri]

“That the demand under the Head
Ordinary Working Expenses—Opcration
other than Staff and Fuel be reduced
by Rs. 100/

[Nead to exercise necessary caution
in tho loading and unloading of goods.
(239))

“That the demand under the Head
Ordinary Working Expenses— Opcration
other than Staff and Fuel be reduced by
Rs. 100/-"

[Need to prevent misuse of money in
the name of compensation. (236))

“That the demand under the Head
Ordinary Working Expenses—Operation
other than Staff and Fuel be reduced by
Rs. 100/-"

[Need to supply uniforms to all the
Railway employees. (237))

“That the demand under the Head
Ordinary Working Expenses-—Operation
other than Staflf and Fuel be reduced by
Rs. 100/-"

[MNoed to bring about improvement in
the supply of uniforms. (238)]

“That the demand under the Head
Ordinary Working Expenses—Operation
other than Staff and Fuel be reduced by
Rs, 100f-"

[Need to supply the required length
of cloth to the employees instead of
rcady-made uniforms. (239))

“That the demand under the Head
Ordinary Working Expenses— Operation
ather than Staff and Fuel be reduced
by Rs. 100/-"

[Failure to supply woollen uniforms
to all the employees. (240))

“That the demand under thc Head
Ordinary Working Expenses—Operation
other than Staff and Fuel be reduced by
Rs. 100"

[Need to supply woollen vniforms to
Railway porters. (241)]

“That the demand under the Head
Ordinary Working Expenses—Mircellan-
neous Expenses be reduced by Rs.
100/-"
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[Need to pay full compenua:on to the
familics of the persons killed in Lakhisarai
Railway accident. (246))

“That the demand under the Head
Ordinary Working Expenses— Miscella-
neous Expenses to reduced by Rs,
100,

[Need to increase the amount to the
passcngers injured as a result of Railway
accidents. (247)]

SHRI MOHAMMAD ISMAIL : I beg to
move :

“That the demand under the Head
Ordinary Working Expenses—Staff Wel-
fare be reduced by Rs. 100/-*

{Inadequate housing
class III employees. (251))

“That the demand under the Head
Ordinary  Working  Expenses—Staff
Welfare be reduced by Rs. 100/-™

facilitics fer

(Inadequate housing facilitics for clase
IV employees. (252)]

SHRI RAMAVATAR SHASTRI :1
beg to move :

“That the demand under the Head
Ordinary Working Expenses - Staff Wel-
fare be reduced by Rs. 100/-"

[Failure to improve the unsatisfactory
condition of medical services. (253)]

“That the demand under the Head
Ordinary Working Expenses— Staff Wel-
fare be reduced by Rs. 100/-"

[Need to bring about further im-
provement in the diet of the patients in
Railway hospitals. (254)]

“That thc demand under the Head
Ordinary Working Expenses—Stafl Wel-
fare be reduced by Rs. 100/-"

[Failure to check the theft of the food
supplied to the patients in Railway hos-
pitals. (255))

“That the demand under the Head
Ordinary Working Expenses— Staff Wel-
fare be reduced by Rs. 100/-"

- [Need to supply patent medicines to
the patients in Railway hospitals. (256)]
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" “That the demand under the Head
Ordinary Working Expenses—Staff Wel-
fare be reduced by Rs. 100/

[Need to supply milk and fruit in
adeguate quantity to the patients in
Raitway hospitals. (257)]

“That the demand under the Hcad
Ordinary Working Expenses—Staff Wel-
fare be reduced by Rs. 100/-"

[Failure to check theft and black-
marketing in medicines in Railway hos-
pitals. (258)]

“That the demand under the Head
Ordinary Working Expenses— Staff Wel-
fare be reduced by Rs. 100/-"

[Failure to end mismanagement ol the
Raitway Hcalth Centres and the Dis-
pensarics,  (259))

“That the demand under the Head
Ordinary Working Expenses— Staff Wel-
fare be reduced by Rs. 100/™

[Failure to provide facilities for the
treatment of females and to provide beds
to them in all the Railway Health Centres,
(260))

“That the demand under the Head
Ordinary Working Expenses— Stafl Wcl-
fare be reduced by Rs. 100/-"

[Failure to make adequate arrange-
ments of male and female doctors in all
the Railway Health Centres. (261)]

“That the demand under the Head
Ordinary Working Expenses—Staff Wel-
fare be reduced by Rs. 100"

[Failure 10 check supply of inferior
food in the Railway Health Centres and
hospitals. (262)]

“That the demand under the Head
Ordinary Working Expenses—Staff Wel-
fare be reduced by Rs. 100f-"

[Total ubsence of cleanliness on the
stations. (263)]

“That the demand under the Head
Ordinary Working Expenses—Staff Wel-
fare bereduced by Rs. 100/-"

{Unsatisfactory sanitary condition of
the waiting rooms, (264)]
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“That the demand under the Head
Ordinary Working Expenses—Staff Wel-
farc be reduced by Rs. 100/-"

[Need for immediate transfer of the
Doctors at Samastipur Railway Hospital.
(265)]

“That the demand under the Head
Ordinary Working Expenses—Stafl Wel-
fare be reduced by Rs. 100/-"

[Failure to take action against the-
doctors meting out ill-treatment to the
sanitary staff of the Samastipur hospital.
(266)]

“That the demand under the Head
Ordinary Working Expenses—Staff Wel-
fare be reduced by Rs. 100/-"

[Need to give adequate living allowance
to the employees of Samastipur Hos-
pital who have been suspended. (267))

“That the demand under the Head
Ordinary Working Expenses—Staffl Wel-
fare, be reduced by Rs. 100/-"

[Failure to ensure sanitation inthe
lavatories of the Jamalpur Station of
Eastern Railway. (268)]

“That the demand under the Head
Ordinary Working Expenses--Stafl Wel-
fare be reduced by Rs. 100/-"

[Failure to ensure sanitary conditions-
in the Railways. (269)]

SHRI M. K. NANJA GOWDER
(Nilgiris) : I beg to move :

“That the Demand under the Head
Dividend to General Revenues be reduced
by Rs. 100/-"

[Unremunerative lines. (270))

SHRI1
1o move :

MOHAMMAD ISMAIL : I beg

“That the demand under the Head
Construction of New Lines —Capital and
Depreciation Reserve Fund be reduced to
Re, 1"

[Need to abolish contract system and
give the work to labour co-operatives..
@y
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SHRI Y. S. KUSHWAH : I beg to
move :

“That the demand under the Head
Construction of New Lines—Capital and
Depreciation Reserve Fund be reduced
by Rs. 100/-"

" [Failure to convert narrow gauge line

between Bhind and Gwalior into broad

gauge. (289))

SHRI MOHAMMAD ISMAIL : 1 beg
10 move :

“That the demand under the Head
Construction of New Lines—Capital and
Depreciation Reserve Fund be reduced
by Rs. 100/-"

[Failure to double the railway line
from Dum Dum to Basirhat. (291)]

“That the demand under the Head
Construction of New Lines—Capital and
Depreciation Reserve Fund be reduced
by Rs. 100/

[Failure to construct railway line from
Malda to Balwehat and Hilli. (292)]

SHRI CHANDRA SEKHAR SINGH :
9 beg to move :

“That the demand under the Head
Construction of New Lines—Capital and
Depreciation Reserve Fund be reduced
by Rs. 100/-"

[Nezd to provide a new line from
Dehri-on-Sone, Eastern Railway to
Arrah Junction via Nasriganj Sahar,
Narayanpur and Agiano. (306)]

“That"the demand under the Head- -
Construction of New Lines—Capital and
Depreciation Reserve Fund be reduced
by Rs. 100/-"

[Need to provide a manned level cros-
sing near Muther on Patna-Gaya line,
Eastern Railway. (307)]

“That the demand under the Head
Construction of New Lines—Capital
and Depreciation Reserve Fund be re-
duced by Rs. 100/-"

[Need to provide a narrow gauge line
from Makdumpur Station, Eastern
Railway to Rajgir via Khidar Sarai and
‘Sabahda. (308)] ’

“That the demand under the Head
“Construction of New Lines—Capital and
Depreciation Reserve Fund be reduced by
Rs. 100/
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[Need to provide a new line from
Gaya Junction, Eastern Railway to
Hazaribagh City via Sherghati, (309)}

“That the demand under the Head
Construction of New Lines— Capital and
Depreciation Reserve Fund be reduced
by Rs. 100/-]"

[Need to renovate the first and second
class waiting rooms at Jahanabad Station
on Patna-Gaya line, Eastern Railway
to provide adequate furniture therein.
(3100

“That the demand under the Head
Construction of New Lines—Capital and
Depreciation Reserve Fund be reduced
by Rs. 100/-"

[Need to provide first and second
class waiting rooms at Jahanabad Court
Station on Patna-Gava line, Eastern
Railway, (311)]

“That the demand under the Head
Construction of New Lines- - Capital and
Depreciation Reserve Fund be reduced
by Rs. 100/-"

[Need to provide a new rathiay line
from Arwal to Bihar sarif vie Jahanabad
on Eastern Railway. (312)]

“That the demand under the Head
Construction of New Lines Capital and
Depreciation Reserve  Fund be reduced
by Rs. 100/-™

[Need to provide a new railway line
from Bihta Station, Eastern Railway to
Barun Junction vie Daudnagar. (313))

“That the demand under the Head
Construction of New Lines— Capital and
Depreciation Reserne Fund be reduccd
by Rs. 100/-"

[Need to connect Rafiganj with Bihta
Junction via Tikari and Kinjar, Eastern
Railway. (314))

“That the demand under the Head
Construction of New Lines—Capital and
Depreciation Reserve Fund be reduced
by Rs. 100/-"

[Need to provide a new railway line
from Gaya Junction to Goh, Daudnagar
via Tekari City on Eastern Railway.
315)

“That the demand under the Head
Construction of New Lines - Capital and
Depreciation Reserve Fund be reduced
by Rs. 100/-"

[Need to provide a narrow gauge lime
from Aurangabad Road to Navi Nagar
City on Eastern Railway. (316))
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SHRI SRINIBAS MISRA : 1 beg to

move

“That the demand under the Head
Construction of New Lines --Capital and
Depreciation Reserve Fund be reduced
by Rs. 100/-"

[Failure to construct an overhead
bridge at the southern level crossing at
Cuttack station.  (317)]

SHR! K.M. ABRAHAM : 1 begto

move

“That the demand under the Head
construction of New Lines—Capital and
Depreciation Reserve Fund be reduced
by Rs. 100-"

[Failure to construct a broad gauge
line in Kerala State between Ernakulam
and Trivandrum via Kottayam by dis-
card:ng the cxisting metre gauge linc.
(31%;.

“That the demand under the Head
Construction of New Lines- Capital and
Depreciation Reserve Fund be reduced
by Rs. 100;-

[Failure to construct a new line bet-
weer  Trivandrum, Kerala State and
Cap: Comorin, Madras State. (319)]

“That the demand under the Head
Corstruction of New Lines— Capital and
Depreciation  Reserve Fund be reduced
by Rs. 100"

[Failure to construct a new line bet-
wee . Punoloor and Tiruvalla, Kerala
State.  (320)]

“That the demand under the Head
Construction of New Lines- Capital and
Depreciation Reserve Fund be reduced
by Rs. 10it="

[Failure to construct a new line bet-
wee Cochin and Quilon via Alleppey,
Keralu State.  (321)]

“That the demand under the Head
Construction of New Lines— Capital and
Depreciation Reserve Fund be reduced
by Rs. 100/-"

[Failure to construct a new line bet-
weer Kottayam, Kerala State and

Macurai, Madras  State, parallel to
Kottayam Kumali Road. (322)]

“Thut the demand under the Head
Construc:ion of New Lins—Capital and
Depreciation Reserve Fund be reduced
by Rs. 100.-"

‘wilure 1o construct a new line between
Cochine, Kerala State and Bodinaikannoor,
I';‘Iaiﬂ)ra-; State via Munnar, Kerala State.
(323)]
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SHRI CHANDRA SEKHAR SINGH :
1 beg to move :

“That the demand wunder the Head
Construction of New Lines— Capital and
Depreciation Reserve Fund be reduced by
Rs. 100/-"

[Need to construct unother bridge on
Yamuna river. (324)]

“That the demand under the Head
Construction of New Lines—Capital and
Depreciation Reserved Fund be reduced
by Rs. 100/-"

[Need to convert metre gauge lines into
broad gauge on all Railways. (325))

SHRI K. M. ABRAHAM : ] beg to move :

“That the demand under the Head Openr
Linc Works— Capital Depreciation Reserve
Fund and Development Fund be reduced
by Rs. 100/-"

[Failure to construct a Railway station
at Ncelimangalam near Kottayam, Kcrala
State. (337))

“That the demand under the Head Open
Line Works—Capital, Depreciation Reserve
Fund and Development Fund be reduced
by Rs. 100/-"

[Failure to construct a railway station
at Kaduthuruthy, Kerala State. (338))

SHRI NAMBIAR : I beg to move :

That the demand under the head
Railway Board be reduced by Rs. 100/-*~

[Unsatisfatory working of the Railway
Board. (391)]

“That the demand under the head
Railway Board be reduced by Rs.
100/-""

[Need to reconstitute the Railway
Board by delegating more powers to the
General Managers. (392)]

“That the demand under the head
R(;Ji;way Board be reduced by Rs.
100/-"

[Evolution of a formula to grant
recognition to Employees Trade Union
and to remove the present state of affairs
of showing favouritism and politicaF
discrimination. (393)]

“That the demand under the head
Railway Board be reduced by the Rs,
100/-"

[Need to place the Chairman, Railway
Board and the Financial Commissioner,
Railways on equal pay-scale. (394)]

“That the demand under the head
Railway Board be reduced by Rs. 100]-"

[Need to set up an Appellate Tribunal
at the Railway Board level to hear the
final Is by the affected employces
particularly in the case of dismissals,
removals, compulsory retirements and
termination of services. (399)]
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{Shri Nambiar]

“That the demand under the head
Railway Board be reduced by Rs.
1w_h

[Need to reorganise the Divisional
personnel set-up in Zonal Railways by
taking away all the workmen and cm-
ployees from the Divisional Personncl
‘Officer and putting the Divisional Officers
incharge of the personnel side. (396)]

“That the demand under the hcad
Railway Board bc reduced by Rs.
]w"-u

[Inadequate supply of mail vans
resulting in the usage of third class com-
partments for carrying Mail. (414)]

“That the demand under thc head
Railway Board be reduced by Rs.
lm_'-“

[Inadequate lighting arrangements in
the mail vans, (415)]

“That the demand under the
Railway Board be reduced by
100/-"

head
Rs.

[Removal of the alarm-chain in the
Mail vans thereby endangering the safety
of the personnel. (416)]

“That the demand under the head

Railway Board be reduced by Rs.
100/-"
[Need to construct buildings for

the Railway Mail service in important
Railway junction stations, (417)]

“That the demand wunder the head
Railway Board be reduced by Rs.
100/-"

[Need to introduce cight hours working
for all categories of railwaymen in accor-
dance with the I.L.O, directive and to
terminate the obsolete Rajadhiyaksha
Award. (418)]

“That the demand under the head
Railway Board be reduced by Rs.
1004-"

[Need to take up the Erode-Sathiya-
mangalam-Samaraj Nagar new line.
(419)]
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SHRI A.SREEDHARAN (Budagara) :
I beg to move :
“That the demand under the head
Railway Board be reduced by Rs.
100/-"

[Need to take up survey of the Telli-
cherry-Mysore Railway (420))

SHRI NAMBIAR : 1 beg to move :

“That the demand under the head
Railway Board be reduced by  Rs.
lm;_n

[Need to take up the work of Kannya
Kumari railway link immediately as the
survey has been completed. (421)]

SHRI A. SREEDHARAN : 1 beg to
move :

“That the demand under the head
Railway Board be reduced by Rs.
100}—“

[Need to make Mangalore-Hassan
railway link to be a broad guage insteacd
of the prescnt metre gauge proposal.
(422)]

“That the demand under the head
Railway Board be rcduced by Rs.
100/-"

[Need to drop the proposal regarding

introduction of charges for III class
sleeper berths  for distant travellers.
(423)]

SHRI NAMBIAR : I beg to move (—

“That the demand under the head
Railway Board be rcduced by Rs.
]m,-.n

[Need to drop the proposal regarding
increase in the fares and freights.
(424))

“That the demand under the head
Ordinary Working Expenses — Adminis-
stration—be reduced by Rs. 100/-"

[Serious threat of rctrenchment of

temporary cmployees and casual labour
on all Railways. (441)]

“That the demand under the head
Ordinary Working Expenscs —Admini-
stration—be reduced by Rs. 100/-"

[Need to conmstruct either an over-
bridge or an under-bridge at the Avanasi
Road level crossing in Coimbatore city
(S. Railway) (442)]
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“That the demand under the head
Ordinary Working Expenses—Admini-
stration—be reduced by Rs. 100/-"

[Need to build a pucca station with
all passenger amenities at Irugur Station
(S. Railway) near Coimbatore (443)]

SHRI A. SREEDHARAN : I beg to

move :

“That thc demand under the hvl_:a.d
Ordinary Working Expenses—Admini-
stration—be reduced by Rs. 100/-"

[Need to arrange to stop the West
Coast Express at Tirupur  Railway
Station on the S. Railway. (444)]

SHRI NAMBIAR : 1 beg to move :

“That the demand under the head
Ordinary Working Expenses—Admini-
stration—be reduced by Rs. 100/-"

[Need to give quarters to thc swec-
pers and cleaners of Coimbatore Railway
Station. (445)]

SHRI A. SREEDHARAN : I beg 10

move

“That the demand under the head
Ordinary Working Expenses—Admini-
stration—be reduced by Rs. 100/-"

[Need to increase third class travel
accommodation from Coimbatore towards
Madras side and Mangalore side. (446)]

“That the demand under the head
Ordinary Working Expenses—Admini-
stration—be reduced by Rs. 100/-"

[Neglect shown in covering of plat-
forms of many railway stations of thc
Southern Railways on the West Coast
despite the heavy monsoons, (447)]

SHRI NAMBIAR : I beg to move :

“That thc demand under the head
Ordinary Working Expenses—Admini-
stration—be reduced by Rs. 100/-"

[Need to repair, remodel and recon-
struct many of the old railway quarters
particularly on the West Coast line of the
Southern Railway. (448)]
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SHRI A. SREEDHARAN : 1 beg to

move :

“That the demand under the head
Ordinary Working Expenses—Admini-
stration—be reduced by Rs. 100/-"

[Need to revise the time-table of the
Woest Coast Express of the Southern

Railway to suit the passengers from the
West Coast area. (449)]

“That the demand under the head
Ordinary Working Expenses—Admini-
stration—be reduced by Rs. 100/-"

[Need to provide a stoppage of
Mangalore-Madras Mail, Mangalore-
Cochin Express and West Coast Express
at Quilandi. (450)]

“That the demand under the head
Ordinary Working Expenses—Admini-
stration—be reduced by Rs. 100/-"

[Need to provide a steppage of West
Express at Badagara (451)]

“That the demand under the head
Ordinary Working Expenses—Admini-
stration—be reduced by Rs. 100/-"

[Need to build railway quarters for
employees at Chemanchari Railway
Station. (452)]

“That the demand under the head
Ordinary Working Expenses—Admini-
stration—be reduced by Rs. 100/-"

[Need to provide a platform roof at
thec Chemanchari Railway Station (453)]

SHRI NAMBIAR : I beg to mowve :

“That the demand under the head
Ordinary Working Expenses—Repairs
and Maintenance be reduced by Rs.
100/-"

[Threat of large scale retrenchment of
loco shed men due to the introduction of
dicselisation. (454)]

“That the demand under the head
Ordinary Working Expenses—Repairs and
Maintenance be reduccd by Rs. 100/-"

[Need for completion of the electri-
fication of the “C" type quarters in
the Railway Colony at Golden Rock
(Southern Railway) (455)]
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[Shri A. Shreedharan]

“That the demand under the head
Ordinary Working Expenses—Repairs
and Maintecnance be reduced by Rs.
100/-"

[Situation created by the reduction
of skilled artisans in the name of incentive
scheme in the Golden Rock Workshop
(Southern Railway). (456)]

“That the demand under the head
Ordinary Working Expenses—Operating
Staff be reduced by Rs. 100/-"

[Refusal to stipulate eight  hour
working for the loco running staff re-
sulting in the increase in accidents. (457)]

“That the demand under the head
Ordinary Working Expenses—Operating
Staff be reduced by Rs. 100/-"

[Refusal to redress the reasonable
grievances of the Loco Firemen resulting
in serious labour unrest and stoppage of
work. (458)]

“That the demand under the head
Ordinary Working Expenses—Operating
Staff be roduced by Rs. 100/-"

[Refusal to grant normal promotions
and confirmations to the Loco Firemen
of the Southern Railway resulting in dis-
location of train working. (459)]

“That the demand under the head
Ordimary Working Expenses—Staff ; Wel-
fare be reduced by Rs. 100/-"

[Need to grant free medical aid and
diet to railway ecmployees and their
family members while admitted to beds in
railway hospitals as was before in British
regime. (462)]

“Tnat the demand under the head
Ordinary Working Expenses— Staff Wel-
fare be reduced by Rs. 100/-"

[Need to grant one set [ree passes
1o retred Class IV employees as in the
case of Class II1 employees as was be-
fore in British regime. (463)]

“That the demand under the head
Ordina~y Working Expenses— Staff Wel-
fare be reduced by Rs. 100/-"

[Need to grant rent free quarters to
opereting staffl  like Station Masters,
Pointamen as was before in British
regime. (464)]
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“That the demand under the head
Ordinary Working Expenses—Staff Wel-
fare be reduced by Rs. 100/-"

[Neod to provide employment to at
least one son of a Railway employee as
was done before during British regime.
(469))

“That the demand under the head
Ordinary Working Expenses—Staff Wel-
fare reduced by Rs. 100/-"

[Need for reduction of rent of Railway
quarters constructed several decades ago
to the level fixed then as in the days
of British regime. (466))

“That the demand under the head
Ordinary Working Expenses—Staff Wel-
fare be reduced by Rs. 100/-"

[Need to supply free water and elec-
tricity to the Railway employees Insti-
tutes as was donc during British regime,
(467))

SHRI KIRUTTINAN (Sivaganga) :
beg to move :

“That the demand under the head
Railway Board be reduced by Rs.
100/

[Increase in platform fee, third class
passengers fare and depriving the long
journey third class passengers of the
sleeping facilities. (527)]

“That the demand under the head
Railway Board be reduced by Rs.
100/-"

[Lack of facilities for third class
passengers. (528)]

“That the demand under the head
Railway Board be reduced by Rs.
100/

[Failure to meet the demand of the
T.T. Es. and their classification as running
staff. (529))

“That the demand under the head
Railway Board be reduced by Rs.
100/-"

[Poor catering arrangements in Rail-
ways. (530))
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“That the demand under.the head
Railway Board be reduced by Rs.
Imf'"

[Failure to pay attention to the sugges-
tons given by the M. Ps. in the Informal
<Consultative Committees. (531)]

“That the demand under the head
Railway Board be  reduced by Rs.
100/-."

[Need to provide a new bridge on
Vaigai river at Manamadurai in Southern
Railway. (532)] .

“That the demand under the head
Rallway Board be reduced by Rs.
-]m '.i)

[Need to provide level crossings near
Peesarpatnam, Thiruppachethy, Pap-
pankulam on the Madurai, Manamadurai
line in Southern Railway. (533)]

“That the demand under the head
Railway Board be reduced by Rs.
100/-."

[Need to construct halt stations at
Sivaganga college on the Karaikudi-
Manamadurai line, Rajagambiram,
Ladanendal on Madurai-Manamadurai
line in Southern Railway. (534)]

“That the demand under the head
‘Railway Board be reduced by Rs.
100/-."

[Need to provide drinking water
facilities in all compartments. (535)]

"'Thal the demand under the head
Miscellaneous Expenditure  be reduced
by Rs. 100/

[Introduction of automation in Rail-
“ways (545)]

_“Thm the demand under the head
Miscellaneous Expenditure be reduced by
Rs. 100/-."

‘['de to conduct a survey to have a
rail link between Dindigul to Karaikudi
-or Madurai to Karaikudi (wa) Thirup-
pathur in Madras State. (546)]

“That the demand under the head
Miscellaneous Expenaduura be reduced
by Rs. 100/-."
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[Need to conduct a survey to have
a rail link between Karaikudi and Tondi
Arantanki and Tondi in Mndras State.
547)

“That the demand under the hcad
Miscellaneous Expenditure be reduced
by Rs. 100/-."

[Need to conduct a survey to have a
coastal Rail link between Aranthanki
and Mandapam in Madras State. (548))

“That the demand under the head
Ordinary Working Expenscs—Administra-
tion be reduced by Rs. 100/-."

[Need to provide platform roof at
Paramakudi Station in Southern Railway.
(350))

“That the demand under the head
Ordinary Working Expenscs—Administra-
tion be reduced by Rs, 100/-."

[Failurc to provide a direct Express
Train from Virudunagar-to Madras via
Aruppukkottai, Manamadurai<Chord
in Southern Railway. (551))

“That the demand under the head
Ordinary Working Expenses —Administra-
tion be reduced by Rs. 100/-"

[Failure to have an Express train
from Madurai to Rameswaram in
Southern Railway. (552)]

“That the demand under the head
Ordinary Working Expenses—Adminis-
tration be reduced by Rs. 100/-.”

[Failure to redress, the difficulties
of the Firemen at Trichinopoly Division
in Southern Railway. (553))

“That the demand under the head
Ordinary Working Expenses—Adminis-
tration be reduced by Rs, 100/-."

[Failure to provide four S.H. Mail
vans for 143 and 144 between Madurai
and Shenkottah in the Southern Ra.llway.
(554))

“That the demand under the head
Ordinary Working Expenses—Repairs and
Maintgnance—be reduced by Rs. .100/-"

[Need to provide black tar _to all
Railway Feeder Roads, (555))
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“That the demand under the head
Ordinary Working Expenses—Repairs
and Maintenance be reduced by Rs.
100/-"

[Need to pay more attention to
repairs in the Diesel coaches running
between Trichinapally and Manamadurai
in the Southern Railway. (556)]

“That the demand under the head
Ordinary Working Expenses—Repairs
and Maintenanc: be reduced by Rs,
100/-."

[Need to provide a permanent Station
building at Aranmanai Siruvayal in the
Southern Railway. (557))

“That the demand under the head
Ordinary Working Expenscs—Repairs
and Maintenance be reduced bv  Rs.
100/-."

[Need to provide a permanent station
building at East-Manamadurai in the
Southern Railway. (558))

SHRI P. VISWAMBHARAN
(Trivandrum) : I beg to move :

“That the demand under the head
Ordinary Working Expenses—Miscel-
laneous Expenses be reduced to Re.
1/-"

[Increase in third class passenger
fares (563))

“That the demand under the head
Ordinary Working Expenses—Miscel-
laneous Expenses be reduced by Rs.
1m’.’|t

[Need to introduce new bogies in
the trains running between Madras—
Trivandrum, Madras Cochin and Madras
—Mangalore, (564)]

SHRI KIRUTTINAN : I beg to move :

“That the demand under the head
Ordinary Working Expenses—Staff
Welfare be reduced by Rs. 100/-.”

[Failure to provide a Lady doctor
at Manamadurai inthe Soutbern Railway
(569)]
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“That the demand under the head
Ordinary  Working
Welfare be reduced by Rs. 100/-.™

[Failure to provide Housing facilitics
for staff at Manamadurai in the Southern
Railway (570))

“That the demand under the head
Construction of New  Lines—Capital
and Depreciation Reserve Fund be
reduced by Rs. 100/-."

[Need to construct a new railway
line from Tirunelveli to Kanyakumari in
Madras State. (572)]

“That the demand under the head
Construction of New  Lines—Capital
and Depreciation Reserve Fund be re-
duced by Rs. 100/-."

[Need to construct a new railway
line from Manamadurai to Tuticorin in
Madras State. (573)]

“That the demand under the head
Construction of New Lines— Capital and
Depreciation Reserve Fund be reduced
by Rs. 100f-."

[Need to rcinstate the dismantled
railway line from Pamban to Danushkodi
(574)]

SHR1 P. VISWAMBHARAN : [ beg 1o
move —

“That the demand under the head
Construction of New Lines—Capital and
Depreciation Reserve Fund be reduced
by Rs. 100/-."

[Need to construct a mew railway
line from Trivandrum to Cape Comorin
(5751

“That the demand under the head
Construction of New Lines— Capital and
Depreciation Rescrve Fund  be reduced
by Rs. 100/-."

[Need to convert the metre gauge
line from Ernakulam to Trivandrum into
broad gauge (576)]

SHRI KIRUTTINAN: [ beg to move:—
“That the demand under the head
Open Line Works—Capital, Depreciation

Reserve Fund and Development Fund be.
reduced by Rs, 100/-."
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[Need to withdraw the proposal of
dismantling certain cxisting lines in the
pame of unremuncrative (577))

“That the demand under the head
Open Line Works—Capital, Depreciation
Reserve Fund and Development Fund
be reduced by Rs. 100/-."

[Need to reopcn the stations at
Nedungalam in Southern Railway
(578))

SHRI N. SREEKANTAN NAIR
(Quilon) : I beg 1o move :—

“That the demuud under the head
Ordinary Working Expens:s—Adminis-
tration be reduced by Rs. 100/-.""

[Need to cover the platforms of the
Shencottah-Trivandrun1  section of the
S. Railway to give shelter to the passen-
gers  particularly during  monsoon.
(596))

SHRI NAMBIAR : 1 beg to move :

“That the demand under the head
Oxrdinary Working Expenscs—Adminis-
teaticn be reduced by Rs. 100/,

[Meed to wransfer the optees from the
South Central Railway to Southern
Railway as per the previous promiscs
given to them. (597)]

“That the demand under the head
Ordinary Working Expenses—Adminis-
traticn be reduced by Rs. 100/- *

[Need to grant Night Duty Allowance
to all those who work during nights
irrespective of intermittent or continous

duty (598)]

“That the demand under the head
Ordinary Working . .» =1 ' 1 ; -
traticn be reduced by Rs, 100/-."

[Disruptive working of the Divisional
Superintendent’s Office at Kota (Western
Railway) resulting in periodical unrest
in that Division. (599)]

““That thc demand under the head
Ordinary Working Expenses—A dminis -
tration be reduced by Rs, 100/-,"
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[Unreasonable shifiing of the Railway
stores at Nagappattinam  (Southern
Railway) by different stages creating ope-
rational dificultics and in numberable
hardships to the employees. (600)}

SHRI N. SREEKANTAN NAIR : I
beg to move :—

“That the demand under the bead
Ordinary Working Expenses—Repairs and
Maintenance be reduced by Rs. 100/-."

[Failure to provide staff amenities
like proper latrine, canteen and washing
facilities in the Loco shed at Quilon (S.
Railway) (601)]

SHRI NAMBIAR : 1 beg to move :

“That the demand under the head
Ordinary Working Expenses—Repairs
and Maintenance be reduced by Rs.
lwr‘-"

[Abolition of the outmoded system of
not allowing engineering gangmen and
others to sign the pay sheets before
drawjng salaries and the continuance of
securing thumb impression even by
literate men. (603)]

“That the demand under the head
Ordinary Working Expenses—Repairs and
Maintenance be reduced by Rs, 100/-."

[Need to issue pay slips to that work-
men of the Engineering Department so
as to enable them 1o know the actual
deductions made in each pay sheet. (604)]

“That the demand under the head
Ordinary Working Expenses—Repairs
and Maintenance be reduced by Rs.
100/-."

[Need to sanction two men on Night
Patrol Duty so that safety of track be
censured. (605)].

“That the demand under the head
Ordipary Working Expenses—Repairs
and Maintenance be reduced by Rs.
100/-."

[Undue delay caused in paying house
rent allowance arrears to workmen in
Golden Rock (Southern Railway) colony
who vacated the quarters with previous
permission (606)]

“That the demand under the head
Ordinary Working Expenses-Repairs and
Maintenince be reduced by Rs. 100/-.*
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[Need to give promotions to Class

IV workmen of Golden Rock and Peram-

bur workshops and in the Loco Sheds of
the Southern Railway (607))

SHRI SREEKANTAN NAIR : | beg
to move :

“That the demand under the hecad

Ordinary Working Expenscs—Operating
Staff be reduced by Rs. 100/-."

[Need to remove the pressing gric-
vances of the Railway Commercial
Clerks regarding the work-load, pro-
motion facilities, hours of work, grant of
accommodation and indiscriminate trans-
fers. (608))

“That the demand under the head

Ordinary Working Expenses—Operating
staff be reduced by Rs. 100/-,"

[Need to regularies the services and
confinm the engineering gangmen kept
as casual labour for several years in the
Quilon section of the 8. Railway.
(609)) .

SHRI SRINIBAS MISRA :1 beg to

move

“That the demand under the head
Ordinary Working Expenses—Operating
Staff be reduced by Rs. 100/-.”

[Failure to implement the recommen-
dation of the Second Pay Commission
regarding merger of the two grades of
Sectien Controllers. (610))

“That the demand under the head

Ordinary Working Expenses—Operating
Stafl be reduccd by Rs. 100/-."

[Discrimination made against the
staffl of the Control Organisation in
respect of pay stale and grade (611)]

“That the demand under the head
Ordinary Working Expenses—Operating
Staff be reduced by Rs. 100/-."

[Failure to provide rcasonable pros-
pects and incentives to the staff of the
Control Organisation (612)]

SHRI NAMBIAR : 1 beg to move :

“That the demand under thc head
Ordinary Working  Expenses—Staff
Welfare be reduced by Rs. 100/-."
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[Need to reintroduce ‘workers. special”
and supply of drinking water at Irim-
panam of the Cochin Refinery siding of
the Southern Railway (613))

“That. the demand under the head
Ordinary Working Expenses—Staff
Welfare be reduced by Rs. 100/-." .

[Need for retention of the Railway
Dispensary at Thiruvannamali on the
Southern Railway. (614))

SHRI RAMAVATAR SHASTRI : 1

beg to move :

“That the demand under the bhead
Railway Board be reduced by Rs.
43,00,000/-."

[Need to abolish the Railway Board.
(617)]

“That the demand under the head
Railway Board be reduced by Rs.
1,00,00,000/-."

[Need to fix not more than rupces
1,000 as pay of officers to make good the
deficit in the Buaget. (618)]

“That the demand under the head
Railway Board be reduced by Rs.
1,00,00,000/-."

[Need to abolish air-conditioned trains.
(619)]

“That the demand under the hcad
Railway Board be reduced by Rs.
1,00,00,000/-.

[Need to abolish saloons (620)]

“That the demand under the head
Railway Board be reduced by Rs.
1,00,00,000/-."

[Need to discontinue re-instatement of
officers (621)]

“That the demand under the head
Railway Board be reduced by Rs.
1,00,00,000/-."

[Need to reduce the number of high
officials (622))

“That the demand under the head
Railway Board be reduced by Rs.
100/-."

[Failure to remove the grievances of
the Indian Railway Loco Mechanical
Staff Association (623)]
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“That the demand under the head
Railway Board be reduced by Rs.
100/-,"

[Failure to remove the grievances of
the Railway ministerial staff (624)]

“That the demand under the head
Railway Board be reduced by Rs.
100/-."

[Failure to remove the gricvances
of Railway running staff (625)]

“That the demand under the head
Railway Board be reduced by Rs. 100.™

[Need to consider the Railway ticket
cxaminers as running staff (626)].

“That the demand under the head
Railway Board be reduced by Rs. 100.”

[Arbitrary increase in the passenger
fare (627)).

“That the demand under the head
Railway Board be reduced by Rs. 100",

[Increase of Rs. 4 per passenger in
Third Ciass sleeper coaches (628)].

“That the demand under the head
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“That the demand under the head
Railway Board be reduced by Rs. 100.”

[Failure to provide underground
Railway in Delhi at the carliest (641)).

“That the demand under the head
Railway Board be reduced by Rs. 100.”

[Failure to provide more amenities
to passengers on all Railway stations in
Delhi (642))

“That the demand under the head
Railway Board be reduced by Rs. 100.”

[Failure to provide over-bridges in
Shakti Nagar, Sarai Rohilla, Patel Nagar
and Safdarjung Air Port, New Delhi
(643)]

“That the demand under the head
Railway Board be reduced by Rs. 100."”

[Failure to provide, new halting sta-
tions around Delhi particularly in Shakt
Nagar (644)]

“That the demand under the head
Railway Board be reduced by Rs. 100.”

[Failure to provide fast train from Delhi
to Calcutta by October, 1968 (645)]

SHRI RAMAVATAR SHASTRI : 1 beg
to move :

“That the demand under the head

Railway Board be reduced by Rs. 100,

[Failure to implement the recommen-
dation of the Enquiry Committee appointed

to back into the Lakhisarai accident in
1966 (629)).

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : I be to move :

“That the demand under the head
Railway Board be reduced by Rs. 100,

[Failure to manufacture new coaches
as required for the increase of passenger
traffic and replacement (638)).

“That the demand under the henc!
Railway Board be reduced by Rs. 100,

[Failure to manufacture engines out
of the loans received from outside coun-
tries (639)).

“That the demand under the head
Railway Board be reduced by Rs. 100.”

[Failure to complete the ring Railway
in Delhi in time (640)].

Miscellaneous Expenditure be reduced
to Re. 1.”

[Need to abandon the policy of dis-
continuing the Bhagalpur-Mandar Rail-
way line on the plea of loss (649)]

“That the demand under the head
Miscellaneous Expenditure be reduced
to Re. 1.”

[Need to stop automation in Railways
(650))

“That the demand under the head
Ordinary Working Expenses—Adminis-
tration. be reduced by Rs. 100.”

[Need to run fastest train on main
line from Delhi to Calcutta (657))

“That the demand under the- head
Ordinary Working i
tration be reduced by Rs. 100.”
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[Need to stop Janta trains on the
Gulzarbagh station (658))

“That the demand under the head
Ordinary Working Expenses—Opcrating
Staff be reduced by Rs. 100"

[Need to appoint high powered
committec to look into the work-load
of the Loco-Mechanical Staff (659))

“That the demand under the hcad

Ordinary Working Expenses—Operating
Staff be reduced by Rs. 100,

[Need to protect the railway gangmen
from the possible retrenchment (660))

“That the demand under the head

Ordinary Working Expenses—Qperating
Staff be reduced by Rs. 100"

[Failure to regularise the services of
substitute workers (661))

SHRI JAGESHWAR YADAY (Banda) :
I beg to move :

“That the demand under the hcad
Construction of New Lines Capital &
Depreciation Reserve Fund be reduced
by Rs. 100.™

[Need to comstruct a new railway
line for Kartal, Naraini, Artra, Baberian
and Rajpur and connecting it to Bargesh
Station on Central Railway (671))

“That the demand under the head
Construction of New Lines Capital &
Depreciation Reserve Fund be reduced
by Rs. 100.”

[Need to connect Jhansi Manikpur
on Central Railway via Harpalpur,
Khajuraho, to Kartal, Naraini, Artra
Baberian Kamasen, Rajapur and Bargesh
Station by constructing a pew railway
line (672))

“That the demand under the head
Construction of New Lines Capital &
“I'joon Reserve Fund be reduced

I "

[Nee to connect Khajuraho by rail
(10|
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SHRI RAMAVATAR SHASTRI : I
beg to move :

“That the demand under the bead
Construction of New Lines Capital &
Depreciation Reserve Fund be reduced
byRs, 100.”

[Need to lay a double track on Patna-
Gaya line on Eastern Railway (674)]

“That the demand under the head
Construction of New Lines Capital &
Depreciation Reserve Fund be reduced by
Rs. 100.”

[Need to construct a new line between
Bihta and Rajgrih viz Bikram-Paliganj,
Arwal and Jahanabad (675)]

“That the demand under the head
Constroction of New Lines Capital &
Depreciation Reserve Fund be reduced
by Rs. 100.”

[Need to extend broad-gauge line in
North Bibar (676))

“That the demand under the bead
Construction of New Lines Capital &
Depreciation Rescrve Fund be reduced
by Rs, 100"

[Need to construct a new line between
Rajgriha and Gaya (677)]

“That the demand under the kead
Construction of New Lines Capital &
Depreciation Reserve Fund be redwced
by Rs. 100.”

[Need to convert futwa Islampur
light railway (narrow-gauge) into broad-
gauge line (678))

“That the demand under the head
Construction of New Lines Capital &
Depreciation Reserve Fund be reduced
by Rs. 100.”

[Need to construct a new railway line
in Chhota Nagpur to steps up the pace
of industrial development (679))

“That the demand under the head
Open Line Works-Capital, Depreciation
Reserve Fund and Development Fund be
reduced by Rs. 100"

[Need for the extension of Gulzarbagh
Station (689))
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“That the demand under the head
‘Open Line Works-Capital, Depreciation
Reserve Fund and Development Fund
‘be reduced by Rs. 100.”

[Need for the construction of sheds
at both sides of the Gulzarbagh Station
{(6590))

“That thc demand under the hcad
‘Open Line Works-Capital, Depreciation
Reserve Fund and Development Funds
‘e reduced Rs. 100."

[Need to widen and raise the level of
‘the under-bridge at Patna city station
«Eastern Railway) (691)]

“That the demand under thc head
Open Line Works-Capital, Depreciation
Reserve Fund and Development Fund be
Teduced by Rs. 100.”

[Need for better arrangements in
regard to lavatories and water supply
at stations (692)]

“That the demand under the head
‘Open Line Works-Capital, Depreciation
Reserve Fund and Development Fund be
reduced by Rs. 100,

[Need to shift Lakhisarai station
towards West (693))

“That the demand umder the head
“Open Line Works-Capital, Depreciation
Reserve Fund and Development Fund be
reduced by Rs. 100.”

[Need to construct one more over-
‘bridge at Lakhisarai Station on its western
side (694))

“That the demand under the head
Open Line Works-Capital, Depreciation
Reserve Fund and Development Fund be
reduced by Rs. 100.”

{Need to develop Lakhisarai Station
into a full-fledged station (695))

“That the demand under the head
Open Line Works-Capital, Dcpreciation
Reserve Fund and Development Fund
be reduced by Rs. 100.”

[Need to appoint a station master at
Lakhisarai station (696))
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“That the demand under the head
Open Line Works-Capita), Depreciation
Reserve Fund and Development Fund be
reduced by Rs. 100.”

[Need to make loud-speaker arrange-
ments at Lakhisarai station permanently
(697)]

“That the demand under the head
Open Line Works-Capital, Depreciation
Reserve Fund and Development Fund be
reduced by Rs. 100."

[Failure in paying attention to the
cleanliness of the lavatories at Jamalpur
Station (698))

“That the demand under the head
Open Line Works-Capital, Depreciation
Reserve Fund and Development Fund be
reduced by Rs. 100.” i

[Failure in making adequate water
supply atrangements in the lavatories
in the waiting rooms at Kiul Station

(699))

“That the demand under the head
Open Line Works-Capital, Depreciation
Reserve Fund and Development Fund be
reduced by Rs. 100,

[Need to construct more quarters for
the employees in Danapur (Eastern
Railway) (700)]

“That the demand under the head
Opcn Line Works-Capital, Depreciation
Reserve Fund and Development Fund be
reduced by Rs. 100."”

[Need to remove the shortage of
chairs in the Ist Class waiting room at
Bihta Station on Eastern Railway (701)]

“That the demand under the head
Open Line Works-Capital, Depreciation
Reserve Fund and Development Fund be
reduced by Rs. 100.™

[Need for the expansion of Bihta
Station (702)]

“That the demand under the hcad
Open Line Works-Capital, Depreciation
Rescrve Fund and Development Fund be
reduced by Rs. 100.”
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[Need to comstruct an over-bridge
near the cabin at Bihta Station (703)]

“That the demand under the head
Open Linc Works-Capital, Depreciation
Reserve Fund and Development Fund be
reduced by Rs. 100."

[Need to construct sheds at Sadisopur
Station on Eastern Railway (704)]

“That the demand under the head
Open Line Works-Capital, Depreciation
Reserve Fund and Devclopment Fund be
reduced by Rs. 100"

[Need to change the name of Patna
City Station to Patna Saheb Station
(705))

“That the demand under the head
Open Line Works Capital, Depreciation
Reserve Fund and Development Fund be
reduced by Rs. 100.”

[N_ud to change the name of Patna
Junction to Pataliputtra Junction (706)]

“That the demand under the head
Open Line Works-Capital, Depreciation
Reserve Fund and Development Fund
be reduced by Rs. ¥00.”

[Need to construct another over-

bridge towards the West at Danapur
Station (Eastern Railway) (707))

“That the demand under the head
Open Line Works-Capital, Depreciation
Reserve Fund and Development Fund
be reduced by Rs. 100,

[Need to extend the shed at Tarcgana
Station on Patna-Gaya line (708)]

*“That the demand under the head
Open Line Works-Capital, Depreciation
Reserve Fund and Development Fund
be reduced by Rs. 100.”

[Need to provide a scparate waiting
room for ladies at Taregna Station
(709))

“That the demand under the hecad
Open Line Works-Capital, Depreciation
Reserve Fund and Development Fund
be reduced by Rs. 100.”
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[Need to further extend the shed
provided at the ticket-window on Taregna
Station (710)]

“That the demand under the head
Open Line Works-Capital, Depreciation
Reserve Fund and Development Fund be
reduced by Rs. 100,

[Need to provide a drinking water-
pump on the Eastcrn platform of Taregna
Station (711)]

“That the demand under the head
Open Line Works-Capital, Depreciation
Reserve Fund and Development Fund be
reduced by Rs. 100.

[Need to construct a bridge at Meetha-
pur cabin in Patna (712)]

“That the demand under the head
Open Line Works-Capital, Depreciation
Reserve Fund and Development Fund be
reduced by Rs, 100.”

[Failure in kecping Danapur Railway
colony clean (713)]

“That the demand under the head
Open Line Works-Capital, Decpreciation
Rescrve Fund and Development Fund
be reduced by Rs. 100.”

[Need to extend the school building
in Danapur Railway colony School

(714)]

“That the demand under the hecad
Pensionary Charges-Pension Fund be
reduced by Rs. 100.™

[Need to increuse the amount of
pension (715)]

“That the demand under the head
Pensionary Charges-Pension Fund be
reduced by Rs. 100.”

to avoid delay in the payment
of pensions (716)]

“That the demand under the head
Pensionary Charges-Pension Fund be
reduced by Rs. 100.”

[Need to give special facilities for the
admission of the children’ of the pensioners
()
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SHRI C. MUTHUSAMI (Karur) : I
beg to move :

“That the demand under the head
Railway Board be reduced by Rs. 100.”

[Need for connecting Karur-Dindigul
broad gauge railway via Thadicombu
Vedasandur, Pallapatti and Aravakurichi
(718))

SHRI D. N. DEB (Angul) : I beg to
move :

“That the demand under the head Mis-
cellaneous Expenditure be reduced by Rs.
100.”

[Failure to conduct a feasibility-cum-
cost study of the Talcher-Bimlagarh rail
link in view of the new developments at
Talcher after the 1947 survey (719)]

“That the demand under the head
Ordinary Working Expenses—Operation
(Fuel) be reduced by Rs. 100.”

[Failure in intensifying efforts for the
conservation of fuel and other stores
(720))

“That the demand under the head
Ordinary Working Expenses—Operation
Other Than Stafl and Fuel be reduced by
Rs. 100.”

[Failure of intensifying ecfforts for
reducing loss and damage to goods
az1))

“That the demand under the head
Ordinary Working Expenses=Miscella-
neous Expenses bereduced by Rs. 100.™

[Failure of the Railway administration
to effect maximum economy in working
expenses (722)]

“That the demand under the head
Ordinary Working Expenses—Miscellane-
ous Expenses be reduced by Rs. 100.™”

[Failure in taking preventive measures
for accidents at level crossings (723)]

“That the demand under the head
Ordinary Working Expenses—A ppropria-
tion to Depreciation Reserve Fund be
reduced by Rs. 100.”
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[Failure to check ticketless travelling
under the Khurda Road Division and the
Asansol Division of the S.E. Railway
(724)]

“That the demand under the head
Ordinary Working Expenses—Appropria-
tion to Depreciation Reserve Fund be
reduced by Rs. 100.”

[Failure to secure and prevent diver-
sion to other means of transport (725)}

“That the demand under the head
Dividend to General Revenues be reduced
by Rs. 100.”

[Stagnation in growth of Revenue
and goods traffic throughout the country
(726))

“That the demand under the head
Construction of New Lines be reduced
by Rs. 100.”

[Failure to construct new lines and
doubling of existing lines of the S. E.
Railway within Orissa (727))

“That the demand under the head
Construction of New Lines be reduced by
Rs. 100.”

[Failure to connect Paradip Port to
the  hinter-land of Orissa, Bihar and
Madhya Pradesh thereby affecting the
efficiecncy and importance of Paradip
Port (728)]

“That the demand under the head
Construction of New Lines be reduced
by Rs. 100.”

[Failure of electrification of the line
from Balasore to Khurda Road of S. E.
Railway and Talcher to Cuttack (729)]

“That the demand the head Construc-
tion of New Lines be reduced by Rs.
100.”

[Failure to improve communications
to the chronically drought affected and
minerally rich Western Orissa to the
existing Calcutta-Madras main line
in S. E. Railway (730)]
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“That the demand under the head
Construction of New Lines be reduced by
Rs. 100.”

{Failure to mention construction of
rail link from Ambaguda in Koraput
District to Kesinga in Kalahandi District
in Orissa in the S. E. Railway (731)]

“That the demand under the head
Construction of New Lines be reduced
by Rs. 100.”

[Failure to mention construction of
1ail link from Talcher in Dhankanal
District to Bimalagarh in Sundergarh
District in Orissa in the S. E. Railway
{(732))

“That the demand under the hecad
Construction of New Lines be reduced
by Rs. 100."

[Failure to mention comstruction of
rail link from Talcher in Dhankanal
District to Sambalpur in Sambalpur
District in Orissa in the S. E. Railway
(733))

“That the demand under the head
Open Line Works-Capital, Depreciation
Reserve Fund and Development Fund
‘be reduced by Rs. 100.”

[Failure to provide over or under-
bridges at Kesinga, Jharsuguda, Sambal-
pur, Meramandoli and Nergundi in the
S. E. Railway (734))

“That the demand under the head
‘Open Line Works-Capital, Depreciation
Reserve Fund and Development Fund
‘be reduced by Rs. 100,

[Failure to provide passengers over-
head bridge in the platforms of Jharsuguda
‘Sambalpur Road in the S. E. Railway
(135))

“That the demand under the head
“Open Line Works-Capital, Depreciation
Reserve Fund and Development Fund be
reduced by Rs. 100,

[Discriminatory antipathy of the S. E.
Railway in providing stoppages for Down
passenger and Express trains and inade-
<ua y of passenger bogics thereby causing
great inconvenience to the public of
SWest, ern Orissa (736))
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“That the demand under the head
Open Line Works-Capital, Depreciation
Reserve Fund and Development Fund
be reduced by Rs. 100.”

[Failure of providing integrated
service in the S. E. Railway within Orissa
37)

“That the demand under the head
Open Line Works-Capital, Depreciation
Reserve Fund and Development Fand be
reduced by Rs. 100.”

[Failure to introduce Super Express
Goods trains in the S. E. Railway within
Orissa (738)]

“That the demand under the head
Open Line Works-Capital Depreciation
Reserve Fund and Development Fund be
reduced by Rs. 100.”

[Failure to hand over operating of
unremunerative branch lines to the private
sector on trial basis (739)]

“That the demand under the head
Open Line Works-Capital, Depreciation
Reserve Fund and Devclopment Fund be
reduced by Rs. 100.

[Move to close down branch lines to
tourist attraction sports thercby hampering
tourist traffic and adversely affecting the
foreign exchange flow into the country
(740))

“That the demand under the head
Open Line Works-Capital, Depreciation
Reserve Fund and Development Fund
be reduced by Rs. 100.”

(Move for cnhancing surcharge on
passenger ticket without providing ade-
quate passenger amenitics (741)

“That the demand under the hecad
Open Line Works-Capital, Depreciation
Reserve Fund and Development Fund be
reduced by Rs. 100.”

[Failure to introduce an Express
train from Rourkela to Puri via Kharag-
pur, Cuttack and Bhubaneswar (742)]

MR. DEPUTY SPEAKER : The cut
motions are also before the House.

SHRI LILADHAR KOTOKI (Now-
gong) : Mr. Deputy-Speaker, Sir, I sapport
the Demands for Grants of the Railways
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for the next year and also the supplementary
demands for the current year. It is a matter
of great concern for us that the railways
have been giving a deficit since 1966-67 of
ground Rs. 20 crores per year. Even this
year, in the budget, the estimate of deficit
is Rs. 27 crores. The hon. Minister has
tried to bridge this deficit by taking recourse
to additional levies on passenger and also
goods traffic. This is nothing new that the
Minister has donc this year. The same
resort was taken in the previous years also.
My submission is whether in this way we
will be able to cure the actual defects in the
railway finances, or something more serious
has to be thought of.

I would like to know whether any action
has so far been taken on the recommenda-
tions of the Transportation Committee of
the, Planping Commission regarding railway
budpeting and finances. I would go further
and suggest that a high-powered committee
of experts should be immediately set up to go
thoroughly into the whole problem and to
see how the working of the railways and
its finances can be improved.

I wonld plead with the Minister that even
in the face of this huge deficit, he should
seriowsly consider the levey of additional
freight of the order of 3 per cent on goods
traffic more particularly goods of an essential
character and goods which are carried to
distant parts of a strategic pature like
Assam. Essential commodities like salt,
cement and CI sheets have to be transported

to that part of the country from long distances.

Last year also it was increased and this
year again it is proposed to be increased.
How can the economy of that region be
sustained? Railways are a service which we
call public utility service and he should see
what relief he can give in this regard.

He has assured in his reply to the general
discossion that the levy on sleeper berths
for third class passengers would be reduced.
I would like to know what relief he is going
to give in this regard.

I would like to draw his attention to
a pmmber of resolutions passed by the
National Federation of Indian Railway-
men inthe 11th convention held at Gauhati
in October last, pertaining to the various
grievanees of the railwaymen.  One re-
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solution refers to railway finances and eco-
nomy. It is our view that in the name of
economy, the Railway authorities first apply
the pruning knife on the staff through
retrenchment, no additional recruitment,
dispensing with casual labour, etc, These
are the immediate things they think of, as
though there is no other method of effecting
economy. Another important resolution
was about Dearness Allowance. We
demanded that full neutralisation of the pricc
rise for the lowest paid cmployees and
adequate neutralisation for other employees
should be given. There are many other im=
portant subjects to which those resolutions
refer. We do not know as yet whether the
Railway Board and the Ministry have taken
any decision on them. I would be very
happy if in his reply the Minister gives
some indication of the action so far taken
or he proposes to take in this regard.

1 come to the problem of compulsory
retirement of railwaymen and other governs
ment employees at 50 years of age or comple-
tion of 25 years’ service. It is said that
this is done only to get rid of unwanted and
inefficient employees. But this sword of
damocles is hanging on cvery railwaymen
and I feel that this has affected the efficiency
of the Railways itself. Therefore, 1 would
request him to come forward and make
a categorical statement that they are not
going to take recourse to this method of
compulsory retirement at the age of 50
when they have other weapons with them
whereby they can take care of the unwanted
and inefficient people.

Another matter that affects the railwaymen
very badly is the confidential reports.
There are rules governing how thesc confi-
dential reports are to bc made and maintain-
ed. But in actual practice these rules are not
adhered to and the reports are made at the
whims of the officers concerned tbe result
being that many innocent employees have
to suffer in the matter of their promotion.
This matter also needs to be looked into.

Now I would like to draw the attention
of the Railway Minister to the special
problems of the cmployees of the NF
Railway in the area to which I belong.
The Railway Minister was good enough
to pay a visit there during October last year.
He saw for himsell the various special
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problem that are obtaining there and which
require special treatment.

The first and foremost thing is the location
of ‘the railway in a very strategic area and
the railway being exposed to, in addition to
other attacks—as the Railway Minister in
his Budget Speech said, somehow all the
fury has to be borne by the Railways—
additional fury by way of sabotage by
hostiles and other anti-national elements.
Therefore, T would urge that, while some
protective measures have been taken on the
Lumding sector no protective measures
has so far been taken in another area which
is very much or equally exposed to such
action and that is between Siliguri and
Alipur Duar. Repeatedly I have brought
this matter before this House and to the
notice of the Railway authorities that at
least the line between Siliguri and Alipur
Duar which passes through jungles where
there is no habitation should be safeguarded
and protective measures should be taken
there. 1hope this time the Railway Minister
will take positive action in that direction.

Then I come to the question of quarters
for the railwaymen. In our railways,
particularly in the headquarter-Maligaon,
Pandu and Gauhati—the condition is very
bad. The Railway Minister had the kind-
pess to go and see the state of affairs and I
know for sure that inwardly he was very
sorry. Whether the matter will rest with
his fecling sorry or something more psositive
is going to be done, I would like to hear
from him now.

In this Railway certain other steps require
to be taken. The first and foremost thing
is the extension of the broad gauge line from
Jogighopa to Gauhati and then to Tinsukia.
1o this case, again, the Railway Minister
visited Jogighopa and Goalpara and examin-
ed the whole scheme. We do not know what
action he proposes to take but, so far as the
budget is concerned, there is no mention
about it. I would only urge him that this
demand should not bec looked at purely
from the commercial point of view of the
railways, but it should be looked at from the
defence point of view also, as was done in
the case of the extension of the north bank
line from Rangapara North to North
Lakhimpur and thence to Murkong Selak
and the broad-gauge line from Siliguri to
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Bongaigaon and Jogighopa. In this case,
not only for economic reasons but from the
defence point of view also the extension of the
broad gauge line is wvery very important.
So, just as I urged while he was in Gaunhati,
I am pleading in this House also that the
railways and the defence authorities should
consider this matter right now so that when
the real danger comes, cither from Pakistan
or from China, we do not find ourselves
in the same awkward position in which we
were in 1962 and then again in 1965. With
these submissions, I support the Demands
for Grants of the Railways.
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17:59 HRs.

JAMMU AND KASHMIR
REPRESENTATION OF THE
PEOPLE (SUPPLEMENTARY)

BILL—contd.

MR. DEPUTY-SPEAKER : We have
now to take up the discussion we postponed
concerning the Jammu and Kashmir Re-
presentation of the People (Supplementary)
Bill. Shri Srinibas Misra has raised a
constitutional objection. I am dealing with
it first.

SRINIBAS MISRA (Cuttack) : After
the matter was postponed, I had discussion
with the hon. Minister. I know what he is
going to say but I do not agree with the
stand that he takes, I shall therefore
place my point of view before you.

18 Hms.

There are two provisions which have to
be looked into. Article 327 to which I
referred, reads 1
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“Subject to the provisions of this
Constitution, Parliament may from time
to time by law make provisions with
respect to all matters relating to, or in-
connection with, clections. ...”

So, article 327 gives power to Parliament
to make law with regard to elections and
matters that would include everything
connected with elections, but this article
is not applicable to the State of Jammu and
Kashmir, under the Order of the President
under article 370.
Article 370 reads :
“(1) Notwithstanding anything in
this Constitution:—
L] - L]

(b) the power of Parliament to make
laws for the said State shall be
limited to:—

(i) those matters in the Union
List and the Concurrent
List which, in consultation
with the Government of
the State, are declared by the
President to correspond to
matters specified. . .

(ii) such other matters in the
said List as, with the eon-
currence of the Government
of the State, the President
may by order specify.”

The hon. Minister has now produced
an Order by the President amending the
application of Entry 72 of the Union List
His contention is that article 246 being a
generic article giving power to Parliament
to make laws with respect to all matters
included in the Union List, Parliament has
also power to make any law with respect
to Entry 72, but Entry 72 was excluded by
the Presidential Order in the first instance.

Now, this second Order is :

“In exercise of the powers conferred
by clause (1) of article 370 of the Consti-
tutiiinhe President, with the concurrence

t of the State of Jammu
Ir, is pleased to make the
. ’ - L
“(iii) in entry 72, the reference to the
States shall be construed,—
(a) in relation to appeals to the
Supreme Court from any
decision or order....”
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So, according to this amendment, Entry
72 is amended to the extent that the President
can make an order with reference to appeals
regarding election matters from Jammu
and Kashmir. So, the hon. Minister
thinks that this being included now, Jammu
and Kashmir election appeals being included
in Entry 72, the generic article 246 will
apply, and this Parliament will have power
to make laws.

I differ from this. Article 246 is a generic
provision, article 327 is a specific provision.
According to the rule of construction,
this specific provision will over-ride the
generic provision. Article 246 has to be
interpreted as excluding the powers given
in article 327. Therefore, there being no
reference to article 327 in the Presidential
Order modifying the application of Entry
72, this House has no powcr to make laws
extending the Representation of the People
Act to Jammu and Kashmir,

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M. YUSUF
SALEEM) : Shri Misra has raised an ob-
jection relying on article 327 of the Consti-
tution. According to him, the amendment
to the Bill proposed to be introduced
would not be valid if article 327 is not
suitably amended or in the Presidential
Order the reference of article 327 is not
given. That is what I understood from his
contention. The hon. Member perhaps
is under the impression that article 327
of the Constitution is an article which gives
power to Parliament to make laws. There
lies the misunderstanding. In Part XI of
the Constitution, chapter I is the relevant
chapter which provides the relationship
between the Centre and the States and there
is an article, article 246, which prescribes
the legislative powers of the Centre and
of the States. I will read a few paragraphs
from article 246. Article 246(1) says:

“Notwithstanding anything in clauses
(2) and (3), Parliament has exclusive
power to make laws with respect to any
of the matters enumerated in List I in
the Seventh Schedule (in this Constitution
referred to as the ‘Union List’).”

So, the powers conferred on Parliament
to legislate on the subjects enumerated in the
Seventh Schedule are given under article
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246 of the Constitution and not under arti-
cle 327,

Sir, you will see that there are three
significant paragraphs in article 246 of the
Constitution, Paragraph (1) speaks of the
powers of Parliament; paragraph (2) is with
regard to the concurrent list, whereas para-
graph (3) refers to the powers of the States
to legislate. The result would be that
article 246(1) would be read along with the
subjects enumerated in List I, paragraph (2)
with List III and paragraph (3) with List I,
I would submit that article 246 has got to
be read for the purpose of determining the
legislative competence of Parliament with
entry 72 of the Seventh Schedule.

Now, the objection has been raised regard-
ing article 327 of the Constitution.

MR. DEPUTY-SPEAKER : The basic
thing is, as he has put it very briefly, without
reference to article 327, can you amend it
by an order of the President,

SHRI M. YUNUS SALEEM : If you
bear with me for a few minoutes, 1 shall
come to the point. There is a significant
difference in the phraseology of paragraph
(1) and article 327 of the Constitution and
paragraph (3) of article 328 of the Consti-
tution. There lies the difference between
the powers conferred under article 327 and
article 246. Article 246 says :

“Notwithstanding anything in clauses
(2) and (3), Parliament has exclusive
power to make laws with respect to any
of the matters...” etc.

Kindly see the wording of article 327 :

“Subject to the provisions of this
Constitution, Parliament may from time
to time by law make provision with
respect to..."

There is a difference between making laws
for certain subjects and making laws to
provide certain things under a particular
subject. Therefore, article 327 finds a place
in Chapter XV of the Constitution which
deals with elections,

Article 327 gives power to the Parliament
to make provision for securing the due
constitution of the legislatures of the States
and for that purpose certain laws are to be
enacted. It says :
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“Subject to the provisions of this
Constitution, Parliament may from time
to time by law make provision with
respect to all matters relating to or in
connection with, elections to either House
of Parliament or to House or cither House
of the Legislature of a State including
the preparation of electoral rolls, the
delimitation of constituencies and all
other matters necessary for securing the
due constitution of such House or Houses.
Article 370 deals with the State of Jammu

and Kashmir. It says :

*“(b) the power of Parliament to make
laws for the said State shall be
limited to:—

(i) those matters in the Union
List and the Concurrent
List which, in consultation
with the Government of the
State, are declared by the
President to correspond to
matters specified in the Instru-
ment of Accession governing
the accession of the State
to the Dominion of India as
the matters with respect
to which the Dominion
Legislature may make laws
for that State; and

“such other matters in the said Lists

as, with the concurrence of the
Government of the State, the
President may by order specify.”

MR. DEPUTY-SPEAKER : The hon.
Minister should be brief. The scope of the
Bill is very limited. 1 have to finish it
now,

SHRI NAMBIAR (Tiruchirappalli) : But
it should not be struck down by the Supreme
Court afterwards.

MR. DEPUTY-SPEAKER : The hon.
Meémber has raised an objection. To that
cxtent I have to give a ruling. The ultimate
authority to strike it down or not rests with
the Supreme Court.

SHRI NAMBIAR : We have to apply
our minds in full. Letus not beina hurry.

SHRI M. YUNUS SALEEM : The
wording of Entry 72 in the Union List is
similar to Entry 37 in the State List. Entry
T2is :
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“Elections to Parliament, to the
Legislatures of States and to the offices
of President and Vice-President; the
Election Commission.”

This should be read with articles 246 and 327
of the Constitution. If these two articles
are read along with Entry 72 of the Union
List, the position will be absolutely clear.
Entry 37 of the State List is :

“Election to the legislature of the State
subject to the provisions of any law made
by Parliament.”

This Bill which has been introduced gives
very limited scope. The scope of this Bill
is very limited. It provides appellate
jurisdiction to the Supreme Court by enlarg-
ing the jurisdiction of the Supreme Court
to entertain appeals also in matters of
election disposed of by the Jammu and Kash-
mir High Court.

So my first submission is that article 327
is not attracted because this article contem-
plates provisions for holding elections, its
requirements, preparation of clectoral rolls,
delimitation of constituencies and other
provisions which are nccessary for consti-
tution of the legislature. Therefore, this
article 327 may not be rclevant, But for
argument’s sake if there is some relevancy,
the Presidential Order gives limited power
to the Parliament to give appellate juris-
diction to the Supremc Court to entertain
appeals against the judgements and orders
passed by the Jammu and Kashmir High
Court disposing of election petitions. Under
article 370 it is open to the President in
consultation with the State of Jammu and
Kashmir to give certain limited powers
to provide appeals to the Supreme Court.
Therefore, the provision of article 327
cannot create any impediment whatsoever
so far as competence of this House is
concerned and so far as the order of the
President is concerned providing the powers
which have been read out. Very limited
scope of providing an appeal has been given.
Sir, just as you have rightly observed, the
question is whether this Parliament is
competent to legislate on this subject or
not. The purpose of introduction of this
Bill and the amendment is to enlarge the
jurisdiction of the Supreme Court. Obvi-
ously no State Legislature has any power
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to legislate in a way which will give certain
jurisdiction to the Supreme Court. There-
fore, it is only this ParHament which could
enlarge the jurisdiction of the Supreme
Court. So, if these provisions are read
along with the Presidential Order, I respect-
fully submit there will be no difficulty to
come tothe conclusion that article 327 is not
attracted and is not coming in the way of
introducing this Bill.

SHRI NAMBIAR : May I make an
observation ?

MR. DEPUTY-SPEAKER : A consti-
tutional objection was raised by Shri Srinibas
Misra this morning and I requested the
Minister to come prepared and explain
the point. He bas done it. He has put it
in a very brief way, to the point. Now,
what is his objcction.

SHRI NAMBIAR : I have got an obser-
vation to make on his explanation.

SHRI RANDHIR SINGH (Rohtak) :
T bave also an observation to make.

MR. DEPUTY-SPEAKER : If he has
any pew point regarding the interpretation,
whether article 327 is attracted or not,
whether this should have been referred to
in the Order or not, he may mention them,
as theso are vital issues. But let him not
cover the same point. If it is a new point,
then only I will listen. Also, he should not
make a speech.

SHRI NAMBIAR : My only point is
this. Article 370 was deliberately put in
and in that the scope was limited, so far as
Jammu and Kashmir was concerned. 'When
that provision was made, entry 72 was
already there. Now, an attempt is made to
claborate that. That means, when article
370 is still there, without amending that
article, the hon. Ministér wants to go beyond
the powers given in article 370. Even the
Jammu and Kashmir Legislature has no
power to do that and the Supreme Ceurt
does not come into the picture at all without
changiug article 370. There is no reference
to article 327.  Even otherwise, the explana-
tion of the hon. Minister is not convincing
and it cannot be accepted. 1 strongly
support the objection raised by Shri Srinibas
Misra, which looks very reasonable.

Bill
MR. DEPUTY-SPEAKER : He has
not raised any objection regarding amend-
ment of article 370. His objection was
fundamentally different.

SHRI NAMBIAR : Article 370 is being
wrongly interpreted.

SHRI VIKRAM CHAND MAHAJAN
(Chamba) : There are four different articles
which are relevant here, and they are articles
327, 246, 370 and entry 72. His objection
is that article 327 is the Supreme article
and no other article which gives any other
Power can contravene article 327. That
is the objection. To that my submission is
like this. That power is given under article
370 read with entry 72. The President has
issued an Ordinance under article 370,
giving the power to Parliament to legislate
regarding subjects which are referred to in
entry 72, and entry 72 gives power to Parlia-
ment to legislate regarding elections and
clection petitions. If power is given to
Parliament under entry 72,..

MR. DEPUTY-SPEAKER : | have pin-
pointed the issue. Entry 72, according to
the objection, emanates from article 327
and without reference to article 327 can this
Order be considered valid ? That is the
very limited point.

SHRI VIKRAM CHAND MAHAJAN :
Entry 72 does not emanate from article 327,
If you read article 246, you will ciearly
realise that it does not emanate from article
327.

Kindly read article 246. Article 246,
clause (1) says;—

“Notwithstanding anything in clauses
(2) and (3), Parliament has exclusive
power to make laws with respect to any
of the matters enumerated in List 1in the
Seventh Schedule™.

Article 246 refers to List 1 and under List
1 comes Entry 72. Article 327 does not at
all refer to Entry 72. How does the hon.
Member say that Entry 72 emanates from
article 327 7 On the contrary, article 327
and Entry 72 are two independcnt powers,

If there are two independent powers,
the question is as to which power prevails.
1 do not say that there is a contradiction
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but assuming that there is a contradiction
between two articles of the Constitution—
for example, let us assume, between article
327 and Entry 72—the question is which
prevails. My submission is that it is a
settled rule of law of all the courts that if
there is contradiction between two articles
of the Constitution or two sections of a
statute, it is the subsequent which prevails.
Therefore I submit that Entry 72 overrules
article 327 and Entry 72 prevails.

SHRI RANDHIR SINGH (Rohtak) :
Kindly refer to article 138. It says:—

“(1) The Supreme Court shall have
such further jurisdiction and powers with
respect to any of the matters in the Union
List as Parliament may by law confer,

(2) The Supreme Court shall have
such further jurisdiction and powers
with respect to any matter as the Govern-
ment of India and the Government of
any State may by special agreement confer,
if Parliament by law provides for the
exercise of such jurisdiction and powers
by the Supreme Court.”

If you read article 138 along with article
246 and Entry 72 of the Union List it would
be amply clear.

Further, I put it to you, Sir, if we are not
competent to do this, who else is competent
to do this in this country ?

MR.DEPUTY SPEAKER : The question
of competence has not been raised. In
what manner it should be introduced, that
is the point.

SHRI RANDHIR SINGH : This is a
question of extension of the Supreme Court’s
jurisdiction to Kashmir, Article 370 is
80 clear on that. This is procedural also.
This is something which embodies powers
to Parliament to make laws in respect to
article 370 plus Entry 72 in the Union List
plus article 138. If you read them together,
T think, we are quite justified in initiating
this enactment in this Parliament and there
is absolutely no need for us to refer it to the
President or to the Supreme Court for
cliciting opinion. The objection initiated
by my hon. friend does not hold any water
and T submit that we proceed with the Bill.
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SHRI 8. KUNDU (Balasore) : The only
question before us is about the harmonious
construction of the statutes. If any hon.
Member reads the actual interpretation of
statutes, he would come to this finding
that what is prohibited specifically should
not be implied through other Acts or other
articles of the Constitution. That is the
crux of the entire thing. That is about
the harmonious construction of the articles.

Now, Shri Srinibas Misra's point, as 1
think, he is struggling to make it what
I said —which he should have brought out
very clearly, Article 370 is very clear.
We cannot go into the proviso to clause (2)
or otherwise interpret by incorporating a
provision in Entry 72 by a Presidential
Order. Therefore, even if the Law Minister
wants to defend it—Ilet him do it; they have
got the majority—I am sure this will be
declared unconstitutional by the Supremc
Court or by any High Court. We will
burden the Supreme Court or High Courts
by passing laws which are not legal.

it wy fewa (T : Susmy WRET,
¥|qq § F Ag AN UE g4AT, qE
=4 g gt ff Fwfie. Y faam &
Aew Qar Frw ow fem fr faws
gra gk afaerd 9T afeswser g
Q@ oa—art gim &R #f oW
warar sfiwre 3 F1 2% 3@ e
Fewm g mf@gm 7@ faw
FT W1 &7 41, I 9T Imafa A
sw 7§ waw 7 a3 faw amn g, Afe
foorr St & Y amgw Som @, wEE
FAT AT FATET AT FI FT ATawTHaqT
& | TEET OF AT qg g fF a9 72
foe w1 fau—agfmm fe—e
W[ AT —

4472, Elections to Parliament, to the
Legislatures of States and to the offices
of President and Vice-President; the
Election Commission,"

@ 327 & ft a7 oY @mw §
nmﬁmmmtﬁgﬂw
& fag
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T frdaw sTRE Hfer wH 0
fowea § i & sfasc gy &ww 327
™ A fForar @ g wife
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SHRI M. YUNUS SALEEM : Just onc
minute.

MR. DEPUTY-SPEAKER : Is it ne-
cessary 7

SHRI M. YUNUS SALEEM : Yos,
Sir.

The hon. Member, Mr. Madhu Limaye,
has suggested that, in the Presidential
Order, there should have been a reference
to article 227 of the Constitution. Perhaps,
he did not try to appreciate the consequences
of such a significant order. As per Entry
72 as it stood before the Presidential Order,
which has been read before the Housc,
this Parliament had no power to legislate
regarding any of the items cnumerated in
Entry 72. By virtue of the order of the
President, certain limited scope for the
legislation has been. granted to this Parlia-
ment, namely, to provide appeals and
enlarge the jurisdiction of the Supreme
Court under article 138 of the Constitution,
because, it is this Parliament which, under
article 138 of the Constitution, can enlarge
the jurisdiction of the Supreme Court
on any of the subjects given in the Union
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List, If there be a reference to article 327
in the Presidential Order, the result would
be that the Jammu and Kashmir Representa-
tion of People Act would become useless,
would become infructuous, because if article
327 intoto isincluded in the present order..

oft wg fowmd ;g Y Af T
¥ Afaw

SHRI M. YUNUS SALEEM : What
does he say then ?
ft wy femd : sunEw AR,
THY T A awa &1 9w 72 %
TIEH FRTR, AT A 327 FATRA
Fg a9 §, T fove 2 oitew 3
TE' | WEE W A T )
gt
SHRI M. YUNUS SALEEM : Article
327, as I submitted to you initially, contem-
plates making provisions in the law regarding
cartain aspects of holding clections and

establishment of the House. I all those
items are included in the present list. .

Wt Wy fowd  F19 FE @ A—
i N ATEEFA 7 AT EH A Fgl AR
2, AT &Y FEAFAI

MR. DEPUTY-SPEAKER : I will clarify
the position.

SHRI NAMBIAR : You may give your
ruling, Sir.

MR. DEPUTY-SPEAKER : The hon.
Minister should conclude now.

SHRI M. YUNUS SALEEM : Therefore,
1 submit that the Presidential Order under
article 370 of the Constitution enlarging
the provision of entry 72 is quite sufficieot
to meet the objection.

MR. DEPUTY-SPEAKER : The hon,

mpmbers will remember that when this
Bill was brought before the Housc, Shri
Madhu Limaye raised an objection on the
ground that the power that was with the
Parliament was exercised by the State
Legislature, and that the Minister was coming
forward with a measure to put a seal of
approval on that measure. In order to
meet that objection of Shri Madhu Limaye,
if T am right, they have brought forward
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the present amendment. I am making
the position very clear. This morning,
M_r. Srinibas Misra, while raising an objection
said, if I have understood him correctly,
that if they had not brought forward this
amendment, perhaps he would not have
raised this objection. Am Iright 71 mean,
the present objection.

SHRI SRINIBAS MISRA : Yes.

MR. DEPUTY-SPEAKER : After listen-
ing to the Law Minister and to all the
objections that have been raised, I would
say that we should remember one basic
thing. Article 370isa sort of self-imposed
restriction on the cxercise of authority
rcgarding Kashmir; it is self-imposed. And
il we want to exercise authority, the President
has to issue an order for the specific purposc.
Entry 72 in the Union List has been referred
to in the order. The purpose of the Bill
has been very limited, namely 1o provide
for a right of appeal to the Supreme Court,
not by way of special appcal and not as in
the case of ordinary courts of law. This
is thc main thing.

This being so, the only point which has
been raised and which has again been em-
phasised by Shri Madhu Limaye is whether
in this order a reference should have been
made,—keeping in vicw the parcot article,
if I may usc that phrasg, article 327 of the
Constitution—to that article whilcconferring
this. . .

SHRI MADHU LIMAYE
limited purpose.

MR. DEPUTY-SPEAKER : Yes, for
this limited purpose. The point is whether
reference should have been made to article
327 in this order conferring direct power of
appeal to the Supreme Court.

1 have given scrious consideration to the
objection. I feel that if a reference to
article 327 would have been made, certain
other objections might have come forward.
This is my personal view. I have given
very serious consideration to it. ...

SHRI MADHU LIMAYE : Political
objections ?

MR. DEPUTY-SPEAKER : Constitu~
tional objections.

SHRI MADHU LIMAYE : Legal and
constitutional objections.

: For this
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MR. DEPUTY-SPEAKER : Both. I
would like to tell Shri Madhu Limaye that
we must bear in mind the structure of our
Constitution. There is a self-imposed res-
traint provided in article 370. If we bear
that in mind, then it is only under a Presiden-
tial Order that this House can assume the
power and legislate for matters provided for
in Entry 72 in the Union List in respect of
Jammu and Kashmir. But I must say,
as I said earlier that there is a possibility
of an objection being raised, a possibility
of an objection, as to why article 327 was
not referred to in the order. I personally
feel that because of certain other objections
that arc likely to arise as a result of that
reference, such refeience has been omitted.

1 fecl that it is perfectly within the Consti-
tution and within the competence of the
Housc. So, the hon. Minister may move
his amcodment now.

SHRI S. KUNDU : Have you ruled out
the point of order ?

MR. DEPUTY-SPEAKER
already ruled it out of order,

SHRI NAMBIAR : With due respect
o the Chair, I would submit that it is self-
contradictory.

MR. DEPUTY-SPEAKER : [ havc al-
ready stated with all my observations
that [ have ruled it out. But I would
say that always in this Parliament I am not
shirking my responsibility, nor should Parlia-
ment shirk it, but the final authority and
the supreme authority vests in the Supreme
Court, and [ am not going into that aspect
now.

SHRI S. KUNDU : Since you have given
your ruling already, I do not want to say
anything.

MR. DEPUTY-SPEAKER : That stage
15 Over now.

I have

Now, the hon, Minister may move his
amendment.

SHRI MADHU LIMAYE : We would
likg to speak onit.

MR. DEPUTY SPEAKER : 1 would
suggest that let us dispose of the clauses
first, and then in the third reading hon,

Members may have their say, because there:
are a number of Members who want to
speak.

Amendment made :

Page 2, for clause 2, substitute—

‘2, Application of sections 116A, 116B
and 116C of the Representation of the
People Act. 1951, to orders made by the
Jammu and Kashmir High Court. The
provisicns of section 116A, 116B and 11€C
of the Represcntation of the People Act,
1951, (43 of 1951) shall so far as may be,
apply to every order made by the High
Court of Jammu and Kashmir subject to the
following modifications, namely:—

(a) references thercin to the High-
Court shall be construed as in-
cluding references to the High
Court of Jammu and Kashmir,

(b) references thercin to the State
Legislature or to the Speaker
or Chairman thereof, shall be
construed as including references
to the Legislature of the State of
Jammu and Kashmir and to the
Speakcer or Chairman thereof,
and

() references therein to the provisions
of the Representation of the People
Act, 1951, (43 of 1951) shall, in
relation to the State of Jammu
and Kashmir, be construed as
references to the corresponding
provisions of the Jammu and
Kashmir Rep tation of the
People Act, 1957. (Jammu and
Kashmir Act No. IV of 1957)"

(Shri M. Yunus Saleem)

MR. DEPUTY-SPEAKER : Thecques-
tion is @

““That clause 2, as amended, stand part
of the Bill.”

The motion was adopted.

Clause 2, as amended, was added to the
Bill.

Clause 3, clause 1, the Enacting Formula
and the Title were added to the Bill.
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SHRI M. YUNUS SALEEM : I beg to
move .

“That the Bill, as amended, be passed.™

MR. DEPUTY SPEAKER :
moved;

Motion

“That the Bill, as amended, b passcd.”

I AR fagr F /A wser wwe
q7 | wfeq o @7 7 @ik "R
q faar St F smgig T Iw fear &
IAq gaay T@r A g fF § sma
§fF wa wew A, ar woefa &
AET § 327 FIIeA@ AT A2
faq dvwmdt ofaa & awar 2
wmwmmﬁrm

¥

T OX oy dEer T g, e ﬁ
Foewe e # 91 gww g fean
a1 f& gE s gl g fE #
AT, TEHT 66 # 7 FXA §Y AA(F
gw foar 41, a7 ¥ 9g 9« fear
wq Ao gaT ? ogwe feqAw &
ama S T arfasd 9 FEe R
T, au fax ¥ sg w1 FETIEr
FEoT gIW FE F e gaw sTawy
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SHRI1 D. N. DEB (Angul) : Sir, what
we witnessed last week during the debate
in the Kashmir Assembly when animportant
Bill like the Constitution Amendment Bill
was defeated, is indicative of the strength
of the ruling party headed by Shri Sadiq.
1t has been our most unfortunate expericnce
from the very beginning that the Centre
has been relying always on one party and
one individual in so far as Kashmir is
concerned. It was Sheikh Abdullah first,
then Bakshi Ghulam Mohammed and now
Shri Sadig.

In Kashmir, they have not uptil now
allowed Opposition’parties to thrive. De-
mocracy can never be successfpl unless
the Opposition is allowed to grow in a de-
mocratic country. Thiswas amplycxhibited
by Shri Sadiq during the last general elections
when a number of nomination papers,
mostly sponsored by Opposition members
were summarily rejected whereas all nomi-
nation papers of candidates sponsored by
the party in power were accepted. Asa
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matter of fact, many of the candidates
sponsored by the party in power were
returngd unopposed.

When Jammu and Kashmir is an integral
part of India, how is it that the Government
of India took so much time in deciding that
appeals from the Jammu and Kashmir High
Court would lie to the Supreme Court so
far as election petitions are concerned 7
This is a matter which should have been
taken up much before. When the people
were given theright to vote for their represen-
tatives they should have been provided the
right of appeal to the highest court of law
in the land.

In conclusion, while supporting the
proposed cxtension of the Supreme Court
jurisdiction to cases under the People's
Representation Act of Kashmir, I repcat
my party's demand in favour of a mid-
term poll and Presidential rule prior to it.

SHRI P. GOPALAN (Tellicherry) : This
Bill sccks to confer jurisdiction on the
Supreme Court to hear appeals from the
decisions of the High Court of Jammu and
Kashmir in respect of clections. By in-
troducing this Bill, this Government wants
to create an impression that they are having
the real intention of conducting free and
fair clections in Kashmir, I do not feel it
neccessary 10 say anything about it because
the previous speakers have already spoken
largely about the farcical clections that
were held in Kashmir,

The question is whether the people of
Kashmir have been prevented from express-
ing their free will in the elections. Does
not State Assembly of Jammu and Kashmir
reflect the free will of the people of Kashmir ?
Was it not at the point of the bayonet that
it was done ? This is a very important
question to be answered, and unless this
question is answered and remedial measures
are taken this Bill, even if it is enacted, will
not serve any purposc.  That is my conten-
tion.

I wish to quote a statement which has
been made by Sheikh Abdullah :

"“We say that India is the biggest demo-
cracy in the world, and that is probably

one of the factors which attracted us.
1 was the Prime Minister of Kashmir.

I had the full support of the Legislature;
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but one fine morning when I was on tour,
I was surrounded by armed forces men
and handed over a warrant by own petty
police officer. I asked him for the
authority on which he was acting in this
way against the Prime Minister. Pointing
towards the machine guns, he told me that
he was acting on their strength. I had
no answer to this. Then I begged the
President and the Prime Minister to give
me a chance to present my case before
the legislature and allow me to face the
vote of no confidence, but nothing happen-
ed. Do you call that democracy 7'

This is the sort of democracy that has been
offered to the people of Jammu and Kashmir
during the last 20 years and so, I do not
subscribe to the view that the Kashmir
problem can be solved even if fair and free
elections are held in Kashmir. But if free
and fair elections are held in Kashmir,
the case of India can be projected from
a psychological point of view before the
people of Kashmir. That will be a good
advantage as far as this country is concerned.

What is the total strength of the army
personnel in Kashmir 7 It is onc-tentb.
What is the total population of Kashmir.
Twenty lakhs, Adults will be half of that.
So, for every 20 or 25 adults, we have one
armed personnel with a gun in his hand in
Kashmir, and it is this gun that is deciding
the election results in Kashmir. So, I wish
to say that even if this Bill is enacted, if
you are not going o restore democracy in
the State of Jammu and Kashmir, it will
not serve any purpose. So my contention is
that first of alldemocracy has to be restorcd
in the State, and the people must be given
the fundamental rights, the elementary

rights.

st A qEeE welt (sR)
g fedt ofex, wgr o @ fa=w
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TH 370 FTAG T qAHT gaAT
A fomer 7 ae & W gamer
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MR. DEPUTY-SPEAKER : I request The Lok Sabhka then adjousrned till Eleven
the hon. Member to resume his speech to- of the Clock on Wednesday, March 20,
marrow. 1968/ Phalguna, 30, 1889 (Saka).

18-58 Hprs.
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